Vol . 220
No. 20

Tuesday
20 August, 2010

29 Sravana, 1932 (Saka)

WA A
PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT
CONTENTS

Oral Answers to Questions (pages 1-35)

Written Answers to Starred Questions (pages 35-49)
Written Answers to Unstarred Questions (pages 49-257)

Re: Assurance to give full protection to the Sikh Community in Jammu and
Kashmir (pages 258-259, 273-278)

Papers laid on the Table (pages 260-368)
Messages from the Lok Sabha—

The Appropriation (Railways) No. 4 Bill, 2010 - Laid on the Table
(page 269)

The Indian Medical Council (Amendment) Bill, 2010 - Laid on the Table
(page 410)

The Trade Marks (Amendment) Bill, 2010 - Agreed by Lok Sabha (pages 410-411)

Report of the Department Related Parliamentary Standing Committee on
Human Resource Development (page 269)

Report of the Department Related Parliamentary Standing Committee on
Food, Consumer Affairs and Public Distribution- Laid on the Table (page
269)

Reports of the Department Related Parliamentary Standing Committee on
Labour - Laid on the Table (page 270)

[P.T.O.

©
RAJYA SABHA SECRETARIAT
NEW DELHI
PriICE - Rs. 50.00




Action Taken Statements of the Department Related Parliamentary Standing
Committee on Labour - Laid on the Table (pages 270-271)

Report of the Department Related Parliamentary Standing Committee on
Water Resources - Laid on the Table (page 271)

Motion for Election to the National Board for Micro, Small and Medium
Enterprises (page 271)

Statements by Ministers—

Status of implementation of observations/recommendations contained
in the Fourth Report of the Department-related Parliamentary
Standing Committee on Agriculture (page 272)

Status of implementation of recommendations contained in the Second
and Fourth Reports of the Department-related Parliamentary Standing
Committee on Food, Consumer Affairs and Public Distribution (pages
272-273)

Status of implementation of recommendations contained in the First
Report of the Department-related Parliamentary Standing Committee on
Chemical and Fertilizers on Demand for Grants (2009-10) of the
Department of Pharmaceuticals (pages 272-273)

Status of implementation of recommendations contained in the Fourth
Report of the Department-related Parliamentary Standing Committee on
Chemical and Fertilizers on Demand for Grants (2009-10) of the
Department of Chemicals and Petrochemicals (pages 272-273)

Status of implementation of recommendations contained in the Fifth
Report of the Department-related Parliamentary Standing Committee on
Chemical and Fertilizers on “Production and availability of
medicines to deal with Swine Flu® (pages 272-273)

Matters raised with permission—
Implementation of the Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Act, with special reference to the
Khairlanji incident of Maharashtra (pages 278-280)
Denial of payment of salary to the railway employees in Kerala (pages 280)
Threat to Sikhs in the Kashmir Valley (pagess 280-282)

Rehabilitation of the victims of Leh tragedy (pages 282-284)



Special Mentions—

(page

Need for consolidation of public sector banks (page 284)

Concern over the threat to life and property of villagers in West
Bengal due to subsidence of illegal coal mines (page 285)

Demand to take steps to ascertain the fees charged by the private
medical practitioners and hospitals in the country (pages 285-286)

Need for establishing AlIIMS/PGI, Chandigarh like medical institute
in Himachal Pradesh (pages 286-287)

Demand for ban on use of GM seeds iIn the country (pages 287)

Demand for inquiry into irregularities being committed by private
Haj tour operators (pages 287-289)

Demand to withhold environmental clearance to the proposed power
project at Sompeta in Andhra Pradesh (pages 289-290)

Demand to restore the emergency quota in trains plying through Bihar
290)

Need for easy access to higher education for every citizen of the

country (pages 290-291)

292)

Demand for providing marketing and processing facilities to the
potato growers in the country (pages 291)

Need to check the unsolicited phone calls in the country (pages 291-

Demand to supply adequate Urea and other fertilizers to the farmers
of Andhra Pradesh (pages 292-295)

Government Bill - Returned

The Appropriation (Railways) No. 4 Bill, 2010 (pages 295-353)

Short Duration Discussion—

Large scale illegal mining in the country (pages 354-410)

Web-site Address : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail Address : rsedit-e@sansad.nic.in



PUBLISHED UNDER RULE 260 OF RULES OF PROCEDURE AND CONDUCT OF BUSINESS
IN THE COUNCIL OF STATES (RAJYA SABHA) AND PRINTED BY SUNLIGHT PRINTERS,
E1/16, ANSARI ROAD, DARYAGANJ, DELHI-110002



RAJYA SABHA
Friday, the 20th August, 2010/ 29th Sravana, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
39aTE R # e & F aRafda fear smem
*381. A TgARIIOT GO - FT F AN FE TAR H FAT HOT R

(F) T WHR H 3§ a1 & S § 6 3903 i+ e@foes a=r &
aRafda frr I= & oRomeasT amfor &E & oEl @ geRe @ W § aw FN scee
# GRmEe 3 W@ §; 3R

@) IR &, a@ FR-FAENT Yok F v v Py F gER sEEr e w0
F T Far-Far FeA Iow AT E2

FR Faew & vow A (V. FAL giAW): (F) IR (@) & [Fawor @ ged W
@ fear = gl

Raor

@ IR (@ oot & G 2T F Fo P HFH T 182 AT g, T TS B
Jurfy, H 3caes a¥ 2005-06 #F 2080.60 fAfeds #feF o7 & FeFw a¥ 2008-09 #
234.47 fAfoger M. < g 7147 1 2001 A FAMUET F IFAR @ THT F SR FoA
16.43 YA Telde 3T S AAT F g & FT AR AT AY JoAA 3T TUE 3T
AT F G, M F M, W A AR T 3F9pd & & FROT I IGIA SoATorer
e AT gorae &at 3R FRul (3 FRI/ASR, ogaaE, Rer, Hae, SwH &
R Tl ST AT 3T) § HeOd gid g1 duy, FW gfA & i@ &89 A geo &
FRUT A & AT & TS 7 HRA TR aRT @ T HIS el g1 @ ST 2l

A ToT WHER & AUFR &7 F I 7l JAR, P A F R-FW a1t &
fAT FAieRoT A At A TS ¥ 4R WHR A TEF A AfT 2007 FAE § GEA T@
aRehouel T I8 T geg @ A e #@, swafes ufadt w1 o, N & A
AT @ ST @2t R 3 @l S F5 3R IR Fs oRASET gee # oI g,
ag JHaFd/dSR AR F gUR IR FEr FwE &



for gfaqfed w1 N-F7 At & e, Jor aF 6T 7, F & v A Maw e H
g & & fuiRa 3k sefea frar smar anfewl

dETER, Tod SR & N FW #rdf & v sie@f@es qur @ deeh Srarserdt
gfgd N PN deg o, elimar i swclwar safe & venfag ofd ot wa S
doredr arelt A #r AuRer ae A gew & B s YRR, TEY yAdE wd
QAU A, 2007 # g gau § R Sfgl deh HWetd g1 SoR oA, MawiAd sfF R
IR ARG A W & IREeET vt @ S| okt & R s 3w & v g
qF @1 FfEEe A ¥ FA g afer; aRA@eEEt 7 R PR e F v FR A v
IR A F FA A S| SghES aren A N W e & U gurEd w@w A A
e Se qur i 3aRerd & o AT o &1 sftee w7 & w4 R s

Ry e el (TESas) & IR H Tod WHR & Fag & 7 § F we & fov
HA HREEYT F FeY F doR IR 9FR #qH F wafAEar & aehr afjwl afy mavas @
& de F T e wEen F #E A foEr ST owwar g1 Ay oRfFufdar el wwa
ST A FT AT A IHRIF g, AR SgA3cAE e F A A 7E por fAeiRa A
a5 iR H 10 yfdwd & iU T g WUl WS F T wpd N8 3w gEAd W
faR #=ar &, S % Uo7 WRl g gAfea @ Sl Bl oRa wR o el ooh o
" W EEHA A6l A w0 foeaw R § ot #4fF & sfed sfteeer @ o5 o,
2007 & 96 ¥&pd AT §, 3HUAT 58 THd He H GEAE FAT g

Conversion of fertile land into industrial areas

t*381. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that conversion of fertile land into
industrial areas is resulting in migration of people from rural areas and

decline in agricultural production; and

(b) if so, the steps taken to regulate it in accordance with the

decision taken in the inter-ministerial meeting?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) A statement is laid on the Table of the House.

tOriginal notice of the question was received in Hindi.



Statement

(@) and (b) Total agricultural land has remained around 182 million
ha. across the country over the years. However, agricultural production
has increased from 208.60 MTs in 2005-06 to 234.47 MTs in 2008-09. As per
2001 census, 16.43% of total migration during all times was from rural to
urban areas and the remaining migration took place due to other migration
streams viz. vrural to rural, urban to rural, urban to urban and
unclassified. Although the Census data captures various migration streams
and reasons for migration (viz. work/employment, business, education,
marriage, moved after birth and others), no separate data is maintained
by Government of India regarding migration of people due to conversion of

agricultural land to industrial area.

Land comes under the purview of the State Governments. However, with
a view to prevent conversion of agricultural land for non-agricultural
purposes, Government of India has in place the National Policy for
Farmers, 2007, which envisages that prime farmland must be conserved for
agriculture, except under exceptional circumstances, provided that the
agencies that are provided with agricultural land for non-agricultural
projects should compensate for treatment and full development of
equivalent degraded/wastelands elsewhere. For non-agricultural purposes,
as far as possible, land with low biological potential for farming should
be earmarked and allocated. Accordingly, State Governments have been
advised to earmark lands with Jlow biological potential such as
uncultivable land, land affected by salinity, acidity, etc., for non-
agricultural development activities, including industrial and
construction activities. Similarly, the National Rehabilitation &
Resettlement Policy, 2007 also provides that as far as possible projects
may be set up on wasteland, degraded land or un-irrigated land.
Acquisition of agricultural land for non-agricultural use in the projects
may be kept to the minimum; multi-cropped land may be avoided to the
extent possible for such purposes and acquisition of irrigated land, if

unavoidable, may be kept to the minimum.

For Special Economic Zones (SEZs), State Governments have been

advised that in case of land acquisition for SEZs, first priority should



be for acquisition of waste and barren land and if necessary, single crop
agricultural land could be acquired for the SEZs. If perforce a portion
of double cropped agricultural 1land has to be acquired to meet

the minimum area requirements,



especially for multi-product SEZs, the same should not exceed 10% of the
total land required for the SEZs. The Board of approval on SEZs, only
considers those proposals which have been duly recommended by the State
Government. Government of India has also decided not to approve any SEZs
where the State Governments have carried out or propose to carry out

compulsory acquisition of land for such SEZs after 5th April, 2007.

M FgaAREer aifr - vevEe FHEld A@ged| IS A P AT A §3 dAE W
3l @ & S W@ gl M NS F 3 HecaqUl Fad H T aid A K FN deg gy a@
e e # R = & aal §F goRe g g1 A & 36 @R o AgleAr el
NREGA AISFAT & & &, @fhed T o 3PN 3 YA W JHeAAd @t &, SEZs &
FN AT #fF & e ¥, Srad aEt F S e e §, 3 AR F HaWwR 96d FH
g1 &1 6 st e et 1 fashra §1ar &, S 3@ & fasm giar §, 3 deuor
F WA W TG 93T 8, TaF HROT JHGE B Gl A W HIS FA TG g

o gamafy - 3T g qfRdu

At TEARMEOT AT - W, WHR o AT § 6 T FT SROT Fe@T-39T g, olfchel
o o ¥ Do o A ie@fE wE & v F= & o gore @lar &, @R &
AT &l A specific Ao § & FAT &g TWHR H TE 91 8, FAT Foold HY HIoT
F g 9T § T ITA F T v d@ R HA He@fe mE wrog & s § 3R
Rt 3eE & S Sl gd €, WER A R&R Policy & degd wdicd &4 ¥ 3aaT
FIST At feam S g2

st wamafa - aifor S, 3moer Harer & |

At FgammEer oty - W, Fae ¥ ¢ B wAvad &9 § HIaen A¢ @ Srr g s
fRaTeT 3Megleld & §, dl 37 W oMST-33T sRATAT 1T gl

N gomafy - 39S AT FAT &2

At sgeAREer oiftt @ &Y, Far Ig § & e el F SRoT gew ¥ Jede @r
W,



FAT WHR H Tg g1 § IR F 3T F REE B A0 WHER @ 9T T O
HIMIeT Rew & T gaw w W ¥

PROF. K.V. THOMAS: Sir, according to our Constitution, the land
management and agriculture are State subjects. But we have given some
directives to all the States according to the National Policy for Farmers
and according to the National Rehabilitation and Resettlement Policy. So,
it is for the State Governments to follow our guidelines, and, Sir, in
Orissa, the land acquisition takes place as per the Orissa Land
Acquisition Amendment Act and Orissa Resettlement and Rehabilitation
Policy. So, 1if there are some specific complaints, Sir, we will

definitely look into them.
A gEemafy @ g Hae qfov)

At FEARIOT qIfOT ;. FHTITY ARG, deg TXHR o AT fF 2@ HI R&R Policy &
defect & 3R fhamel 1 ZoT & H3MGeT ¢t GA1 o @M ¢ ... (WU ... # ol Fehell
g ...(G¥aue). ..

N

o gamafa - 31T e qfeu

M FgarEer oY - W, H JUF ARIH F ARG WER F FN FAAGT § T A
WW@%WW*WW%, dzg & & g8 W irrigated land & it
e eR=r & f&ar a1 W@ §? 981 W TH “"Rengali Irrigation Project” g,
Srasr Remeara #edr gfer el S & fFar ar 3R Srwer 3g@es 3. wefig wBE S &
forar a1 39 Wieige A S wedrdd w99 off §, 3HR R @ GMR Energy #lH®
FFIA F AT §1 A specific Faer § & H@@F el & S Irrigated land f&ar
ST @M E, d R ARG WER A 36F aR F Tod WK § Fo AHGT 38107 §, ad &
27 89 9o ¥ FE T AT AR SRAYT F Nodey W W § ... (SFIURT) .

A gamafa - oifor S, 3T T 99 SR ... (cIUeT). ..
o TgAREOT O : W, AW O TIRATPE &1 8 ok IS YA NI 9,
e 9% ¥ A de, sRoRE & Uoecd wa €, Afed 38 AR qefe Ad @

3 3RAICS olsd@ & AP o=l A & W OWER N FAT 38T gl Feg H ToAl &
Y FE AHT ST AMRT| FAT 3T S8 35T &2



st gomafay : ceeTl ST, IR HIVOT el AE QAT &, Hall el AT QAT ¥, Tg
FE AL THAST W@ &1 ... (HAURT). ..

PROF. K.V. THOMAS: Sir, similar problems were raised a few days back
in the Lok Sabha and the hon. Finance Minister had given a clear answer,
stating that a comprehensive land acquisition Bill is being considered by
a Group of Ministers. This is an important issue. After consultation with
all the political parties and concerned people connected with this issue
and the State Governments, Government of India proposes to bring a
comprehensive land acquisition Bill. As | have said, if there are any
specific cases in Orissa, they may be brought to our notice and we would

follow them up with the State.

oA FoaAREr @iftr - W, AT Wfafes FdeT qor anl .. (cgauwE) ... #a sReEes
ds F aN H qor U1l ... (FFAUR) . ..

MR. CHAIRMAN: No; No more ...(Interruptions)... Please, Paniji, Shri

Govindrao Wamanrao Adik.

SHRI GOVINDRAO WAMANRAO ADIK: Sir, as far as the land for SEZ is
concerned, it has been said in the reply that the Government of India had
issued certain guidelines or advice to the State Governments for
acquiring certain types of land and not acquiring agricultural lands that
are very productive. But | would like to know from the hon. Minister,
when these guidelines are not strictly followed and advice is violated,
what steps would the Government of India take against the States

concerned?

PROF. K.V. THOMAS: Sir, as | have said in reply to the first
question, this 1is primarily a State subject; we can only Iissue
guidelines. But, 1in certain cases, like the Special Economic Zones,
Government of India has taken a very strong step. We have intimated the
State Governments that for allocation of land, for multi-product SEZ,
when they acquire land, the fertile land should not be more than ten per
cent of the total land acquired, and even when this ten per cent land is
taken, non-fertile land to the same extent should be converted into

agricultural land. So, this is the stand taken by the Government of India

where we can take some decisions, in the case of Special Economic Zones.



SHR1 GOVINDRAO WAMANRAO ADIK: Sir, my question has not been answered;
I seek your protection. My question has not been answered. 1 had
specifically asked the hon. Minister, what steps Government of India
would take against the State Governments when these guidelines are not

accepted by them, or, are violated?

PROF. K.V. THOMAS: Sir, as it is a federal system, we can only issue

guidelines. It is for the State Governments to follow the guidelines.

SHRI ASHWAN1 KUMAR: Sir, this is, indeed, a very important question
and 1 have gone through the reply of the Government. It is a detailed
reply, but, unfortunately, it does not address the real issue. The reply
states that land has remained static and it has not increased, but
agricultural production has increased; therefore, the fear that migration
has led to decreased agricultural production is not true. The real issue
is, over the years, land holdings have become fragmented. Agriculture,
for marginal farm owners, has become economically unviable. That is why,
there is need to establish industries that can generate employment. Take,
for instance, the States of Punjab, Haryana, Kerala; there is not an inch
of land with low biological potential, and, uncultivable, land affected
by salinity or acidity or degraded land. What do we do? Our
agriculturists feel that economic activity in these States is
economically unviable. You need industries. The question for the hon.
Minister is: What kind of a holistic policy prescription are you coming
up with so that while fertile agriculture land is put to agricultural use
yet States are not deprived of industrial activity because industry has
to be set up on land? One-sided policy prescription is not going to

reduce poverty.

PROF. K.V. THOMAS: Sir, I am confined to the main question. The
policy of the Government is that as far as possible the fertile land
should be used only for agricultural purpose. If any State Government
wants some fertile land for industrial purposes because of certain
reasons, it has to find out equivalent non-fertile land for agricultural
purpose. This 1is a confined policy of the Government of India. |
understand that we need industries, but those industries should be on

non-fertile land. ...(Interruptions)...



SHRI ASHWANI KUMAR: Sir, my  question is not answered.

---(Interruptions)...

MR. CHAIRMAN: No supplementaries on supplementaries.

--.-(Interruptions)...

A e FRAR - AT FHEMT SN, FE S A6 & F P AT T F Farer
el Tk TsT & QT gl W U & IHeX WHN HAAAW Ak & IoTehl HAITE0T el § 3R
§3-93 SRl # aet wge & v Seler & S @) R 39 @), W emas @
AT Bedrerg &1, 37 Wl T 7 3T BT F3-98 e9R s Sl 3T g9-a3 eherdfadr
F & 3T & 3T W P W FeT AT §? Tod WHR ar H a7 {omr & s &
SEEAT T AT HS AR e FA TH Ak o g B, AR TR e AR e
TAr-TT 3R clearance & &Y &1 FIT SHF PRUT AFHAG §¢ TET g2 3T ST SISy
g W@ g, STl T FelT @ @I g, 3HF HRUT ... (STIUW). - .

A gomafy : 3T Faer giovl

aﬁﬁmmzwﬁara?mﬁmﬁagamwmmﬁr%ﬁm
aﬁawmﬁwg&nm,aﬁmmaﬁwmaﬁmlwmﬁmmﬁ
Fr g feemuar?

PROF. K.V. THOMAS: Sir, every State in the country has got its own
land acquisition rules and amendments. In Orissa, there is Orissa Land
Acquisition Amendment and in Kerala there is Kerala Land Utilisation
Order. What we can do is that we can give guidelines. We can interfere
when permissions are sought for multiple zones by the State Governments.
There we can impose some restrictions. This is the only way by which the

Government of India can interfere. ..._(Interruptions)...

st ReT FRAR © FI7 3T IcR TeT H FHT 9T FIWCA? .. (SFIURT). . .
AN gofy - A8 .. (cIU) ... FIAR S, Y 85 BT . (WA . . .

A RAew sRar - gamfa S, AT S s wed qoT § ... (F¥auw). .. Sl
SHAT HT 3T . . . (STIUT) . . .



MR. CHAIRMAN : Please do not agitate in the House.
...(Interruptions)... 319 §& 8T ...(sgauiA)... This is not going on

record. ..._.(Interruptions)...

M R sfear -
MR. CHAIRMAN : Q.NO. 382
Stalling of Delhi Bound Shatabdi Express at Bhopal

*382. SHRI TARINI KANTA ROY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that on 13 July, 2010, Delhi bound Bhopal
Shatabdi Express was stalled at Bhopal; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI E. AHAMMED): (@) and (b) A statement is laid on the Table of the
Sabha.

Statement

(a) and (b) On 13th July 2010, 2001 Bhopal-New Delhi Shatabdi Express
had a late start of 5 minutes from Bhopal on account of delay in boarding
of the train by some passengers. There was, however, no stalling of the

train at Bhopal.

SHRI TARINI KANTA ROY: Sir, the reply given is "Bhopal-New Delhi
Shatabdi Express had a late start of 5 minutes from Bhopal on account of
delay in boarding of the train by some passengers.” Who were those
passengers? Trains like Shatabdi and Rajdhani are prestigious trains. For
whom it was delayed should be known to the House. This august House has a
right to know that for whom prestigious trains like Shatabdi and Rajdhani
are being delayed. The delay may be of two minutes or five minutes. But,
there was delay. | want to know from the Minister for whom, this train

was delayed.

*Not recorded.

10



SHRI E. AHAMMED: Mr. Chairman, Sir, in this particular matter, the
train took five minutes extra to start from Bhopal to help some last
minute arrivals of foreign tourists to board the train. They arrived at
the railway platform and the Railway staff had helped them to board the
train. They were all foreign tourists. That was the reason for five-

minute delay.

SHRI TARINI KANTA ROY: Sir, it has been reported in the media that
the passengers were from America, and for those Americans, the train was
delayed. But, 1 would like to mention that the train was delayed as per
the directions given from the Railways Headquarters in New Delhi. I want

to know whether it is true or not.

KUMARI MAMTA BANERJEE: Sir, first of all, the hon. Member should
appreciate that the country®s prestige comes Tirst. We always give
hospitality to foreigners. They are our guests, whether they are from
America, Russia, or, China. They had given the prior information that
they were 15 minutes late because of some traffic jam or something like
that. They crossed the foot over-bridge. So, they had taken permission
not from the Railways Headquarters at New Delhi; it was from the
Divisional Headquarters in consultation with the Station Master and the
Divisional Control. They had requested for fifteen passengers. And, |1
would like to inform the House that this train was not delayed. It
started five minutes late, but it reached Delhi only eight minutes late.
In our official system, if it is a delay of less than fifteen minutes, it

is considered punctual.

A N T WA : FHNIT FRIGT, H HUF AEIA F AT F;A SN HoEAT
o feemen =ree § 3R a8 qoe o wieaT § fF Sgd W & 9gd sEer W @ W@ g, S
ol o @ W E, 3 T@E THI W A & 0T H9e Fid @ A5 A S5 § 3R FA
fAger Sl fre &2 qEl a1 ¥F ¥ & 3eR wewr A Faner R WER @ g foiaeh o oo
arch €, 3 A0 & Sgd S AT A 1 e o o owers wgee €, 9 @l o -
deT B¢ de ggad §1 FA AT AR ST 58 AT A8 A su s, FEd @9 3R

11



fAER & B 3ok 9eel & I arel ¢l WAY W Ugd, i AT N IRgREr A @ a
& Ty, YoId yomelr & RAEeA H# & F A 3R I F FFT F SR A
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STRRT & ST &, 39H g AT Fel AT ¢ fh e TEHT W § ... (GuaUeT) . .
AN gaafa - STQU, FaTT Tk oA A g ... (STIUA) . . .

M MY ToF AT - A, A ¢ AT W wAST IOT §, FS qEA HalA Agr
T &l ... (SHAU). . .

AN waafa : 3T Fara gfev .. . (cHauUnT). ..

At ar Teg A - A, A ug forr B, A Y ReeA wumm R o o
de @ W £, 3@F v F U d@Er g7 ... (EEwE)... #F @@ g f
.. (FaEuT) . .

ot gl - 3T ESF v qEwr Hater Afawl ... (sgEunE) . ..
TAN AAAT qA@H : W, H Member H I § & el TR T WA IOT B

Though it is not related to this question, but in general interst, #
SR ST e AR ETIE F e gEA Tl Ao wfevl W, gga @ & o gl
g, Fife uwar A Far Srar g, ¥ QP fRAr Sar &, Obstruction fRAT ST #,
I o U ar Srar § ... (Suaue). . .

TH AT §GET - P HLar 27

FTAN HAGT Faelt sgd @ political parties #f & § ... (¥aum). ..
Don"t ask me and don*"t incite me; 1 am not going to name.

...(Interruptions)...

At AN Tog AT : 3THR FARR I ST - . (STEYUTA) . . .

KUMART MAMTA BANERJEE: 1| may fight my battle politically outside the
House, and not inside. | always maintain the dignity of this House. Sir,
with your kind permission, | want to inform that sometimes, because of
some flood, natural disaster, the trains may be late. But, Sir, nowadays,
because of road blockade, rail blockade, delay of trains has increased
like anything. In eleven per cent cases, delay of trains is due to these

blockades. This 1is horrible thing. 1 will appeal to all my countrymen

that don"t delay the trains. 3R ag UfRasl §amer & Tl & o f9grR & v o &
I
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% because train passes through one State to another. f@u, f9grR & ufR=sh
IS ST &, IRet Soner ¥ fogR sa €1 a9 oo & 3ma &, O fogr, ufRwsh s,
3ol WeRl, 9 SETE gHRY ol AT &1 ... (STIUW). ..

M gamafa - el ... TolleT ... (SUAYE). ..

ot Forer U : ARG, IE A4 UdT ol & AWGIT AH A fRH 9T 3RIT ofem
W@ &2 ... (FEURT) ... FlT T Th W@

KUMARI MAMTA BANERJEE: Because railway is the lifeline of the nation.

---(Interruptions)...

st wamafy : dres S, ol ..

KUMARI MAMTA BANERJEE: One train passes throughout the country.
---(Interruptions)... If any problem arises in any State, it affects the
whole system 3R whole system 3PR affect gr §, a 3&H controlling loss

g1ar &1 We are really sorry for that. This time we are maintaining record.

---(Interruptions)...

ot goer aeE : FiT dr SEAER §2
MR. CHAIRMAN: Please. ...(Interruptions)... Thank you.

KUMARI MAMTA BANERJEE: Sir, just one minute. We are maintaining the
punctuality, which is 75 per cent. This time we are keeping actual, fool-
proof record. Because of Railroko, obstruction, sabotage and all these
things we are losing 11 per cent. Even then we are maintaining our level

of punctuality, which is 75-80 per cent.

At o wa@E 0 W, H Ko AT @ S ddr § 6 A ot wewd § e
right time W Q§ﬂ S &, ofeheT TIT W qgﬂﬁ # outer WX 3/ 3T ©eT T ST
g, @ FE ... (cFauED). .. S AT, §4 Sgd ®A G e g1 S 3mr-3mer der
¢ gl FHA &, A EH g dAheld @ §, A A T WA R A @ AweH qenean
foh S anfsar @A & 30 W §, I AT F TRA R GET AC?

KUMARI MAMTA BANERJEE: Sir, though this question is not related to
this question, Ig§ TR FALTT §, ofhd aa ot & wgar ﬂﬁ?ﬁ & earlier 1.8
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crore passengers used to travel by the
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Railway daily. 3nf 38R 9gd s¢ a0 € o 6 2 15 20 @ @ I1C & 3 Hiord
Fr FEdr g 9 TS &, WBWET 2 s AR §ART infrastructure SdeT T8l §oT olfdheT
S off 3mdrses g fRar &, congestion g g1 Everybody is asking for train.

I think that if you observe it, you will realize that our infrastructure
needs upgradation, modernization. We need more infrastructure. Sometimes
it also affects the system. If you ask for more stoppage, we are willing
to give it, but you have to see it from the operational point of view.
There 1is some congestion. We are trying to increase more and more

infrastructure so that people don"t suffer.

Nt e 7T & ;- ¥HEfT S, Union Carbide & Anderson & ar fhT erdredr
H S gt 3ARSA g, U #H §H 37 TR {AAY privilege 33 & § 3R el &
AT W & &1 ... (FFauwT) . ..

A gamafy : Hae Bl

ot 3w AyT @@ ; o A A§ IT W §, AT W ¥ related TH WA § 3R
g AU ¥ F 5 ol A dea YW H o9 o F% dted ¥ ¥ A T g,
particularly 3597 3R &R & @®% ¥, d I 3B [@oddol W ITET-3MT eI &h
ST ¥ 59 dF J8 Ak & F F, O 35S A W WS A HF W g AT § F
FHF HRUT YA & IFAF WA gl &1 67 38H Tga uel sid § 3 3w
AT Bl §, 3k @ eceeh off @il ¥l o sEe deR, Yo oA W gu sifsRer &
oy #, HS g geen o fHar § #&AifE e g det A owe a@dr ar wel o swe
faot @€t & |ehar 82

FAN AAGT a6l 0 G, AT gar ¢ R Il FIE & time W ouAd §, ofdhe 3R
road blockade & =T 3 AT MfST & Te ST F 10.10 §97 cross FET & Afhd a8
o g a5 3R & trains TH Y 3 IE O T O TRAAT HZYA g &1 W ToE A
o aRfPua gdr g If it is running as per normal schedule, then there

is no problem. From the operational point of view, the problem is because

of delay due to some blockade and when some problem is being created. 3R
Ig BT §, T AT Told H AT § A FAT AT 87 HHA H Coldd YT €T gEFRL ofamal
g1 They are not getting the permission from air traffic control, & T
2
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*383. The Questioner, (Shri Bhartsinh Prabhatsinh Parmar) was absent.
Grants to States for SSA

*383. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to refer to the answer to Unstarred

Question 2554 given in the Rajya Sabha on 11 December, 2009 and state:

(a) the amount Government has spent towards grants to States under
the sharing pattern of SSA iIn the years of which figures are available

during the Eleventh Five Year Plan; and
(b) the ratio of (a) to GDP in terms of percentage?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)

and (b) A statement is laid on the table of the House.
Statement

(a) and (b) In response to Unstarred Question No. 2554 given in the
Rajya Sabha on 11th December 2009, Government had provided information on
the fund sharing pattern for implementation of the Sarva Shiksha Abhiyan
(SSA) programme, as comprising 65:35 sharing ratio between the Centre and
States in 2007-08 and 2008-09, 60:40 ratio in 2009-10, 55:45 ratio in
2010-11 and 50:50 ratio in 2011-12 and thereafter. In respect of the
States in the North Eastern Region (NER), the reply had indicated that
the sharing pattern between the Centre and the States is in the 90:10
ratio. Government had also indicated at that time that there was no
proposal to revise the fund sharing pattern between the Centre and State
Governments. Since then, however, the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 has become operative and a proposal
to revise the fund sharing pattern between the Centre and the States to
implement the combined RTE-SSA programme 1is under consideration of the

Government.

Under Sarva Shiksha Abhiyan (SSA) the Annual Work Plan & Budget
(AWP&B), submitted by each State/UT, is considered and approved by the
Project Approval Board (PAB) every year, taking into account the fund
sharing pattern between Central and State Governments applicable for that

year. The Central funds are released after verification of the release of
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State share applicable for the year and the unspent balances of the total

funds released in the previous year. The total year-
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wise Central grants released to States/ Union Territories for
implementation of SSA in the 11th Plan and their percentage in relation

to Gross Domestic Product (GDP) at factor cost at current prices are:

Year Central Releases GDP# % age value between
(Rs. in crore) (Rs. in crore) Central releases and GDP

2007-08 11426.26 4540987 0.2516

2008-09 12604 .81 52286500 0.2411

2009-10 12781.07 5791268* 0.2207

@ quick estimates
* advance estimates
#Source: National Accounts Statistics, 2010

DR. BHALCHANDRA MUNGEKAR: Sir, in view of the fact that 19.8 per cent
of the total resources of the Eleventh Five Year Plan have been allocated
to the education sector as a whole which is unprecedented in the history
of India after independence the hon. Prime Minister described the
Eleventh Five Year Plan as the Education Plan. Sir, through you, 1 want
to ask from the hon. Minister that as reported in one section of the
Press, this is the fourth year of the Eleventh Five Year Plan and the
speed of spending the resources earmarked for HRD is not keeping pace. As
a result, some of the resources are likely to be under-utilised. Is it
true that the resources are likely to be under-utilised? If so, what is

the plan of the HRD Ministry to speed up the expenditure?

SHRI KAPIL SIBAL: Sir, 1 am thankful to the hon. Member to have asked
this general question outside the main question that has been put. But,
be that as it may, | am willing to answer it. Yes, Sir, there have been
allocations which were given to us under the Eleventh Plan and yes, in
terms of those allocations that were considered, the actual Budgetary

allocations are much less. And, that"s
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due to several factors and not just one factor. One of the factors, for
example, is, we announced establishment of 14 innovation universities.
Plans for those innovation universities have not yet taken off for the
simple reason that the concept of an innovation university is not yet
clear. We have to come to Parliament. We have set up a task force. So, in
the absence of a plan or roadmap ahead, we can"t spend that money. Same
is the case with the Central Universities. Now, we had set up about 16
Central Universities. But, again, as far as those Central Universities
are concerned, the architectural plans for building those universities
are not yet complete. They are left to the university councils.
Possession has been taken in some cases; in some cases, not even boundary
walls have been constructed. So, a lot of money, for example, Rs.84943
crore which was set apart for higher education sector has not been spent.
But, as far as elementary education and Sarva Shiksha Abhiyan are
concerned, because these are on-going schemes, the allocations that have
been made for them have been spent more or less, over 90 per cent. So,
where there are new schemes, th allocations are yet to be spent.
Therefore, for the allocations conceived in the Eleventh Plan, there is
no Budgetary support because we are not ready on the ground. But, for the

on-going schemes, in fact, the allocations have been spent wherever made.

SHRI M.P. ACHUTHAN: Sir, the norms of Sarva Shiksha Abhiyan, which is
straight-jacket one, are applicable to all States irrespective of
specific conditions prevailing in a State. In Kerala, we have got the
Kasturba Gandhi Balika Vidyalaya scheme. Kerala is not getting any
assistance under this scheme because the enrolment of girl child is very
high in Kerala. In the same way, there is the Rashtriya Madhyamik Shiksha
Abhiyan for secondary schools. In Kerala, the problem is not of enrolment
but of improving and enhancing the quality of education. So, my question
is: Will the hon. Minister be kind enough to take into consideration the

specific conditions of States and change the norms accordingly?

SHRI KAPIL SIBAL: Sir, it"s very difficult to have a Centrally-
sponsored scheme to suit specific conditions of different States. It"s
very, very difficult to do that. In fact, we must congratulate Kerala
because Kerala has done very well in certain areas, especially education

of girl child. Now, if you
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have done well and we all believe in inclusive development, then, we
should actually be asking - the hon. Member should be asking - how much
we are doing for the States which are not doing so well. As you know,
once we have an inclusive agenda on which everybody has agreed, the
question should not be that those States which are doing well should get
more. The question should, in fact, be that please give more to the
States which are not doing well because that is how we will take the

nation forward.

e facom s@R @ @afa #glew, # AT @ St & Ser wedr § RS
THUAT & $sg §, o #f St o +gr § & North-East Region & 90 3iX 10 wde &
ratio §, F1 RAMS v o @A nar § wifs 38 W ®e AW wr ar? ggw, #
Tg ST TEC § % FA THUAU & BgH haol FAN WHR F § A 9T & qul ool
SHH BEH 3T &2

st FRT RAeadr : W, AT TG @ T F &

MR. CHAIRMAN: Please answer one.
e fced s - W, F & Sae g QS

N FRT Reaa : W, g7 dh VAT USU & Taiel &, Tg Hfeic F decision
g, WX # decision § F AT $&¢ # I gaART, IEN Agd IGeHC F A9E g,
gg 90 ufaera ghem 3R 10 gfaerd ®e &1 el safov W& F5 AfT e wgr F e
H gAN T FE i &1 SlgT d BRel $iEd & garel §, §9 R 3P F el i
37T &, AfheT ag oeTeeT 6 Ufawrd §, ST &7 39T spend &R g1 PR gF 100 gfaerd
spend & § df 6 Ffard SET & AT g

GPS in railways

*384. SHRI NAND KUMAR SAl: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the trial of pilot project for setting up of Global
Positioning System (GPS) for giving real time information to the railway
passengers carried out jointly by the Research Designs and Standards

Organisation (RDSO) and the 11T, Kanpur has been completed;
(b) if so, the details thereof;

(c) the details of funds allocated for the said purpose and the

details of expenditure so far incurred for the trial of the pilot
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project;
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(d) whether decision to implement this system in Indian Railways has

been finalized by the Railway authorities; and
(e) if so, the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (e) A

Statement is laid on the Table of the Sabha.
Statement
(a) Yes, Sir.

(b) A system as a pilot project named Satellite Imaging for Rail
Navigation (SIMRAN) has been developed jointly by Research Designs &
Standards Organisation (RDSO) & Indian Institute of Technology (11T)
Kanpur, funded jointly by Ministry of Railways & Ministry of Human
Resource & Development (MHRD) and 1is capable of monitoring trains”
location and movement in real time. The system can also provide real time
information to public through Internet, SMS and station display boards.
The system can also be exploited for alerting railwaymen working on the
tracks and alerting road users at level crossing gates when a train is

approaching.

(c) Expenditure Rs. 1.4 crores by Ministry of Railways and Rs. 2.1.
crores by Ministry of Human Resource & Development (MHRD) has been

incurred.

(d) and (e) No, Sir. The security implications in communication of
the train location information directly on the internet and through SMS

are being assessed and decision will be taken shortly.

M dE FAN A : AGAT GO Fed, HA AFAT ¥ FN oSN @ Shew &
oy # qoT U1l FE IRAST ¥ GET & AU aeheld AU & dgd 2003 H & H
TS ofr 3N SHH 2008 AF U T I A&T AT| e TGN AT A ST FO &9 E,
40-50 ¢t # & g fAFeA emar ST EH gl H AT Yo AN S A qoen 9 g &
a¥ 2003 & 2010 % A At H AN FA A F sHA oEwA I R, FHH faewd sga
B3 B, 30F FA FROT E? FA R IR oM S A & AT g Ao Y@ FAT &
9 g2

FTAN AAGT Sl @ W, SOvE eea 1 g.ww. # geaAe fhar smar g1 galy
S Yo A TFHIEH  HAS  Sam  Pitroda & g, 3egid Rz &, for SIMRAN and
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its

is under consideration.
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We will do it as early as possible. From the safety point of view, &F &I
& ST pilot projects f&arT o1, 3R A 3.5 s ¥ H Far ar 3R 3@ =@
complete & 3T &, I8 successful gam g, and SIMRAN will be helpful in
preventing the accidents even from the unmanned level crossings. So, we
have decided to do it immediately and it will be completed within two

years, Sir.
A gamafa - 31T qEU T Bl

M A FAR WA : AT FHOIT Agled, AT qEAU YA g fF RDSO R OMIT
AT SIMRAN & HTEIH & al 7% 39g ¥ gl W Mo 3R Shae & Acaelr e & &
3R gy # hER Wd, Afed FTAIRT W H5F ITAEHART A AdE S & fav oaor
W & F 3T 3R R AN WA F AU FS GEI-de a7 & 7 g2 IR FS wH-
WA a7 & 7S §, A IHR QW A F AU F9 aF gEg-dar g2

FAN AAAT et : W, A FaRm A1 F Q@ @ H Ig wFOene g Seem S
FAeT SIMRAN & g & &, Sl & NIT o far a1, o w Yod fAfaed & 3 HRD
e & w1 fhar a1, 95 wFdada g o/ r § 3R g8 & A # FEelie g S|

AN wafa - A AgEAg 3HA|

SHR1 MOHAMMED AMIN: Sir, there are a large number of vacancies in the
Railways. Connected with the question of railway safety, | want to know

from the hon. Minister. ...(Interruptions)...

MR. CHAIRMAN: The question is on GPS in railways.

oA AgFAg AT - W, WS FE O AHT g

ot gamfa - A€, I8 Shdew F ey 7 g

Nt AgFae AT ;- @, SEH vedise @ Had ¢ 3N tediEe @ Yo awd & 9y
FoAre gl

MR. CHAIRMAN: No, no; railway safety is a much wider subject. Let us

confine the supplementary to the main question, please.

st AgFAg AT - W, §H AT FHA ST T Tg ST B § fF S adhder @l
g, s+ for Woo o8 AG # fhasr e & forar s=r & and by what time these

vacancies will be filled up.
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KUMARI MAMTA BANERJEE: This is, absolutely, a different question,
Sir. This is about equipment. The main question relates to GPS. But, for
my friend, | want to say that already, we have started. We have started
the work; the process is on. Because for ten years it was not done, the
vacancy was there. This time, we have started the process of filling the
vacancies, and we are giving the special focus for SCs/STs, Physically
Handicapped and the Minorities,-and we are giving them the priority. As
for OBCs and Disabled Persons, | have already covered. Then, for the

Sports quota.......
MR. CHAIRMAN: Thank you.

KUMARI MAMTA BANERJEE: And the drive is on. We have done as per the

new recruitment policy, and the process is on.
MR. CHAIRMAN: Thank you. Shrimati Shobhana Bhartia.

SHRIMATI SHOBHANA BHARTIA: Thank you, Sir. About the GPRS System,
that would give real time information, there are certain concerns about
the security, that this information can be used and misused by those who
want to get the actual position and those who want to destroy and
sabotage the railway tracks, and all that. In view of the fact that there
have been certain suspected sabotage incidents and the consequent loss of
life, what inbuilt checks and balances would the Ministry propose to keep
so that this flow of information is not misused to actually damage the

railway tracks?

KUMARI MAMTA BANERJEE: Sir, | am really obliged because Shobhana
Bhartiaji has raised a very valid question. Yes, there is a concern, and
we are examining it in detail; that is why some time more we are taking.
But let me assure the House that we have to do it very quietly because
the country matters; if there is a matter of security, it is a concern
for each and every one. For that, we are trying to do something. We will
talk to the other Ministries, and also to the concerned Ministry, and we
will take full precautions. Nowadays, in the Railways, sabotage and

terrorism are so much. They were not there earlier. The Railways is for
the people. Earlier it was-only protesting, 3 df delest & fow o g amm,

AT Uiead Y @Y 98 &1 She has raised a very valid point. We will get the
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details. We will examine the case very seriously. If there is any need
for some foolproof security system, we will consider it and then we will

do it.

A IR e FAQY : W, # A=A 7 S F T§ qOn e € F gH GPS
ﬁmmr&%,a@mm%ﬁ?ﬁsﬁmmm#maﬁ%lmﬁsﬁ
gt § 3R 3% IW S FrS I FAT &, I T F TS MR T IR § e
ST F FW S NAT gT €, IFH WA AR FGT QAT § TAT Ig ITH A o
t, oftheT 9 MY IS §3M &l ... (HIUED). ..

N gomafy : I§ GPS T Hare gl

M AR R FAqh : W, TE seefa & &1 GPS & ATIH § X H gewRe
& g, A g med AT & Aews ¥ g 1 el o HE

FAN AAA gl 0 W, A FS A to Z dictionary @@ gl I AAAT T
wfafhe Faems B af # 3ca” Gl Ve Gt Fors MR & fAr 50 Wde & § 3R
Yo off 50 Tw¥T &l §1 W AN H GANT S F AT, 9% §He qU A AT §| PR ITRAT
P15 WAfhed Frucic &, o you can write to me, and | will give you the

details.
Khurda-Bolangir Railway Line

*385. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Khurda-Bolangir railway line sanctioned two decades ago
has not progressed much due to differing stand of Railways from time to

time and if so, the details thereof;

(b) the sanction of funds for the project and expenditure incurred

against those sanctions, year-wise, and the reasons for shortfall if any;

(c) the reasons for changing the criteria of the project from a
socially useful project for opening up backward areas to one with

economic viability; and

(d) the reasons for shifting the project to Rail Vikas Nigam Limited

(RVNL) and the revised schedule of its completion?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) A

Statement is laid on the Table of the Sabha.
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Statement

(a) Khurda Road - Bolangir new line (289 km) project was included in
the Budget 1994-95. The work on the project is progressing as per the
availability of resources. In the first phase, Khurda Road - Begunia (36
km) has been taken up and is targeted for completion during 2010-11. In
Phase-11, Begunia-Daspala (36-112 km) long lead items of major bridges

have been taken up.

(b) The year-wise details of the allocation and expenditure is as

under:

(Figures in crore of Rs.)
Year Allocation Expenditure
1994-95 1.00 0.82
1995-96 2.00 0.93
1996-97 1.50 1.50
1997-98 2.00 0.23
1998-99 2.00 0.28
1999-00 10.00 3.77
2000-01 14.50 2.19
2001-02 5.00 1.86
2002-03 5.00 6.27
2003-04 15.00 10.29
2004-05 15.38 8.40
2005-06 10.00 8.33
2006-07 23.00 23.03
2007-08 20.00 6.34
2008-09 32.43 3.50
2009-10 28.07 13.90
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During 2010-11, an outlay of Rs 120 crore has been provided for the
project. There has been delay in forestry clearance, handing over of

Government land free of encumbrances and failure of contracts.

(c) and (d) It has been decided not to transfer this project to RVNL.
The line is passing through backward areas of Orissa State and is a
socially desirable project. Railways has huge throwforward of ongoing
projects with limited availability of resources, as a result projects
take long time in completion. However, the project is being progressed as

per the available resources.

SHR1 PYARIMOHAN MOHAPATRA: Sir, my Ffirst supplementary is this. This
is a l1l6-year project which is seeking to link very backwar.d areas of
Orissa. The hon. Minister has stated in her reply that it is a socially
desirable project. An amount of Rs. 186 crores was allocated in the last
16 years. Out of that, an amount of Rs.95 crores was diverted and in the
last three years an amount of Rs.58 crores was not spent. Is the Minister
aware that the ongoing bridges could have been completed, a lot of work
could have been done and the entire money could have been spent without
going into the questions of forest clearance, handing over Government
land free of encumbrances and failure of contracts? Why were they not

completed?

KUMARI MAMTA BANERJEE: Sir, Khurda-Bolangir railway line is a very
important railway line for Orissa. There are many other lines also. There
are many pending projects worth more than Rs.1 lakh croes throughout the
country. It is not that | am responsible for this. This is an ongoing
process and the projects are pending. It is a fact that in our country
there are socially desirable areas. People are staying in those backward
areas. They need railway lines. They lack railways. Paucity of funds is
also a problem. But Khurda-Bolangir line is very important. That is why
we have given more than Rs.120 crores for this line. Previously it was
given Rs.5 crores, Rs.10 crores, Rs.15 crores, like that. We try to do
our best. Let us complete the first phase. 1 can assure the hon. Member

that, whatever is the fund provided, it will be implemented.

SHRI PYARIMOHAN MOHAPATRA: Sir, while thanking the Minister for

continuing this as a socially desirable project, not transferring it to
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the RVNL, allocating Rs.120 crores this year and
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saying that this Rs.120 crores will be spent this year, | would like to
know from the hon. Minister whether she is aware of the fact that as a
result of the efforts of the State Government to persuade power plants
and industries to come to the hinterland of the railway lines, two power
plants have agreed to establish power plants in the hinterland.
Therefore, would the hon. Minister consider directing the Railway Board
to fix a firm schedule for the completion of the line, at least, up to
Daspalla, which is the second phase so that these power plants or

industries do not shy away again from their decision?

KUMARI MAMTA BANERJEE: Our Department is encouraging private parties
also to connect the port, the coal mines, and even the college areas,
university areas and other important areas. We have already announced our
RCH policy, where we say, we are willing to give them the economic share,
if the people are interested. So, we are giving Iimportance to this
project. The first phase will be completed before March, 2011, and then,
we will take up the second phase. 1 can assure the hon. Member that
whatever we have said, we will do our best to complete the first phase,
and, then, we will go in for the second phase. About RVNL, we are not in

for it.

MR. CHAIRMAN: Shri Rudra Narayan Pany. You put your supplementary,

without a speech.

M FgaRmor 9oy : 1 will, specifically, put my supplementary. T
ATNT F ARG TE FaI F 3 Agcaqol IR ¥ fed & FROT TE wE o
ThAT § T ToT WHR garT 7fA 3RIE0r & Wod & & F F§ FS dfcedr | 78 ¥?

KUMARIT MAMATA BANERJEE: 1t will be better if I give him a written
reply.

SHRI BAISHNAB PARIDA: Sir, the hon. Minister, in her answer to this
question, has said, "However, the project is progressing as per available

resources." But, from the records of allotment which she has given, it is

clear that in the previous years, that is, in 2008-09, Rs.32.33 crores
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were allotted, but only Rs.3.5 crores were spent; in 2009-10, Rs.28.07

crores were allotted, out of which
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only Rs.13.90 crores were spent." So, the resources are there. But why is
the Ministry not spending this money on such an important line, which is

considered as the lifeline of Orissa?

KUMART MAMATA BANERJEE: Sir, when this project was announced, there
was a decision that the State Government would acquire land. Now, there
are some problems relating to land acquisition. That is why the Railways
are not able to do it. But, this time, we have decided that we will
pursue the matter with the State Government too. So, whatever is required

to be done, we will take action accordingly.

SHR1 RUDRA NAYARAN PANY: That was my supplementary. 3 =gl & W £l

FTAN AFAT Foet : A0 SN, A S @ g
X geeaTe

*386. A I WOT - FAT YT HA TE ad B FAT HET

(&) ¥ 2009-2010 % &R Fel fhcll Yer-gHesl g3 § 3N 3 Ser-Arer 1 Fel
fopelTT el g3T ¥

(@) Acawaiedt garT v v gH-[ATmet 921 Yo 9el 33 H aog & e Y-
gdet g% §; 3N

(@) 3 gheal & FRUN & s Far g AR sy & 3@ g A gheaAnsd @
Ut & foIT FAT-FF1 3UT fhT o7 W/ &2

Y 7T A T FAR (R §. EEE): (F) ¥ () TH (AR T ded W @
e g

faavor

(F) a¥ 2009-10 % SR HRA ¥ W Fo 100 RO Yo@mdr geae (fem
MNFER aTel FAIRT T FSh ITATHANN EINT HAMIRR G H G F SH) g3
g gheait # 64 =FfFd AR A § 3R 54.29 w3 THA (FEEET) B YT Hfed H
FHAE Gl & A g1 eIy qRomer At gHeas it fr dear # A S § S 2002-
03 #r 269 # Jolell H TeaR ool a¥ 100 & a1, Y o YA+ wean gefvaqol grlr &
IR Yo W geRgled & A & fow w@slt ga e
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@) 2009-10ﬁ§é100trﬁcrnm§ézm3ﬁﬁﬁ7§ézmﬁ(;rafriwn?ra:qurﬁ
3R 1 gheAt) A R & FROT g3

@) WYY W 7 [GERIC 3Uar {69Y H 336 T HFicd JoEMST Feold H TN 3choe]
e & U IEANSS dcdl/RRA dedl g@rr fhe aw) Yoid ) gfed ogaedr Isd H
v § 3R ot & deuE, AWST F OGS FEA, AN DA FAT dAT FelA TG
SITET FAC WA T Yfaw & Fifafde seerarfica ¢ foaa o d@dfd aoa & g
W gfed (WMY) & AegHA @ fAdes w1 9T, WRAT dedl gaRT S arelr
dsHs A ARYH A aw ARG A Wa g gl g glaRaa = & fav
fFfaf@a 3u e o @ €

1. 30e2 @ei/alEl # ¥ G g Q) AR e ¥ g (IRY) E@RT HAfAd
YeTT3dl @1 AERETOT fhar ST T &

1. 300,GYORUO X1 & 202 $igd Tl W ARG dF & g o & fIv veh vehigh
TR ol AR B S

111, 608i0RU0 YT TR T HEIUH 3R ATT FR& AT/l GR&T g QGe) &anr
IR Hsdl R W Aol ¥ Gaus IR alcs dAsa gueT HgFa/ TG @R HAA:
T TR AR TSer Gl & Ay §H-ag d5h &1 S gl

IV. | ei»0%08 S g HATG & HY gl FHead 8 X @ 2
Train accidents

*386. SHRI GANGA CHARAN: Will the Minister of RAILWAYS be pleased

to state:

(a) the total number of train accidents which took place during the

year 2009-10 and the total loss of lives and property occurred therein;

(b) the number of rail accidents which occurred due to bomb blasts

or blowing up of railway lines by terrorists; and

(c) the details of reasons behind these accidents and the measures

being taken to check such accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAY (SHRI E. AHAMMED):
(a) to (c) A Statement is laid on the Table of the Sabha.
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Statement

(a) During the year 2009-10, a total of 100 consequential train
accidents (excluding incidents of trespassing by road users at unmanned
level crossings) took place on Indian Railways. 64 persons lost their
lives in these accidents and railway property worth Rs. 54.29 crore
(approx.) has been estimated to be lost. While there has been a decline
in the number of consequential train accidents from 269 in 2002-03 to 100
last year, every accident is unfortunate and Railways make all efforts to

prevent such occurrences.

(b) Out of 100 consequential train accidents in 2009-10, 7 accidents

(all derailments) were caused due to bomb blasts.

(c) The bomb blasts on the track, or blowing off the track had been
done by anti-social elements/miscreants to cause disruption to train
movement. Policing on Railways is a State subject and prevention of
crime, registration of cases, their investigation and maintenance of law
and order is the statutory responsibility of the State Police, which they
discharge through the Government Railway Police (GRP) of the State
concerned. However, Tollowing measures are being taken to prevent
sabotage by miscreants and to ensure safe and secure journey of the

passengers: -

(i) Nominated trains are escorted by Railway Protection Force (RPF) and

Government Railway Police (GRP) on the vulnerable sections/areas.

(ii) An integrated security system has been approved to strengthen
surveillance mechanism over 202 vulnerable stations of Indian

Rai lways.

(iii) Co-ordination meetings are held by the General Managers and
Chief Security Commissioners/Railway Protection Force (RPF) at Zonal
level and Divisional Railway Managers and Senior Divisional Security
Commissioners/RPF at Divisional level with the State Governments and

Districts Administrations, respectively.

(iv) Railway Board is also keeping close coordination with the Ministry of

Home Affairs.
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38l O e AARET & fYerh Eeicrsh FEaRr f 7§ §? ghear # S [Feheror gu §
I AR AT §, 3% AT F & P A A g S 3l g Aled g2 F aw o

mmg(mum)
A gomafy : vh Faror giRw
Y I WO : TF & A §, S A ST G 1 FE S H 4C

st gomafa : SHHT UIE FET B1 3T &Y Al IS W &, F FAeEA Collod|

SHRI E. AHAMMED: Sir, whenever the Railways find an officer at fault
or guilty, action is taken. During the last five years, from 2005-06 to
2009-10, 976 defaulting railway employees have been awarded various
penalties, ranging from removal, dismissal, minor punishment and their.

---(Interruptions)...

A AU T A W, ool HUFRAT F R A gur ¥, FAORA F R #
et

A I WOr : AFa, HA DRM iR GM level & HRHRAT & aX # gyor g H
FHARET & aR H ¢ S dgedr gl S IHUER Srer §, 3 @ fhda o %
f@ers FRas & 7% §?

FAY AAGT qASt © W, YOI F T FS accident g §, & 38F v = Awed
g 1 S 3l UH accident §3M 3N 3@ gH AW A AEENS F faanl v A g
ALY TFENE h gEeer H AEHE F S F AT gAA request AT B sEA U ar
W i AwE FARE §, 98 TH RO & §, g4 38 W Y FNag R §1 Y-8 3R
FS cEY TG Al ¥, A g T WS A o 7§ 59 I R A e €, a9
d% §H W @ S internally Th RTH §, 39 & 30« 3urcdic & &a g1 RO 3=
& d1e, 38R recommendation & HdMad §H AT action A g1 dfdhe g saar 3 o
stringent & &1 Law would take its own course. Ig O« gHM JT-T & ST
g 8 alih & ot T &1 Law and order is not with the Railways. aféa 3T
@ ¥, 30% HalSw gH HF File W
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3M9Y DRM & aR & samm, W agd AR DRMs dgar #f suspend g g, S-3R
31 transfer g3m IR 3 @M% action foRmT @7 SN Weell FHET o IMSHTSA
incident & §I¢ &7 NIl # 278 recommendations feU &, ZH ¥ gF oW & 236
recommendations accept fU| ¥ & 3MUFr Standing Committee & ¥o0d & IR & I
recommendations f¢T we have accepted all the recommendations. 3R 3% 9
el & Qo Wl F1S specific oam &, T Ry fI #$ e § 3R 35% Warw

action =gl forIT I@T, you can send it to me; I would get it examined and

give you details.
o gamafy - 3T qEU Fa giRv)

A T WO - W, A WA T§ A wdwaridl qanr fFU v 97 fFewel qur
X qeRAT # IosA B aeE § el Yo ghead g€ # AEar Ff St & T@ S
m@%sﬁmﬁaﬁmy%‘,mmﬁﬁmwmmﬁmﬁ;wﬁaﬁé
Tsfash @ifsrer &, d & 3l S e §, el Sl ddr § & 3he S Aol
geft, 3T 39 38 WfoRr & HEHIs ded & TF w6 Ig frad @iforer O e
T &t T ABNEE §HA @ @, Sl 3T 3ok I 997 Fr AR weepeifa wed €,
ar s@ @ifSrer & ... (cgaue). ..

MR. CHAIRMAN : One question, please.

FAR  FHAAT e S dgd  SsT FITgd &, sensitive question 8 gl
Investigation 3% o W 1 Investigation TeH g & alg # qU o1 §3H &I aar
q3aly, dfehel T 919 S & fF maoist attacks, bandhs, 3@ and sabotage,
2009-10 ¥ o 15 July 2010 d&, ¥ ¥« fHer & 217 disruptions §'§ ALY
mwwmmmwwgmﬁlsﬂﬁm@muneﬁ?mlyﬁwwa‘a
¥ foaT 416 RSN ¥ cancel §'§ g, gy 70 A gt I punctuality affect §%’ gl
Sir, can you imagine, July 2010 de Bandh had been called on 75 occasions.
ar T HE TolEl? R UG Selel H Fehel, of g A o Tahell, 3R M wew F Fehql,
ar automatically Je=A8 # Tl 3 FERIST & THa? VAT FAT g QT 82 §F 3T
§ & o adl ae =gl

SHRI TIRUCHI SIVA: Sir, the CAG Report, which comes in the wake of a
series of train accidents, has revealed not only the under-utilization of

funds allocated for safety purposes, but also alleged that the Railways
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could still not fill up vacancies on the safety side. The audit carried

out by
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CAG on the performance of the Railways in the Tfirst phase of Corporate
Safety Plan between 2003 and 2008 shows that more than 50 per cent of the
Rs.4600 crores allocated for safety works has remained unutilized. The
Report found huge gaps between the Railways®™ promise and execution of
safety-related projects, including upgradation of training centres to

step up competence.

Additionally, there are 86,108 vacancies in safety category posts,
posing risk operations. Sir, 20 per cent of wagons run on railways was
overloaded and those wagons were allowed to run even after detection of
the overload endangering track conditions. Sir, | would like to know the
response of the Minister towards this report; 1 would also like to know

when would the over 86,000 vacancies in the safety category be filled up.

KUMARIT MAMATA BANERJEE: Sir, the corporate safety fund was about
Rs.17,000 crores and it was given to the Department in 2003. This was
part of the Rs.31,000 crores which was the allotted money for the
corporate safety plan; out of that Rs. 29,376 crores have already been
spent. Only less than Rs. 2,000 crores are left out; the corporate safety
fund would be fully spent within 2013. We are left with only less than
Rs.2,000 crores and this money would be spent within 2013. We have almost
spent all the money. If you see the report of the mid-term review of the
corporate safety plan done by Railway board after 2007-08, you would find

that the situation has changed.

About vacancies, | have already said. The House would be happy to
know about Filling up of safety-related vacancies. There are some
categories like gangmen. Now, we have decided; in consultation with the
union people, the safety-related people, there 1is a safety-related
employment guarantee scheme; and we are doing it where gangmen and other
safety-related employees, if they offer their voluntary retirement in
favour of their son/daughter, then the Railways would give them the
priority. |In the Railways we give provision for the employees
son/daughter so that the gangmen who have put in 20 years of permanent
service, if they are ready, if they apply saying that they are unable to

do the gangman®s work and that their son/daughter may be allowed to do
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the job, then we allow this. So, this scheme is already allowed. About
other safety-related vacancies, they are in the process and we are doing

everything to fill them up.
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SHRI BALBIR PUNJ: Mr. Chairman, Sir, we all know about the
Gyaneshwari Train accident which left about 160 people dead and many
people injured. My question, through you, Sir, to the hon. Minister is:
What are the findings of the cause of the accident? Who are these
persons? Is it not a fact that many of the people who are accused of
causing this accident were found to be attending a rally addressed by the

hon. Railway Minister in Lalgarh?

KUMARI MAMATA BANERJEE: Sir, 1 have said in the House that let me
deal with this question impartially and not politically though you have

connected it politically. The question is related politically.

SHRI BALBIR PUNJ: It is a crime. ...(Interruptions)... People were

attending a rally, Madam. ...(Interruptions)...

MR. CHAIRMAN: Please, Mr. Punj, you have asked your question, listen

to the answer. ..._(Interruptions)...

KUMART MAMATA BANERJEE: You have asked your question, please let me
reply, it is my prerogative now. Sir, about the Tfirst part of the
question on the Gyaneshwari Express train, yes, prima facie, the accident
is a sabotage bomb-blast; we have handed over this case to the CBIl; they
are investigating it. After they submit a report, you can get the
details. Secondly, about the rally, it is your political question; it is
politically fabricated. Nothing, not even a single thing is related to my

rally.

SHRI RAASHID ALVI: The Railways had appointed a commission to find
out the reasons of the accidents. According to the report of the
commission, more than 40 per cent accidents have taken place because of
human error. It is because of the human error. About 25 per cent
accidents are taking place because of unmanned crossings. It means, these
accidents can be avoided. 3R ¥ UfFHscH EAET ATl H TolE @'gﬁ'?ﬁ 3args
R ST &R A 3PN HeTfles HIRT F goig & I vfFEsed gu o 3aigs Y o @hd
I AU FAN ST ¥ Haa § fF U 39 AN % Wew Fr FRas d&r oS gEe faw
fSF¥AeR 4? What precautions are you taking in future that no accident

takes place because of human error?
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KUMART MAMATA BANERJEE: Sir, there are so many projects on various
things and unmanned level crossing is also a part of it. At that time,
25,000 unmanned railway crossings were there. But, during these years, it
is now only 16,000. It is because funds are being spent on it from the
Safety Fund. When, 1 again became the Railway Minister, | found that
there were about 16,000 unmanned railway crossings. You will be happy to
know that we have already taken up 4,000 unmanned railway crossings. So,
right now, there are only 12,000 unmanned railway crossings. According to
our Vision Document, these 12,000 unmanned railway crossings would also
be completed in three-four years. And, we will complete the signaling of

these unmanned level crossings within two years.
Incidence of dacoity in running trains

*387. SHRI MAHENDRA MOHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether dacoits in police uniforms and equipped with arms etc.

are looting commuters iIn running trains;

(b) if so, the details of such incidents which have come to the

notice of Railways;

(c) whether Railway Protection Force has completely failed to
protect commuters from dacoits and anti-national elements in running

trains; and

(d) if so, the steps Government proposes to take to prevent such

crimes on running trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) A

Statement is laid on the Table of the Sabha.
Statement
(a) and (b) No, Sir. No such incident has been reported.

(c) and (d) "Policing on Railways®" is a State subject and prevention
of crime, registration of cases and their investigation and maintenance
of law and order in Rai lway premises as well
as on running trains are the statutory responsibility of the State

Governments concerned which they
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discharge through the Government Railway Police (GRP) and Civil Police.
Railways bear 50% cost of expenditure on the Government Railway Police.
As such Railway has to depend largely on the State Governments. RPF does
not have any legal power to prosecute the offenders involved in criminal
offences like dacoity/ robbery/ theft of passengers® belongings, drugging

etc.

However, to provide better security to the travelling passengers in
trains and passenger areas, the RPF Act, 1957 and the Railways Act, 1989
have been amended in the year 2003 to enable the Railways through the
Railway Protection Force, to supplement the efforts of the State
Governments in controlling crime on the Railways and for maintenance of
law and order. RPF have been empowered to deal with 29 minor offences
such as roof travelling, alarm chain pulling, touting, ticket Iless
travel, unauthorized entry in ladies compartment etc. after modifying the
Railways Act 1989, so that GRP can spare more time and manpower to
prevent and detect heinous offences like Murder, Dacoity/ Robbery, Rape

etc.

In addition to the above, the following measures are being taken by

the Railways for the security of passengers:-

1. 1275 trains are escorted by Railway Protection Force daily on an
average, in addition to escorting of 2200 trains by Government

Railway Police of different States.

2. The Ministry of Railways has been closely coordinating with the State
Governments for prevention and detection of crimes on Railways and

maintenance of law and order.

3. A coordination meeting with the State Home Secretaries, officials of
Ministry of Home Affairs, Intelligence Bureau and Railways was held

on 20.01.2010 at Rail Bhavan, New Delhi.

4. Regular coordination meetings are being conducted with GRP and Civil
Police by Railways at Zonal and Divisional level to review the crime

position in Railways.

5. Regular announcements at iImportant stations are made to create

awareness among the travelling public about passenger offences,
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especially about cases of drugging.
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6. An amendment in the RPF Act is under examination to enable RPF to

deal with the passenger related offences more effectively.

M Agew AEA : Ue¥aAE FHNIT AQIET| AT FAA ST & GERT S 3R fe@r I
¢ 3ad formr & T sl 1 FS off wea A g @ AR SAH S ol AE g1 anh
T & H 6 3P FN Folhed-lGea TeaRE-3111 39 # fOgR F sy 9y, 21 3meAr
are gU S SR uh. @1 T Sl ATl 8 I H EIaS-3AEN TFHIH-3049
3T # S AR e ®¢ W osHA udr, e 3 RS # AR g oer I 3R Se o
Y A e S| AN TS A G AT e e YeEmisAt A sHfaA 93 @ ¥, eAr
g W ¥ 3R 3OF 9% PR TE 3R I Sar § B 0 A meaw g @ & &, ar F
ST argen & A # e, S, SEY G, TR U 3ed S o gea g §
3TH THLS.AR. FAT A Gof gl § 3R 3PN UGLAELAR. &9 A6 i of W g ar
sEF FA1 FROT § IR WHER fFE gER & S Yod gfor B R 3ER 98 AfRER & S
@ & & g sHAAt fY, 3 oeAr fr wAIla g wifs, etedd I 9 o W@ g &
Wﬁma@aasﬂﬁ?ﬁwmwmm%lﬁwﬁmm}ﬂ%maﬁ
FIT GUR A S @Y & 3R F6T A = aRada o @ 82

FAN HAGT qAS : W, AT Ge&T H Faeu o1 6 F=a gio giAawed ggee]
SHAT Y o W R A AE? A §H AN F Fer F A8, W B Swefes gAR urE A8
R SN.IR.A.Uh. & Fo fFar g @ Re gfod gl SIR.D.oh. ST Wwd & qfed
W B §, RPF is different form the GRPF. dfdhel 3M9el SH.3MR.HI.TH. &
a7 forr &, Sh.3R.A.u®. af & aede & giar &, offehd The Railways give 50%
salary to them. The State Government also gives 50%. So, they take care
of it. EAR U W HE Sl e & & Iford 390 gt g shell g% &1 FAifH T
TR weorde o § 3R gfow Y 38 Tgaa Fs A gl § A T IEECEEd g
N Y& 9 HS AGEN § o gH Qi)

A Fgex Agw - @HEfd S, S el e ¥, S weRt # gEerd ferdr §
3EH @ I Tl B 6 gfow adf aike & oer S 1 S AR @ S ag W@ OE,
agr H# s & T g

& 3UH TH.IMS.3R. cof g1 HI A g1 AT 7 S F 307 3Rk 7 3K ot g7 §
& iyt &
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S AReldl # 3H FRIR FRAG WA H I GIET a1 F TAY g & U 3. A wh.
TFe H HUYUT A A g FH S W g1 Tg A THeolcl § fF g & o7 W g1 &
Seter A & g uiedr e I qU gel, IR.N.UG. H He g IEEN @enr
mmmmm%g%mmwﬁmmmmxwm%,m
FT geAY g% § R ®e gfed § F F RE ARl § 6 3 weemt & @ woifa g8
g, IS RN g AT § YT AG?

FAN HAGT Fell : §H o9l VT IGHC & Y HEP WY #d ¢ & of U
M FT YR &flw, Law and order is a State subject. 3T WeaRME &fav| g
sﬂﬁ@ﬂﬁ%l@ﬁﬁﬁﬁ%%gﬁﬂ#‘@ﬁmwm@@pmm
Taete A E, & HO FNaS H, Ve gow & @ew Fias @ Ve dasie waEl,
§A FH FX TEd g1 3% [T TE. S AN, gof T @ 3RS Yo & a8 g1 gad
I, NPTl F IR 7 N9 S o7 § ... (FFEUR) . . .

A T FAA AGT © AR WER A shiqar g @ § ... (s . ..

Mt womafa - do ST, SAE dr g AifSTl ... (EEaumE) ...

KUMARI MAMTA BANERJEE : If Parliament allows the RPF to do it.

--..(Interruptions)... because it is a law and order problem, then, we

will be happy to do it. ...(Interruptions)...

aﬁmmm:ﬁ@nﬁmwﬁmﬁ:aﬁwmwgg
.. (gEUT) . . .

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS

Structural framework for national food security

1t388. SHRI KALRAJ MISHRA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether a discussion was held with regard to National Food

Security in the recent meeting of the National Development Council;

(b) if so, the efforts made or proposed to be made for creating

structural framework in this regard; and

(c) the details of action taken with regard to implementation of

this National Policy?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (c) During the meeting of the National Development
Council on 24th July, 2010, mid-term appraisal of the 11th Plan was
discussed. Many aspects of the National Food Security were discussed
highlighting the fact that better agricultural performance, especially
performance in food production is crucial for food security. Efforts
being made in many States to increase agricultural productivity were also
discussed and adoption of better technologies was emphasized. Several
Chief Ministers emphasized the need for strengthening of Public
Distribution System and early operationalization of the Food Security

Act.

Government has been working on various aspects of the proposed
National Food Security Act. The Empowered Group of Ministers constituted
for considering various issues related to the proposed law, has been
deliberating on issues like better estimation of poverty levels,
methodology for identification of poor families/individuals, entitlements
for distribution of subsidized foodgrains, reforming Targeted Public
Distribution System, linking of TPDS entitlements to Unique
Identification numbers of citizens, etc. On conclusion of these
deliberations, Government will come out with a draft of the National Food

Security Act for inviting views/suggestions.
Achievement of targets of railway safety plan

*389. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that not a single zone of Railways has
achieved the target of Ten Years Railway Safety Plan which started from

2003;
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(b) whether there is a shortage of 85,100 staff in all sections
concerning safety, including operating, electrical, mechanical and civil

operations;
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(c) whether it is a fact that the observations of CAG in this regard

have not yet been complied;

(d) the total amount collected from the special railway safety
surcharge, which was ranging from Rs. 2/- to Rs. 100/- from the

travellers; and
(e) whether it is still being charged?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) The currency
of Corporate Safety Plan (CSP) will come to an end only on 31.03.2013.
Upto 31.3.2010, there has been 92.27% financial progress on works under

Corporate Safety Plan, which is more than pro-rata progress.

(b) Arising and filling up of vacancies is a continuous process. As

on 01.04.2009, there were 89,024 vacancies in safety categories.

(c) The CAG Report was presented in the Parliament on 03.08.2010.
Action has already been initiated on the Highlights and Recommendations

mentioned in the Report.

(d) During the year from 2001 to 2007, the total amount collected
from passengers by way of levying safety surcharge on passengers tickets

was Rs. 3784 crores.

(e) With effect from 31.03.2007, the surcharge has been subsumed in

passenger fares.
Maintenance and preservation of HOR/VIP quota

*390. SHRIMATI KUSUM RAI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is a standing order of Railway Board regarding
maintenance and preservation of requisitions received under High Official

Requisition(HOR)/VIP quota since 1998;
(b) if so, the details thereof;

(c) whether this order is not being followed properly by Railways on
the pretext of voluminous work involved in maintenance and preservation

thereof;

(d) if so, the reasons and the justification therefor;
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(e) whether non-preservation and maintenance of HOR is a boon for
corrupt officials who confirm the tickets as per their choice and not

according to needs; and

() whether an enquiry would be conducted and fresh guidelines would

be issued?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Yes,
Sir. As per instructions issued 1in April, 1998 the requisitions
pertaining to release of emergency quota are to be preserved for a period

of at least three months from the date of journey.
(c) No, Sir.
(d) Does not arise.
(e) and (F) Do not arise, since records are preserved.
Construction of new railway lines

*391. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the State Government of Gujarat has submitted a proposal
for construction of new railway lines namely, Dhrangadhra-Santalpur,
Palanpur-Ambaji-Abu Road, Dhanera-Goradu, Nadiad-Dholka and Tharad-Vas-

Suigam border; and

(b) if so, the details thereof and the reaction of Government

thereto?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) As per
available records, no such proposal has been received from the State

Government of Gujarat.
School buildings occupied by security forces in Jharkhand

*392. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether 1iIn the wake of Green Hunt Military Operation in

Jharkhand, the forces have occupied some schools in Jharkhand;

(b) if so, how many school buildings have been taken over by the
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CRPF in Jharkhand on a permanent basis and how many school buildings on

an "off-and-on® basis; and
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(c) whether this has denied the children in Jharkhand the right to
education apart from mid-day-meal which is the only full meal most

children get?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Government of Jharkhand has reported that four elementary school
buildings are being used by Central Reserve Police Force (CRPF) and para

military forces.

(c) The State Government has reported that it has started the
process of having the school buildings vacated by the forces. It has also
reported that alternative arrangements have been made to run classes in
the vicinity of the schools, and that the children are getting mid-day-

meal .
Survey of Bhopal gas tragedy

*393. SHRI ISHWAR SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the only comprehensive survey of Bhopal Gas Tragedy
victims undertaken by the Tata Institute of Social Sciences (TISS), two-

and-half decades ago, is now untraceable;

(b) whether the survey, commenced just two weeks after the gas leak
in 1984, involved a total of 478 students, 41 Tfaculty members and 13
staff members covering more than 25,250 households in the vicinity of the

gas plant and it was conducted over a period of 6 weeks; and

(c) whether the survey was funded by Sir Dorabji Tata Trust, since

the then State Government refused to sponsor or finance it?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c¢) Yes, Sir. The Government of Madhya
Pradesh has informed that the survey was conducted 26 years back and the

relevant documents are not readily available.
Quality of higher education

*394. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether Government is aware that there exists paucity of quality
colleges and universities in the country with the result that growing

demand for quality higher education cannot be fully met;

(b) whether it is also a fact that Deemed University status granted
to colleges/universities on a large-scale, without making an in depth
study of their infrastructure, has further scale down the quality of

education; and

(c) if so, the details in this regard and the corrective measures

proposed to be taken in the matter?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
While norms have been prescribed by University Grants Commission (UGC),
and other regulatory authorities in respect of quality of faculty and
physical and academic infrastructure, in the absence of any law for
mandatory accreditation of institutions, it is difficult to estimate
paucity of quality colleges and universities in the country. The Gross
Enrolment Ratio (GER) in Higher Education was 12.4% at the beginning of
X1 Plan and is expected to be increased by 5 percentage points by the end
of the current Plan and, thereafter, to 30% by 2020 in order to match the
world average GER. It is estimated that achievement of the targeted GER
would require near doubling of the number of colleges from the present,
approximately, 26000. The National Knowledge Commission has estimated the
requirement of university level institutions to be 1500 against the

present strength of 504.

(b) and (c) Under Section 3 of the UGC Act, 1956, the Central
Government may, on the advice of the Commission, declare an institution
for higher education as deemed to be university for the purposes of the
said Act. As on date, 130 institutions have been declared as institutions
deemed to be universities. As the process of declaring of institutions as
deemed to be universities under the extant Guidelines of the UGC were

challenged before the Supreme Court [WP (C) No. 142/2006:
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Viplav Sharma Vs. Union of India & Others] and there was a growing public
perception regarding dilution in academic standards in certain
institutions deemed to be universities, the Government had ordered a
review of functioning of such institutions. The Review Committee
comprising of eminent academic experts has found 44 institutions to be
unfit to continue as institutions deemed to be universities. The
Government has, in principle, accepted the report of the Review
Committee. However, the matter is sub-judice and the Supreme Court has
directed the Government to maintain status quo in respect of the said 44
institutions. The University Grants Commission (Institutions Deemed to be
Universities) Regulations 2010, have now been notified and are in force
w.e.f. 26.05.2010 replacing the UGC Guidelines 2000. Under the new
regulations, the process of declaration, as well as the functioning of
institutions deemed to be wuniversities iIn governance and academic

operations are expected to be more effective.

A bill providing for mandatory accreditation and establishment of an
institutional structure for the purpose has been introduced in Parliament
which will also provide for assessment of quality standards being

maintained in institutions deemed to be universities.
Pantry services in long distance trains

1t*395. SHRI SHANTA KUMAR: Will the Minister of RAILWAYS be pleased to

state:

(a) the basis for providing pantry services in long distance trains

running on different railway routes of the country; and

(b) the number of such long distance trains wherein this facility

has not been provided alongwith details thereof, area-wise?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) The attachment
of pantry cars to trains is based on factors such as operational
feasibility, priority of the train, journey  time, commercial
jJustification, availability of pantry cars, load of the train, etc. among

others. As per the new Catering Policy 2010, the attachment of pantry
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cars in trains is to be done in phases as per priority for allotment
which is premier, super fast and mail/express trains and on trains with
running time of more than 24 hours each way and /or provided with

vestibuled coaches.

(b) 37 pairs of long distance Mail /Express trains which have a
running time of more than 24 hours have not been provided with pantry
cars. Food services in these trains are provided through train side
vending facilities as well as static catering facilities at stations

enroute.

tOriginal notice of the question was received in Hindi.
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Implementation of Nutrient Based Subsidy scheme

*396. SHRI N. BALAGANGA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether a Nutrient Based Subsidy (NBS) Scheme for fertilizers

has been implemented;
(b) if so, the outcome thereof;

(c) whether there is any proposal to increase domestic capacity of

fertilizer production; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) Based on the recommendation of the Group
of Ministers (GOM) and after consultations with the State Governments and
the fertilizer industry and after the inter-ministerial consultations
Government has introduced Nutrient Based Subsidy (NBS) policy for
decontrolled Phosphatic & Potassic (P&K) fertilizers, w.e.f. 1.4.2010 in

the first phase of the NBS policy.

Under NBS, the subsidy on decontrolled P& fertilizers has been
determined for each nutrient on per kg basis for 2010-11 and fixed by the
Government annually. Since the subsidy for each grade of fertilizers will
remain fixed, the Maximum Retail Price (MRP) of fertilizers at farm gate
level has been opened. As per the direction of the Government, keeping in
view the affordability of the farmer and current price level of
fertilizers and fertilizer inputs in the international market, for the
year 2010-11, the Department has fixed the subsidy for the nutrients
Nitrogen “N*, Phosphate "P", Potash "K®" & Sulphur °S* in such a manner
that the farm gate prices of P & K fertilizers are near the prices
prevailing before 31st March 2010 so that the farmers are not adversely
affected. Fertilizer companies are required to print MRP along with
applicable amount of subsidy on each fertilizer bag clearly. Any sale

above the printed MRP is punishable under the EC Act.

The NBS 1is applicable for Di-Ammonium Phosphate (DAP, 18-46-0),
Muriate of Potash (MOP), Mono Ammonium Phosphate (MAP, 11-52-0), Triple
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Super Phosphate (TSP, 0-46-0),
12 grades of complex fertilizers and Ammonium Sulphate (AS -

(Caprolactum grade by GSFC and
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FACT), which were covered under the earlier Concession Scheme for P&K
fertilizers up to 31st March 2010 and Single Super Phosphate (SSP) up to
30th April 2010. Primary nutrients, namely "N, °"P® and "K and Secondary
nutrient °S" contained in the Tfertilizers mentioned above are eligible

for NBS.

After implementation of the NBS, requirements of fertilizers for both
Kharif 2010 and Rabi 2010-11 have been firmed up. In addition to the
estimated 1indigenous production of DAP (45 lakh MT) and complex
fertilizers (88 lakh MT), import of 70 lakh MT of DAP, 45 lakh MT of MOP
and 12 lakh MT of complex fertilizers have been committed. Further,
inclusion of SSP under the NBS is expected to make about 35 lakh MT of

SSP available indigenously.

Urea remains under Government control and 1is canalised by the
Government through designated canalising agencies. W.e.f 1st April 2010,
Maximum Retail Price (MRP) of Urea has been increased from Rs. 4830 per

MT to Rs. 5310 per MT after a gap of nearly 8 years.

(c) and (d) The Government had notified New Investment Policy on 4th
September 2008 for attracting new investments in the urea sector. The
fertilizer Industry has responded positively to the New Investment Policy
by initiating investment decision for revamp of existing urea capacities.
Most of the existing units have either completed their revamp or are
currently implementing revamp projects in their units contributing around
1.5 million MT increase in existing urea capacity. Further, six
fertilizer companies, namely IFFCO-Kaiol, KRIBHCO-Hazira, RCF-Thal, IGFL-
Jagdishpur, CFCL-Gadepan and TCL-Babrala, have also indicated their
intention for expansion of their existing units by setting up a 1.15
Million MT per annum Ammonia Urea plants in their existing premises. The
creation of additional capacities by revival of closed plants of HFCL and

FCIL is also under consideration of the Government.
Janambhoomi Express

*397. SHRI NATUJIHALAJI THAKOR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has received any proposal to operate
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Janambhoomi Express from Jamnagar to Udhampur and not from Ahmedabad and
one Duronto train between Jamnagar and New Delhi via Rajkot, Viramgam and

Mehsana;
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(b) if so, the details thereof and the present status of the said

proposal;

(c) whether Government has made any survey that a large number of
uniformed defence personnel are performing their duty at Jamnagar and not

at Ahmedabad; and
(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b)
Representations to operate '"Janambhoomi Express'™ between Jamnagar and
Udhampur and Duronto train between Jamnagar and New Delhi have been
received and have not been found feasible for implementation due to
operational constraints. Janambhoomi Express train announced in the

Railway Budget 2010-11 will run between Ahmedabad and Udhampur.

(c) and (d) This is not within the purview of the Ministry of

Railways.
Regulations for handling of hazardous material in laboratories

*398. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has asked the University Grants Commission
(UGC) to frame regulations for procurement, handling, storage, transport
and disposal of hazardous material in universities and colleges across

the country;
(b) if so, the details of action taken by UGC in this regard;

(c) whether any physical surveillance has been conducted by UGC at

laboratories of various universities/colleges across the country; and

(d) if so, the details thereof and if not, how does the
Government/UGC propose to monitor the activities of these laboratories in

future?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) Yes, Sir. University Grants Commission (UGC) has constituted an
Expert Committee under the Chairmanship of Prof. G. K. Rath of AIl India

Institute of Medical Sciences (AIIMS), vide order dated 3rd May, 2010 to
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frame guidelines for universities, research institutes and colleges for
procurement, storage, usage, and disposal of radioactive and other

hazardous materials/chemicals.
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(c) and (d) According to the UGC, the Committee has held detailed
discussions, conducted site visits and inspection of several laboratories
and has also obtained information from 21 universities. Draft guidelines

recommended by the Committee are under examination of the UGC.
Rotting of foodgrains

*399. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that millions of tonnes of foodgrains are
on the verge of total rot throughout the country as these are covered

only under tarpaulins and are exposed to monsoon rains;

(b) if so, the details thereof with a list of total foodgrains

stored under tarpaulins during the last three years;

(c) whether Government has conducted any survey to ascertain the

monetary value of such foodgrains;
(d) if so, the details thereof; and
(e) the steps being taken to save these foodgrains from rotting?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (e) There has been higher procurement of foodgrains
for Central Pool during the last two years. As all stocks cannot be
stored in existing covered godowns of FCl and State Government agencies,
some of them are also stored in cover and plinth (CAP) storage. However,
no foodgrains are stored under tarpaulin. Storage in CAP is on scientific
lines and precautionary measures are taken to preserve the stocks as per

guidelines.

During last three years, following quantities were stored by FCI in

CAP:
As on Quantity (in Lakh Tons)
31.07.2007 3.10
31.07.2008 5.93
31.07.2009 15.70
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As on 31.7.2010, such quantity was 21.77 lakh tons with FCI and

137.56 lakh tons with State agencies.

However, reports have been received about damage to foodgrain stocks
in FCl1 and State agency depots by rains and floods during July, 2010 in
Uttar Pradesh, Uttarakhand, Rajasthan, Haryana, Punjab, Maharashtra and

West Bengal as per details given in the statement (see below).

These damages have taken place due to failure iIn taking required
precautionary measures by concerned agencies except at Bani and

Ismailabad in Haryana where the damage has been due to floods.

A team from Department of Food & Public Distribution inspected
storage situation of foodgrains in FClI Depots at Hapur (Ghaziabad), Orai
(Jalaun) and Harduaganj (Aligarh) in Uttar Pradesh during July, 2010 and

observed damage to wheat stocks at these depots due to exposure to rains.

Central teams have also inspected storage situation of wheat in two
districts each in Punjab and Haryana and noticed damages to foodgrain
stocks due to flood/rains at Bani in Sirsa district and Ismailabad in
Kurukshetra district, Haryana and at four storage centres each in Sangrur
and Ferozpur districts of Punjab. Based on acquisition cost and likely
sale price of so far quantified wheat and rice damaged during recent
rains, loss works out to Rs.21.14 lakh. Exact quantities of rest of the
damaged stocks are being worked out. After detailed inquiry in each case
of damage, FCI and concerned State agencies are to fix responsibility and
recover the losses. For damages at Hapur, Orai and Harduaganj depots in

U.P., FCI has initiated action including suspension of 8 officers.

FClI and State agencies have been directed to intensify checks by
senior officers and ensure proper storage of foodgrains 1in covered
godowns as well as CAP complexes. FCl has also been asked to get every

case of damage investigated and fix responsibility.
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Statement

Details of FCl depots and storage centres of State Government agencies
where the damages have taken place due to recent rains and flood

States Depots Damaged wheat (tons)
1 2 3
Hapur 9.3
Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, 29.2
Bamanheri
CWC,Saharanpur, 1.0
Pilkhani
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad,
Kurukshetra
Punjab CAP complex Khonuri, Damage yet to be quantified
Sangrur Damage yet to be quantified
3 Punjab Agro CAP
Complexes, Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepaur Damage yet to be quantified
Markfed CAP
Copmplex, Zira, Damage yet to be quantified
Ferozepur
2 Punjab Agro CAP
Complex, Ferozepur
Uttrakhand SWC Gadarpur, Damage yet to be quantified

Udham Singh Nagar
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1 2 3

Maharashtra FCI Karad 8.0
FC1 Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

In addition, FClI has also reported damage to 30.18 tons of rice in
four depots in Bihar and 1 ton of rice in one depot in Andhra Pradesh.

Age-limit in respect of posting

*400. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the age limit in respect of posting as DRM, Zonal General
Manager, Member of Railway Board and other Senior Group A postings in the

Railways; and

(b) the details regarding total DRM, GM., Office Superintendent in
Divisional Offices all over the country as on 1 January 2010, category-

wise, i.e., General, S.C., S.T., 0.B.C., etc.?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) The upper age-
limit for consideration for the posts of Senior Officers in the Railways

are as under:-

i) Divisional Railway Manager - 52 years, at the time of short
listing
ii) General Managers and equivalent - 58 years, on the date of

occurrence of the vacancy
falling in the turn of the

empanelled officer for which

he
is cleared in the panel.
iii) Members, Railway Board - Normally 58 years on the date
of occurrence of the vacancy
of

Member, failing which 59 years
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iv) Additional General Managers, - 59 years on the date of
Principal Heads of Department occurrence of the vacancy
falling in the turn of an

officer

(b) The details regarding the total number of Divisional Railway
Managers and General Managers all over the country as on 01 January 2010,

category-wise are as under:-

Post SC ST 0BC Others Total
DRM 8 2 - 58 68
GM or equivalent 1 0 - 25 26

*Not available because at the time of their initial recruitment, there

was no reservation for Other Backward Classes (OBC)

Details regarding the total number of Office Superintendents which is
a Group-C post, is being collected and will be laid on the Table of the

Sabha.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Sanctions of KVK at Bhind in Madhya Pradesh

1t2881. SHR1 RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a Krishi Vigyan Kendra (KVK) has been sanctioned for
district Bhind in Madhya Pradesh; and

(b) if so, the current status and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) Yes, Sir, Krishi Vigyan Kendra (KVK) has been established in
Bhind district of Madhya Pradesh.

(b) (1) This KVK 1in Bhind district 1is functioning under the
administrative control of Rajmata Vijayaraje Scindia Krishi

Vishwa Vidyalaya, Gwalior, MP.

(ii) A budgetary provision of Rs.239.86 lakh has been made for
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the KVK, Bhind during the X1 Plan. For the establishment of
infrastructural facilities an allocation of Rs. 157.90 lakh

was made during the X1 Plan.

toriginal notice of the question was received in Hindi.
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(iii) The KVK is undertaking 1its mandatory activities like
technology assessment, refinement, frontline demonstration
and training of farmers, rural youth and extension
functionaries. The action plan for 2010-11 is being

finalized and has been approved.
Proposal for cattle and dairy development

1t2882. SHRIMATI MAYA SINGH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether the Ministry has received any proposal from the State
Government of Madhya Pradesh for expansion of dairy development as well
as animal husbandry under the special package announced by Government for

the development of Bundelkhand;

(b) if so, the amount thereof and the reasons of pendency of the

proposal received from the State Government till date; and

(c) whether pendency of proposals doesn"t create hurdles in

development works?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) Yes Sir,

(b) and (c) Govt. of Madhya Pradesh submitted a proposal for Rs.
9,583.60 lakh for the years 2009-10, 2010-11 and 2011-12 together for
dairy development and animal husbandry under the “Special Package for
Drought Mitigation and a Comprehensive Package for Integrated Development
of the Bundelkhand Regions of Uttar Pradesh and Madhya Pradesh®. The
proposal submitted under Additional Central Assistance component (Rs.
6,070 lakh) has already been approved and an amount of Rs. 3,480 lakh has
been sanctioned by the Planning Commission for release during 2010-11. In
addition, Rs.275 lakh has been released by the Department of Animal
Husbandry, Dairying and Fisheries, Govt, of India to Madhya Pradesh in
July 2010 under “Assistance to State for Control of Animal Diseases”
schemes for the purposes including vaccination, strengthening of disease
investigation labs, training vets and para-vets and awareness cum health

camps in Bundelkhand region.
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toriginal notice of the question was received in Hindi.

71



Green Revolution-11

2883. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be

pleased to state:
(a) whether there is need to have Green Revolution-11;
(b) if so, the details thereof;
(c) the views expressed by people in this regard; and
(d) the steps being taken to start Green Revolution-I11 in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (d) In order to reduce the over exploitation of natural
resources in traditional food bowl areas of North West region, it is
required to promote resource rich areas of eastern India for enhancing
Agriculture production, where agriculture productivity is low in spite of
existing potential and natural resources. Eastern India has 2-3 times
more rainfall compared to the North-West States; unexploited good quality
ground water aquifers; and agro-climatic condition suitable for yearlong
agriculture that has relative advantage for sustainable production of

crop like rice, banana, sugarcane and aquaculture.

An amount of Rs 400 crores is allocated to new initiative of
"Bringing Green Revolution to Eastern India", as a part of Rashtriya
Krishi Vikas Yojana (RKVY), for tapping the potential of eastern Indian

region for enhanced Agriculture production.

Six eastern states of U.P, Bihar, Jharkhand, Chhattisgarh, Orissa,
and West Bengal prepared the strategy plans identifying the key
constraints for agriculture production with emphasis on priority areas
that needs to be addressed for enhancing the agriculture production in
their respective states. The technical committee constituted by
Department of Agriculture and Cooperation examined the strategy plans
submitted by the states and provided region specific suggestions/
modifications to the plans. The state strategy plans, so amended, were
adopted in the consultative workshop held in Kolkata on 9 & 10th July,
2010 on new initiative "Bringing Green Revolution in Eastern India". The

initiative was highly appreciated by all the stakeholders.
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Promotion of hybrid, based on Chinese model, was highlighted as one
of the main interventions that need to be promoted to ensure increase
rice production in the eastern region. A task force for hybrid rice

promotion was constituted.
Monitoring of programme under NHM

2884. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether under National Horticulture Mission (NHM), web-enabled

progress of monitoring the programme has been put in place;
(b) if so, the details thereof; and

(c) the significant achievements made under the programme in the

country, particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. A web enabled progress monitoring system
has been put in place to monitor progress under the National Horticulture
Mission (NHM) on monthly basis. The system enables online uploading of
physical and financial progress for each of the activities approved for
implementation as per the Annual Action Plan at the State level as well
as at the District level on the NHM web site. The System also facilitates
the generation of different types of reports at National, State and

District levels for the purpose of analysis and review.

(c) Under NHM, from 2005-06 to 2009-10, 2199 new nurseries were
setup, additional area of about 16.56 lakh hectare was brought under new
gardens of various horticulture crops and 2.78 lakh hectare of old and
senile orchards was rejuvenated. An area of 1.37 lakh hectare was covered
under organic Tfarming. Integrated Nutrient Management (INM) and
Integrated Pest Management (IPM) was adopted in an area of 7.48 lakh
hectare apart from setting up of 307 INM/IPM infrastructure (66 disease
forecasting units, 78 bio control labs, 95 plant health clinics, 68
leaf/tissue analysis labs). Under Post harvest management component,
funds have been provided for setting up of 1328 pack houses, 343 cold
storage units, 5 CA storage, 30 refrigerated vans, 346 mobile/primary

processing units. To ensure proper handling and marketing of horticulture
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produce,
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funds have been provided for setting up of 32 whole sale markets and 298
rural markets. Total 7.74 lakh farmers have been trained under various

horticultural activities.

In Andhra Pradesh, 142 new nurseries were setup during 2005-10. An
area of about 1.74 lakh hectare was brought under new gardens of various
horticulture crops and 0.57 lakh hectare of old and senile orchards was
rejuvenated. An area of 0.09 lakh hectare was covered under organic
farming and INM/IPM was adopted in 0.75 lakh hectare apart from setting
up of INMW/IPM infrastructure. Under the post harvest management
component, funds have been provided for setting up of 63 pack houses, 18
cold storage units, 1 refrigerated van and 15 mobile/primary processing
units. Under marketing infrastructure, funds have been provided for
setting up of 8 wholesale markets and 16 rural markets. Total numbers of

1.95 1lakh farmers have been trained under various horticultural

activities.
Development of machineries and technologies for
small and marginal farmers
2885. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether it is a fact that Indian Council of Agriculture Research
(ICAR) is engaged in developing implements, machineries and technologies

appropriate for small and marginal farmers;
(b) if so, the details thereof; and
(c) the achievements made during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Yes, Sir.

(b) Keeping in view the higher percentage of marginal and small
farmers, ICAR has always given due attention to develop implements,
machinery and technologies for these category of farmers through the
Institutes and All India Coordinated Research Projects of Agricultural
Engineering discipline spread all over the country, addressing region-

specific mechanisation needs.
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(c) During the last three years, the following important implements,
machineries and technologies suitable for small and marginal farmers have

been developed/demonstrated:
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Animal drawn blade harrow, multi-purpose tool carrier/tool frame,
improved puddler, post hole digger, Naveen dibbler, rotary dibbler, zero-
till drill, animal operated seed-cum-ferti-drill with planter attachment,
pre-germinated paddy seeder, mat type paddy transplanter, manually
operated mustard seed-drill, manually operated fertilizer broadcaster,
manual hand hoe, twin wheel hoe, paddy cono-weeder, serrated sickle,
animal drawn groundnut digger, potato digger, vertical conveyor reaper,
tubular maize sheller, pedal operated paddy thresher, groundnut stripper,
groundnut decorticator, pedal operated grain cleaner-cum-grader, potato
peeler and sheer, processes and equipment for ready to eat various
products from soybean, curry leaf stripper, motorised soybean dehuller,
low cost bamboo green houses, solar cooker, improved cook stove, solar

tunnel dryer, etc.

Village artisans and small scale manufacturers were also trained in

the fabrication of some of these implements.
Management of foodgrains production

12886. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be

pleased to state:

(a) the year-wise and State-wise target set and actual growth-rate
achieved in agriculture sector during last three years and in the current

year especially for Jharkhand;

(b) whether Government would face biggest challenge with regard to
food inflation in the next three quarters because there may be reduction

in overall agriculture growth-rate; and

(c) if so, the measures taken for improvement of agricultural growth

and management of foodgrains production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) State-wise target of growth rate in Agriculture Sector is
not set. A table showing State-wise growth rate achieved during 2006-07,
2007-08 and 2008-09 including Jharkhand is given in the statement (see
below) .

(b) No, Sir. Production of Foodgrains has increased from 208.60
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million tonnes in 2006-07 to 234.74 million tonnes in 2008-09.

(c) To improve agricultural growth and management of foodgrains
production, Government is implementing a number of Schemes in

coordination with the State Governments. Some of the
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major Schemes are Rashtriya Krishi Vikas Yojna (RKVY), National Food
Security Mission (NFSM), National Horticulture Mission (NHM), Development
& Strengthening of Infrastructure Facilities for the Production and
Distribution of Quality Seed, Integrated Scheme of Oilseeds, Pulses,Oil
Palm and Maize (1SOPOM), Integrated Nutrient Management (INM) and Support

to State Extension Programmes for Extension Reforms.
Statement
State-wise Agriculture & Allied Sector®s GDP from 2006-07 to 2008-09
At Constant (1999-2000) Prices

(In Crores Rupees)

SI. No.State\Union Territories Agriculture & Allied Growth rate Aqgri

Sector®s cnp GDP & Allied GDP

2006-07  2007-08 2008-09 2007-08 2008-09

1 2 3 4 5 7 8

1 Andhra Pradesh 51309 59961 60680 16.86 1.20
2 Arunachal Pradesh 652 700 717 7.36 2.43
3 Assam 12401 12484 13287 0.67 6.43
4 Bihar 25060 23416 26847 -6.56 14.65
5 Jharkhand 6197 6315 6447 1.90 2.09
6 Goa 800 698 -12.75

7 Gujarat 29663 34625 16.73

8 Haryana 20877 21080 21812 0.97 3.47
9 Himachal Pradesh 4466 5045 4889 12.96 -3.09
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1 2 3 4 5 7 8
10 Jammu & Kashmir 6055 6154 1.64

11 Karnataka 26243 30363 28614 15.70 -5.76
12 Kerala 16783 16025 16083 -4.52 0.36
13 Madhya Pradesh 25377 24901 -1.88

14 Chattisgarh 9170 9857 8789 7.49 -10.83
15 Maharashtra 50114 55311 10.37

16 Manipur 1040 1073 1113 3.17 3.73
17 Meghalaya 1107 1147 1242 3.61 8.28
18 Mizoram 365 376 385 3.01 2.39
19 Nagaland 1592

20 Orissa 15845 16592 16615 4.71 0.14
21 Punjab 28834 29959 30980 3.90 3.41
22 Rajasthan 33078 34976 36473 5.74 4.28
23 Sikkim 285 295 305 3.51 3.39
24 Tamil Nadu 26748 24849 24332 -7.10 -2.08
25 Tripura 1920 1927 0.36

26 Uttar Pradesh 67538 70174 73166 3.90 4.26
27 Uttarakhand 4345 4365 4334 0.46 -0.71
28 West Bengal 48279 51006 50452 5.65 -1.09
29 A & N islands 281 272 -3.20
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1 2 3 4 5 7 8

30 Chandigarh 55 54 53 -1.82 -1.85

31 Delhi 741 713 -3.78

32 Puducherry 246 279 298 13.41 6.81
ALL INDIA 531315 557122 566045 4.86 1.60

Production of oilseeds in Gujarat

2887. SHRI NATUJIHALAJI THAKOR: Will the Minister of AGRICULTURE

be pleased to state:

(a) the production of various oilseeds «crops viz. Mustard,
Groundnut, Soyabean etc., the area under oilseeds cultivation and its
yield per hectare during each of last three years and current year in
Gujarat, district-wise particularly in Surat, Bharuch, Amerli, Rajkot and

Mehsana;

(b) whether per hectare yield of oilseeds in India is lagging behind

the international average;
(c) if so, the details thereof; and
(d) the steps taken by Government to boost oilseeds production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) District-wise area, production and yield pertaining to
Surat, Bharuch, Amerli, Rajkot and Mehsana of Gujarat State in respect of
Groundnut and Mustard & Rapeseed for the last three years are given in

the statement (see below).

(b) and (c) Yield of oil crops (primary) for the world is 576.7 Kg,
599.6 Kg and 602.9 Kg respectively for the years 2006, 2007 and 2008.
Yield of oil crops (primary) in India during the same period is 262.3,

304.6 and 254.0 Kg respectively.

(d) Government 1is implementing a Centrally Sponsored Integrated
Scheme of Oilseeds, Oil Palm and Maize(ISOPOM) in 14 major Oilseeds, 15
Maize and 8 Oil Palm growing States including Gujarat to boost the

production and productivity of these crops. Under this Scheme assistance
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is provided to purchase of breeder seeds, production of foundation seeds
and distribution of seed mini-kits, distribution of plant protection

equipments, etc.
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Statement

Area, Production & Yield of selected oil crops of Surat, Bharuch, Rajkot, Amreli and Mehsana of Gujarat State

SI. No. District 2006-07 2007-08 2008-09
Groundnut
Area Production Yield Area Production Yield Area Production Yield
(hectare) (tonnes) (kg/ (hectare) (tonnes) (kg/ (hectare) (tonnes) (kg/
hectare) hectare) hectare)

1 Surat 16700 26600 1593 14300 21100 1476 6300 8700 1381
2 Bharuch 2200 2100 955 1800 2800 1556 2000 3200 1600
3 Amreli 278800 117000 420 243200 431300 1773 252300 123200 488
4 Mehsana 4900 4900 1000 3700 6500 1757 5200 7100 1365
5 Rajkot 404300 198600 491 387500 809700 2090 386800 375900 972

Mustard & Rapeseed

6 Surat 17200 27400 1593 14700 21700 1476 6600 9300 1409
7 Bharuch 6300 4600 730 12000 16400 1367 13200 19100 1447
8 Amreli 311200 130500 419 263400 442400 1680 272200 133500 490
9 Mehsana 98800 138800 1405 109600 188100 1716 126200 182700 1448
10 Rajkot 430000 219300 510 411200 834000 2028 408200 392400 961

Total oil Seeds in Gujarat

11 Gujarat 2856200 3020300 1057 2851800 4699200 1648 2873700 3931800 1368
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Allocation of fund for Micro Irrigation in Karnataka

2888. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be
pleased to state that in view of the fact that Karnataka has the largest
area under arid and semi-arid cultivation and ground water has been
depleted and has to be pumped out from enormous depth necessitating drip
and micro irrigation, whether Government would be pleased to
significantly increase the current allocation of funds under the micro

irrigation " schemes for Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): The State of Karnataka has launched Micro Irrigation Scheme in
2005-06 for its arid and semi-arid region for both agriculture and
horticulture crops. The Government of India has released a sum of
Rs.266.05 crore as Central Share to the State since inception. The
current year"s (2010-11) allocation of Rs. 130.00 crore which is
increased by 104 per cent over the last year®s (2009-10) funds (Rs.63.81

crore) provided to the State under the Micro Irrigation Schemes.
Bamboo Afforestation in Waterseed Areas of Karnataka

2889. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the status for establishment/ upgradation of watershed training

centres in Karnataka under the i Japanese Grants-in- aid; and

(b) the status of proposal pending with the National Bamboo Mission
for Bamboo Afforestation in watershed areas of Karnataka in the selected

20 districts with the participation of Self-Help Groups?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) The proposal received from the Government of Karnataka has
been recommended by Ministry of Agriculture to Government of Japan

through Ministry of Finance, Government of India.

(b) Annual Action Plans for 2009-10 and 2010-11 received from the
Karnataka State have been approved for Rs.415.00 lakh and Rs.347.24 lakh,

respectively.

Drought in Bihar, Jharkhand and Eastern U.P.
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t2890. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is aware of the impending drought in the
States of Bihar, Jharkhand and Eastern Uttar Pradesh due to which kharif

crop is getting damaged and adversely impacting the production;

(b) if so, the strategy made or proposed to be made by Government to

tackle the drought in these areas;

(c) whether Government is considering to call a meeting with the

representatives of these States with regard to drought relief; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) Due to deficit rainfall during South-West Monsoon,
2010, Governments of Bihar and Jharkhand have so far declared drought in
28 and 16 districts, respectively. The Government of Uttar Pradesh has
not so far intimated regarding declaration of drought due to deficit

rainfall during current monsoon.

It is primarily the responsibility of the State Governments concerned
to take necessary measures in the wake of natural calamities including
drought. For such purpose, the States have ready availability of funds in
the State Disaster Response Fund (SDRF). First installment of Central
share of SDRF for 2010-11 has already been released to Bihar, Jharkhand
and Uttar Pradesh, to enable the State Governments take iImmediate
measures in the wake of natural calamities including drought. The
Government is constantly monitoring the situation in the drought/ deficit
rainfall affected States, to take necessary measures in assisting the
States to tackle the situation. Inter-Ministerial Central Teams (IMCTs)
have been constituted to visit Bihar and Jharkhand to assess the drought
situation and the requirement of Central assistance. The IMCT has already
visited Bihar in this regard and the IMCT is visiting Jharkhand

immediately.
Assistance for Drought Affected States

t2891. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has provided assistance to drought affected
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States/areas in the country during last three years and the current year;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof along with the funds sought and
disbursed and the number of farmers assisted as a result thereof, State-

wise;

(c) whether various drought relief measures taken by Government were

unable to benefit the farmers; and

(d) if so, the reaction of Government and the remedial action taken

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) Details indicating the assistance sought by State
Governments and approved by Central Government from National Calamity
Contingency Fund (NCCF) in the wake of drought of 2007-08, 2008-09 and

2009-10 are given in the statement (see below).

In the wake of deficit rainfall during South-West Monsoon, 2010,
Bihar and Jharkhand declared drought and submitted Memoranda seeking
assistance of Rs. 5062.75 crores and Rs. 2157.77 crores, respectively,
from National Disaster Response Fund (NDRF) Inter-Ministerial Central
Teams (IMCTs) have been constituted to visit Bihar and Jharkhand to
assess the drought situation and the requirement of Central assistance.
The IMCT has recently visited Bihar in this regard. Further action will
be taken as per prescribed procedure. First installment of Central share
of State Disaster Response Fund (SDRF) for 2010-11 has already been
released to Bihar and Jharkhand for taking immediate measures in the wake

of natural calamities including drought.

Government of India took various measures to assist the affected
States to mitigate the impact of drought of 2009-10 which included
implementation of Diesel Subsidy Scheme during Kharif 2009 in
drought/deficit rainfall affected areas, allocation of additional power
from Central Pool, ensuring availability of fertilizers and seeds,
release of funds under various Centrally Sponsored Schemes and periodic

monitoring of situation at various levels to ensure prompt action.

Distribution of assistance at the ground level to the affected people
including farmers 1is the responsibility of the respective State

Governments The State Governments have not reported details of the number
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of farmers benefited from the assistance provided by the Government of

India in the wake of drought of 2009-10.
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Statement

Assistance sought and assistance approved from National Calamity Contingency Fund (NCCF)
for droughts of 2007-08, 2008-09 and 2009-10

(Rs. in crore)

S.No. State Drought of 2007-08 Drought of 2008-09 Drought of 2009-10
Demand by Assistance Demand by Assistance Demand by Assistance
the State approved* the State approved* the State approved*
1 Andhra Pradesh - - - - 10106.77 575.30
2 Assam - - - - 792.60 89.94
3 Bihar - - - - 23071.13 1163.64
4 Himachal Pradesh - - - - 608.13 88.93
5 Jammu & Kashmir - - - - 211.82 *x
6 Jharkhand - - - - 890.31 200.955
7 Karnataka - - 2043.07 83.83 394.92 116.49
8 Kerala - - - - 168.22# *x
9 Madhya Pradesh 1883.81 42 .09 - - 11669.68 246.31
10 Maharashtra - - - - 15059.64 671.88
11 Manipur - - - - 22.09 14 .57
12 Nagaland - - - - 74.76 21.12
13 Orissa - - - - 2266.65 151.92
14 Rajasthan - - - - 12690.99 1034.84
15 Uttarakhand 220.04 27.78 200.14 57.51 - -
16 Uttar Pradesh - - - - 12133.42 515.05

# Including hailstorm
* Subject to adjustment of available balance in Calamity Relief Fund (CRF) on concerned State Government
** Under Consideration
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Suicide by farmers in Orissa

t2892. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether incidents of suicide among farmers have also started in

Orissa;
(b) if so, the details thereof;
(c) total number of farmers committed suicide in the State, so far;

(d) whether Government has made any discussion with State Government

in this regard; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) The Government of Orissa has informed that reports on
alleged suicide by persons engaged in farming/agriculture activities were
reported in the media. Forty four alleged suicide cases have been
reported in 2009-10 and six cases have been reported during 2010-11 (till
15.08.2010). The State Government further stated that none of these

suicides can be attributed to agrarian reasons.

(d) and (e) The State Governments are generally vested with power
under various Government of India schemes to take effective steps to
address important issues pertaining to agriculture sector and to
ameliorate the condition of farmers. Accordingly, Government of Orissa
has been advised to take appropriate remedial measures to address

agrarian distress, if any.

Orissa had declared 18 districts in the State as drought affected due
to deficit rainfall during Kharif 2009. In response to the Memorandum
submitted by the State Government seeking assistance from the National
Calamity Contingency Fund (NCCF), an Inter-Ministerial Central Team
(IMCT) visited the State for assessment of drought situation and held
discussion with State Government. The Report of IMCT has been considered
by the Inter-Ministerial Group. A sum of Rs. 151.92 crore has been
approved under NCCF to the State Government subject to adjustment of

balance amount
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available with the State Government under Calamity Relief Fund, as
determined by the Ministry of Home Affairs. In addition, an amount of Rs.
15.00 crore was approved from the special component of National Rural

Drinking Water Programme.
Fund allocation and centrally sponsored schemes for Bihar

2893. SHRI RAM KRIPAL YADAV: Will the Minister of AGRICULTURE be

pleased to state:

(a) the amount allocated under Centrally sponsored schemes specially
under Agriculture Development, Food Mission and Bagawani Mission to Bihar

during financial years 1998-2004 and 2004-10, scheme-wise and year-wise;

(b) the amount released against above allotment during above period,

scheme-wise and year-wise; and

(c) the amount spent by Government of Bihar against above release,

scheme-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) Statement indicating the scheme-wise and year-wise
amount allocated, released and expenditure reported by the State
Government of Bihar under Food Security Mission, Bagawani Mission
(National Horticulture Mission) and other Centrally sponsored schemes of
Department of Agriculture & Cooperation during 1998-2004 and 2004 to 2010

is given in the statement.
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Statement

The amount allocated, released and expenditure under the Centrally Sponsored Schemes
being implement In the Bihar during 1998-99 to 2010-11

(Rs. in lakh)

SI.No. Name of scheme 1998-99 and 1999-2000 2000-2001 2001-2002 2002-03
AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release Exp.

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 National Food Started from 2007-08

Security Mission
2 National Started from 2005-06

Horticulture

Mission

Micro Irrigation Started from 2005-06

National Started from 2005-06

Bamboo Mission
5 Support to Started from 2005-06

Extension for
Extension Reforms

(ATMA)

6 Macro Management
of Agriculture Started from 2001-02 2400.00 1250.00
1879.16

7 Integrated scheme Started from 2004-05

of Oilseeds,
Pulses, Oil Palm
and Maize (1SOPOM)
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

8 National Project Starrted from 2008-09
on Management of
Soil Health and

Fertility
SI No. Name of scheme 2003-2004 2004-2005 2005-06 2006-2007
AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release EXxp.
1 National Food
Security Mission
2 National 8448.16 3100.00 2.93 11531.20 3500.00 2403.91
Horticulture
Mission
3 Micro Irrigation 2482.10 0.00
4 National
Bamboo Mission
5 Support to 176.00 47.47 798.00 239.10 56.90

Extension for
Extension Reforms
(ATMA)
6 Macro 1800.00 900.00 1573.84 1800 1786.51 1281.29 1700.00 850.00 1114.09 2170.00 1564.37 2083.55
Management
of Agriculture
7 Integrated 290 145.00 421.65 245.00 245.00 149.97 385.00 385.00 528.37
scheme of
Oilseeds, Pulses,
Oil Palm and
Maize (1SOPOM)
8 National Project
on Management
of Soil Health and Fertility
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Sl. No. Name of scheme 2007-2008 2008-2009 2009-2010 2010-2011

AllocationRelease Exp. AllocationRelease Exp. AllocationRelease Exp. Allocation Release EXxp.

1 National Food 3631.00 3631.00 1331.00 10961.00 8105.00 4282.00 7449.00 4414.00 8998.00 7717.00 1618.00
Security Mission

2 National 10771.57 269.72 2342.56 14235.47 3122.48 2786.86 3825.00 2435.17 4016.46 3825.00 123.62
Horticulture
Mission

3 Micro Irrigation 0.00 0.00 35.14 0.00 48.20 0.00 0.00 27.30 0.00 0.00

National 543.81 410.39 0.00 0.00 0.00 0.00
Bamboo Mission

5 Support to 2359.00 1463.00 266.72 2771.90 2255.76 1668.92 2761.44 1246.54 2076.19
Extension for
Extension
Reforms
(ATMA)

6 Macro 2400.00 3042.14 2184.62 3900.00 4593.03 4514.75 3900.00 3814.75 4279.92 5857.48 1918.24
Management
of Agriculture

7 Integrated 1100.00 1100.00 813.77 800.00 800.00 1218.54 859.66 859.66 677.99 299.36
scheme of
Oilseeds, Pulses,
Oil Palm and
Maize (1SOPOM)
8 National Project 1247.60 904.68 342.91 616.00
on Managemenet
of Soil Health
and Fertility
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Price of hike of milk

1t2894. SHRI KAPTAN SINGH SOLANKI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the price of milk has been increased

seven times during last three years;
(b) if so, the details thereof;

(c) whether it is also a fact that milk is 21 percent costlier this

year in comparison to last year; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The price of milk was increased two to six times by
metro dairies in four metro cities during last three years, which is

given as below:

City Price (in Rs. per litre) Number of times price
July,07 July, 10 increased after July, 07

Delhi 18 24 6

Kolkata 18 24 4

Mumba i 17 24 3

Chennai 13.75 17.75 2

(c) and (d) No Sir, the Wholesale Price Index (WPI) of milk has
increased by 19.03% in last one year, Prices of milk have been increased

due to increase in cost of production.
Assistance to suicide-prone districts of Andhra Pradesh

2895. SHRI M.V. MYSURA REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of allocation made to 16 districts in Andhra Pradesh

which are identified as suicide-prone districts of the State;

(b) the details of utilization of the above amount, district-wise;
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(c) the details of farmers benefited from the above assistance,

district-wise; and

(d) to what extent the above assistance helped farmers in
strengthening the institutional credit support, irrigation development,
promotion of micro irrigation and watershed development, etc. in the

State?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) The relevant details of various schemes being
implemented in the 16 suicide-prone districts in Andhra Pradesh have been

given in the Statement (See below).

(d) As on June 30, 2010, loans for an amount of Rs.7650.84 crore
have been rescheduled and overdue interest of Rs. 1962.56 crore has been
waived. The credit disbursement from the Cooperative Banks and Regional

Rural Banks as on March 31, 2010 was Rs.6820.06 crore.

An expenditure of Rs.7102.48 crore has been incurred by the State
Government on 15 major & medium irrigation projects and 50 minor
irrigation projects till 30.06.2010. The cumulative irrigation potential
created up to 2009-10 in respect of major & medium irrigation projects
taken up under Prime Minister"s Rehabilitation Package (AIBP) is 145559

Ha.

Besides this, an amount of Rs.542.56 crore has been spent by the
State Government on creating 4.200 lakh Ha of Micro Irrigation (MI)
potential. The MI system has had tremendous impact in enhancing levels of
productivity of crops resulting in considerable saving of water. Majority
of farmers have informed that MI has resulted in saving of water enabling

them to bring more land under cultivation.

Under the watershed development programme, as on June 30, 2010,
expenditure of Rs.32.53 crore has been incurred by the State Government.

The physical progress is 4.837 lakh Ha.

Trainings on water use management in canal fed paddy, water shed
management and in-situ moisture conservation like minimum tillage,
ploughing across slope, border cropping etc. have created awareness in

the farming community. Better Jlinkages between farmers, scientists,
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extension workers and NGOs have been developed through different
activities in ATMA to ensure adoption of appropriate technologies by
farmers. Public Private Partnership in marketing the farm produce and

value added products is ensuring better price to the farmers.
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Statement
Details of various schemes implemented in 16 suicide-prone districts of A_P.

Amount (Rs.): in Crore

SI.No. District Schemes implemented
Seed Replacement Extension Services SHM

Amount Expenditure No of Amount Expenditure No of Amount  Expenditure No of

released beneficiariesreleased beneficiaries released beneficiaries
1 Adi labad 35.3 35.3 528000 2.24 2.24 33111 11.49 5.02 6952
2 Anantapur 149.2 149.2 2852000 2.69 2.69 47187 100.61 70.34 33654
3 Chittoor 36.36 36.36 668000 3.79 3.79 59527 35.25 22.80 17872
4 Guntur 6.84 6.84 134000 2.44 2.44 40175 30.06 20.07 37131
5 Kadapa 45.2 45.2 931000 2.14 2.14 35671 62.10 47.08 52800
6 Karimnagar 16.14 16.14 339000 . 1.69 1.69 32209 16.10 9.17 18424
7 Khammam 3.64 3.64 79000 2.48 2.48 35721 23.07 10.84 25582
8 Kurnool 49.76 49.76 1004000 2.49 2.49 42476 28.71 17.87 11871
9 Mahaboobnagar 36.74 36.74 644000 1.98 1.98 40254 49.11 30.24 29969
10 Medak 10.3 10.3 192000 2.43 2.43 42872 21.68 7.49 10979
11 Nizamabad 28.05 28.05 413000 1.77 1.77 33626 17.44 9.81 17424
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12 SPS Nellore 6.92 6.92 168000 2.43 2.43 40721 20.21 11.35 15549
13 Nalgonda 3.73 3.73 90000 2.12 2.12 41749 37.79 28.15 35832
14 Prakasam 29.25 29.25 862000 2.66 2.66 42469 48.28 26.75 41998
15 Ranga Reddy 4.1 4.1 93000 2.34 2.34 39105 25.85 8.45 10389
16 Warangal 8.65 8.65 168000 2.19 2.19 28188 17.51 10.76 35760
Admin. Expenses 0 0 0 0 0 0
Total 470.18 470.18 9165000 37.88 37.88 635061 545.25 336.20 402186
SI.No. District Schemes implemented
Micro Irrigation Animal Husbandry Fisheries Ex-gratia
Assistance
Amount Expen- No of Expendi- No. of Amount Expen- No. of Amount Expendi- No. of
released diture benefi- ture benefi- released diture benefi- released ture benefi-
ciaries ciaries ciaries ciaries
1 2 3 4 5 6 7 8 9 10 11 12 13
1 Adi labad 14.55 32.86 13690 8.24 41196 0.39 0.39 42 0.50 0.50 534
2 Anantapur 146.47 174.38 61595 12.95 485831 0.32 0.32 36 0.50 0.50 1351
3 Chittoor 60.36 100.21 26664 21.82 432137 0.19 0.19 31 0.50 0.50 500
4 Guntur 11.78 22.7 7715 15.82 223919 0.45 0.45 46 0.50 0.40 401
5 Kadapa 57.57 104.99 35278 13.89 93896 0.14 0.14 18 0.50 0.50 507
6 Karimnagar 21.69 35.04 12993 10.82 78378 0.59 0.59 a7 0.50 0.49 704
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1 2 3 4 5 6 7 8 9 10 11 12 13
7 Khammam 11.01 36.1 8659 11.53 95802 3.62 3.62 249 0.50 0.50 500
8 Kurnool 8.1 32.42 12122 13.3 154549 0.19 0.19 19 0.50 0.45 744
9 Mahaboobnagar 69 103.45 40579 12.49 75578 0.94 0.94 86 0.50 0.50 500
10 Medak 31.55 71.51 25340 9.36 62515 0.02 0.02 3 0.50 0.50 500
11 Nizamabad 17.71 26.9 11038 10.48 87648 0.17 0.17 15 0.50 0.499 501
12 SPS Nellore 9.36 23.61 9270 10.54 99280 0.05 0.05 5 0.50 0.50
13 Nalgonda 84.99 93.08 33578 13.87 133939 0.77 0.77 55 0.50 0.50 500
14 Prakasam 12.74 31.13 11429 13.33 233768 0.17 0.17 18 0.50 0.09 89
15 Ranga Reddy 9.02 30.27 10449 11.33 44735 0.03 0.03 1 0.50 0.40 402
16 Warangal 37.76 71.91 20165 11.61 105024 0.29 0.29 17 0.50 0.50 504
Admin. Expenses 0O 0 0 0 0 0.03 0.03 0 0.00 0.00 0
TOTAL 603.66 990.47 340564 201.38 2148195 8.38 8.38 688 8.00 7.33 8741
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National Dairy Plan

2896. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether National Dairy Plan proposed to be implemented by
National Dairy Development Board (NDDB) aims to nearly double the

country®s milk production; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The proposed National Dairy Plan (NDP) aims at
meeting the projected domestic demand of about 180 million tonnes of milk
by the year 2021-22. The share of the organised sector in milk 1is
envisaged to increase from the current 30 per cent to about 65 per cent
of total marketable surplus of milk by year 2021-22. The main components
of the proposed NDP are production of high genetic merit bulls, frozen
semen production, doorstep Artificial Insemination(Al) delivery services,
improved animal nutrition through ration balancing advisory services,
veterinary healthcare, village milk procurement systems, human resource
development including extension and capacity building in the villages and

expansion of infrastructure for milk processing and marketing.
National Horticulture Mission in Uttar Pradesh

t2897. SHRI GANGA CHARAN:
SHRI BRIJLAL KHABRI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government 1is aware that 45 districts and 349
development blocks of Uttar Pradesh have been included in the National
Horticulture Mission whereas all the districts and development blocks of

Maharashtra have been covered under the Mission;

(b) if so, the details of criteria under which all the districts and
development blocks of Uttar Pradesh have not been included under the

Mission;

(c) the reasons behind this discrimination with Uttar Pradesh;
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(d) whether Government would cover all the districts of Uttar

Pradesh under the Mission; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) Under the National Horticulture Mission (NHM),
districts are included for development of horticultural crops duly
considering the comparative advantage of crops based on agro-climatic
conditions, scope for development, extent of area already available under
horticulture crops, availability of market infrastructure, avenues for
development of infrastructure for Post Harvest Management and potential
for exports/presence of Agri Export Zones. Initially during 2005-06, 229
districts were covered under NHM. Subsequently, Districts covered under
Special package like Prime Minister®"s Package for Suicide Prone
Districts, Bundelkhand Package and on specific request made by the State
Governments with due justification were also included under NHM. Based on
these criteria, so far 45 districts of Uttar Pradesh have been included
under NHM. There is no restriction in inclusion of Blocks within the
approved districts under NHM. Presently, 371 districts have been covered
out of total of 482 Districts in the country, where NHM 1is being
implemented. Therefore, no discrimination has been done with Uttar

Pradesh in covering the districts under NHM.

(d) and (e) Keeping in view the availability of resources, there is
no proposal to cover all the districts of Uttar Pradesh under NHM. Other
schemes being implemented with assistance from Government of India such
as Mahatma Gandhi National Rural Employment Guarantee Scheme and
Rashtriya Krishi Vikas Yojana have provisions for taking up programmes
for development of horticulture. The State Government can, therefore,
take up horticulture development programmes under these schemes in the

districts, which are not covered under NHM.
Assistance for drought relief in Rajasthan

1t2898. SHRI ASHK ALI TAK: Will the Minister of AGRICULTURE be pleased

to state:

(a) the amount of drought relief provided to Government of Rajasthan
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for the year 2009-10;

tOriginal notice of the question was received in Hindi.
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(b) the amount demanded by the State Government; and

(c) the time by when the remaining amount of the year would be paid

to State Government?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) Due to deficit rainfall during South-West Monsoon,
2009, the Government of Rajasthan declared drought in 27 districts and
sought Central assistance of Rs. 12690.99 crores from National Calamity
Contigency Fund (NCCF) for drought relief. Taking into account the report
of Inter-Ministerial Central Team (IMCT) and recommendations of Inter-
Ministerial Group (IMG) thereon, the Government released Rs. 1034.84
crores from NCCF to the State Government, subject to adjustment of
available balance in the State Government®"s Calamity Relief Fund (CRF),

as determined by the Ministry of Home Affairs (MHA).
Drought in Rajasthan

2899. DR GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether in Rajasthan, 4.29 crore people in 27 districts have
been affected by drought but State Government received a paltry Rs.
1,034.84 crores from the Central Government against its demands of Rs.

14,927.37 crores for drought relief works in 2009-10;

(b) if so, the statistics regarding other drought affected States,

their demands and grants sanctioned; and

(c) the reasons for a step-motherly treatment meted out to

Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS) : () to (©) During 2009-10, 14 States declared
drought/scarcity/drought-like situation in 338 districts mainly on
account of deficit rainfall during South-West Monsoon, 2009. Kerala
declared drought in 14 districts in March, 2010 mainly due to shortage of

drinking water and drying up of water sources mainly in hilly areas.

A Statement indicating State-wise details of declaration of drought,

assistance sought from National Calamity Contingency Fund (NCCF) and
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assistance approved by Government for drought
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of 2009-10 is given in the Statement (See below). The assistance from
NCCF was approved taking into account the report of the Inter-Ministerial
Central Teams (IMCTs) which visited the States for assessment of the
situation and recommendations of the Inter-Ministerial Group (IMG)
thereon and also keeping in view the items and norms of expenditure for

assistance from relief funds.
Statement

Assistance sought and Assistance approved from National
Calamity Contigency Fund (NCCF) for Drought of 2009-10

2009-10 (Rs. in crore)

SI.No. Name the State No. of Demand by Assistance
Districts declared the State approved*
drought affected

1 Andhra Pradesh 22 10106.77 575.30
2 Assam 27 792.60 89.94
3 Bihar 26 23071.13 1163.64
4 Himachal Pradesh 12 608.13 88.93
5 Jammu & Kashmir 18 211.82 el
6 Jharkhand 24 890.31 200.955
7 Karnataka 20 394.92 116.49
8 Kerala 14 168.22# il
9 Madhya Pradesh 38 11669.68 246.31
10 Maharashtra 28 15059.64 671.88
11 Manipur 09 22.09 14.57
12 Nagaland 11 74.76 21.12
13 Orissa 18 2266.65 151.92
14 Rajasthan 27 12690.99 1034.84
15 Uttar Pradesh 58 12133.42 515.05

# Including hailstorm.

* Subject to adjustment of available balance in Calamity Relief Fund (CRF) of the

State Government, as determined by the Ministry of Home Affairs.
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National Agriculture Insurance Scheme

2900. SARDAR  SUKHDEV ~ SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether suggestions like timely settlement of claims, smaller
unit area of insurance, coverage of perennial crops etc., under National
Agricultural Insurance Scheme, have been received from time to time from

different quarters; and
(b) if so, the procedure laid down to examine the suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. The suggestions with respect to reduction
in unit area of insurance, increase in indemnity level, broad-basis of
calculation of threshold yield, early settlement of claims, coverage of
pre-sowing/planting risk etc. to strengthen the scheme were received from
various quarters of farming community and States from time to time. All
these suggestions were examined by the Joint Group constituted by the
Government of India to study the improvements required in the existing
crop 1insurance schemes. A proposal on Modified National Agricultural
Insurance Scheme (MNAIS) incorporating improvements suggested by the

Joint Group has been prepared by the Government.

Production of superior quality pesticides

by Indian companies

2901. SHRI D. RAJA:
SHRI R.C. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Indian companies are providing
superior quality of pesticides to TfTarmers at reasonable prices in

comparison to international companies;
(b) if so, the details thereof;

(c) whether it is also a fact that with the Indian companies coming
up, those foreign companies misguided the Central Insecticides Board and
Registration Committee (CIBRC) that is permitting import of pesticides

without registering the technical pesticides; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) All companies, Indian as well as international, are
required to provide quality pesticides to farmers as per provisions of

Insecticides Act, 1968 and Rules framed thereunder.
Prices of pesticides are determined by market forces.

(c) and (d) Both, Indian as well as multinational companies, are
granted registration for pesticide formulations for import without
registration of technical grade pesticide so as to encourage introduction

of new and better molecules in Indian agriculture.
Discovery of 22 new varieties of wheat

12902. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the research institutes of the country
have discovered 22 new varieties of wheat which have the capacity to be

immune to Uganda-99 disease;
(b) if so, the facts thereof;

(c) whether such varieties of seeds are needed in the present

circumstances of the country;
(d) if so, the reaction of Government thereto; and

(e) whether it is also a fact that at present, the country is in
need of seeds of such crops that can provide more yields with less

consumption of water?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Yes Sir. 22 varieties of wheat have been found to have

resistance against Uganda 99: (Ug99) disease.

(b) There is continuous screening of varieties and advanced breeding
lines under hot-spot conditions in Kenya and Ethiopia against the new

black rust race Ug99. During 2009-10, out of 421
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genotypes screened in Kenya, 40 released varieties were found to be
resistant to Ug99. Out of these varieties, 22 varieties namely DBW17,
DDK1009, DL153-2, DL788-2, HD4672, H18498, HI18627, HP1744, HP1761, HS295,
HS420, HUW234, LOK-1, MACS2846, NIDW295, Nw2036, PDW291, UP2338, VL829,
WH147, WH542 and WH896 are in seed production chain for commercial

cultivation in India.

(c) The varieties found resistant to Ug99 are already in commercial
cultivation in different production systems of wheat growing areas of the

country.

(d) There is a constant survey and surveillance by Indian Council of
Agricultural Research (ICAR) in areas prone to the Ug99. At present, this
disease is not prevalent in the Indian Territory. However, the breeding
programmes are continuing to develop still better improved varieties

possessing resistance to Ug99 and higher yield potential.

(e) Keeping in view the deficit of water in different areas, there
is need of seeds that can yield more with less water consumption. The
water efficient improved wheat varieties namely NIAW 917, Jw3020,
COW(W)1, HS 490, VL892, MP3211 and HD2987 have been released.

Investment in agriculture sector

t2903. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that to get four per cent annual growth
rate in agriculture sector during Eleventh Five Year Plan, it was
estimated that expenditure of Government on agriculture sector is
required to be increased by 12 per cent annually from the level of 2006-

07;
(b) if so, the facts thereof;

(c) whether investment was made in agriculture sector on this basis

at Government level; and

(d) if so, the quantum of annual average investment increased at

Government level from 2006-07 to 2009-107?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) As per the Eleventh Plan document, to achieve four
per cent agricultural growth target, total (public & private) investment
in the agriculture sector should be 16% of the agricultural Gross

Domestic Product, public investment being about 4%.

(c) and (d) Public investment in Agriculture and Allied Sector and

its Quantum increase.

Rs. in Crores (at 2004-05 prices)

Year Investment in Gross Share of Share of
Agriculture & Domestic Public Investment
Allied Sector product Investment (Agri. &
Agriculture & (Agri. Allied) to
Public Total Allied Sector & Allied) to GDP
GDP (Agri. (Agri.
& Allied & Allied
Sector) Sector)
2005-06 19909 93121 589697 3.4 21.4
2006-07 22978 94400 611409 3.8 24.3
2007-08 23039 110006 640315 3.6 20.9
2008-09 24452 138597 650461 3.8 17.6

Source: Central Statistical Organization

Public Investment in Agriculture increased to Rs.23039 Crore and
Rs.24452 Crore in 2007-08 and 2008-09 respectively from Rs.22978 Crore in
2006-07 .

Target for growth of agriculture production

t2904. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the target of growth of agriculture

production has been fixed at four per cent;
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(b) if so, whether it is also a fact that this target was the same

for Ninth, Tenth and Eleventh Five Year Plan periods;
(c) if not, the facts thereof;

(d) whether it is also a fact that this target has not been achieved

so far from Ninth Five Year Plan to Eleventh Five Year Plan; and
(e) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) As per the Eleventh Plan document the target growth of 4 per
cent is set for Agriculture & Allied Sector during the Plan period (2007-
12).

(b) and (c) The target growth for Agriculture and Allied Sector for
the Tenth and Eleventh Plan period is fixed at four per cent. For the

Ninth Plan period the target set was 4.5 per cent.

(d) The following table gives the target growth rate and actual

average growth rate for the Plan periods.

Period Target Growth Rate Actual average

Growth Rate

Ninth Plan (1997-2002) 4.5 2_5#
Tenth Plan (2002-2007) 4 2_5#
Eleventh Plan (2007-2012) 4 3.15@

* during 2007-08 and 2008-09
# For 9th and 10th Plan the figures are at 1999-2000 prices
@ For 11th Plan the figures are at 2004-05 prices

(e) To incentivize the States to increase investment in Agriculture
and Allied Sector to achieve targeted growth, Government has launched

several Schemes which include:

(i) A Plan Scheme, Rashtriya Krishi Vikas Yojana has been launched
during 2007-08 to achieve 4% agricultural growth during 11th Five Year

Plan in Agriculture and Allied sector.

119



(ii) Another, Centrally Sponsored Scheme '"National Food Security
Mission (NFSM)"™ has been launched in 312 identified districts of 17
States with an aim to achieve additional production of 20 million tonnes

of foodgrains by the end of Eleventh Plan (2011-12).

(iin) Centrally Sponsored Scheme "National Horticulture Mission"
for holistic development of horticulture sector was launched in 2005-06.
Improvement in production and productivity, technology promotion,
extension, post harvest management and marketing are the major programmes

of the scheme.

(iv) Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize
(ISOPOM) has been launched to provide assistance for purchase of breeder
seeds, production of foundation seeds and distribution of seed mini-kits,

distribution of plant protection equipments, etc.

(v) Macro Management of Agriculture and Integrated Cereals

Development Programmes etc. has also been launched to augment production.
Price hike of milk
t2905. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of AGRICULTURE be pleased to state:

(a) the number of times and the time when the prices of milk have

increased in Delhi during last two years;

(b) whether it is a fact that the production of milk increases from

July with beginning of rains;

(c) the number of times the prices of milk were increased in July,

2010 and the reasons therefor;

(d) whether Government would take any steps to control prices of

milk; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) The price of milk was increased six times in Delhi during

last two years by Delhi Milk Scheme and
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Mother Dairy, Delhi with net increase of Rs. 3 per litre for Toned Milk,
Rs. 2 per litre for Double Toned Milk and Rs. 7 per litre for Full Cream
Milk. The price of milk was increased in Delhi by Delhi Milk Scheme and
Mother Dairy in the months of August, September and November in 2009 and

March, June and July in 2010.

(b) Milk Production generally increases during the month of October
to March known as flush season and decreases during months April to

September known as lean season.

(c) Price of milk was increased only once in the month of July,

2010, by Delhi Milk Scheme and Mother Dairy, Delhi.

(d) and (e) The sale price of milk is decided by the State Milk
Federations/District Milk Unions. Department of Animal Husbandry,
Dairying & Fisheries is monitoring the milk situation in the country with
objective of ensuring availability of milk in the domestic market at a
reasonable price. During March, 2010, Government allowed NDDB to import
30,000 MT of milk powder and 15,000 MT of Butter oil/ Anhydrous Milk Fat
(AMF) at 0% duty for use by Milk Federations and Metro Dairies to

maintain supply of liquid milk to consumers at a reasonable price.
Purchase of land abroad to grow pulses and oilseeds

2906. SHRI AMAR SINGH:
SHR1 A. ELAVARASAN:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that some State Governments have suggested
Central Government to buy land abroad to grow pulses and edible oil seeds

in order to meet domestic demand;
(b) if so, the details thereof;

(c) the stand of Government in connection with this suggestion made

by the group of Chief Ministers of some States; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) The information is being collected and will be laid

on the Table of the House.
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Eastern Green Revolution

2907. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has recently advocated to
adopt the Chinese model in Eastern States for a "Eastern Green

Revolution™;
(b) if so, the details thereof;

(c) whether Government has finalized any plan for provision of high

breed seeds that are essential for high breed production to these States;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (e) In the consultative Workshop organized in Kolkata on
9-10 July, 2010 on new initiative '"Bringing Green Revolution in the
Eastern India'", promotion of hybrid rice based on Chinese model was
highlighted as one of the main interventions that needs to be promoted to
ensure increase in rice productivity. India is the second country next to
China to have successfully commercialized hybrid rice technology. During
2010-11, an amount of Rs. 400 Crores is allocated to six eastern States
for enhancing agriculture production in the eastern region of the

country.

As a follow up of the Kolkata workshop, a Task Force at National
level for promotion of Hybrid rice has been constituted to prepare a work
plan for significantly increasing area under hybrid rice. The country has
already released 43 varieties of hybrid rice till date including 15
hybrid rice varieties from the private sector. It is expected that with
the strong policy back-up, intensive research and active promotion,
hybrid rice will be able to cover a large area thereby increasing rice

production to a great extent.

Apart from the new initiative on "Bringing Green Revolution in the

Eastern India" wherein States have planned to give thrust to hybrid rice
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promotion, Government of India has been promoting hybrid rice
production on a Jlarge scale under National Food Security Mission-Rice

(NFSM-Rice),
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Integrated Cereals Development Programme in Rice Based Cropping Systems
Areas under Macro Management of Agriculture (MMA), Rashtriya Krishi Vikas
Yojana (RKVY), Development & Strengthening of Infrastructure Facility for
production and distribution of Quality Seeds etc.

Schemes for Co-operative Milk Federation

12908.SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be
pleased to state:

(a) the proposed expenditure for dairy development in the country

under Eleventh Five Year Plan;

(b) the percentage share of the proposed expenditure mentioned in
(a) above 1in the total expenditure to be incurred on agriculture
development activities and the share of Madhya Pradesh in the proposed

expenditure;

(c) the schemes of Government to improve the condition of co-

operative milk federations; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) The approved outlay for the Eleventh Plan for Department of
Animal Husbandry, Dairying & Fisheries for dairy development is Rs.
580.00 Crore.

(b) The percentage share for the animal husbandry and dairy
development of the Eleventh Five Year Plan allocation for agriculture

development activities is as under:

(Rs. in Crore)

Eleventh Five Year Outlay

Agriculture Dairy Development Percentage

66577.00 580.00 0.87%

There 1is no provision for making state-wise financial allocation
under the schemes of the Department of Animal Husbandry, Dairying &

Fisheries.

(c) and (d) The Department of Animal Husbandry, Dairying & Fisheries
has been implementing a Central Sector Scheme - Assistance to
Cooperatives to revitalize and rehabilitate the sick dairy cooperative

unions at the district level and cooperative dairy federations at the
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State level. The scheme proposes to make the sick and potentially viable
milk unions/federations, viable, through suitable rehabilitation plans,
Financial assistance is provided to the milk unions/federations on 50:50

sharing basis between Central & State Government.

tOriginal notice of the question was received in Hindi.
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Demand to build fishing harbour at Biyyappathippa

2909. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has received a representation from a West
Godavari based organization to fulfil their long pending demand to build
and operate a fishing harbor at the mouth of the River Godavari at
Biyyappathippa;

(b) if so, the name of organization and whether any team has visited

the area in the last six years;
(c) the physical difficulties presented during the inspection;

(d) the steps Government would take to re-survey the area and meet

with demand of the organization; and
(e) the measures proposed to help the fishermen of that area?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (c) Yes, Sir. A representation from the President, Forum
on Social & Human Rights, Polavaram, West Godavari District, Andhra
Pradesh was received in December, 2004 for development of Ffishing harbour
facilities at Biyyappathippa. The Tfishermen of Biyyappathippa village
have expressed their difficulties in operating the boats for fishing due

to lack of facilities to operate.the boats from Biyyappathippa.

(d) and (e) At the request of Government of Andhra Pradesh, a
detailed Techno-Economic Feasibility Report (TEFR) was prepared in
October, 2005 through the Central Institute of Coastal Engineering, for
Fishery (CICEF), Bangalore for development of an integrated Tfishery
harbour converging two Ffishing centres namely Anthervedipllepalem and
Biyyappathippa respectively in East and West Godavari Districts. The
Government of Andhra Paradesh has decided to take up the development of
fishing harbour facilities by bifurcating the integrated project into two
parts. The proposal for construction of fish landing centre at
Anthervedipallepalem at a cost of Rs. 721 lakh was approved in January,
2008 under the Tsunami Rehabilitation Package.

The Government of Andhra Pradesh has been requested to submit a TEFR
together with confirmation of availability of Jland, environmental
clearance and also willingness to contribute the State share for

construction of fishing harbour facilities at Biyyappathippa.

Export of Coconut
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2910. SHRI N. BALAGANGA: Will the Minister of AGRICULTURE be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether coconuts are being exported to various countries;

(b) if so, the details of the quantity and value of coconuts

exported during the last three years and the current year;
(c) whether there is any reduction in the export of coconuts; and
(d) the steps being taken to promote export of coconuts?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Yes, Sir.

(b) Details of export for the years 2007-08, 2008-09 and 2009-10 are
given in Annexure. For the current year (2010-11), April - September data

is not yet finalized.

(c) There is no reduction in export of coconuts. A steady increase

in the exports has been observed.

(d) Coconut Development Board (CDB), which is administered through
Department of Agriculture & Cooperation, Ministry Agriculture has been
notified with effect from 1st April, 2009 as an Export Promotion Council
(EPC) for all coconut products other than those made from coconut husk
and fibre. Since then, 246 exporters from Kerala, Tamil Nadu, Andhra
Pradesh, Karnataka, Gujarat, Goa, Maharashtra, Delhi, West Bengal and
North Eastern Region have been 1issued Registration-cum-Membership

Certificate (RMC).
Other important steps taken for export promotion of coconut are:

(i) Availability of concessions and relief under the various schemes of

the Foreign Trade Policy (FTP).

(ii) Release of coconut export manual by Department of Agriculture &
Cooperation on 10th April, 2010, which gives invaluable insight to
the Policy, procedure, applications, documentation, Shipping
formalities, benefits available and how to avail them, standard
procedures of Department of Commerce, Department of Revenue (Customs,

CE), Department of Economic Affairs and Department of Banking.

(i) organizing exporters meet to understand their problems and

sensitize them of the various benefits available to the coconut
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industry.
(iv) facilitating to participation of exporters in the
national/international exhibitions/fairs for promotion of export of

coconut and its products.
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Statement

Export of Coconut Products from India (Qty. in Tonnes, Value Rs. In Lakhs)

SI. No. Item 2006-07 2007-08 2008-09 2009-2010 Corresponding previous
(upto February period (2008-09
2010 up to February 2009)
Qty Value Qty Value Qty Value Qty Value Qty Value
1 Coconuts (fresh) 1043.41 161.16 2838.00 371.48 6814.46 937.99 12709.71 1748.81 6370.73 889.69
2 Coconuts (dried) 622.39 241.15 982.20 250.72 1787.06 618.68 2727.59 1038.39 1702.74 590.46
3 Desiccated coconut 312.06 72.17 1454.73 274.04 2173.29 458.88 1569.60 377.48 2086.84 443 .32
4 Other coconuts 758.63 240.59 3111.62 758.57 8007.08 1882.62 7871.58 2325.72 7646.88 1774.96

excluding fresh/ dried

ToTAL 2736.49 715.07 8386.55 1654.81 18781.89 3898.17 24878.48 5490.40 17807.19 3698.43
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Co-operative Credit Structure

2911. SHRI  NARENDRA KUMAR KASHYAP: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has estimated the total credit requirements
of agriculture sector in the country during Eleventh Five Year Plan

period;

(b) if so, the details thereof, State-wise specially in Uttar

Pradesh;

(c) whether Government proposes to revamp the co-operative credit
structure to ensure timely and adequate availability of credit to the

farmers;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Working Group on "Outreach of Institutional Finance
and Cooperative Reforms™, constituted by the Planning Commission has
estimated agriculture credit flow of Rs. 19,59,524 crore during Eleventh
Five Year Plan period. The Working Group has not estimated the state-wise
details of the total credit requirements of agriculture sector. However,
Government of India is fixing ground , level credit flow target for
agriculture sector on annual basis and the same is, inter-alia allocated
on State-wise basis also. Ground level credit flow target for agriculture
sector for the year 2010-11 has been fixed at Rs. 3,75,000 crore of which

share of Uttar Pradesh is Rs.35,329 crore.

(c) and (d) The Government of India, on the basis of recommendations
of Vaidyanathan Committee, has approved a package for reviving and
revitalizing the Short Term Rural Cooperative Credit Structure (STCCS) in
the country involving financial outlay of Rs. 13,596 crore to make STCCS
a well managed and vibrant institution for serving the credit needs of
rural India, particularly the small and marginal farmers. The package
seeks to introduce legal and institutional reforms necessary for

democratic, self-reliant and efficient functioning of the STCCS and to
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take measures aimed at improving the quality of management and

governance.

Under the package, financial assistance is being provided to STCCS to
bring the entities to an acceptable level of financial health, subject to

legal and institutional reforms being brought in. As on
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31st May, 2010, financial assistance of Rs. 8741.29 crore (Rs.7987.60
crore as Government of India share and Rs.753.69 crore as State
Government share) has been released for cleansing of balance sheets of
49,779 Primary Agricultural Cooperative Societies (P ACS) in fourteen

States.
(e) Does not arise.
Apprehension of shortfall in Kharif production

2912. SHRI N. BALAGANGA: Will the Minister of AGRICULTUERE be

pleased to state:

(a) whether Government has analyzed the seed and fertilizer

availability for Kharif 2010;
(b) if so, the details thereof;

(c) the expected production of rice, wheat and pulses during Kharif

2010;

(d) whether Government has apprehended any shortfall in production;

and
(e) if so, the plans to meet the expected shortfall in production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. The requirement of seeds and fertilizers
are assessed and finalized in the Zonal Conferences on Agricultural
Inputs that are held before every crop season by Department of
Agriculture and Cooperation. The input requirement is generally finalized
based on the past performance, area of crop sown etc. in consultation
with State Governments and other stakeholders. During Kharif 2010,
against the requirement of 123.11 lakh Qtls of seeds, 141.93 lakh Qtls
seeds are available. The state-wise, month-wise requirement of
fertilizers finalized in the zonal conferences 1is communicated to
Department of Fertilisers (DoF) for making supply plan to the states.
Accordingly, DoF supply the fertilizer to the state as per their supply

plan.

In addition, the position of seed & fertilizers in the State is being

monitored every week through video conference by the collaborative
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efforts of Ministry of Agriculture & Cooperation, Department of
Fertilizers and Department of Railways for ensuring the availability of

the inputs in time.
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(c) to (e) Although, it is too early to predict the production of
rice, wheat and pulses, increase in area sown & good monsoon would

positively influence the food grains production.
Construction of Cold Storages

2913. SHRI PARVEZ HASHMI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of cold storages in the country till December, 2008,

State-wise;

(b) the number of the cold storages in the country in the year 2009
after Government announced some relaxation to industrialists for the

construction of cold storage and the details thereof, State-wise;

(c) the plan of Government to promote construction of more and more

cold storages in the country; and

(d) plan to provide proper uninterrupted electricity to all cold

storages?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) The State-wise number of cold storages till December
2008 and till December 2009 1is given 1in the statement-1 and 11
respectively (see below). However, no separate information is maintained
on number of cold storages in the country in the year 2009, after

Government announced some relaxation for construction of cold storages.

(c) Government has been providing assistance through various schemes
for construction of more cold storages. Under the scheme of National
Horticulture Mission, assistance is provided for development of post
harvest infrastructure including construction of Cold Storages. Under the
Scheme of Horticulture Mission for North Eastern and Himalayan States,
assistance 1is provided for post harvest management including for

creation/modernization/expansion of cold storages.

National Horticulture Board is implementing the scheme of Capital
Investment Subsidy for construction/ expansion/modernization of cold
storage and storages for horticulture produce, under which assistance is

provided for creation /modernization/expansion of cold storages.
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Agricultural and Processed Food Products Export Development Authority
provides assistance under scheme of mfrastructure Development for setting
up of integrated pack houses with cold store facilities. Ministry of Food
Processing Industries provides assistance for cold chain infrastructure
development including that of cold storages under the scheme for Cold

Chain, Value Addition and Preservation Infrastructure.

(d) Electricity 1is a concurrent subject. The responsibility for
supply and distribution of electricity to different categories of
consumers, including that to cold storages rests with the concerned State
Government. Government of India supplements the efforts of States by

establishing power generating stations and bulk transmission systems.
Statement-1

Statewise number of cold storages as on 31.12.2008

SI. No. State/UT Number of cold storages
1 2 3
1. Andaman & Nicobar 02

Islands (UT)

2. Andhra Pradesh 286
3. Arunachal Pradesh 01
4. Assam 24
5. Bihar 260
6. Chandigarh (UT) 06
7. Chattisgarh 65
8. Delhi 94
9. Gujarat 377
10. Goa 29
11. Haryana 243
12. Himachal Pradesh 18
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13.

Jammu & Kashmir

19
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1 2 3

14. Jharkhand 45
15. Kerala 187
16. Karnataka 161
17. Lakswadeep (UT) 01
18. Maharashtra 460
19. Madhya Pradesh 192
20. Meghalaya 03
21. Nagaland 02.
22. Orissa 109
23. Puducherry (UT) 03
24. Punjab 420
25. Rajasthan 107
26. Sikkim 00
27. Tamil Nadu 139
28. Tripura 11
29. Uttar Pradesh 1579
30. Uttarakhand 12
31. West Bengal 531
TOTAL 5386
Statement-11

Statewise number of cold storages as on 31.12.2009

SI. No. State/UT Number of cold storages
1 2 3
1. Andaman & Nicobar Islands (UT) 02
2. Andhra Pradesh 290
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1 2 3
3. Arunachal Pradesh 01
4. Assam 24
5. Bihar 246
6. Chandigarh (UT) 06
7. Chattisgarh 69
8. Delhi 95
9. Gujarat 398
10. Goa 29
11. Haryana 244
12. Himachal Pradesh 18
13. Jammu & Kashmir 19
14. Jharkhand 45
15. Kerala 193
16. Karnataka 170
17. Lakswadeep (UT) 01
18. Maharashtra 466
19. Madhya Pradesh 197
20. Meghalaya 03
21. Nagaland 02
22. Orissa 101
23. Puducherry (UT) 03
24. Punjab 422
25. Rajasthan 110
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26. Sikkim 01
27. Tamil Nadu 148
28. Tripura 11
29. Uttar Pradesh 1589
30. Uttarakhand 15
31. West Bengal 463

ToTAL 5381

Availability of food

2914. SHRI SHYAMAL CHAKRABORTY: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government realize the danger ahead when rate of

population increase surpasses the rate of growth in agriculture;

(b) whether situation is driving towards the pre-green revolution

situation; and

(c) per capita food availability in each Five Year Plan period from

First to Eleventh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Growth rate of Agriculture & Allied Sector at constant
prices (2004-05 prices) and Growth rate of population during 2005-06 to
2008-09 are as follows:

Year Growth rate of Agriculture & Growth Rate population
Allied Sector over pervious year over pervious year

2005-06 5.2 1.50

2006-07 3.7 1.47

2007-08 4.7 1.44

2008-09 1.6 1.40
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Growth rate of Agriculture & Allied Sector is higher than the growth

rate of population.
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(b) No, Sir. The crop production, investment in Agriculture & Allied

Sector and GDP of the Sector are steadily increasing over the years.

(c) Per capita net availability of food grains per day in each Five

Year Plan period from First Eleventh is indicated below.

Plan period Per capita availability per day in grams
First Plan (1951-56) 418.8
Second Plan (1956-61) 446.9
Third Plan (1961-66) 461.1
Annual Plans (1966-69) 423.2
Fourth Plan (1969-74) 451.3
Fifth Plan (1974-79) 435.7
Annual Plan (1979-80) 476.5
Sixth Plan (1980-85) 447 .4
Seventh Plan (1985-90) 469.4
Annual Plans (1990-92) 493.3
Eighth Plan (1992-97) 474.9
Ninth Plane (1997-2002) 457.3
Tenth Plan (2002-2007) 452.4
Eleventh Plan (2007-2012) 440.9 *

Source: Economic Survey 2009-2010

* 2007-2009
Setting up of brown field Namrup IV project under BVFCL

2915. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government has finalized the plan for setting up of new
brown field project as Namrup IV under the Brahmaputra Valley Fertilizer

Corporation Ltd. (BVFCL);
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(b) if so, the details thereof and the time by which it will be

commissioned; and

(c) the total outlay and the target set for implementation of Namrup

1V project during Eleventh Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The plan for setting up of new brown field
project as Namrup- 1V under Brahmaputra Valley Fertilizer Corporation

Limited (BVFCL) has not been finalized yet.
(b) Does not arise.

(c) No outlay or target has been set during Eleventh Plan period for

implementation of Namrup-1V project.
Small and medium pharma sector

2916. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government 1is aware that various Departments lack
coordination and mutual acceptability leading to taking decisions in
isolation, whereby threatening the very existence of small and medium

pharma industry in the country;

(b) whether Government is also aware that small and medium scale
pharma sector is scattered and unorganized, due to which the lobby of
large-scale pharma units 1is dominating government policies and huge
financial funds are required for survival of SME pharma sector®s quest to
maintain providing quality medicines at affordable prices to the people;

and
(c) the reaction of Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The Central Government Ministries/Departments
whenever required while Tformulating the policies including those for

small and medium pharma industry, have consultation amongst themselves.

(b) and (c¢) The Department of Pharmaceuticals in collaboration with

the Ministry of MSME has introduced a Scheme for Schedule W Compliance by

144



SSl Units in Pharma Sector under
the overall umbrella of Credit Linked Subsidy Scheme(CLCSS). Under the

Scheme, the Pharma SSI
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units are eligible to get 15%(upto Rs. 15.00 lakhs)upfront -capital
subsidy on an institutional finance for an amount upto Rs. 1.00 crore to
be availed by them for inclusion of well established and improved
technology to make themselves Schedule W Compliant. To widely disseminate
information on the Scheme, this Department had held State level Awareness
Building Workshops (ABWs) in 9 pharma clusters at Goa, Mumbai, Baddi,
Chennai, Hyderabad, Ahmadabad, Indore, Dehradun and Bangalore. This
subsidy of 15% (upto Rs. 15.00 Lakhs) is also admissible to new Pharma

Manufacturing Units.
Assistance provided by NIPER

2917. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the services, assistance, projects, advisory consultation being
provided by National Institute of Pharmaceutical Education and Research (
NIPER), Mohali to help small and medium scale pharma industry in their
pursuit to develop low cost technologies to provide quality medicines at

affordable prices to people; and

(b) the amount of funds that have been allocated by the Government
to NIPER to meet the requirements of reengineering of patented drugs, use
of green chemistry to reduce environmental problems, enhancing technical
capabilities in manufacturing and analytical methods, educational
training, etc. to meet the challenges of new regulations under the Drugs

and Cosmetics Act?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) National Institute of Pharmaceutical Education
and Research (NIPER), SAS Nagar, Mohali established a Small and Medium
Pharmaceutical Industry Centre (SMPIC) on 23-02-2009. The Centre has
organized 5 training programs on Good Manufacturing Practices (GMP) /
Good Laboratory Practices (GLP) for Drugs and Pharmaceuticals for Small &
Medium Enterprises (SME) Pharma companies. Apart from these training
programs, SMPIC is continuously imparting hands-on practical training on
the essential analytical instruments like HPLC, GC, AAS to the analytical
staff from SME Pharma and as on date 203 persons have been trained. (b)f

No separate funds have been allocated.
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Changes proposed in nutrient based subsidy scheme

2918. DR. T. SUBBARAMI REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is considering changes in the Nutrient Based
Subsidy (NBS) Scheme for fertilizers as part of a concerted move to prune

its subsidy after global prices of fertilizers nosedived recently;

(b) if so, whether Government proposes to revise Nutrient Based
Subsidy ahead of one year schedule to force companies to either pass

benefit to farmers or take subsidy cut;

(c) whether Government intends to cut subsidies especially on

imports of controlled fertilizers such as Phosphates and Potash; and
(d) if so, by when a decision in this regard will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI' SRIKANT JENA): (@) to (d) Government of India has introduced
Nutrient BasedSubsidy (NBS) Policy for 2010-11 w.e.f. 1.4.2010 for
decontrolled Phosphatic & Potassic (P&K) fertilizers (w.e.f. 1.5.2010 for
Single Super Phosphate (SSP)). Under the NBS Policy, subsidy for
indigenous and imported P&K fFertilizers has been announced on annual
basis for 2010-11 based on the prevailing prices and price trends of
fertilizers in the International market. The prices of Tfertilizes have
registered minor reduction in the International market in the period
April 2010 - July 2010. However, despite minor reduction, price of
fertilizers in the international market are still comparable or more than
the prices adopted under the NBS for 2010-11. Further, marginal decrease
in prices, if any, has been offset by the adverse Rs./US$ exchange rate.
Under the Nutrient Based Subsidy Policy, the Government has constituted
Inter Ministerial Committee (IMC) to recommend per Nutrient Subsidy for
*N®, "P", K" & "S" in the P & K Fertilizers covered under the NBS before
the start of the financial year for decision by the Government. However,
in case of substantial change in prices, the IMC may review the price
trend of the fertilizers/intermediates/raw materials in the International

market during the year.

Centre-State sharing for schemes for Bhopal Gas Victims
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t2919. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that sharing in the ratio of 75 per cent
and 25 per cent by the Centre and the States respectively has been

decided for schemes being operated for the Bhopal Gas Victims;

(b) if so, whether Government is funding its share regularly, the

details thereof;

(c) whether a proposal of Rs.50 crore has been received for

disposing off residual waste lying at Union Carbide premises, Bhopal; and
(d) if so, the time by when this amount would be provided?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) A Five Year Action Plan of the State
Government of MP for medical, economic, social and environmental
rehabilitation of Bhopal Gas Victims was approved by the Government of
India in 1990, with a total outlay of Rs.163.10 crores (which was
subsequently increased to Rs.258.00 crores) with the cost sharing ratio
being 75:25. This Action Plan was extended up to July, 1999. The
Government of India had released Rs.193.50 crore comprising 75% of its
share of the outlay.The Government of India has further approved a sum of
Rs.272.75 crores for being provided to the Government of Madhya Pradesh,
as Additional Central Assistance on 75:25 basis, for medical, economic
and social rehabilitation of the gas victims and for providing safe
drinking water by purification of contaminated groundwater and from other

sources and released Rs. 204.56 crore as its share on 08.07.2010.

(c) and (d) This Department has not received any proposal costing Rs.
50 crore for destroying the waste kept in the Union Carbide premises in
Bhopal . However, based on the recommendation of the Group of Ministers on
Bhopal Gas Leak Disaster, the Government of India has decided to bear the
cost of remediation in the first instance. The remediation cost estimated
at Rs.310.00 crore has been approved, which will be released on
endorsement of the specific project proposals for remediation and waste
disposal work submitted by the Government of MP, by the Oversight
Committee working under the chairmanship of Minister of State (IC) for

Environment and Forests.

Reimbursement of VAT on fertilizers
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2920. SHR1 PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:
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(a) the steps taken by Government to safeguard economic interest of
the producers of fertilizers of Gujarat State due to levy of 2.5% of
additional VAT as Gujarat State Government has shown its inability to

provide relief to fertilizer producers of the State;

(b) whether Government has any intention for reimbursement of this

additional VAT as Subsidy from backdate; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Certain States including Gujarat have
levied recently additional VAT which is currently not recognized for
reimbursement in current subsidy regime. Various options to address the

problem are under examination.
Sale of wheat and paddy through middlemen

2921. SHRI JAlI PRAKASH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has allowed farmers in the country to sale

wheat/paddy through middlemen;

(b) whether it is a fact that this facility is not available to

farmers of Uttar Pradesh;
(c) if so, the reasons therefor;

(d) whether Government consider it appropriate to provide this

facility to farmers of Uttar Pradesh; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) State Governments of

Punjab, Haryana and Rajasthan do procure through Arhthia.

In Uttar Pradesh Food Corporation of India (FCl) and State agencies
have been asked to open adequate number of procurement centres in the
procuring districts. The Government of India is committed to purchase all
the quantity of paddy/wheat brought in by the farmers in the procurement

centres/mandis. In order to maximise procurement, Self Help Groups and
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Cooperative Societies are
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encouraged to procure and a commision of 2.5% of MSP during KMS & 2% of

MSP during RMS is extended to them.
Monitoring system for proper utilization of food subsidy

2922. SHRI N.K. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether concerned over the ineffective Targeted Public
Distribution System (TPDS) and to ensure early enacting of the National
Food Security Act, the Union Government is considering setting up of an
effective monitoring system to ensure proper utilization of food subsidy

given to States;
(b) if so, the details thereof;

(c) whether in the absence of any monitoring system, the actual BPL
families are deprived of the benefits of PDS and the foodgrains are

reaching in open market for black-marketing; and

(d) if so, to what extent the monitoring system will curb such

malpractice?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are that of the State/UT Governments.

Allocations of foodgrains are made to States/UTs under TPDS for
distribution to 6.52 crore accepted number of BPL/Antyodaya Anna Yojana
(AAY), fTamilies @ 35 kg. per family per month. Allocations of foodgrains

are also made to Above Poverty Line (APL) families based on the
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availability of foodgrains in the central pool and past offtake.
Presently, the allocation of foodgrains to APL families ranges between 10

kg. and 35 kg. per family per month.

The Department releases food subsidy to only those State Governments
which are undertaking decentralized procurement 1in their respective
States. It is released on the basis of actual offtake of foodgrains under
TPDS and Other Welfare Schemes and submission of utilization certificate
in respect of amount released earlier in each quarter on provisional
basis amounting to 95% of their respective admissible claims. 5% of
remaining admissible claims is released on submission of audited accounts

by State Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required action to ensure smooth

functioning of TPDS.

Monitoring of TPDS is a continuous process. To improve functioning of
TPDS, Government has been regularly requesting State/UT Governments for
continuous review of lists of BPL and AAY families, ensuring timely
availability of foodgrains at FPSs, ensuring greater transparency in
functioning of TPDS, improved monitoring and vigilance at various levels
and introduction of new technologies such as Computerization of TPDS
operations at various levels. In the Conference of Food Secretaries of
States and UTs on Best Practices and Reforms in TPDS held on 12th & 13th

July, 2010, the above directions have been reiterated.
Wastage of foodgrains

2923. SHRI Y.S. CHOWDARY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is acute shortage of storage of foodgrains, pulses

and oil seeds across the country;
(b) if so, the details thereof;

(c) the details of foodgrains procured from farmers during last

three years;

(d) the details of foodgrains rotted/ wasted due to rain/floods
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during last three years; and
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(e) the action taken by Government to avoid wastage of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) There 1is a shortage of
covered godowns for the storage of foodgrains in the country, against
stock of 544.30 lakh tonnes foodgrains in the Central Pool as on 1st
August, 2010, the covered space available with FCI and State agencies was
426.37 lakh tonnes. However, wherever there is shortage of covered space,

stocks are kept in scientific Cover and Plinth (CAP).
(b) The State wise details given in the statement (see below).

(c) The details of procurement of foodgrains during the last three

years are as under:-

Wheat Figures in Lakh MTs
Year (RMS) Quantity
2008-09 226.89
2009-10 253.82
2010-11 225.25 (as on 31.07.2010)
Rice
Year (KMS) Quantity
2007-08 287.36
2008-09 336.84
2009-10 304.27 (as on 16.8.2010)

Coarse-grains

Year Jowar Bajra Maize Ragi Total
2007-08 0.01 1.24 0.68 0.11 2.04
2008-09 0.52 3.18 9.94 0.12 13.76
2009-10 (as on 13.08.10) 0.006 0.77 3.28 0.003 4.06
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(d) The details of foodgrains that has become non-issuable in the
FClI godowns during the last three years are given in the statement-11

(see below).

(e) The Government has taken following steps to avoid wastage of

foodgrains:

(i) Adequate dunnage material, covers and chemicals are provided in all

the godowns.

(ii) Prophylactic and curative treatments are carried out regularly and

timely for the control of insects pests and rodents.

(iii) Food grains stored in "Cover and Plinth®" (CAP) are on elevated
plinths and wooden crates are used as dunnage material. Stacks are
properly covered with black polythene water proof covers and tied

with nylon ropes/nets.

(iv) Regular inspections of the stocks/ godowns are undertaken by

qualified and trained staff of FCI.

(v) The principle of "First-In-First-Out” (FIFO) is followed so as to
avoid longer storage of food grains in godowns.
Statement-1|
Covered capacity/stock with FClI and State Agencies as on 1.08.2010

Figure in lakh tonnes

FCI1 Region Capacity Stock Capacity Stock Overall
with with with with shortfall
FCI FCI State State of capacity
agencies agencies
(as on
31.3.10)
1 2 3 4 5 6
Andhra Pradesh 39.05 42.67 6.03 0.01 -2.40
(including Andaman
& Nicobar)
Arunachal Pradesh 0.21 0.01 0.05 0.00 -0.25
Assam 2.82 1.80 0.40 0.00 -1.42
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Bihar 5.77 3.95 6.30 2.07 -6.05

Chhatisgarh 8.62 7.36 9.42 7.48 -3.20

158



1 2 3 4 5 6
Delhi 3.36 2.70 0.04 0.00 -0.70
Gujarat 6.61 6.33 2.47 0.00 -2.75
Haryana 22.67 25.33 19.78 64.41 47.29
Himachal Pradesh 0.26 0.24 0.56 0.00 -0.58
J&K 1.31 0.68 1.12 0.00 -1.75
Jharkhand 1.22 0.90 0.02 0.00 -0.34
Karnataka 7.29 8.26 2.70 0.10 -1.63
Kerela 5.17 3.84 1.46 0.31 -2.48
Madhya Pradesh 9.64 8.68 22.16 32.46 9.34
Maharashtra

(including Goa) 19.70 15.47 10.67 1.34 -13.56
Manipur 0.20 0.03 0.20 0.00 -0.37
Meghalya 0.26 0.11 0.06 0.00 -0.21
Mizoram 0.23 0.03 0.56 0.00 -0.76
Nagaland 0.33 0.25 0.06 0.00 -0.14
Orissa 6.41 4.19 3.78 13.14 7.14
Punjab 72.39 76.77 24.17 124 .46 104.67
(including Chandigarh)

Rajasthan 15.16 20.53 2.25 0.00 3.12
Tamil Nadu 9.77 8.57 6.51 6.59 -1.12
(including Pondichery)

Tripura 0.52 0.22 0.39 0.00 -0.69
Uttar Pradesh 23.49 20.73 26.16 19.75 -9.17
Uttrakhand 2.03 2.15 0.20 0.48 0.40
West Bengal 10.69 8.11 3.67 1.79 -4.46
(including Sikkim)

Total 275.18 269.91 151.19 274.39 117.93

(-) Excess covered capacity

(+) Shortfall in covered capacity
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Statement-11

The details of foodgrains become non-issuable in the FClI godowns during the last three years

Zone SI.No. Region 2007-08 2008-09 2009-10 2010-11
Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy Wheat Rice Paddy Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1 Bihar 406 319 0 10 1 0 275 29 43 0 30 0 1113
East 2 Jharkhand 0 0 0 1.492 0 0 0 3.47 0 0 0 0 4.962
3 Orissa 0 0 0 84 0 0 0 0 0 0 0 0 84
4 West Bengal 0 0 0 0 0 0 0 0 0 21.7 0 0 21.7
5 Assam 0 0 0 0 0 0 0 0 0 0 0 0 0
N.E. 6 Nef 0 0 0 0 29 0 0 0 0 0 0 0 29
7 N&M 0 0 0 0 0 0 0 0 0 0 0 0 0
8 Delhi 0 0 0 0 0 0 0 0 0 0 0 0 0
9 Haryana 0 0 0 0 0 0 0 0 0 0 0 0 0
10 H.P. 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 10 11 12 13 14 15 16
North 11 J&K 0 0 0 0 0 0 0 0 0 0 0 0
12 Punjab 0 0 0 0 0 0 0 0 0 0 0 0

13 Rajasthan 0 0 0 0 0 0 0 0 8.56 0 0 8.56

14 Uttar Pd. 3.3 0.3 0 32.3 0 0 0 0 130 0 0 165.9

15 Uttranchal 0 0 0 0 0 0 0 0 0 0 0 0

16 Andhra Pd. 0 135 0 0 0 0 0 0 0 1 0 136

South 17 Kerala 0 0 0 0 0 0 0 0 0 0 0 0
18 Karnataka 0 0 0 0 0 0 0 0 0 0 0 0

19 Tami Inadu 0 0 0 0 0 0 0 0 0 0 0 0

20 Gujarat 148 0 0 591 0 671 0 0 0 0 0 1410

West 21 Maharashtra 2 12 401 0 1 98 17 0 8.8 0 0 539.8
22 Madhya Pd. 0 0 0 0 0 0 0 0 0 0 0 0

23 Chhatisgarh 0 0 486 0 0 0 0 0 0 0 0 486

GRAND TOTAL 559.3 466 887 718.8 31 1044 49.5 43 169.1 31 0 3998.922

161



Revamping PDS

2924. SHRI T.K. RANGARAJAN: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is any proposal for vrevamping the Public

Distribution System;
(b) if so, the details thereof;
(c) whether there is any plan for restoring the Universal PDS;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are of the State/UT Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required actions to ensure smooth

functioning of the TPDS.

Strengthening and streamlining of TPDS is a continuous process. To
improve Tfunctioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and AAY
families, ensuring timely availability of foodgrains at FPSs, bringing
about greater transparency in functioning of TPDS, improved monitoring
and vigilance at all levels and introduction of new technologies such as

Computerization of TPDS operations at various levels.
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In the Conference of Food Secretaries of States and UTs on Best
Practices and Reforms in TPDS held on 12th & 13th July, 2010, the above

directions have been reiterated.

(c) to (e) With a view to specifically target poor sections of
society for distribution of subsidized foodgrains (rice, wheat & coarse
grains) and sugar, Targeted Public Distribution System (TPDS) is
presently under implementation. There is no plan to restore Universal

Public Distribution System.

Further, procurement of huge quantities of wheat and rice to meet the
requirement of Universal Public Distribution System, would result in
lower availability of foodgrains in the market, leading to rise in open
market prices. If the same quantity of foodgrains is distributed equally

among all, then the scale of issue will have to be reduced.

Besides, in order to manage the level of food subsidy, the issue
prices of rice and wheat may have to be increased substantially from the
present Central Issue Prices (CIPs). This would mean that BPL and AAY
families would get much reduced scale of issue and also have to pay

higher CIPs.
Rottening of foodgrains

2925. SHRI BHARATKUMAR RAUT: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that 61,000 tonnes of
foodgrains had rotten in its granaries as it was kept with poor

protection for too long;

(b) if so, the details, State-wise where the foodgrains are being
kept iIn open under tarpaulins cover which is not a good weather-proof

material;

(c) the details, State-wise, where the foodgrains were spoiled due

to rains and other reasons;

(d) the details of estimated loss incurred to the exchequer due to

the negligence of FCI staff; and

(e) the steps Government intend to take against the FCl officials
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found guilty?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) As all Central Pool
foodgrains cannot be stored in covered godowns by FCI and State
Government agencies due to shortage of such covered storage space, some
quantities of foodgrain stocks are also stored in cover and plinth (CAP)
storage. Storage in CAP is on scientific lines and precautionary measures
are to be taken to preserve the stocks by periodic prophylactic and
curative treatment as per guidelines. State-wise details of wheat stocks

stored in CAP are given in the Statement-1 (See below).

As on 01.07.2010 a total quantity of 11708 tons of damaged/non-
issuable foodgrains was there in godowns of FCl. Details of region-wise
commodity-wise stock position of these damaged/non-issuable foodgrains in
FCl1 depots and damage to wheat stocks by rains and floods during recent
rains iIn various States are given in the Statement-11 (See below). Based
on acquisition cost and likely sale price of damaged wheat and rice

quantified so far, the loss works out to Rs. 21.14 lakhs.

Foodgrain stock get damaged to various reasons such as storage pests
attack, leakages in godowns, procurement of poor quality stocks, spillage
during movement and handling of stocks, exposure to vrains, Tfloods,

negligence on the part of concerned persons, etc.

After enquiry in each case of damage to stocks of foodgrains of FCI
and State agencies, responsibility is to be fixed and action taken for
recovery of losses. Meanwhile, FCI has initiated action for damages at

Hapur, Orai and Harduaganj depots, including suspension of eight

officers.
Statement-1|
State-wise details of wheat stocks stored in CAP
As on 1.7.2010
(figures in MTs)
S1.No. Name of State Stock with Stock with Total

FCI State Agency
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1 2 3 4 5

1. Punjab 752441 9049040 9801481

2. Delhi 32799 Nil 32799
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1 2 3 4 5

3. Gujarat 41306 Nil 41306
4. Haryana 332221 5443003 5775224
5. Uttrakhand 12151 4800 16951
6. Rajasthan 526370 Nil 526370
7. Tami Inadu 59570 Nil 59570
8. Maharashtra 81232 Nil 81232
9. Madhya Pradesh 37669 Nil 37669
10. Uttar Pradesh 187107 Nil 187107
11. Karnataka 131417 Nil 131417
12. Andhra Pradesh 93492 Nil 93492
13. Bihar 2867 Nil 2867
14. West Bengal 17817 Nil 17817

ToTAL 2308459 14496843 16805302

Statement-11

(A) Region-wise commodity wise stock position of damaged/non-issueable

foodgrains in FCl depots as reported by FCI.
As on 01.07.2010

(Qty. in tons)

Name of the Region Wheat Rice Paddy Total Value (in Rs.)
1 2 3 4 5 6
Bihar 360 71 54 485 2314195
Jharkhand 13 4 0 17 84375
Orissa 0 0 0 0 0
West Bengal 364 1482 0 1846 10890750
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Assam/Arunachal 0 159 0 159 989775
NEF (Megh./Mizo/T.Pura) O 139 0 139 865275
Nagaland & Manipur 0 0 0 0 0
Delhi 0 0 0 0 0
Haryana 0 0 0 0 0
Himachal Pradesh 0 0 0 0 0
Jammu & Kashmir 0 11 0 11 68475
Punjab 52 7014 0 7066 43900050
Rajasthan 12 0 0 12 54900
Uttar Pradesh 40 8 0 48 232800
Uttrakhand 0 0 0 0 0
Andhra Pradesh 0 6 0 6 37350
Kerala 8 43 0 51 304275
Karnatka 0 31 0 31 192975
Tamil Nadu 1 0 0 1 4575
Gujrat 1396 61 0 1457 6766425
Maharashtra 182 96 0 278 1430250
Madhya Pradesh 56 16 0 72 355800
Chhattisgarh 2 0 27 29 121760
ToTAL 2486 9141 81 11708 68614005

Non-issuable wheat stock with State Agencies reported by Regional Offices of FCI as

on 01.07.10
Punjab: 54260 tons

Haryana: 1574 tons
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(B) Details of FCI depots and storage centres of State Government
agencies where the damages have taken place due to recent rains
and flood reported by FCI on 18.8.2010.

States Depots Damaged wheat (tons)
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC, Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
Chanderi, Kanpur Damage yet to be quantified

Rajasthan Udaipur, rail head 8.56

Haryana Hafed, Ambala 40
HSWC, Bani, Sirsa Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad, Kurukshetra Damage yet to be quantified
Food & Supply, Jundla

Punjab CAP complex Khonuri, Damage yet to be quantified
Sangrur Damage yet to be quantified
3 Punjab Agro CAP Complexes,
Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepaur Damage yet to be quantified
Markfed CAP
Copmplex, Zira, Damage yet to be quantified
Ferozepur
2 Punjab Agro CAP Complex,
Ferozepur

Uttrakhand SWC Gadarpur, Udham Damage yet to be quantified
Singh Nagar

Maharashtra FCI Karad 8
FCI Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

In addition, FCI has also reported damage to 30.18 tons of rice in four depots

in Bihar and 1 ton of rice in one depot in Andhra Pradesh.
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Wheat procurement during year 2010

1t2926. SHRI SATYAVRAT CHATURVEDI: Will the Minister of CONSUMER
AFFAIRS, FOOD and PUBLIC DISTRIBUTION be pleased to state:

(a) the details of wheat procurement made by Government during last

year and current year;

(b) the reasons behind low procurement of wheat during the year

2010;

(c) the quantum of wheat got drenched and details thereof

procurement centrewise; and
(d) the names of officers found guilty therein?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of wheat

procurement made by Government during last year and current year is given

below:
Procurement (in lakh tonnes)

State Crop Year

2008-09 2009-10
1 2 3
Punjab 107.25 102.05
Haryana 69.24 63.35
Madhya Pradesh 19.68 35.38
Uttar Pradesh 38.82 16.73
Rajasthan 11.52 4.76
Bihar 4.97 1.83
Uttarakhand 1.45 0.86
Delhi 0.00 0.10
Chandigarh 0.12 0.09
West Bengal 0.00 0.09
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tOriginal notice of the question was received in Hindi.
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Gujarat 0.75 0.01
Himachal Pradesh 0.01 0.00
Jammu & Kashmir 0.01 0.00
Total 253.82 225.25

(b) Rabi Marketing Season (RMS) 2010-11 has once again seen very
high procurement of wheat. In fact, last three years have been the

highest three years for wheat procurement since 1999-2000.

(c) As informed by Food Corporation of India, no wheat got drenched

in any procurement centre.
(d) Does not arise.
Allocation of foodgrains for welfare schemes

2927 . SHRI NAND KUMAR SAI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India (FCl) provides foodgrains for

various welfare schemes of various Ministries in the country;

(b) if so, the quantity of foodgrains provided by FCI during 2008-09

and 2009-10 under various schemes to Chhattisgarh;

(c) whether a huge amount on account of supply of such foodgrains

for the said period are pending on various Ministries;
(d) if so, the details in this regard, Ministry-wise;

(e) the details of amount received by FCI during the said period

from various Ministries/Departments; and

(f) the steps taken by FCI for recovery of outstanding dues from

each of such Ministries/Departments?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): @ to (P Food

Corporation of |India (FCl) provides
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foodgrains for welfare schemes of various Ministries as per allocations
made by Department of Food & Public Distribution from time to time.

Details of allotment and lifting of foodgrains, provided from Central
Pool to Chhattisgarh under various welfare schemes during 2008-09 and
2009-10 are as follows:

(in thousand tons)

Year Allocation Offtake
Targeted Other Targeted Other
Public Welfare Public Welfare
Distribution Schemes Distribution Schemes
System ows) System ows)
(TPDS) (TPDS)
2008-09 937.698 192.980 805.755 64.430
2009-10 1091.952 180.719 1005.898 21.160

Details of outstanding amount of money pending against various
Ministries as on 31.7.2010 are as follows:

(Rs. 1In crores)

Year Ministry of Ministry of
Rural Human Resource
Development Development
2008-09 2890.82 148.47
2009-10 2890.82 166.33

Details of amount received by FCI from Various Ministries
/Departments are as under:

(Rs. 1In crores)

Year Ministry of Ministry of
Rural Human Resource
Development Development
2008-09 7500.00 1430.68
2009-10 -—- 1289.41

To recover outstanding balance from concerned Ministries/Departments,
FC1 regularly pursues the matter at different levels with the concerned
Ministries as well as with Ministry of Finance.
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Entitlement of foodgrains to poor

2928. SHRI SHYAMAL CHAKRABORTY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is considering to restrict food guarantee to
25 kg. of grains for BPL households which is less than the existing

entitlement;

(b) whether Government is aware that inadequate intake of food and
artificial division of poor in the name of BPL-APL has created serious

health problem among majority of population who are poor; and
(c) if so, the reaction of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) In the address of the
President to the joint session of Parliament on 04.06.2009, it was
announced that under the proposed law on Food Security every Below
Poverty Line (BPL) family would be entitled to 25 kg of foodgrains at
subsidized prices. However, as various issues pertaining to the proposed

law are still under examination, a final decision is yet to be taken.

At present, Government makes allocations of foodgrains to States /
Union Territories for distribution under Targeted Public Distribution
System (TPDS) at the rate of 35 kg per family per month in respect of
BPL/Antyodaya Anna Yojana (AAY) families. Depending upon availability of
foodgrains in the Central Pool and past off-take, allocations are also
made for Above Poverty Line (APL) families. Presently allocations for APL
families range between 15 and 35 kg per family per month in different
States. The distinction between BPL and APL is made to better target the

poor so that their food intake and nutritional status get improved.

In addition, allocations are also made for various other welfare
schemes such as Mid-Day Meal scheme, Wheat-based Nutrition Programme,
Nutrition Programme for Adolescent Girls, Integrated Child Development

Services scheme, etc.
Food coupons

2929. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of

174



CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether a system of issuing food coupons for disbursement of

foodgrains has been introduced in some States;
(b) if so, the details thereof and benefits accrued therefrom;

(c) whether Government has impressed upon the States to run similar

schemes for disbursing foodgrains in the remaining States; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Only a few
States/Union Territories (UTs) have introduced food coupons, some only on
a pilot basis. Government of Andhra Pradesh has issued Bar coded coupons
for drawal of rice and kerosene under Targeted Public Distribution System
(TPDS) to ensure that there 1is no impersonation/false accounting in
distribution of essential commodities by the Fair Price Shop (FPS)
dealers. Arunachal Pradesh Government has initiated coupon system on an
experimental basis in Tirap District. Coupons are issued to beneficiaries
at the time of issuance/ renewal of ration cards. The next month®s
allocation is based on the coupons submitted by the FPS dealer. Jammu &
Kashmir Government 1is issuing ration cards in a booklet form for two
years containing 24 coupons. As reported by Government of Bihar, monthly
food coupons are issued to Below Poverty Line (BPL) and Antyodaya Anna
Yojana (AAY) fTamilies for a year and food grains are distributed to
families on the basis of such coupons. However, effectiveness of such

coupons in eliminating deficiencies in TPDS has not yet been evaluated.

In the Conference of Food Secretaries of States and UTs held on 12th
and 13th July, 2010, various initiatives taken by States/UTs were
presented, including the issue of Food coupons. Among other measures, it
has been resolved to give a fTfillip to IT based initiatives through
computerization of the TPDS and introduction of Smart Card based delivery

of foodgrains to further strengthen & streamline TPDS.
Shortage of sugar

2930. SHRI RAJKUMAR DHOOT: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether it is a fact that while the country was facing acute
shortage of sugar during festival season recently. Government decided to

export 9 lakh tonnes of sugar;

(b) if so, the quantity of sugar exported and imported during 2009-

10 and at what price;

(c) the quantity of sugar confisticated from hoarders and black

marketeers during 2009-10; and

(d) the steps taken to supply sugar at reasonable price to

consumers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No, Sir. The Central
Government has neither exported nor imported sugar on its account either
during 2008-09 sugar season or 2009-10 sugar season (October-September).
As such, the question of exporting 9 lac tons of sugar either in 2008-09
or 2009-10 sugar season does not arise. The Central Government, with a
view to augment domestic stock of sugar in 2008-09 and 2009-10 sugar
seasons has permitted duty-free import of raw and white/refined sugar
upto 31.12.2010. It is the sugar mills/public sector
undertakings/merchant importers- exporters who have undertaken import of

sugar as per their commercial prudence.

The quantity of sugar exported and imported during 2009-10 sugar

season is given below:

(in lac tons)

Sugar season Export Import
2009-10 0.242* 30.20**
(upto April® 10) (upto 13.8.10)

Source * Directorate General of Commercial Intelligence and Statistics, Kolkata
** Department of Revenue

As the international prices of sugar vary from time to time, it is
not possible to indicate the price at which sugar got exported or

imported.
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(c) The details of the quantities of sugar seized/ confiscated by
Governments of Andhra Pradesh, Bihar, Chandigarh, Chattisgarh, Delhi,
Maharashtra, Punjab, Tamil Nadu and Uttar Pradesh,as per report received
from concerned State Governments/UTs, are given in the Statement (See

below).
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(d) The Central Government has taken a slew of measures to supply
sugar at reasonable price to consumers viz., permitting import of raw and
white/refined sugar upto 31.12.2010; imposition of stockholding limits on
bulk consumers upto 14th February, 2011; and imposition of stockholding
and turnover limit on sugar and khandsari sugar dealers upto 30.9.2010
etc. Besides, the Forward Markets Commission has suspended future trading

in sugar upto 30.9.2010 in domestic markets.
Statement

Sugar seized/consficated by various State Governments

Andhra Pradesh A quantity of 461.75 quintals of sugar has
been confiscated from hoarders and black-
marketers during the year 2009 and 2010 upto
March, 2010).

Bihar 434.3 quintal of sugar has been confiscated

during 2009-10.

Chandigarh 234 quintals of sugar was confiscated from a

trader for illegal storage without license.

Chhattisgarh 368 quintal of sugar has been confiscated
from hoarders and black-marketers during

2009-10.

Delhi No confiscation has been made during the

year 2009-10

Maharashtra During the period from 1.1.2009 to
31.7.2010, the Government has seized 397495
quintals of sugar, out of which so far
181133 quintals of sugar has been

confiscated.

Punjab 147402.5 quintals of sugar was confiscated
from hoarders and black-marketers in three
districts namely, Amritsar, Ludhiana and

Patiala.

Tamil Nadu 1297 quintals of sugar was seized from the
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dealers for violation of storage limit. A
sum of Rs. 17,50,950 was imposed as fine by

the district Revenue Officer, Vellore and
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the same has been remitted into Government
account on 12.1.2010. 354 quintals of sugar
was seized from the dealers in
Ramanathapuram District. After conducting
enquiry and perusal of record, the said
quantity of sugar bags was released. From
January 2009 to March 2010 a quantity of
3064 quintals of sugar was seized to curtail
diversion of public distribution system

sugar .

Uttar Pradesh 1,20,000 quintal sugar in District Ghaziabad
and 4195 quintal sugar from District Hardoi

has been seized in the State during 2009-10.

Production and demand of sugar

1t2931. SHRI GANGA CHARAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantum of sugar produced in the country during the

year 2008-09;

(b) whether the production of sugar is sufficient as per domestic

demand or import of sugar in the country is needed;

(c) whether Government is considering to bring down market prices of

sugar; and

(d) if so, the details thereof and by when market prices of sugar

will be reduced?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The quantum of sugar
produced from sugarcane in the country during the sugar year (October -
September) 2008-09 is provisionally estimated at about 147 lac tons as
against the provisionally estimated demand of 220 lac tons. As such,

import of sugar in the country was needed to bridge the gap.

(c) and (d) The Central Government has taken a slew of measures to

augment domestic stocks of sugar so as to ensure availability of sugar at
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reasonable prices which, iner-alia, include permitting duty-free import

of raw and white/refined sugar upto 31.12.2010, imposition of

toriginal notice of the question was received in Hindi.
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stockholding and turnover limits on sugar dealers, stockholding limit on
bulk consumers of sugar, etc. Besides, the Forward Markets Commission
have suspended futures trading in sugar upto September, 2010 in domestic
market. Consequently, sugar prices have decreased significantly from its

peak and are now stable in the domestic market.
Non-storage of wheat on time

2932. SHRI BRIJLAL KHABRI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that thousands of tonnes of wheat have
spoiled recently due to non-storage of wheat on time in godowns of Food

Corporation of India;
(b) if so, the details thereof;

(c) whether Government has got the investigation carried out in this

matter; and
(d) if so, the outcome of the investigation?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) and (b) Some quantities of
foodgrains viz. wheat are also stored by FClI in cover and plinth (CAP)
storage due to shortage of covered storage space. Damage to wheat stocks
with FCI and State agencies by recent rains and flood has been reported
in Uttar Pradesh, Uttarakhand, Rajasthan, Haryana, Punjab, Maharashtra

and West Bengal as under:-

States Depots Damaged wheat (tons)

1 2 3
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0
Roza, Shahjahanpur Damage yet to be quantified
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Chanderi, Kanpur Damage yet to be quantified
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1 2 3

Rajasthan Udaipur, rail head 8.56

Haryana Hafed,Ambala 40
HSWC, Bani, Sirsa Damage yet to be quantified
CAP Complex Damage yet to be quantified
Ismailabad, Kurukshetra
Food & Damage yet to be quantified
Supply, Jundla

Punjab CAP complex Damage yet to be quantified
Khonuri, Sangrur
3 Punjab Agro CAP Damage yet to be quantified
Complexes, Sangrur
Pungrain Damage yet to be quantified
Talwandi, Ferozepur Damage yet to be quantified

Markfed CAP
Complex, Zira, Ferozepur

2 Punjab Agro CAP Damage yet to be quantified
Complex, Ferozepur

Uttarakhand SWC Gadarpur, Udham Damage yet to be quantified
Singh Nagar

Maharashtra FCI Karad 8
FCI Gondia 0.8

West Bengal FSD, Chinsura 7
FSD, Dankuni 14.62
FSD, Midnapur 0.08

Above damages to wheat stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI
and other agencies except at Bani in Haryana where the damage has been

due to flood.

(c) and (d) A team from Department of Food & Public Distribution was
deputed to inspect storage situation of foodgrains in FCl Depots at Hapur
(Ghaziabad), Orai (Jalaun) and Harduaganj (Aligarh) in Uttar Pradesh. The

team has observed damage to wheat stocks at these depots.

Subsequently, Central teams have also inspected storage situation of
wheat in two districts each iIn Punjab and Haryana. The teams noticed

damages to foodgrain stocks due to flood/rains at
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Bani in Sirsa district and Ismailabad in Kurukshetra district, Haryana
and at four storage centres in Sangrur district and four storage centres

in Ferozpur district of Punjab.

Based on report of the team on Hapur, Orai and Harduaganj depots, FCI
has been asked to take immediate further action. For the damages at
Hapur, Orai and Harduaganj depots in U.P., FCI has initiated action
including suspension of 8 officers. Exact quantities of the damaged
stocks at remaining depots/CAP complexes are being worked out. After
detailed enquiry iIn each case, FCI and concerned State agencies are to

Fix responsibility and recover the losses.
Fertilizer stock in States

2933. SHRIMATI T. RATNA BAI: Will the Minister of CHEMICAL AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that fertilizer stocks gain momentum ahead

of rains in some States;

(b) if so, the details thereof State-wise especially in Andhra

Pradesh; and

(c) the present position compared to the last 5 years State-wise

especially in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Urea is the only fertilizer under partial
movement, distribution and statutory price control of Government of
India. 1t is imported for direct agriculture use on Government account
through State Trading Enterprises (STEs) i.e. MMTC, STC and IPL The gap
between the assessed requirement and indigenous production of Urea is met
through imports. All other fertilizers viz. DAP, MOP, SSP and NPK etc.
are decontrolled/ de-canalized since 1992 and are imported under Open
General Licence (OGL). The companies import these fertilizers as per the
requirement projected by Department of Agriculture & Cooperation.
Government is paying subsidy on these fertilizers under Nutrient Based
Subsidy policy. Union Government monitors availability of fertilizers at
State level and State Governments are responsible for further

distribution within the State.
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The State-wise requirement (demand), availability and sales of
fertilizers including Andhra Pradesh during the year 2006-07 to 2010-11
given in the Statement (See below). As can be seen, supply (availability)
of Urea, DAP, MOP and NPK in all States including Andhra Pradesh during
current Kharif 10 (April®10 to July®10) has been adequate.
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Statement

State-wise cumulative demand, availability and sales
of fertilizers during 2006-07 (April to July)

(Figure in 000 MT)

2006-07 UREA DAP MOP

State Demand Availability Sales Demand Availability Sales Demand Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 450.00 681.56 424 .12 143.00 162 .86 147.18 72.00 52.01 56.02
Karnataka 328.00 407 .66 403.08 215.00 242 .99 250.09 115.00 62.69 85.68
Kerala 55.95 57.78 52.02 8.07 8.29 9.39 47.00 34.65 36.32
Tamil Nadu 200.00 313.24 271.69 80.00 108.05 112.81 100.00 93.35 95.96
Gujarat 450.00 434.79 412.45 213.00 161.18 96.11 44.00 38.01 39.07
Madhya Pradesh 340.00 300.58 245_67 205.00 129.39 97.05 21.50 21.48 28.50
Chhattisgarh 220.00 238.40 213.67 58.10 56.40 55.05 18.06 22.49 30.16

188



Maharashtra 825.00 802.73 786.30 243.75 285.89 292.91 93.75 50.18 72.35
Rajasthan 310.00 329.58 275.63 135.00 86.44 78.20 3.70 0.07 2.71
Harayana 555.00 553.87 522.74 105.00 140.81 86.20 12.00 8.98 11.72
Punjab 1060.00 987.27 972.70 175.00 187.06 105.35 45.00 19.24 20.07
Uttar Pradesh 1490.00 1525.40 1555.64 185.00 241.17 148.33 36.00 11.71 20.68
Uttaranchal 62.00 102.74 94.13 8.20 6.95 6.00 3.60 0.80 1.79
Himachal Pradesh 31.00 31.22 28.16 0.08 10.00 0.10 0.16 0.00 0.00
J&K 54.50 53.04 4455 33.00 12.52 15.26 9.30 7.17 3.06
Bihar 578.42 355.18 374.18 166.75 86.86 75.83 83.35 5.62 15.59
Jharkhand 52.00 39.49 45.47 51.20 35.82 36.40 5.00 0.18 0.20
Orissa 108.00 145.82 95.99 38.00 54.84 39.89 27.00 23.53 27.97
West Bengal 215.00 192.28 213.05 105.00 111.13 104.01 63.00 25.34 41.07
Assam 53.20 97.84 61.79 11.20 10.91 12.48 16.80 4.55 21.07
All India Total 7493.51 7650.47 7093.03 2192.32 2129.56 1768.64 824.40 472.05 609.99
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B. State-wise cumulative demand, availability and sales of fertilizers during 2007-08 (April to June)

(Figures in 000 MTs)

2007-08 UREA DAP MOP

State Demand Availability Sales Demand Availability Sales Demand Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 585.00 709.74 475.44 180.00 200.87 181.32 100.00 100.56 62.69
Karnataka 450.00 441 .84 380.87 280.001 219.811 211 24 119.00 162.53 114.42
Kerala 51.00 46.22 44 .69 11.76 9.36 9.01 46.00 42.70 39.81
Tamil Nadu 264.00 238.22 174 .17 132.70 73.90 69.99 134.00 172.00 126.95
Gujarat 490.00 553.23 498.32 214.00 245.66 188.61 48.00 52.23 49.08
Madhya Pradesh 325.00 383.10 294.35 260.00 200.32 171.43 36.00 34.08 20.89
Chhattisgarh 253.00 279 93 253.43 60.95 81.63 72.67 36.10 29.82 25.26
Maharashtra 1000.00 884 26 849.93 340.00 259.88 256.13 100.00 126.20 111.74
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Rajasthan 298.00 356.21 299.92 115.00 117.69 97.68 3.56 7.83 4.

Harayana 585.00 640.76 571.14 119.00 134.45 113.17 18.00 11.67 7.
Punjab 1060.00 966.64 910.70 185.00 156.10 130.47 50.00 28.53 19.
Uttar Pradesh 2000.00 1595.60 1318.62 410.00 307.34 205.78 115.00 47.70 25.
Uttaranchal 90.00 101.79 93.88 8 20 7.25 5.01 5.00 1.27 1.
Himachal Pradesh 32.00 31.411 29.62 0.06 0.00 0.00 0.20 0.00 0.
J&K 70.66 66.59 52.46 43.17 9.82 9.78 14.31 3.66 2.
Bihar 510.00 490.37 375.39 142.00 93.46 73.80 55.00 27.81 19.
Jharkhand 77.00 52.58 43.53 40.50 45.72 41.40 5.00 3.61 1.
Orissa 173.00 144.81 109.68 42.50 86.76 56.51 33.60 48.49 38.
West Bengal 253.00 301.93 203.73 143.00 145.64 117.65 80.00 89.67 67.12

Assam 61.60 76.11 66.13 13.20 3.67 3.67 20.80 22.98 16.
All India Total 8683.80 8361.34 7046.00 2755.67 2399.33 2015.32 1027.85 1013.34 754.
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C. State-wise cumulative demand availability and sales of fertilizers during 2008-09 (April to July)

2008-09 UREA DAP MOP NPK

State Demand Availability Sales Demand Availability Sales Demand Availability Sales Demand Availability
Sales

1 2 3 4 5 6 7 8 9 10 11 12 13

Andhra 520.00 738.76 477.79 210.00 265.25 260.79 95.00 117.93 109.83 526.00 406.65 390.80

Pradesh

Karnataka 420.00 461.83 360.37 294.00 287.89 277.45 149.00 169.43 162.07 349.00 282.64 267.70

Kerala 49.84 67.89 66.521 13.14 8.25 8.24 47.00 56.68 55.74 65.64 63.91 62.65

Tamil Nadu 270.00 304.42 273.88 112.00 116.63 116.56  126.00 185.97 182.04 104.00 75.36 72.94

Gujarat 570.00 516.32 458.52 252.00 286.60 277.27 55.80 65.16 63.32 170.90 169.22 134.32

Madhya 425.00 403.05 305.80 305.001 316.961 271.94 59.00 65.88 38.72 242.00 92.49 87.18

Pradesh

Chhattisgarh 436.50 299.55 247.92 121.50 112.98 110.43 55.80 48.93 46.82 87.85 69.62 69.28

Maharashtra 928.70 988.43 856.11 378.20 376.26 359.60 123.80 181.65 167 .47 767.20 425.57 415.28

Rajasthan 333.00 388.85 302.59 130.00 189.59 180.26 6.60 13.04 5.41 51.00 25.68 24.07
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Harayana 650.00 571.47 511.04 136.00 188.56 180.14 12.00 11.70 11.63 15.70 11.53 11.30
Punjab 1050.00 872.49 812.62 145.00 207.10 204 .59 50.00 42 .23 32.68 22.00 22 .04 21.81
Uttar Pradesh 2100.00 1760.24 1450.89 260.00 309.84 288.11 80.00 80.81 79.85 233.41 148.50 132.19
Uttaranchal 90.00 96.80 85.95 10.00 11.26 9.26 5.60 2.03 1.98 16.25 17.31  14.22
Himachal 36.00 36.46 34.27 0.00 0.00 0.00 0.40 0.00 0.00 8.80 5.50 5.48
Pradesh

J&K 61.55 56.71 50.99 36.88 22.09 21.82 15.65 3.78 3.71 0.00 0.00 0.00
Bihar 510.00 535.17 390.27 120.00 123.60 112.49 35.00 76.90 61.80 120.50 61.94 52.00
Jharkhand 67.10 61.50 53.69 50.00 36.88 34.92 5.00 4.14 3.30 14.45 14.05 12.79
Orissa 135.00 165.03 103.38 68.00 76.93 68.13 40.00 56.07 49.29 126.37 95.95 86.56
West 251.191 346.42 230.01 127.00 126.17 117.90 83.97 145.84 137.25 176.30 141.23 133.71
Bengal

Assam 76.80 70.74 68.26 37.12 2.18 0.85 35.84 18.51 17.25 9.60 0.00 0.00
All India Total8980.68 8742.13 7140.871 2805.84 3065.02 2900.75 1081.46 1346.68 1230.16 3106.97 2129.191994.31
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(Figures in 000 MTs)

(D) Statewise cumulative demand, availability and sales of fertilizers during 2009-10 (April to July)
2009-10 UREA DAP MOP NPL
State Demand Availability Sales Demand Availability Sales Demand Availability Sales Demand Availability

Sales

1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra 640.00 618.20 479.21 315.00 466.08 397.14 135.00 125.22 108.11 660.00 553.53 496.42
Pradesh
Karnataka 400.00 404 .26 389.70 313.30 496 .50 457 .37 162.00 166.30 160.98 360.40 349.70 335.16
Kerala 65.75 53.81 50.41 13.00 16.86 15.16 55.40 61.22 55.32 73.75 82.30 80.56
Tamil Nadu 275.00 243.09 237.20 110.00 141.47 138.84 182.00 120.57 116.49 115.00 185.97 178.01
Gujarat 526.50 562.58 526.55 309.40 409.07 352.53 69.60 73.04 72.97 139.50 132.97 114.33
Madhya 442 .00 379.44 336.55 342.00 437.45 378.89 58.80 38.82 35.76 187.00 54.38 49.05
Pradesh
Chhattisgarh 435.50 257.33 242.80 121.50 162.32 150.57 60.80 44.79 4475 90.00 49.69 47 .86
Maharashtra 835.83 835.36 816.47 396.89 802.02 788.40 156.52 208.62 207.85 685.71 369.36 355.16
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Rajasthan 324.00 331.07 276.28 191.00 239.91 216.86 7.30 14.61 12.61 52.95 13.10 12.
Harayana 600.00 495.22 464.23 200.00 277.27 262.10 18.00 18.91 18.90 17.00 5.63 5.
Punjab 960.00 792.10 759.27 200.00 271.61 253.53 36.00 23.72 23.72 20.00 6.33 4.

Uttar Pradesh 2100.00 1566.98 1245.54 300.00 598.54 521.34 80.00 57.86 57.26 225.00 124.63 108.

Uttaranchal 85.50 82.23 71.91 8.70 21.61 20.07 4.50 0.02 0.02 24.50 4.61 4.
Himachal 35.00 24 .59 22.29 0.00 2.65 2.65 0.25 0.00 0.00 7.80 7.45 5.
Pradesh

J&K 61.55 40.77 38.18 34.38 21.01 20.96 9.14 0.50 0.50 0.00 0.00 0.
Bihar 490.00 427.27 350.42 145.00 98.29 91.47 65.00 47.01 46.20 127.50 85.02  82.
Jharkhand 73.00 54.83 40.12 47.50 35.31 32.55 3.50 5.86 5.86 16.50 21.00 21.
Orissa 170.00 136.32 115.33 79.00 107.30 87.79 77.00 51.05 46.92 125.30 128.20 105.
West Bengal 247.10 266.18 221.45 142.50 173.47 150.59 80.97 92.69 88.10 176.65 232.68 226.
Assam 76.80 89.24 88.91 9.60 9.81 9.26 35.84 28.07 23.88 3.52 4.89 4.

All India Total8843.53 7660.87 6772.82 3278.77 4788.55 4348.07 1297.62 1178.88 1126.20 3108.08 2411.442238.
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(Figures in 000 MTs)

(E) Statewise cumulative demand, availability and sales of fertilizers during 2009-11 (April to July)

UREA DAP MOP NPK

States Require-Availability Sales Require-Availability Sales Require-AvailabilitySales Require-Availability

Sales

ment ment ment ment
1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra 655.00 753.12 678.33 325.00 440.87 431.12 125.00 111.23 89.24 540.00 646.87 458.31
Pradesh
Karnataka 405.00 468.29 460.02 480.00 481.19 464.88 166.00 142.37 127.84 417.10 483.78 78.87
Kerala 55.75 52.94 50.26 15.20 17.75 17.42 60.20 64.24 59.75 92.50 85.60 161.11
Tamil Nadu 275.00 236.90 236.03 112.00 78.07 76.64 182.00 107.44 102.70 127.00 167.34 184.63
Gujarat 565.00 590.14 585.79 360.00 303.15 294 .58 70.00 59.62 56.33 139.50 206.46 126.62
Madhya 417.60 419.58 409.14 400.00 376.50 340.26 37.10 60.14 47.17 90.40 130.02 64.77
Pradesh
Chhattisgarh  430.25 273.48 269.68 205.00 182.40 176.79 72.00 45_65 41.67 83.17 67.65 622.70
Maharashtra 880.00 913.08 905.93 720.00 676.76 664.34  205.00 191.73 172.17 592.40 632.66 38.42
Rajasthan 327.00 301.76 271.18 195.00 200.72 195.60 17.50 18.23 11.97 39.30 39.47 29.38
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Haryana 585.00 565.18 550.44 200.00 276.62 267.08 21.00 26.02 21.69 17.00 36.99 30.60
Punjab 950.00 1044 .97 1036.08 330.00 278.60 268.18 36.00 38.15 2467 20.00 34.44 6.47
Himachal 30.00 29.07 28.88 0.00 0.00 0.00 0.35 0.00 0.00 8.00 6.52 0.00
Pradesh

Jammu & 66.92 71.93 69.19  43.45 31.56 28.31 14 .53 0.94 0.93 0.00 0.00 442.24
Kashmir

Uttar Pradesh 1810.00 1610.65 1363.52 640.00 477.19 447 .57 90.00 61.25 35.61 365.00 477.94 33.36
Uttarakhand 92.00 90.18 84.13 21.35 8.41 6.23 4.50 1.77 1.53 14.00 37.56 79.12
Bihar 490.00 424.26  384.47 145 00 103.56 92.64 65.00 48.01 37.71 115.00 91.73 12.83
Jharkhand 73.00 56.40 49.94  49.00 26.93 24 .37 7.00 3.61 3.61 27.50 14.96 99.93
Orissa 15.00 129.44 110.49 95.00 110.97 98.81 62.00 50.36 42.46 120.00 110.42 207.56
West Bengal 240.10 307.34 267.97 168.54 14473 130.25 80.97 68.25 61.35 201.05 214 .91 4.50
Assam 79.20 123.23 118.04 11.77 10.64 7.46 39.60 26.37 25.45 3.39 4.60 10.41
ALL INDIA 8648.03 8480.74 7947.19 4533.91 4229.26 4038.41 1370.05 1126.60 965.26 3027.54 3500.423007.72

Includes sales of 5.88 LMT of Urea stock pre-positioned during March "10 against requirement of Kharif "10.

Includes sales of 3.55 LMT of DAP stock pre-positioned during March "10 against requirement of Kharif "10

Includes sales of 5.23 LMT of NPK stock pre-positioned during March "10 against requirement of Kharif "10
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Spoilage of fruits, vegetables and grains

2934. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that every year 25 per cent of the
country®s fruits and vegetables output, besides seven per cent of grain

production, is lost due to spoilage;

(b) whether India®s spending on food and beverages has increased by

55 per cent during the last five years; and

(c) if so, remedial steps Government has taken so far for providing
foodgrains storage capacity needed for 35 million tonnes of foodgrains

entailing an investment of Rs. 64,312 crore, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As per a recent ICAR study
"Estimation of Quantitative Harvest and Post-Harvest Losses of Major
Agricultural Produce in India" (2010), the losses for selected cereals,
constituting 94% of national cereal production, were observed to be in
the range of 3.9% to 6.0%. The losses were observed to be 4.3% to 6.1% in
pulses. The losses in selected fruits and vegetables were found to be in

the range of 5.8%-18.0%.

(b) Yes Sir. As per National Accounts Statistics (2004-05 Series),
Private Final Consumption Expenditure on Food, Beverages and Tobacco has
increased from Rs.763345 crores in 2004-05 to Rs.l 182211 crores in 2008-
09 (54.87%).

(c) Department of Agriculture and Cooperation, Ministry of
Agriculture has Jlaunched Rural Godown Scheme with the objectives of
creation of scientific storage capacity with allied facilities iIn rural
areas to meet out various requirements of Tfarmers for storing farm
produce, processed farm produce, agricultural inputs, etc., and
prevention of distress sale. Under the scheme, subsidy @25% of the
project cost is provided to all categories of farmers, Agriculture
graduates, cooperatives and CWC/SWCs. Subsidy @15% of the project cost is
provided to all other categories of individuals companies and

corporations are being given. In case of NE States/hilly areas & SC/ST
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entrepreneurs and their cooperatives and Women Farmers, subsidy is

provided @33.33%.

Food Corporation of India (FCI) has taken following steps to build

additional storage capacity:
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(i) Construction of 149.40 lakh tonnes capacity has been approved

under Private Entrepreneur®s Godown (PEC) scheme.

(ii) Increased utilization of capacity is being done beyond norms of

optimum utilization of 75%.

(iin) Plinths of 3.70 lakh tonnes capacity have been constructed

in its existing complexes in the last one year for CAP storage.
Food inflation

2935. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether food inflation rose for the second consecutive week
ended May, 29 to 16.74 per cent resulting increase in prices of pulses by

31 per cent, milk by over 21 per cent and fruits by 18.7 per cent; and

(b) if so, the concrete steps Government has taken so far or
proposes to take to check food inflation so as to give some relief to the

common man?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) Yes Sir.

(b) The concrete steps Government has taken so far or proposes to
take to check food inflation so as to give some relief to the common man

is given in the statement.
Statement

Steps taken by the Government to contain price rise in

essential Commodities are briefly stated below:
A.  Short term Measures:
I. Fiscal Measures

(i) Reduced import duties to zero - for rice, wheat, pulses, edible

oils (crude); and butter and ghee.

(ii) Reduced import duties on refined & hydrogenated oils & vegetable

oils to 7.5%;
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(iin) Allowed import of raw sugar at zero duty under O0.G.L. up to
01.08.2009 by sugar mills (notified on 17.04.2009) extended up
to 31.12.2010. Furthermore, import of raw sugar has been opened
to private trade up to 31.12.2010 for being processed by

domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED
up to 1 million tons by 01.08.2009 under O.G.L. at zero duty
(notified on 17.04.2009). Furthermore, the duty free import of
white/refined sugar under OGL has been opened to other
Central/State Government agencies and to private trade Iin
addition to existing designated agencies. The cap on the
quantity to be 1imported upto 31.03.09 has also since been
removed vide notification dated 27th November, 2009. The
Government has extended it wupto 31.12.2010 without any

quantitative cap.
Administrative Measures

(i) Removed levy obligation in respect of imported raw sugar and

white/refined sugar.

(ii) Banned export of non-basmati rice, edible oils (except coconut

oil and forest based oil) and pulses (except Kabuli chana).

(i) Export of edible oils has been allowed w.e.f 20th November,
2008 in small packs upto 5 kgs, subject to a limit of 10,000
tons upto 31.10.2009.EGoM in its meeting held on 20.11.2009
decided to further allow export of edible oils not exceeding

10,000 tons during the period from 01.11.2009 to 31.10.2010.

(iv) Imposed stock limit orders in the case of paddy, rice, sugar,
upto 30.9.2010; In order to discourage non-household sector
consumers from stockpiling sugar and to ensure adequate
availability of sugar in the open market for actual consumers,
the Central Government has issued a notification dated
22.08.2009 imposing stockholding limit on bulk consumers: it has
been provided that w.e.f 19.09.2009 no person, establishment, or

industrial unit using or consuming more than 10 quintals of
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sugar per month as a raw material for production or consumption
or use, iIn any manner, shall keep stock, at any time, sugar

exceeding 15 days of such use or consumption.
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(v) Using Minimum Export Price (MEP) to regulate exports of onion
(averaging at $220 per tonne for August 2010) and basmati rice
($900 PMT);

(vi) Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65
per kg for BPL and Rs 3 per kg for AAY) and wheat (at Rs 4.15
per kg for BPL and Rs 2 per kg for AAY) since 2002.

(vii) Futures trading in Rice, urad and Tur suspended by the
Forward Market Commission in the year 2007-08 and continues
during 2010-11. Futures trading in sugar were suspended w.e.f.

27.5.2009 upto 30th of September, 2010.

(viii) Permitted sugar factories to sell processed raw sugar in
the domestic market and fulfill export obligation on ton to ton

basis.

(ix) Proportion of sugar production requisitioned as levy sugar was
increased from 10 to 20% for 2009-10 sugar season to ensure

adequate levy sugar supplies under PDS.

(x) For the month of August, 2010, 17.0 lakh tons of non levy sugar
have been made available which includes 13.37 lakh tons of
normal non-levy sugar and 3.13 lakh tons of sugar processed from
imported raw sugar during May, & June, 2010. Estimated
availability out of imported wrute/refined sugar during the
month is about 0.50 lakh ton. Besides, levy sugar quota of 2.20
lakh tons also been released. Thus, for the month of August,

2010, 19.20 lakh tons of sugar have been made available.

(xi) An additional allocation of wheat/rice @10 kg/family/month of
January and February 2010 has been made to the accepted number
of AAY, BPL and APL ration cards. This 1is in addition to
existing allocation while the wheat will be allocated at MSP

price; rice will be allotted at MSP derived price.

xin) Specific adhoc additional allocation of 30.66 lakh tonnes
of foodgrains has been made for all cardholders wef 19.5.2010
with validity for lifting up to 20.11.2010@ of Rs.8.45 per kg

for wheat and Rs. 11.85 per kg for rice.
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xiii)

Recently, the Government has also decided on providing, an

additional allocation of 4.57 lakh tonnes of foodgrains per

month for APL families at the prevailing APL CIP. This is

applicable initially for a period of six months to those States

where APL allocations are below 15 kg per family per month.

xiv)

@

(C))

©

@

(O)

(xv) The

OMSS interventions:

Allocation to State Governments under OMSS (Domestic) for
release of 20.00 lakh tonnes of wheat was made to check
inflationary trends in food economy from October 2009 to
March 2010. The State/UT Government were asked to
distribute wheat released under OMSS (D) to household

consumers and small processors of wheat.

In addition to above, a quantity of 10 lakh MTs wheat was
also allocated for sale to bulk consumers through open
tenders by FCl from October,09 - March, 10. Another 10.81
lakh tonnes of wheat from the expected savings from retail
allocations was allocated for bulk consumers through tender

sale.

In order to check inflationary trend in prices of Rice, a
quantity of 10.0 lakh tonnes of rice was allocated during
October 2009 to March 2010 to State Governments for

distribution to retail consumers.

On 18.1.2010, NAFED was allotted 37400 tonnes of wheat and
17000 tonnes of; rice from the un-lifted quantity of OMSS
allocations to state Governments. Similarly, NCCF was
allocated 32684.21 tonnes wheat and 11000 tonnes rice for

sale to retail consumers.

On 16.2.2010, another allocation of 5 lakh tonnes of wheat
was made for tender sale to small processors by FCI.High
Level Committee of FCI has formulated guidelines for tender
sale to small processors. The reserve price Tfixed for

tender sale of wheat to bulk consumers undertaken by FCI.

Government also contemplating bringing legislation on Food
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Security.
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(xvi) Experimented with popularization of Yellow Peas through
sale in the Retail Outlets of NAFED, Kendriya Bhandar, NCCF and

Mother Dairy in Delhi.
(B) Medium Term Measures:

In the medium term, Government has taken initiatives such as the
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojna

(RKVY) to improve production and productivity in agriculture.
Functioning of PDS

2936. DR. GYAN PRAKASH PILANIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the findings of evaluation reports (2005) of PEO and ORG-MARG
regarding TPDS;

(b) the observations of Justice Wadhwa regarding rampant corruption

and blackmarketing in PDS;
(c) the State-wise findings thereof;
(d) whether PDS has collapsed and needs total revamping;
(e) if so, the steps being taken therefor;

() the punitive action taken against offenders, particularly under
EC Act; FIRs registered, persons arrested, challaned, convicted and

jailed, during last three years, State-wise and year-wise; and
(g) the detention orders issued by States during above period?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The ORG MARG report
mentioned diversion of 39% of rice and 53% of wheat under the Targeted
Public Distribution System (TPDS). The report mentioned that diversion
was because of inclusion errors, leakages through ghost ration cards and
pilferages during transportation and from fair price shops.The report of
Programme Evaluation Organization (PEO) of Planning Commission on
evaluation of TPDS indicated that about 42% of subsidized foodgrains
reach the targeted Below Poverty Line (BPL) beneficiaries. It also

pointed out
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that implementation of TPDS suffered due to targeting errors, prevalence
of ghost cards, unidentified households and siphoning off of foodgrains

from the supply chain.

(b) and (c) The Central Vigilance Committee (CVC) headed by Justice
D.P. Wadhwa is studying functioning of TPDS. CVC has so far submitted its
reports in respect of 14 States namely Delhi, Uttrakhand, Jharkhand,
Karnataka, Orissa, Andhra Pradesh, Gujarat, Bihar, Rajasthan, Haryana,
Chandigarh, Kerala, Tamil Nadu and Madhya Pradesh. In these reports, CVC
has referred to certain deficiencies/shortcomings in the functioning of
TPDS such as inclusion and exclusion errors, bogus/ineligible ration
cards being in circulation, beneficiaries not getting their entitled
quota of foodgrains and allotment of fair price shops iIn an arbitrary

manner .

(d) and (e) TPDS is operated under the joint responsibility of
Central and State Governments/Union Territory (UT) Administrations. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains up to the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through fair price shops (FPSs) are

of the State/UT Governments.

Public Distribution System (Control) Order, 2001 mandates the
State/UT Governments to carry out all required actions to ensure smooth
functioning of the TPDS. The TPDS has not collapsed, it is working all
over the country. However occasional cases of lapses/deficiencies in

performance are noticed.

Strengthening and streamlining of TPDS is a continuous process. To
improve Tfunctioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and AAY
families, bringing out greater transparency in functioning of TPDS,
improved monitoring and vigilance at all levels and introduction of new

technologies such as Computersation of TPDS operations at various levels.
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In the Conference of Food Secretaries of States and UTs on best
practices and reforms in TPDS held on 12th & 13 July, 2010, the above

directions have been reiterated.
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() State/UT Administrations are empowered to take action under the
provisions of Essential Commodities Act, 1955 against offenders. State-
wise details of raids conducted, number of persons arrested, number of
persons prosecuted and number of persons convicted during the last three
years as reported by the State Governments/UT Administrations is at given

in the statement-1 to 11l (see below).

(g) Details of detention orders issued under the Prevention of
Blackmarketing and Maintenance of Supplies of Essential Commodities Act,
1980, as reported by the State Governments/UT Administrations during the

last three years, are as under:

State/UT 2007 2008 2009
Gujarat 50 16 31
Tamil Nadu 65 141 112
Orissa - 01 02
Maharashtra 01 - 02
Madhya Pradesh 03 - -
Andhra Pradesh - 04 -
Total 119 162 147
Statement-1

Action Taken under the Essential Commodities Act, 1955 for the year, 2007

- Information receivedfrom States/UTs upto 31.12.2007

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto

arrested prosecuted convicted

1 2 3 4 5 6 7

1 Andhra 6766 67 11 11 November
Pradesh

2 Assam 1768 108 32 Nil December
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1 2 3 4 5 6 7
3 Arunachal 33 1 1 Nil October
Pradesh
4 Bihar 20 2 Nil Nil July*
5 Chhattisgarh 243 15 89 76 September
6 Delhi 94 63 8 1 December
7 Gujarat 32142 60 134 Nil December
8 Goa 2 1 Nil Nil December
9 Haryana 20 17 15 1 December
10 Himachal 24212 4 330 Nil November
Pradesh
11 Jammu 588 555 342 Nil October
& Kashmir
12 Jharkhand Not Reported
13 Karnataka 3722 70 Nil Nil December
14 Kerala 36661 Nil 1 Nil December $
15 Madhya Pradesh Not Reported
16 Maharashtra 2134 2798 1888 Nil December
17 Manipur 94 Nil Nil Nil December
18 Meghalaya 66 7 9 Nil December
19 Mizoram 232 Nil Nil Nil December
20 Nagaland Nil Nil Nil Nil October
21 Orissa 4897 31 179 Nil December
22 Punjab 60431 12 5 2 December
23 Rajasthan 196 12 52 4 March
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1 2 3 4 5 6 7

24 Sikkim Nil Nil Nil Nil February
25 Tamil Nadu 12634 1452 138 676 December
26 Tripura 48 12 Nil Nil October

27 Uttaranchal Not Reported
28 Uttar Pradesh 47304 1430 1548 251 December
29 West Bengal 227 174 43 Nil November
30 A & N Islands 324 Nil Nil Nil December
31 Chandigarh 3 9 3 Nil July

32 D & N Haveli Nil Nil Nil Nil September
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil September
35 Pondicherry 544 44 44 Nil December

Total 235405 6944 4872 1022

* - Except January $ - Except August
Updated as on 15.4.2008
Statement-11

Action Taken under the Essential Commodities Act, 1955 for the year, 2008
-Information received from States / UTsupto 31.12.2008

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto
arrested prosecuted convicted

1 2 3 4 5 6 7

1 Andhra 17235 29 6 - December
Pradesh

2 Assam 1419 14 19 Nil December *
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1 2 3 4 5 6 7

3 Arunachal 23 Nil Nil Nil November
Pradesh

4 Bihar 16 9 Nil Nil September

5 Chhattisgarh 225 1 32 1 March

6 Delhi 153 135 119 4 December

7 Gujarat 31098 20 142 Nil December

8 Goa 121 Nil Nil Nil December

9 Haryana 46 8 Nil Nil December

10 Himachal 25634 13 49 Nil December $$
Pradesh

11 Jammu & 422 376 94 Nil September
Kashmir

12 Jharkhand Nil Nil Nil Nil April

13 Karnataka 3396 74 1 4 December

14 kerala 87305 12 2 Nil December

15 Madhya 14921 52 107 Nil April
Pradesh

16 Maharashtra 2551 3376 2595 Nil December

17 Manipur 99 4 3 3 December

18 Meghalaya 70 1 2 1 December

19 Mizoram 61 Nil Nil Nil July **

20 Nagaland Nil Nil Nil Nil December

21 Orissa 2001 22 117 Nil November

22 Punjab 20632 22 9 4 November
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23 Rajasthan 450 13 170 4 July

24 Sikkim 1 2 2 Nil December
25 Tamil Nadu 20268 2525 1127 761 November
26 Tripura 35 12 9 Nil December
27 Uttaranchal Not Reported
28 Uttar Pradesh 39474 1047 1734 Nil December
29 West Bengal 176 142 5 Nil December
30 A & N Islands 291 Nil Nil Nil December ***
31 Chandigarh 6 9 Nil Nil December
32 D & N Haveli 13 2 Nil Nil December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil December
35 Pondicherry 633 81 81 8 December

Total 268775 8001 6425 790

* - Except January & February ** - Except April, May & June

$$- Except- October

*** _ Except - Sept & October

Updated as on 31.3.2009

Statement-111

Action Taken under the Essential Commodities Act, 1955 for the year, 2009

- Information received from States / UTs

upto 31.12.2009

S.No. State/UTs No. of No. of No. of No. of Reported
raids persons persons persons upto
arrested prosecuted convicted
1 2 3 4 5 6 7
1 Andhra Pradesh 7873 43 Nil 1 December
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1 2 3 4 5 6 7

2 Assam 2382 5 Nil Nil December $
3 Arunachal PradeshNil 3 3 Nil November

4 Bihar 17 8 Nil Nil December

5 Chhattisgarh 751 36 90 66 December

6 Delhi 93 98 76 Nil December

7 Gujarat 28025 30 89 Nil December

8 Goa 30 Nil Nil Nil December

9 Haryana 107 8 1 Nil December *
10 Himachal Pradesh 24642 3 2 Nil December

11 Jammu & Kashmir Not Reported
12 Jharkhand Not Reported
13 Karnataka 1659 137 9 3 December

14 kerala 48829 21 2 Nil December ***
15 Madhya Pradesh Not Reported
16 Maharashtra 1688 2565 1562 Nil December

17 Manipur Nil Nil Nil Nil November **
18 Meghalaya 8 Nil 4 Nil December

19 Mizoram 366 Nil Nil Nil December

20 Nagaland Nil Nil Nil Nil December

21 Orissa 35494 7 149 9 December

22 Punjab 122 54 34 26 December

23 Rajasthan 281 3 62 Nil March

24 Sikkim Nil Nil Nil December
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25 Tamil Nadu 16404 4775 1471 7 December
26 Tripura 66 2 2 Nil December
27 Uttaranchal Not Reported
28 Uttar Pradesh 39684 1023 1491 Nil December
29 West Bengal 161 117 16 Nil December
30 A & N Islands 208 Nil Nil Nil December
31 Chandigarh 8 9 Nil Nil December
32 D & N Haveli 3 2 Nil Nil December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil November
35 Pondicherry 512 63 68 15 December
Total 209413 9012 5131 127

* - Except - August & September
** - Except August & October
***_ Except October

$ - Except August

Updated as on 07.04.2010
Review on ethanol prices

2937. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Indian Sugar Mills Association (ISMA)
had given a representation to Government last year regarding review of

ethanol pricing;
(b) if so, the details thereof; and
(c) the action taken thereon, till date?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) VYes, Sir. The

Indian Sugar Mills Association
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(ISMA) made a representation to Government last year requesting that Oil
Marketing Companies (OMCs) should finalize the bids received from ethanol

manufacturers in June-July 2009 upto the price of Rs.26/litre ex-factory.

The Government on 16.8.2010 has approved an ad hoc uniform ex-factory
price throughout the country at Rs.27/litre for ethanol procured by OMCs
from the date of communication of the order till the time price is
recommended by the Expert Committee and a decision taken thereon by the
competent authority. The price of Rs.27/litre would be purely interim in

nature and subject to adjustment from the final price so determined.

An Expert committee has also been constituted under the chairmanship
of Dr. Saumitra Chaudhury, Member, Planning Commission, which will

determine formula/principle of fuel ethanol.
Buffer stock of foodgrains

2938. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a substantial quantity of wheat under Government®s
buffer stock is still stored in the open, making it vulnerable to rotting

and damage;

(b) whether Government is holding large stocks of cereals - in case
of wheat five times the norm and of rice, twice the norm fixed as buffer

levels; and

(c) how does Government reconcile the contradiction in soaring

prices of foodgrains and bulging stocks in its buffer?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Food Corporation of
India(FCI) has informed that as on 1.8.2010, a total of 159.33 Ilakh
tonnes of wheat are stored in CAP (Cover & Plinth) pertaining to the
Central Pool. Wheat stocks are stored in CAP only when there is shortage
of covered storage space. Storage in CAP is on scientific lines and all
precautionary measures are taken as per FCl norms to preserve the stock

and to prevent damage due to rain, insect etc.
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(b) The buffer norms and actual stock of wheat and rice held in the

central pool as on 1st July, 2010 is as under:-

(in lakh tonnes)

Date Wheat Rice
Buffer Actual Buffer Actual
norm* stock Norm* stock
1.7.2010 201 335.84 118 242 .96

* Buffer norms include strategic reserve stock of 30 lakh tonnes of wheat

and 20 lakh tonnes of rice.

(c) In order to increase foodgrains availability & contain rising
prices, additional allocation have been made at APL Central Issue Price

(CIP) and under Open Market Sale Scheme (OMSS).
Shortage of storage facility

2939. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of foodgrains procured from various States during

current year, State-wise;

(b) whether it is a fact that Government has failed to construct
enough godowns in the country to augment storage capacity of foodgrains;

and

(c) if so, the reasons therefor and the steps Government proposes to

take to address this shortage of storage facilities?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) Detail showing State-wise
procurement of wheat and rice (as on August, 16th) during the Crop Year

2009-10 is given in the Statement-1 (See below).

(b) and (c) To augment availability of storage capacity, Government
has formulated a scheme for construction of godown through private
entrepreneurs by FCI. A ten year guarantee is given to investors under

the scheme. About 149.40 lakh tonnes of storage capacity in 16 States has
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been identified for construction of godowns under the scheme. Under this
scheme, CWC and SWCs are also constructing 10.74 lakh tonnes capacity on

their own lands.
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In addition FCI 1is constructing godowns under Plan funds in NE
States, J&K, U.T. of Lakshdweep & new procuring States of Orissa, Bihar &
Karnataka. The details of project of construction of godowns by FCI in

11th Plan are given in the statement-11.
Statement-1
Procurement of wheat & rice (as on 16.8.10) during the crop year 2009-10.

(Figures of procurement in lakh tonnes)

State/UT Wheat Rice (as on 16.8.10)
1 2 3
Punjab 102.05 92.75
Haryana 63.35 18.18
Andhra Pradesh 0.00 66.24
Chhattisgarh 0.00 31.51
Madhya Pradesh 35.38 1.99
Uttar Pradesh 16.73 27.13
Orissa 0.00 24.71
Tamil Nadu 0.00 11.62
West Bengal 0.09 11.75
Bihar 1.83 8.61
Uttranchal 0.86 3.75
Kerala 0.00 2.61
Maharashtra 0.00 2.12
Karnataka 0.00 0.84
Jammu & Kashmir 0.00 0.23
Chandigarh 0.09 0.14
Assam 0.00 0.08
Pondicherry 0.00 0.01
Rajasthan 4.76 0.00
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1 2 3

Delhi 0.10 0.00

Gujarat 0.01 0.00

ToTAL 225.25 304.27
Statement-11

Projects completed by FCI under XIth Plan

Capacity in MTs

SI.No. Name of Zone/Centre 2007-08 2008-09 2009-10
Other than North East

1. Tumkur/Karnataka 5,000

2. Dungrapalli/Orissa 10,000
North East including Sikkim

1. Bualpui/Mizoram 4,590

2. Badarpurghat/Assam 5,000

3. Chaulkhowa/Assam 2,500

4. Nandannagar/Tripura 2,500

GRAND TOTAL 17,090 2,500 10,00

Ongoing Projects with FCI

SI. No. Centre /State Capacity (in MTs)
1 2 3
North East Region

1. Changasari/Assam 50,000

2. Hai lakandi/Assam 5,000

3. Kohima/Nagaland 5,000

4. Nandannagar/Tripura 2,500
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5. Jiribam/Manipur 2,500
6. Senapati/Manipur 5000
7. Churachandpur/Manipur 2,500
8. Jorthang/Sikkim 5,000

Other than NE Region

1. Lakshadweep/UT 2,500
2. Dungrapal ly/Orissa 10,000
3. Baripada/Orissa 10,000
4 Mohania/Bihar 25,000
5. Udhampur/J&K 15,000
6. Budgam/J&K 20,000

CAG audit on PDS

2940. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Comptroller and Auditor General (CAG)
is conducting special audit of Public Distribution System throughout the

country; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Comptroller and
Auditor General of India (C&AG) conducts periodical performance audit of
Department of Food and Civil Supplies of various State Governments. C&AG
is conducting such audit of Public Distribution System during a current
year in the states of Arunachal Pradesh, Assam, Himachal Pradesh, Jammu &
Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and

Uttarakhand.
Starvation deaths despite having sufficient food stock

2941. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

221



toriginal notice of the question was received in Hindi.

222



(a) whether it is a fact that people are dying due to starvation in
many States despite the availability of sufficient food stock in the

country;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether it is a fact that India ranks 66th in the list of 88
countries figuring in the Global Hunger Index prepared by International

Food Policy Research Institute; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per reports
received from State Governments/Union Territory Administrations, no
incident of starvation death has taken place iIn any State/Union

Territory.

(d) and (e) International Food Policy Research Institute (IFPRI) has
brought out a Global Hunger Index (GHI) Report in October, 2009. In this
report, India ranks 65 out of 84 nations. The GHI Report, 2009 is based
on data from 2002 to 2007 relating to three factors, namely (i)
percentage of undernourished in the population, 2003-05; (ii) percentage
of under-weight in children under Tfive, 2002-07 and (iii) under-five

mortality, 2007.
Inclusion of APL families under Food Security Bill

2942 . SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether EGoM on Food Security Bill has finalized the figure of

poverty estimates;

(b) whether the EGoM is considering to include APL families in the

proposed Food Security Bill;
(c) if not, the reasons therefor; and

(d) the estimated financial burden if APL families are included in

the Food Law?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The Empowered Group
of Ministers (EGoM) constituted to consider various issues concerning the

proposed law on food security, has requested
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Planning Commission to finalise poverty estimates for determining numbers
of Below Poverty Line (BPL) families. Various issues relating to the
proposed National Food Security Act, including eligibility of families

for coverage, subsidy implications, etc. are under consideration of EGoM.
Sale of wheat by FCI to check inflation

t2943. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI :
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that Empowered Group of Ministers had
permitted to sell 50 lakh tonnes of wheat in open market in July, 2010 to

check the inflation of food products;

(b) if so, the details thereof and whether small traders can
purchase a truckload of wheat from the nearby FCI godowns under this

decision;

(c) if so, whether it is also a fact that FCI has offered to sell

wheat at higher rate than the selling price of wheat in open market; and

(d) if so, the selling price of FCI in different cities and the
details of the quantity of wheat purchased by small traders under this

selling price?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Empowered Group of Ministers
(EGoM) in its meeting on 10th June, 2010 had directed that Department of
Food may place proposals to off-load about 50 lakh tonnes of foodgrains
in the next ten months from the Central Pool stocks. A proposal
accordingly was submitted to EGoM on 25.6.2010. EGoM, on the proposal
submitted by Department of Food and Public Distribution directed that FCI
can sell wheat to traders from FCl godowns. However, no quantity for sale

was specified.

(b) Any private trader can purchase 3-9 tonnes of wheat per trader
per depot per day from nominated depot of FCI under Open Market Sales

Scheme (Domestic).
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(c) and (d) The State/UT wise applicable rates for sale to small
(private) traders which is also the reserve price for tender sale to bulk

consumers is given in the statement.

toriginal notice of the question was received in Hindi.
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Statement

The lifting position of wheat released to small (private)
traders under OMSS (D) upto September, 2010

As on 12.08.2010

S.No. Zone Name of FCI OMSS(D) Rate Quantity for Progressive

Region/ State  for both the which Release Lifted

Govt. schemes Orders issued (in
Tonnes)
(in Tonnes)
1 2 3 4 5 6
1 North Delhi 1252.15
2 Chandigarh 1238.89
3 Punjab 1238.89
4 Haryana 1238.89
5 Uttar Pradesh 1282.21
6 Uttrakhand 1259.42
7 Rajasthan 1270.86
8 Himachal Pr 1308.78
9 J&K 1396.92
Zone Total 0 0
10 South Tami Inadu 1389.78
11 Puducherry 1398.27
12 Kerala 1422.50
13 Andhra Pradesh 1369.99
14 A&N Islands 1628.41
15 Lakshadweep 1487 .56
16 Karnataka 1395.10
Zone Total 0 0
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1 2 3 4

17 East Bihar 1319.99
18 West Bengal 1352.30
19 Sikkim 1410.73
20 Orissa 1368.82
21 Jharkhand 1343.87

Zone Total
22 North-East Assam 1364.35
23 Arunachal Pradesh 1460.74
24 Meghalaya 1415.68
25 Tripura 1471.28
26 Mizoram 1464.43
27 Nagaland 1398.91
28 Manipur 1523.81
Zone Total

29 West Maharashtra 1348.94
30 Goa 1388.84
31 Madhya Pradesh 1304.98
32 Chhattisgarh 1355.58
33 Gujarat 1312.51
34 Daman & Diu 1369.77
35 D & N Haveli 1365.77

Zone Total

Grand Total
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Short comings in DCP scheme

2944 SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) the objectives of De-centralized Procurement scheme (DCP);

(b) whether only six States for wheat and ten States for rice have

undertaken the DCP scheme so far;

(c) if so, the reasons for not undertaking the DCP scheme by the

remaining States;

(d) whether Government has identified shortcomings of DCP scheme;

and
(e) if so, the measures taken to overcome the same?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The Scheme of Decentralised
Procurement (DCP) of food grains was introduced in 1997-98 with a view to
enhance the efficiency of procurement & PDS and to encourage local
procurement and reduce out go of food subsidy. In it, the states
undertake the responsibility of procurement of food grains, its
scientific storage and distribution through Targeted Public Distribution
(TPDS). The surplus food grains procured by DCP states, in excess of
their TPDS requirement is handed over to FCI for the Central Pool stocks

and deficit, if any, is met by FCI.

(b) to (e) Yes, Sir. For wheat, 6 states (Uttar Pradesh, Madhya
Pradesh, Uttrakhand, Chhattisgarh, Gujarat and West Bengal) and for rice,
10 states (Uttar Pradesh, Uttrakhand, Chhattisgarh, Orissa, Tamil Nadu,
West Bengal, Kerala, Karnataka, Madhya Pradesh and Andaman &Nicobar
Islands) have adopted the DCP system of procurement. However, Uttar
Pradesh has moved out of DCP System from Rabi Marketing (RMS) 2010-11 and
from Kharif Marketing Season (KMS) 2010-11.

The decision regarding adoption of DCP system lies with the State

Governments. The
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determining factors are infrastructure and resources available with the
respective State Government including manpower, storage and necessary
logistics required for procurement and accordingly, State Government®"s

readiness to undertake DCP procurement.
Measures for strengthining of PDS

2945. SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) the details of measures taken by Government to strengthen PDS;

(b) the measures taken to ensure that AAY and BPL families do get

their due share of foodgrains on a regular basis; and

(c) the quantum of wheat and rice meant for AAY and BPL families
diverted into black market during the last two years and action taken
against delinquent officers/FPS owners in the matter, State-wise/year-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Targeted Public
Distribution System (TPDS) is operated under the joint responsibility of
Central Government and State/Union Territory (UT) Governments. The
Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food
Corporation of India. The operational responsibilities for lifting and
distributing the allocated foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of
ration cards to them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price shops (FPSs)

are of the State/UT Governments.

Public Distribution System (Control) Order 2001 mandates the State
and UT Governments to carry out all required action to ensure smooth
functioning of TPDS. An offence committed in violation of the provisions
of this Order is liable for penal action under the Essential Commodities

Act, 1955.
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For ensuring regular distribution of allocated foodgrains to eligible
AAY and BPL families, Government has been regularly requesting State/UT
Governments for continuous review of lists of BPL and AAY Tfamilies,
ensuring timely availability of foodgrains at FPSs, ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at

all levels and introduction of new technologies.

(c) Powers have been vested with State Governments for taking penal
action under provisions of Essential Commodities Act, 1955 and Prevention
of Blackmarketing and Maintenance of Supplies of Essential Commodities
Act, 1980. The details of the raids conducted, number of persons
arrested, prosecuted and convicted and the value of goods confiscated for
violation of rules under the Essential Commodities Act, 1955, during 2008
and 2009, as reported by State /UT Governments, are given 1in the

Statement 1 to Il (See below).

Further, State/UT Governments are empowered to detain such persons
under the Prevention of Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980, whose activities are found to be
prejudicial to the maintenance of supplies of commodities essential to
the community. Details of detention orders issued under the said Act, as
reported by the State/UT Governments, during the years 2008 and 2009 are

given below:

Name of the State 2008 2009
Gujarat 16 31

Tamil Nadu 141 112
Orissa 01 02

Maharashtra - 02

Andhra Pradesh 04

TOTAL 162 147
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Action Taken under the Essential Commodities Act, 1955 for the year, 2008 - Information

Statement-1

received from States / UTs upto 31.12.2008

232

- No. State/UT No.of No. of No. of No. of Value of Reported
Raids persons persons persons goods upto
arrested prosecuted convicted confiscated
(in Rs.lakh)
2 3 4 5 6 7 8
Andhra Pradesh 17235 29 6 - 86.12 December
Assam 1419 14 19 Nil 2.37 December *
Arunachal Pradesh 23 Nil Nil Nil Nil November
Bihar 16 9 Nil Nil Nil September
Chhattisgarh 225 1 32 1 102.03 March
Delhi 153 135 119 4 61.7 December
Gujarat 31098 20 142 Nil 253.15 December
Goa 121 Nil Nil Nil Nil December
Haryana 46 8 Nil Nil Nil December



10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu

25634

422

3396

87305

14921

2551

99

70

61

2001

20632

450

20268

13

376

74

12

52

3376

22

22

13

2525

49

94

107

2595

580.95

12.98

405.15

2365.92

December $$
September
April
December
December
April
December
December
December
July **
December
November
November
July
December

November
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1 2 3 4 5 6 7 8

26 Tripura 35 12 9 Nil 2.69 December

27 Uttarakhand Not Reported
28 Uttar Pradesh 39474 1047 1734 Nil 1410.49 December

29 West Bengal 176 142 5 Nil 58.83 December

30 Andaman & Nicobar Islands 291 Nil Nil Nil Nil December ***
31 Chandigarh 6 9 Nil Nil 2.01 December

32 Dadra & Nagar Haveli 13 2 Nil Nil 5.49 December

33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil Nil December

35 Puducherry 633 81 81 8 7.07 December

Total 268775 8001 6425 790 6095.22

* - Except January & February

** - Except April, May & June
$$- Except- October
*** _ Except - September & October

Updated as on 31.3.2009
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Statement-11

Action Taken under the Essential Commodities Act, 1955 for the year- 2009 - information
received from States/UTs upto 31.12.2009

State/UT No.of No. of No. of No. of Value of Reported
Raids persons persons persons goods upto
arrested prosecuted convicted confiscated

(in Rs.lakh)

2 3 4 5 6 7 8
Andhra Pradesh 7873 43 Nil 1 233.31 December
Assam 2382 5 Nil Nil Nil December
Arunachal Pradesh Nil 3 3 Nil Nil November
Bihar 17 8 Nil Nil 1.69 December
Chhattisgarh 751 36 90 66 858.27 December
Delhi 93 98 76 Nil Nil December
Gujarat 28025 30 89 Nil 528.31 December
Goa 30 Nil Nil Nil Nil December

235



1 2 3 4 5 6 7 8

9 Haryana 107 8 1 Nil 0.82 December *
10 Himachal Pradesh 24642 3 2 Nil 10.99 December

11 Jammu & Kashmir Not Reported
12 Jharkhand Not Reported
13 Karnataka 1659 137 9 3 24.58 December

14 Kerala 48829 21 2 Nil 121.47 December ***
15 Madhya Pradesh Not Reported
16 Maharashtra 1688 2565 1562 Nil 13842.38 December

17 Manipur Nil Nil Nil Nil Nil November**
18 Meghalaya 8 Nil 4 Nil Nil December

19 Mizoram 366 Nil Nil Nil Nil December

20 Nagaland Nil Nil Nil Nil Nil December

21 Orissa 35494 7 149 9 14 .56 December

22 Punjab 122 54 34 26 464 .52 December

23 Rajasthan 281 3 62 Nil 36.89 March
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24 Sikkim Nil Nil Nil Nil December
25 Tamil Nadu 16404 4775 1471 7 623.25 December
26 Tripura 66 2 2 Nil 0.65 December
27 Uttarakhand Not Reported
28 Uttar Pradesh 39684 1023 1491 Nil 1929.48 December
29 West Bengal 161 117 16 Nil 90.4 December
30 Andaman & Nicobar Islands 208 Nil Nil Nil Nil December
31 Chandigarh 8 9 Nil Nil 7.97 December
32 Dadra & Nagar Haveli 3 2 Nil Nil 0.22 December
33 Daman & Diu Not Reported
34 Lakshadweep Nil Nil Nil Nil Nil November
35 Puducherry 512 63 68 15 15.53 December
ToTAL 209413 9012 5131 127 18805.29

* - Except - August & September

** - Except August & October

***_ Except October

$ - Except August
Updated as on 7.4.2010
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Foodgrain storage facilities

2946. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether Government®"s efforts to augment foodgrains storage

facilities across the country has failed to make significant headway;

(b) if so, whether certain agencies tasked with the responsibility
to construct enough godowns to add the storage capacity in various States

have failed to do their job;

(c) if so, whether, in view of the failure of these agencies,
Government proposes to set up a separate organization on the lines of
National Highways Authority of India (NHAI) to take up godown

construction work; and
(d) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) No, Sir. As a long-term
measure, Tfor augmentation of the storage capacity in the country, the
Government has formulated a scheme for construction of storage godowns
through private entrepreneurs. Under the scheme the FCI would now give a
guarantee of ten years to the Private Entrepreneurs for assured hiring. A
capacity of 149.4 lakh tonnes is to be created under the scheme through
private entrepreneurs and Central and State Warehousing Corporation. The
Central Warehousing Corporation and State Warehousing Corporations have
already created a capacity of 46,300 tonnes and 22,500 tonnes
respectively under the scheme. FCl has also prepared a shelf of project
with an estimated cost of Rs. 133 crores, against an allocation of Rs.
125 crores by the Planning Commission for the godowns to be constructed
by FCl in the country including the North-Eastern States during the 11th
Five Year Plan. A capacity totaling 1,38,770 metric tonnes is likely to
be created out of the funds allocated for construction of godowns by FCI
subject to availability of land for the purpose. Details of the godowns

to be constructed is given in the statement (see below). The General
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Manager (Region) of FCl have been given full powers for hiring of private

godowns for short term usage.

(b) to (d) Does not arise.
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Statement

Capacity & expenditure likely to be created in the 11th Five Year Plan 2007-12 against
the godowns packed up in shelf of project by FCI

(Capacity in MT) (Expenditure Rs. in lakhs)

SI.No. Centre/State/Capacity 2007-08 2008-09 2009-10 2010-11
2011-12

Capacity Exp. Capacity Exp. Capacity Exp. Cap.- Exp." Cap.- Exp.
1 2 3 4 5 6 7 8 9 10 11 12
1. Chaulkhowa/Assam/4170MT 2500 9.91
2. Bualpui/Mizoram/5000 MT 4590 72.21 22.42
3. Tumkar/Kamataka/15000MT 5000
4. Badarpurghat/Assam/5000 5000 57.74 14.85
5. Nandan Nagar/Tripura/2500 23.68 2500 64.46 15
6. Dungripally/Orissa/10000 33.12 9170 203
7. Hailakandi/Assam/5000 0.51 200 5000 35
8. Kohima/Nagaland/5000 50.21 150 5000 250
9. Dimapur/Nagaland/5000
10. Jiribam/Manipur/7500 30 2500 125 2500 125
11. Senapati/Manipur/5000 87 5000 250
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1 2 3 5 6 7 8 9 10 11 12
12. Churachandpur/Manipur/2500 33 2500 125
13. Changsari/Assam/50000 +
50000 (with siding) 1366 400 1500 25000 1500
14. Jorthang/Sikkim/5000 5000 250
15.  Lakshadweep/UT/2500 38.70 1250 200 1250 180
16. Bhawrarana (Palampur)/HP/334 0 100 3340 200
17. Kinnaur/H.P/1670 100 1670 100
18. Mandi/HP/5000 100 2500 150 2500 150
19. Nagrota Bagwan/HP/5000 100 2500 150 2500 150
20. Mohania/Kaimur/Bihar25000 (with siding) 247 5000 200 10000
400
21. Baripada/Orissa/10000 50 5000 200 5000 200
22. Jalpaiguri/W.Bengal /10000
23. Srinagar Valley/ Badgaon/J&K/20000
(with siding) 1650 5000 300
24.  Pulwama/J&K/2500
25.  Udhampur/J&K/15000 (with siding) 350 10000 700
26. Karimganj/Assam/5000
27. Kokrajhar/Assam/5000
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28. Nowgaon/Assam/25000 (with siding)

29. Dibrugarh/Assam/25000 (with siding)

30. Fakiragram/Assam/5000

31. Kumarghat/Manipur/5000

32. Dimaur/Nagaland/5000

33. Bhagmara/South Garo Hill/2500

34. Shi llong/Meghalaya/5000

35. Bi laspur/HP/5000

36. Nahan/HP/5000

37.  Shimlas/HP/5000

38. Chakradharpur/Jharkhand/15000

39. Mancheswar/0rissa/10000

40. Balod/Chhattisgarh/15000

41. Akaltara/Chhattisgarh/10000

42. Bhandara/Maharashtra/10000

43.  Others 219.76 66.02
ToTAL 17090 433.51 2500 1606.08 10420 2015 42920 5515 65840 3725

Total Capacity likely to be created - 1,38,770 MT

Total likely expenditure - Rs. 13,294 lakhs or say Rs.I133 crores
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Sale of imported goods without proper marking

2947. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether attention of Government has been drawn to the fact that
a host of imported consumer goods are being sold in the country without
proper markings viz., the name of the manufacturer/Country, the date of

manufacturing, the MRP, etc.;
(b) whether it is a violation of the current norms;
(c) if so, the action taken in such cases; and
(d) if not, the reasons, therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) (i) No; Rule(6) of
the Standards of Weights and Measures (Packaged Commodities) Rules, 1977
requires certain mandatory declarations like the name and address of the
manufacturer, or where manufacturer is not packer, the name and address
of the manufacturer and packer and for imported packages the name and
address of the importer, the common or generic name of the commodity, the
net quantity, the month and year in which the commodity is manufactured
or pre-packed or imported, the retail sale price [Maximum or Max. retail
price....... inclusive of all taxes or in form MRP Rs..... incl., of all

taxes.], consumer care details.

(ii) Rule 23 (1) of the Standards of Weights and Measures (Packaged
Commodities) Rules, 1977 states that ""No wholesale dealer or retailer
dealer shall sell any commodity in the prepackaged form unless the
packages complies with , in all respects, the provisions of the Act and

these rules".

(iin) The State Governments/ UTs are implementing these
provisions through their Legal Metrology Departments. Action can be taken
by them under the provision of the Standards of Weights and Measures Act,

1976 and Standards of Weights and Measures (Enforcement) Act, 1985 and
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Rules referred to above.
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Problem areas of present TPDS

2948. SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that surveys conducted by Programme
Evaluation Organisation of the Planning Commission and ORG-Marg have

identified major problem areas in the present TPDS;
(b) if so, the areas that have been identified by the above surveys;

(c) whether it is also a fact that food coupons could effectively

break the hegemony of fair-price shopkeepers; and

(d) if so, whether Government would consider replacing TPDS with

food coupons?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) The Department of
Food and Public Distribution got Targeted Public Distribution System
(TPDS) evaluated by ORG MARG. The evaluation study covered the period of
2003-04 and 2004-05. The report mentioned diversion of 39% of rice and
53% of wheat under TPDS. The report mentioned that diversion was because
of inclusion errors, leakages through ghost ration cards and pilferages

during transportation and from Fair Price Shops.

As per the Programme Evaluation Organization (PEO) of the Planning
Commission®s Report on Performance Evaluation of TPDS submitted in March,
2005, about 42% of subsidized foodgrains reached the targeted Below
Poverty Line (BPL) beneficiaries. It pointed out that implementation of
the TPDS suffered due to targeting errors, prevalence of ghost cards,
unidentified households and siphoning off of foodgrains from the supply

chain.

To improve functioning of TPDS, Government has been regularly
requesting State/Union Territory (UT) Governments for continuous review
of lists of BPL and Antyodaya Anna Yojana (AAY) families, ensuring timely
availability of foodgrains at Fair Price Shops (FPSs), ensuring greater
transparency in functioning of TPDS, improved monitoring and vigilance at

various levels and introduction of new technologies such as
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Computerization of TPDS operations at various levels.
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(c) A few States/Union Territories (UTs) have introduced food
coupons, some only on a pilot basis. Government of Andhra Pradesh has
issued Bar coded coupons for drawal of rice and kerosene under TPDS to
ensure that there is no impersonation/false accounting in distribution of
essential commodities by the Fair Price Shop (FPS) dealers. Arunachal
Pradesh Government has initiated coupon system on an experimental basis
in Tirap District. Coupons are issued to beneficiaries at the time of
issuance / renewal of ration cards. The next month"s allocation is based
on the coupons submitted by the FPS dealer. Jammu & Kashmir Government is
issuing ration cards in a booklet form for two years containing 24
coupons. As reported by Government of Bihar, monthly food coupons are
issued to BPL and AAY families for a year and food grains are distributed
to families on the basis of such coupons. However, effectiveness of such
coupons in eliminating deficiencies in TPDS has not yet been evaluated.

There is no proposal to replace TPDS with Food Coupons.
Damage of wheat procured by FCI

2949. SHRI AMAR SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that a large quantity of wheat procured by
FClI has been damaged on account of recent rains and floods in various

States;

(b) if so, the details thereof in each State and the action taken

against the officials found responsible in this behalf; and

(c) whether warehousing shortage in those State still persist and if

so, the details thereof and the efforts being made to meet the shortage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Damages to wheat
stocks by recent rains and flood in Uttar Pradesh, Uttrakhand, Rajasthan,

Haryana, Punjab, Maharashtra and West Bengal have been reported as under:
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States Depots Damaged wheat (tons)
Hapur 9.3

Uttar Pradesh Harduaganj 90
Orai, Jalaun 0.5
Saharanpur, CWC, Bamanheri 29.2
CWC,Saharanpur, Pilkhani 1.0

Rajasthan

Haryana

Punjab

Uttrakhand

Maharashtra

West Bengal

Roza, Shahjahanpur
Chanderi, Kanpur
Udaipur, rail head
Hafed, Ambala
HSWC, Bani, Sirsa

CAP Complex Ismailabad,
Kurukshetra

Food & Supply, Jundla
CAP complex Khonuri,
Sangrur

3 Punjab Agro CAP
Complexes, Sangrur
Pungrain

Talwandi, Ferozepaur
Markfed CAP Complex,
Zira, Ferozepur

2 Punjab Agro CAP Complex,
Ferozepur

SWC Gadarpur, Udham
Singh Nagar

FC1 Karad

FC1 Gondia
FSD, Chinsura
FSD, Dankuni

FSD, Midnapur

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

Damage

yet

yet

yet

yet

yet

yet

yet

yet

yet

yet

yet

to be quantified

to be quantified

to

to

to

to

to

to

to

to

to

8.56

40
be

be

be

be

be

be

be

be

be

0.8

quantified

quantified

quantified

quantified

quantified

quantified

quantified

quantified

quantified

14.62

0.08
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Above damage to foodgrains stocks have taken place due to failure in
taking required precautionary measures by the concerned officers of FCI
and other agencies except at Bani in Haryana where the damage has been

due to flood.

After inquiry in each case of damage to stocks of foodgrains of FCI
and State agencies, responsibility is to he fixed and action taken for
recovery of losses. Meanwhile, FCl has initiated action for damages at
Hapur, Orai and Harduaganj depots, including suspension of eight

officers.

(c) The stocks of Central Pool stored with FCI and State agencies as
on 1.7.2010 were 583.21 lakh tons. FClI has storage capacity of 306.44
lakh tons (including 273.99 lakh tons covered and 32.45 lakh tons CAP
capacity). Thus it is necessary to augment the storage capacity of FCI.
Following steps have been taken by FCI to build additional storage

capacity:

(i) Construction of 149.40 lakh tons capacity has been approved

under Private Entrepreneur®s Godown (PEG) scheme.

(ii1) Increased utilization of capacity is being done beyond norms of

optimum utilization of 75%.

(iin) Plinths of 3.70 lakh tons capacity have been constructed in

its existing complexes in the last one year for CAP storage.
Amendment to EC ACT

2950. SHRIMATI T. RATNA BAIl: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether sugar industry has challenged Government®s move to
absolve itself of a Rs. 14,000 crore payment to the industry through an

amendment to the Essential Commodities Act; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Writ Petitions have
been filed in the Supreme Court and some High Courts to challenge the

validity of the Essential Commodities (Amendment and Validation) Act,
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2009, which has been enacted to remove the ambiguity in law relating to
cost components or factors that should be taken into consideration for

the determination of the price of
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levy sugar. Notices have been issued to the Union of India in all these

cases to file Counter Affidavit. The matter is sub-judice.
Implementation of NFSA

2951. SHRI ISHWAR SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the recent initiatives on fine-tuning of the provisions of the

National Food Security Act;

(b) whether successful implementation of the Food Security Act

requires an efficient Public Distribution System (PDS); and

(c) if so, the measures being taken to revamp the existing PDS in
the wake of widespread allegations of inefficiency, corruption and

mismanagement?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The proposed law on
Food Security envisages entitling every Below Poverty Line (BPL) family
to a certain quantity of foodgrains every month at subsidized prices. It
also envisages broader systemic reforms in Public Distribution System

(PDS).

An Empowered Group of Ministers (EGoM) has been constituted to
consider various issues concerning the proposed law on food security. The
EGoM has so far held five meetings in which the proposed law has been
discussed. In its last meeting held on 05.04.2010, the EGoM has inter-
alia requested Planning Commission to consider all the issues involved
and to make specific recommendations regarding proposed legislation on

Food Security.

Public Distribution System (Control) Order 2001 mandates the State
and Union Territory (UT) Governments to carry out all required actions to
ensure smooth functioning of the Targeted Public Distribution System
(TPDS) . Strengthening and streamlining of TPDS is a continuous process.
To improve functioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and Antyodaya

Anna Yojana (AAY) families, ensuring timely availability of foodgrains at
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Fair Price Shops, bringing about greater transparency in functioning of
TPDS, improved monitoring and vigilance at all levels, and introduction
of new technologies such
as Computerization of TPDS  operations at various levels. In the

Conference of Food Secretaries of
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States and UTs on Best Practices and Reforms in TPDS held on 12th &13th

July, 2010, the above directions have been reiterated.
Food Price Index

2952. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Food Price Index is increasing in

comparison with the previous years;
(b) if so, the details of the last three years;
(c) if so, the impact of it on the food market; and

(d) the action Government has taken to protect the common man from

price rise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (&) Yes, sir. WPl is increasing
but the year on year WPl food inflation rate is showing declining trend

since December 2009.

(b) The details of the food inflation rate (%) during the last three

years is given in the statement (see below).

(c) and (d) Hardening of prices is putting pressure on the family
budget of the public. Government is taking various measures to moderate
the 1impact on them. Government measures to contain price rise of
essential commodities is given in the statement-111. [Refer to the
statement appended to the answer to USQ 2935 part (b)]. Due to these

measures the food inflation has started softening during the last six

months.
Statement
Table showing Food Inflation (%) during the last three years
from January 2008 to July 2010
Months 2008 2009 2010
1 2 3 4
January 2.09 11.02 18.41
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February 3.35 9.37 18.11

March 5.93 7.54 17.39
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April 5.54 8.59 16.71
May 5.71 8.45 17.00
June 5.93 10.89 14.60
Jury 6.00 14.16 10.29
August 6.92 14.08
September 7.72 14.20
October 9.94 12.99
November 10.31 18.66
December 9.95 20.04

Source: Department of Industrial Policy and Promotion.
Effect of changes in migration rules on Indians students

2953. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the new migration rules and their impact on the Indian students

currently residing in Australia;

(b) the transitional arrangements provided by the Australian
Government and Indian Embassy for those students who are likely to be

affected by the change in migration rules;

(c) whether any assurance was given by the Federal and State
Governments of Australia on the safety of Indian students and the details

thereof; and

(d) whether the Indian Embassy will provide any legal support to

students affected by changes in migration rules and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Australian Department of
Immigration and Citizenship (DIAC) announced, on 8th Feb., 2010 an
overhaul of the skilled migration programme in Australia, aiming to make

it a demand-driven programme (in place of the prevailing supply-driven
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programme) . Major reforms to the programme are:-
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All offshore General Skilled Migration (GSM) applications lodged
offshore before 1 September 2007 were withdrawn from consideration
affecting about 20,000 people (including 2400 from India) who will

get refund of their visa application charges.

The wide-ranging Migration Occupations in Demand List (MODL) was
revoked with immediate effect. The MODL included those occupations
and specialisations identified by the Department of Education,

Employment and Workplace Relations (DEEWR) that were in short supply.

In place of MODL, DIAC announced, a new Skilled Occupations List
(SOL), available at http://www.immi.gov.au/skilled/sol/. It contains
181 occupations targeted towards a GSM programme focussed on
delivering high-value skills, as against more than 400 occupations
listed in the old SOL. The new SOL is effective from 1 July 2010 and
will be updated annually. Only people with relevant qualifications
mentioned in SOL will be eligible for independent general skilled
migration. The proposed changes would affect those international
students who are currently in Australia and yet to apply for
permanent residence under GSM. The new list would apply to all new

GSM applications lodged on or after implementation of the new SOL.

Certain occupations may be capped to ensure skill needs are met
across the board. For this purpose, the Australian Government has

introduced Migration Amendment (Visa Capping) Bill 2010 in May, 2010.

Individual state and territory migration plans will be developed so

that they can prioritise skilled migrants of their choice.

The points test used to assess migrants will be reviewed to ensure it

selects the best and brightest.

The new arrangements will also give first priority to skilled

migrants who are sponsored by an Australian employer.

Transitional arrangements:

International students who hold a vocational, higher education or
postgraduate student visa will still be able to apply for a permanent

visa if their occupation is on the new Skilled Occupations List. If
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their occupation is not on the new SOL, they will have until 31

December
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2012 to apply for a temporary skilled graduate visa on completion of
their studies, which will enable them to spend up to 18 months in
Australia to acquire work experience and seek sponsorship from an

employer.

These changes are going to affect international students who go to
Australia with the hope of getting permanent residency (PR) based on
occupations in the MODL. Once the Visa capping bill is passed, it could
be used to retrospectively terminate all pending PR applications,
following which applicants will have 28 days either to reapply using the

new SOL and visa capping requirements, or be required to go back.

(c) and (d) The High Commissioner of India in Australia has taken up
the matter with the Minister of Immigration and Citizenship as well as
other ministers and senior officials in the Australian government. The
Australian authorities have been requested that the retrospective impact
of new measures needs to be reviewed and action taken to process pending
applications for Permanent Residency in Kkeeping with the implicit
understanding under which the Indian students were given student visas
under the previous visa regime, wherein the linkage between education and
immigration was implicitly accepted. The matter was also taken up with
the Australian leaders during the visits of Hon"ble Minister of Human
Resource Development from 6th to 10th April, 2010 and Hon"ble Minister of

Overseas Indian Affairs (13-18 June, 2010) to Australia.
Vacant posts in principals and teachers in Kendriya Vidyalayas

t2954. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of vacant posts of principals along with teachers in
Kendriya Vidyalayas in the country during the academic session 2009-10,

category-wise and State-wise;

(b) the number of principals along with teachers appointed during

the current academic session, State-wise; and

(c) the attempts made to TFfill up these vacant posts during the

current academic session?
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toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The State-wise details of number of
vacant posts of Principals and teachers in Kendriya Vidyalayas (KVs) in
the country during the academic session of 2009-10 are given in the

Statement-1 (See below).

(b) The State-wise details of number of Principals and teachers
appointed during the current academic session are given in the statement-

11 (see below).

(c) Filling up the vacant posts 1is a continuous process and
necessary action has been initiated by Kendriya Vidyalaya Sangathan

during the current academic session.
Statement-1

State-wise number of vacant posts of principals & teachers

category-wise during as on 31.03.2010

SI. Name of State Principal Vice PGT* TGT*>* PRTA  HWAM Total
No. Principal

1 2 3 4 5 6 7 8 9
1 Andaman and 0 1 1 15 0 0 17

Nicobar Islands

2 Andhra Pradesh 0 7 17 78 12 7 121
3 Arunachal Pradesh 4 0 3 15 9 0 31
4 Assam 3 3 19 48 12 0 85
5 Bihar 7 3 30 69 16 12 137
6 Chandigarh 0 0 2 4 0 0 6
7 Chhattisgarh 2 0 25 56 19 4 106
8 Dadra and 0 0] 1 2 0 0] 3

Nagar Haveli
9 Daman and Diu 0 0 0 1 0 0 1

10 Delhi 1 2 23 63 18 9 116
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1 2 3 4 5 6 7 8 9
11 Goa 0 0 4 13 3 0 20
12 Gujarat 3 0 51 54 6 0 114
13 Haryana 1 1 21 41 8 2 74
14 Himachal Pradesh 6 0 17 36 7 0 66
15 Jammu and Kashmir 6 1 24 78 11 0 120
16 Jharkhand 0 2 16 42 5 0 65
17 Karnataka 3 6 21 74 43 0 147
18 Kerala 2 9 21 57 18 3 110
19 Lakshadweep 0 0 0 1 1 0 2
20 Madhya Pradesh 15 7 126 163 36 30 377
21 Maharashtra 5 6 84 128 44 4 271
22  Manipur 1 0 5 8 3 0 17
23 Meghalaya 1 1 1 4 0 0 7
24 Mizoram 1 0 2 5 3 0 11
25 Nagaland 3 0 2 8 3 0 16
26 Orissa 1 3 31 52 4 0 91
27 Puducherry 0 1 4 3 3 1 12
28 Punjab 5 2 44 54 24 0 129
29 Rajasthan 12 0 55 73 18 0 158
30 Sikkim 0 0 1 2 0 0 3
31 Tamil Nadu 2 6 15 81 14 9 127
32 Tripura 1 0 1 9 0 0 11
33 Uttar Pradesh 11 7 74 140 32 1 265
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1 2 3 4 5 6 7 8 9
34 Uttarakhand 4 4 35 54 9 5 111
35 West Bengal 6 7 62 118 63 0 256

Total 106 79 838 1649 444 87 3203
* (PGT) Post Graduate Teacher
~ (PRT) Primary Teacher
** (TGT) Trained Graduate Teacher
AN (HM) Head Master

Statement-11
Number of Principals & Teachers Appointed During Current
Academic Year as on 18.08.2010

SI. No. Name of State Principal Teachers Total
1 2 3 4 5
1 Andaman and Nicobar Islands 0 0 0
2 Andhra Pradesh 1 0 0
3 Arunachal Pradesh 2 3 5
4 Assam 2 7 9
5 Bihar 4 1 5
6 Chandigarh 0 0 0
7 Chhattisgarh 0 0 0
8 Dadra and Nagar Haveli 0 0 0
9 Daman and Diu 0 0 0
10 Delhi 0 0 0
11 Goa 0 0 0
12 Gujarat 0 0 0
13 Haryana 1 2 3
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1 2 3 4 5
14 Himachal Pradesh 4 0 4
15 Jammu and Kashmir 4 2 6
16 Jharkhand 0 1 1
17 Karnataka 1 0 1
18 Kerala 1 0 1
19 Lakshadweep 0 0 0
20 Madhya Pradesh 10 0 0
21 Maharashtra 3 0 3
22 Manipur 1 2 3
23 Meghalaya 1 0 1
24 Mizoram 1 0 1
25 Nagaland 2 0 2
26 Orissa 1 0 1
27 Puducherry 0 0 0
28 Punjab 1 0 1
29 Rajasthan 1 0 1
30 Sikkim 0 0 0
31 Tamil Nadu 0 0 0
32 Tripura 1 0 1
33 Uttar Pradesh 2 2 4
34 Uttarakhand 4 0 4
35 West Bengal 2 0 2

ToTAL 50 20 70
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Slashing of allocation for higher education

2955. DR. T. SUBBARAMI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government®s ambitious projects launched under Eleventh
Five Year Plan got delayed or axed as large spending cuts has come into
force due to the economy not growing at expected rate of over nine per
cent and only two or three ministerial projects are gearing up and some

of them were shelved;

(b) if so, whether Planning Commission which conducted a review of
Eleventh Five Year Plan has slashed budgetary allocations for higher and

technical education by nearly half of the original amount; and

(c) if so, the total allocation made for higher education and to

what extent it has affected working of the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) An allocation of Rs.84943 crore
has been made during Eleventh Five Year Plan for the Department of Higher
Education out of which Rs.34,683 crore has been allocated during first
four years of the Plan. During the first four years of Plan, various new
initiatives have been undertaken such as establishment of 16 Central
Universities including the conversion of three State Universities into
Central Universities, Indira Gandhi National Tribal University, 8 new
Indian Institute of Technology (1ITs), 3 new Indian Institute of
Management (1IMs), 5 new Indian Institute of Science Education and
Research (11SERs), 2 New School of Planning and Architecture (SPAs) etc.
However, some of the new schemes got approved only in the 3rd year of
Plan. Keeping this in view, the Planning Commission, during Mid Term
Review of the Plan, has suggested to reprioritise the Schemes launched

during Eleventh Five Year Plan.
Objections to opening of new 1ITs

2956. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is planning to set up 20
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new 11Ts in the country;
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(b) if so, the details thereof;

(c) whether it is also a fact that Ministry of Finance has expressed

its objections; and
(d) if so, the reasons there for?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) No, Sir.

(b) to (d) Do not arise.
Infrastructure in colleges

2957. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the observation of Supreme Court
that 99 per cent Government and private colleges in the country have no
Infrastructure as required under the statute, and that they are just like

shops fleecing money from the students; and

(b) if so, the action taken or proposed to be taken against such

colleges which are duping and exploiting the students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) While some news reports to this
effect have come to notice, according to the University Grants Commission
(UGC), there 1is no information with the Commission regarding such
observation of the Hon"ble Supreme Court of India. Colleges are
established by State Govt.fTrust/Registered Societies and Private
Managements and affiliation is granted by the concerned University under
the Act governing it. Colleges who Tfulfill the minimum criteria are
included under Section 2 (f) & 12 B of the UGC Act, 1956. The UGC has
also issued Regulations namely UGC (Affixation of Colleges by
Universities) Regulation, 2009 for ensuring minimum infrastructure in

colleges.

As part of the reform measures initiated by the Government,
legislative proposals, namely, "The Prohibition of unfair practices in
technical educational institutions, medical educational institutions and

Universities Bill, 2010" and "The National Accreditation
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Higher Educational Institutions Bill, 2010" have been introduced in Lok
Sabha on 3rd May, 2010 and these Bills have been referred to the

Department related Parliament Standing Committee.
Recommendations of R.K. Raghavan Committee to curb ragging

2958. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that incidents of

ragging are on the rise;

(b) whether Government is aware that under the directive of the
Supreme Court a Committee headed by Dr. R.K. Raghavan was appointed to

suggest means of its prevention; and

(c) if so, the recommendations and suggestions made by the Committee

and how far they have been effective in curbing the menace of ragging?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) As no information on incidents of ragging
was being maintained centrally prior to the launch of the National Anti-
Ragging Helpline on 20th June, 2009 under the "UGC regulations on Curbing
the Menace of Ragging in Higher Educational Institutions, 2009, it is

not possible to confirm any trend of a rise in the number of incidents.

(b) and (c) Yes, Sir. The Government has issued directions to
regulatory bodies to implement major recommendations made by Committee
headed by Dr. R. K. Raghavan to look into the 1issue of ragging and
suggest means of prevention in educational institutions. The Government
has also requested the Chief Secretaries and Directors General of Police
of all State Governments/Union Territories to comply with the directions

of the Hon. Supreme Court of India.

The University Grants Commission has notified, on 17 June, 2009, its
regulation namely "The UGC Regulations on Curbing the Menace of Ragging
in Higher Educational Institutions, 2009". These regulations are
comprehensive and provide for a number of punitive and prohibitive
measures, including stopping of grants by UGC and also withdrawal of

affiliation/recognition or other privileges
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conferred, if any higher education institution fails to comply with any
of the provisions of regulations or fails to curb ragging effectively.
The regulations also require higher educational institutions to take
effective steps iIn order to sensitize students on the dehumanizing
effects of ragging and generate awareness among all stakeholders
regarding the penal laws applicable to incidents of ragging. The All
India Council for Technical Education (AICTE), Medical Council of India
(MC1) and Dental Council of India (DClI) have also notified anti-ragging
regulations on 01-07-2009, 3-8-2009 and 13-08-2009 respectively. Pharmacy
Council of India has issued guidelines to curb the menace of ragging in
pharmacy colleges/institutions. UGC"s regulations are binding on
universities as well as institutions affiliated thereto. Institutions
such as the Indian Institutes of Technology which do not come under
purview of the UGC or under any of the statutory councils have also been

advised to adopt the UGC regulations with appropriate modifications.

A toll free anti-ragging "Helpline"” has already been launched on 20th
June, 2009 with Call Centre facilities in English, Hindi and several
regional languages to begin with, for helping victims of ragging, besides

facilitating effective action in respect of such incidents.
Starting of job oriented courses in Government Colleges

2959. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that commercialisation of education is
taking place in different States of the country due to which the standard
of education is declining and the poor students are deprived of getting

higher and professional education;

(b) if so, the steps being taken by Government to check this

commercialisation;

(c) whether Government proposes to start job oriented courses in

Government colleges; and
(d) if so, the details of their fee structure?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
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(SHRIMATI  D.  PURANDESWARI): () and (b) Education 1is in The

ConcurrenTList of the

271



Constitution and it is joint responsibility of Centre and States to
provide necessary and quality education in the country. As per the
National Policy on Education, 1986 (as modified in 1992), Government is
against the commercialization of education. Several pronouncements of the
Supreme Court of |India, have also prohibited commercialization of
education in India, though reasonable surpluses can be generated for

further development of the educational iInstitutions.

Further, as per the University Grants Commission (UGC) Act, 1956, the
Commission has been empowered to take steps to ensure that no candidate
secures admission to any course of study by reason of economic power and
thereby prevents a more meritorious candidate from securing admission to
such course of study. The UGC Act provides that no college shall accept,
whether directly or indirectly, any payment otherwise than by way of
fees; or any donation of gift (whether in cash or kind), from, or in
relation to, any student in connection with his admission to, and
prosecution of, and course of study. According to the information
furnished by UGC, the State Governments have constituted Committee for
regulating admission and fee structure in respect of private and self

financed colleges located in their respective jurisdiction.

All India Council of Technical Education (AICTE) have also formulated
regulations for the purpose of charging of fee by technical institutions.
As per these regulations State Level Fee Committee have been constituted
by the concerned State Governments which will prescribe fee to be charged

by technical institutions and also monitor the implementation.

(c) and (d) UGC started the vocational programme at the under
graduate level during VIIIth Plan (1994-95), which has been redesigned in
2003-04 under a modified scheme of Career Orientation to Education/Career
Oriented Programme. During X Plan Period the Scheme has been renamed as
Career Oriented Courses with the objective to ensure that the graduates
who pass out after completing these courses, have knowledge, skills and
aptitude for gainful employment in wage sector in general and self
employment in particular so as to reduce the pressure on institutions of
higher learning for Master Degree. These courses run parallel to the

conventional B.A., B.Com and B.Sc. Degree. The UGC has given importance
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to Job Oriented Education System and has introduced and implemented
vocational education programme. All Colleges and Universities recognized
by the UGC under Section 2(f) and 12(B) of UGC Act, 1956 are eligible for

implementing the scheme of Career Oriented Courses.
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As per guidelines under the scheme of Career Oriented Courses, the
Universities should not charge any affiliation fee for the Career
Oriented Courses sanctioned by the UGC. Guidelines are silent regarding

the details of their fee structure.
Inclusive education for disabled children under RTE Act

2960. SHRIMATI BRINDA KARAT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Right to Education includes the right for inclusive

education for disabled children; and
(b) if so, the nodal Ministry which would implement this right?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) Yes Sir.

(b) The Right of Children to Free and Compulsory Education (RTE)
Act, 2009 is administered by the Ministry of Human Resource Development.
A child suffering from disability, as defined in clause (i) of section 2
of the Persons with Disabilities (Equal Opportunities, Protection and
Full Participation) Act, 1996, shall have the right to pursue free and
compulsory elementary education in accordance with the provisions of
Chapter V of that Act, which is administered by the Ministry of Social

Justice and Empowerment.
Sanskrit university and colleges

2961. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is taking any concrete measures to set up a
Sanskrit university in Himachal Pradesh and develop infrastructure in
Sanskrit colleges so as to improve the infrastructure at all Sanskrit

college and school levels;
(b) if so, the time by when it will be done; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) No Sir. There is no such proposal
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of this Ministry for setting up a Sanskrit University in Himachal
Pradesh. However, the Government has setup a Campus of Rashtirya Sanskrit
Sansthan. a Deemed University under this Ministry at Garli District,

Kangra at Himachal Pradesh.
Implementation of Right to Education Act

1t2962. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the measures taken or proposed to be taken by Government for

uniform implementation of Right to Education Act in the country;

(b) the details of  the measures taken by  the Central

Government/State Governments in this regard; and

(c) whether it is a fact that there are large number of children
below 14 years of age in the country who have not been provided

education, so far, and the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has taken various
steps for implementation of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009 , including notifying the (a) Right of Children
to Free and Compulsory Education Rules, 2010; (b) National Council for
Teacher Education (NCTE) as the academic authority 1o lay down teacher
qualifications, (c) National Council of Educational Research and Training
(NCERT) as the academic authority to lay down the curriculum and
evaluation procedure, and (d) National Advisor/ Council (NAC) under the
Act. Model Rules have been prepared and circulated to the States to
enable them to formulate the State Rules under the Act. In addition,
Government has taken steps to align the Sarva Shiksha Abhiyan (SSA) norms

with the provisions of the RTE Act.

(c) The State wise number of out of school children aged 6-13 years
as per a National Sample Survey conducted by IMRB in 2009 is given in the
statement (see below). The survey estimates 81,50,618 children
representing 4.28% of the child population in the 6-13 age group as out

of school.
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Statement

State-wise number of out of school children aged 6-13

years as per IMRB survey 2009

SI. States/ UTs Out of school children 6-13
No. years age group
1 2 3

1 Andaman & Nicobar Island 0
2 Andhra Pradesh 172,354
3 Arunachal Pradesh 20,601
4 Assam 234,983
5 Bihar 1,345,697
6 Chandigarh UT 1,974
7 Chhattisgarh 85,366
8 Dadra & Nagar Haveli 444
9 Daman & Diu 23
10 Delhi 124,022
11 Goa 0
12 Gujarat 162,355
13 Haryana 107,205
14 Himachal Pradesh 2,451
15 Jammu & Kashmir 9,691
16 Jharkhand 132,195
17 Karnataka 108,237
18 Kerala 15,776
19 Lakshadweep 0
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20 Madhya Pradesh 328,692
21 Maharashtra 207,345
22 Manipur 12,222
23 Meghalaya 12,655
24 Mizoram 7,485
25 Nagaland 8,693
26 Orissa 435,560
27 Pondicherry 993
28 Punjab 1,267
29 Rajasthan 1,018,326
30 Sikkim 647
31 Tami Inadu 52,876
32 Tripura 8,434
33 Uttar Pradesh 2,769,111
34 Uttarakhand 56,225
35 West Bengal 706,713

GRAND TOTAL 8,150,618.00

Sharing of funds between Centre and States for RTE Act

2963. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the steps taken so far by Government for implementation of the

Right to Education Act;

(b) whether Government is considering the State Governments®™ request
regarding sharing of funds between the Centre and State Governments in

the ratio of 90:10; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The Government has taken various steps
for implementation of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009, including notifying the (a) Right of Children
to Free and Compulsory Education (RTE) Rules, 2010; (b) National Council
for Teacher Education (NCTE) as the academic authority to lay down
teacher qualifications, (c) National Council of Educational Research and
Training (NCERT) as the academic authority to lay down the curriculum and
evaluation procedure, and (d) National Advisory Council (NAC) under the
Act. In addition, Government has taken steps to align the Sarva Shiksha

Abhiyan (SSA) norms with the provisions of the RTE Act.

(b) and (c) The Sarva Shiksha Abhiyan (SSA) programme Is the main
vehicle for implementation of the RTE Act. The existing funding pattern
between Centre and States is in the ratio of 65:35 for first two years of
the 11th Plan, 60:40 for the third year, 55:45 for the fourth year and
50:50 thereafter. In respect of North East States the funding pattern is
in the ratio of 90:10. The Government has taken steps for revising the

Centre-State funding pattern.
Provision of free text books for students in schools

t2964. SHRI RUDRA NARAYAN PANY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there 1is any provision for giving text books free of

cost to the children at school level education;
(b) if so, the details thereof;

(c) whether Government is aware that school students in Orissa have

been facing problems due to non-availability of text books;
(d) if so, the details thereof; and

(e) whether Government has given any advice or direction to the

State Governments in this respect?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) Under Sarva Shiksha Abhiyan (SSA)
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tOriginal notice of the question was received in Hindi.
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are provided to students at elementary level, wherever these are not
provided by the State Government. During 2010-11, Rs. 1,487 crore has
been approved by the Project Approval Board (PAB) for distribution of

free textbooks to 10,11,65,504 children in the country.

The Government of Orissa has informed that there are capacity
constraints in the Government Text book Press, and the majority of
private firms to whom printing and binding was being outsourced, do not
have adequate in house capacity, and therefore they do not deliver text

books in time.

With the view to overcoming this situation, the State Government had
decided to undertake open tendering Tfor printing and binding of text
books for the year 2010-11. However, this decision was challenged in the
Hon"ble High Court of Orissa which had passed interim stay order. The
stay has been vacated and the case has been disposed off. The
distribution of textbooks to students is now under progress and 37%

students have been provided textbooks as on 17th August, 2010.
Shift system in Kendriya Vidyalayas

2965. SHRI K._.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any Kendriya Vidyalaya is functioning under shift

system;
(b) if so, the details thereof;

(c) whether shift system, which is not scientific and not good for

academic and physical health of students, is continuing; and

(d) whether Government will take steps to stop shift system by

providing more infrastructure?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) and (b) Yes, Sir. Presently 39 Kendriya
Vidyalayas (KVs) are functioning in double shifts. The State-wise details

are given in the statement (see below).

(c) and (d) No case of negative iImpact on academic and physical

health of students due to shift system has come to the notice of Kendriya
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Vidyalaya Sangathan (KVS). However, running of second shift is not a

regular phenomenon in KVS, and this is in vogue in only a few schools.
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Statement

List indicating the Region Wise/Statewise is functioning as on 17.08.2010

Name of Region Name of State S.No. Name of Kendriya Vidyalaya
1 2 3 4
Delhi Delhi 1. New Friends Centre
Delhi 2. AGCR Colony
Delhi 3. No. 3 Delhi Cantt.
Delhi 4. AFS Tuglakabad
Delhi 5. Sector 8 R.K. Puram
Delhi 6. Andrews Ganj
Delhi 7. Pushp VIhar
Delhi 8. Gole Market
Delhi 9. Vikaspuri
Delhi 10. Janakpuri
Delhi 11. Delhi Cantt. No. 1
Delhi 12. Delhi Cantt. No. 2
Delhi 13. Sector 8 Rohini
Delhi 14. Dwaraka Sec. V
Delhi 15. Lawrence. Road
Delhi 16. Shai imarbagh
Delhi 17. Pitampura
Uttar Pradesh 18. Noida
Uttar Pradesh 19. VKV Ghaziabad
Lucknow Uttar Pradesh 20. Kanpur Cantt.
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1 2 3 4
Bhopal Madhya Pradesh 21. No. 3 Bhopal
-Do- 22. No. 1 Indore
-Do- 23. No. 1 Gwalior
Jabalpur -Do- 24. Chhindwar
Chhatisgarh . 25. No. 1 Raipur
Bhubaneswar Jharkhand 26. Hinoo Ranchi
Orissa 27. No. 1 Bhubaneswar
Chandigarh Chandigarh 28. Sector-47, Chandigarh
Chennai Kerala 29. Pattom, Trivandrum
-Do- 30. Adoor
Dehradun Uttarakhand 31. 11P Dehradun
-Do- 32. Haldwani
Jaipur Rajasthan 33. No. 5 Jaipur
Mumbai Maharashtra 34. AFS Thane
-Do- 35. AFS Ojhar
Patna Bihar 36. Kankarbagh, Patna
-Do- 37. Baily Road
-Do- 38. Danapur
-Do- 39. Muzaffarpur

Dropping out of children from schools due to poverty

2966. SHRIMATI KUSUM RAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that as per the report of National
sample Survey Organisation (NSSO), 21 per cent children drop out of the

schools due to poverty;
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(b) if so, the reaction of Government thereto;

(c) whether Government is also aware that national gross average

attendance at primary and middle school levels is only 80 per cent;
(d) if so, the details thereof, State-wise; and

(e) the manner in which Government would achieve its objective of

Rightro Education to all in view of parts (a) and (c)?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) to (e) As per NSSO Report No. 532:
Education in India: Participation and Expenditure, 2007-08, about 21 per
cent children discontinued/ drop-out the school due to financial
constraints. Gross Attendance Ratios in Classes 1-V and VI-VIIl are 104
per cent and 84 per cent respectively. State-wise details of Gross
Attendance Ratios in classes 1-V & VI-VIIlI are given in the statement

(see below).

The Sarva Shiksha Abhiyan (SSA) is implemented in partnership with
the States/UTs in which, inter alia, one of the goals specifies retention
of all children up to the elementary level. A multi-pronged approach has
been adopted under the SSA for reducing drop-out rates. These include,
inter alia, strengthening of schools and improving the quality of
education through improvement in school infrastructure, recruitment of
additional teachers, provision of annual school grants and regular
training of teachers. In addition, interventions under SSA aim at
building community support, flexible schooling for the hardest to reach
children, residential hostel buildings in remote tribal areas, special
provision for SC and ST children including free text-books and remedial
teaching. The Mid-day-Meal programme also complements the strategy to

reduce dropouts.

The Right of Children to Free and Compulsory Education (RTE) Act,
2009 provides for free and compulsory education to all children in the
age group of six to fourteen years. The Act came into force from 1st
April, 2010. Section 4 of the Act provides that unenrolled and drop out
children shall be admitted in age appropriate class and provided Special

Training. They shall have the right to free education till completion of
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elementary education even after fourteen years.
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Statement

Gross Attendance Ratio in classes I-V & VI-VIII by Broad

Class Group in any Education

(rural + urban person)

S. No. States/UTs Broad Class Group
1-v VI-VI1I1

1 2 3 4
1 Andhra Pradesh 101 85
2 Arunachal Pradesh 96 94
3 Assam 110 90
4 Bihar 92 69
5 Chhattisgarh 110 89
6 Goa 102 98
7 Guiarat 104 80
8 Haryana 107 91
9 Himachal Pradesh 107 117
10 Jammu & Kashmir 113 114
11 - Iharkhand 103 77
12 Karnataka 104 89
13 Kerala 100 96
14 Madhya Pradesh 108 93
15 Maharashtra 106 87
16 Manipur 107 99
17 Meghalaya 116 87
18 Mizoram 106 107
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19 Nagaland 104 109
20 Orissa 101 84
21 Punjab 103 95
22 Rajasthan 106 84
23 Sikkim 139 96
24 Tamil Nadu 99 104
25 Tripura 114 93
26 Uttar Pradesh 107 75
27 Uttarakhand 108 87
28 West Bengal 110 83
29 A & N Islands 109 98
30 Chandigarh 94 99
31 D&N Haveli 99 91
32 Daman & Diu 108 94
33 Delhi 111 92
34 Lakshadweep lio 103
35 Puducherry 97 112

India 104 84

Source: NSS Report No. 532: Education in India: Participation and Expenditure, 2007-
08

Regional centre of Indian School of Mines University

2967. SHRIMATI MAYA SINGH: Will the Minister of human RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken a decision not to establish
regional centre of Indian School of Mines University approved earlier for

Singrauli, Madhya Pradesh;

(b) if so, the reasons due to which Government has taken such a
step;
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(c) whether Government was unaware of such reasons at the time of

approving it;

(d) whether it 1is a Tfact that Government is working 1in a

discriminatory manner?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) to (d) The proposal to open the Regional Centre of Indian School
of Mines (ISM), Dhanbad at Singrauli, Madhya Pradesh has been deferred
for now as there is no provision for opening the said centre in the 11th

Five Year Plan, approved by the National Development Council (NDC).
Reservation in higher education

2968. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a Tfact that a survey conducted by the Tata
Institute of Social Sciences (TISS) for the National Academy of Sciences
has revealed that higher education quota/reservation must continue in

Central educational institutions;
(b) if so, the details thereof;

(c) whether it is also a fact that the said survey has opined that
large-scale privatization in higher education is diluting the benefits of
reservation and a large population of reserved category is disadvantaged;

and
(d) if so, the views of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) According to the report, the focus of the study was more on
analyzing the OBC reservation policy with reference to the Tfield of
higher education. The report has stated that in States where reservation
for the OBCs.to academic institutions has existed for several decades,
the evidence shows that the students are as competitive as students from

general categories at the stage of entrance and exit from the
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(c) Yes, Sir.

(d) The Constitution has been amended at the initiative of the
Government to provide for reservations in educational institutions by

laws of the appropriate legislatures.
Screening test in model schools

2969. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has taken a decision not to

allow screening test in the proposed model schools;
(b) if so, the details thereof;

(c) whether it is a fact that Government is considering to set up

6,000 model schools in the country;

(d) whether it is a fact that out of 6,000 schools, 2,500 schools

will be set up in the Public-Private-Partnership (PPP) mode; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) No, Sir.

(b) Does not arise.
(c) Yes, Sir.
(d) Yes, Sir.

(e) The model schools under PPP mode are to be set up in blocks

which are not educationally backward.
Joint Education Council between India and Australia

2970. SHRI M.V. MYSURA REDDY:
SHRI R.C. SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that India and Australia have agreed to set

up Joint Education Council (JEC); and
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(b) if so, to what extent the above JEC helps in extending safe

education for Indian students in Australia?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) The India-Australia Education Council 1is to bring together
government, academia, business and industry of both the countries to
enhance bilateral collaboration in the education sector. The subject of
safety and well being of students of both the countries is being taken up
during bilateral meetings at various levels. An Indian delegation led by
Hon"ble Minister of Human Resource Development visited Australia from 6th
to 10th April 2010 held extensive discussions with various , dignitaries
from the Federal Government of Australia as well as State Governments of
Western Australia, New South Wales and Victoria regarding the safety and
well being of Indian students in Australia. Hon"ble Minister urged the
Australian authorities to take stringent measures to stop such attacks
and also to apprehend the culprits in recent incidents. The Australian
Government has undertaken various measures for protection and safety of
Indian students including introduction of an International Students® Care
Service, deployment of additional forces, amendments in sentencing laws
and empowering police forces to combat violence and antisocial behavior.
The Premier of New South Wales also assured the Hon"ble Minister of early
establishment of helpline for international students, including Indian

students, to access in distress.
Shortage of teachers

12971. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of vacancies of teachers in Government schools

throughout the country;

(b) whether Government has formulated any policy to make the Right
to Education Act successful despite huge shortage of teachers in the

country;

(c) if so, the details thereof; and
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(d) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Pursuant to the enforcement of the
Right of Children to Free and Compulsory Education Act, 2009, the
additional requirement of Teachers and Head Teachers 1iIn elementary
education has been estimated at 5.08 lakh and 2.44 lakh respectively. In
addition, it is estimated that there are 5.23 lakh teacher vacancies in
the State sector. As per RTE Act, 2009 all these vacancies are required
to be filled up within a period of three years to achieve the Pupil

Teacher Ratio (PTR) prescribed under the Act.
Setting up of sanctioned 1I1Ts

2972. PROF. P.J. KURIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of 11Ts sanctioned by Government recently;
(b) the present stage of implementation of each of them;
(c) whether Government of Kerala has requested for an IIT in Kerala;

(d) whether Government proposes to accede to the request of Kerala;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Government of India has set up
eight new 11Ts in Andhra Pradesh, Bihar, Rajasthan, Orissa, Madhya
Pradesh (Indore), Punjab, Gujarat and Himachal Pradesh during the XIlIth
Five Year Plan. All of them have started functioning from temporary

campuses.

(c) to (e) Yes, Sir. There is no proposal to establish an Indian
Institute of Technology (11T) at Kerala. The entire budget allocation for
I11Ts during the XlIth Five Year Plan has already been allocated for the

above 8 new I1ITs.
Setting up of world class universities

2973. SHRI A. ELAVARASAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that even after more than 60 years of
independence there is not a single university from the country that ranks

in the world top 100 universities;

(b) if so, whether Government will propose to set up at least ten

world class universities; and

(c) if so, the details thereof and the steps taken by Government to

achieve the target?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir, despite having one of the
largest higher education systems in the world, only a few institutions of
higher learning in the country have been able to make a mark on the

global stage.

(b) It is proposed to establish 14 innovation universities aimed at

world class standards during the 11th and 12th Plan periods.

(c) The concept note on these universities has already been prepared

and the legislative proposal in this regard is being finalized.
Subsidy on diesel

2974. SHRI K_.E. ISMAIL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is actively considering to provide relief to

farmers from the enhanced diesel prices;
(b) if so, the details thereof;

(c) whether this relief would be in form of direct subsidy on diesel

to farmers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (d) Ministry of Petroleum and Natural Gas has informed
that, at present, there is no proposal under their consideration for
providing subsidy to farmers, subsequent to increase in the retail

selling price of diesel effective from 26.6.2010.
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Review of procedure for granting deemed university status

2975. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether 44 deemed universities had been de-recognised due to
deficiencies in their functioning and have now been issued show casue

notices to present their case;

(b) whether the de-recognition move was an indicator of
irregularities in the process of awarding deemed university status to

such institutions;

(c) whether in the light of the uncertainty that has followed
Government®s move, the procedures for granting deemed university status

are being reviewed; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Under Section 3 of the University
Grants Commission (UGC) Act, 1956, the Central Government may, on the
advice of the Commission, declare institutions of higher education as
institutions deemed to be universities. However, as the process of
declaring of institutions as deemed to be universities under the then
Guidelines (2000) of the UGC were challenged before the Supreme Court [WP
(C) No0.142/2006: Viplav Sharma Vs. Union of India & Others] and also
there was a growing public perception regarding dilution in academic
standards in certain institutions deemed to be universities, the
Government had ordered a review of functioning of such institutions. A
Committee comprising eminent academic experts was constituted to review
the functioning of existing institutions deemed to be universities to
ascertain whether these institutions were indeed serving the purposes for
which they were so declared and whether they complied with the conditions

stipulated in the notification.

The Review Committee found 44 institutions unfit to continue as
institutions deemed to be universities. The Government has, in principle,

accepted the Report of the Review Committee. The Report is available in
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the public domain, on the Ministry"s website www.education.nic.in. The

issue
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regarding review of iInstitutions deemed to be universities has been
linked to the Viplav Sharma matter [WP (C) 142/2006] pending in the
Hon"ble Supreme Court. The Hon"ble Supreme Court directed the Government
to maintain status quo as regards the 44 institutions. The matter is

presently sub judice.

The UGC (lInstitutions deemed to be universities) Regulations, 2010
have come into force (w.e.f. 26/5/2010) replacing the UGC Guidelines
(2000) on institutions deemed to be universities that was in force

earlier.
Grievance Redressal Mechanism for Mid-Day-Meal Scheme

2976. SHRI V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether spelling out zero tolerance for disruption and delay in
the implementation of Mid-Day-Meal Scheme the Ministry has written to all
State Governments urging them to set up a Grievance Redressal Mechanism

to keep a tab on the programme;

(b) whether catering to nearly 11 crore school children across the
country, the scheme has often come into news with reports of students

complaining about food quality;

(c) if so, whether attempting to check these instances, the Ministry
has detailed all the modalities to ensure transparency in the grievance

redressal process; and
(d) if so, the other main suggestions made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) Yes, Sir.

(b) Some complaints regarding serving of unhygienic/sub-
standard/adulterated food under MDM are received through individuals and

news reports.

(c) and (d) The recently issued guidelines suggest various possible
modes of registration, vredressal and monitoring the redressal of

grievances. The States/UTs have the flexibility to choose
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the most suitable option depending upon their local needs and conditions,

and to develop an effective system of grievance redressal.
Urdu language classes in Kendriya Vidyalayas

2977 . SHR1 AHMAD SAEED MALIHABADI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Urdu language is being taught in Kendriya Vidyalayas

(KVs) under three language formula;
(b) if so, the details thereof;
(c) if not, the reasons therefor;
(d) the total number of Urdu teachers appointed in KVs;

(e) whether Government has plan to start Urdu language classes in

KVs and recruiting Urdu teachers;
() if so, the details thereof;
(g) if not, the reasons therefor;

(h) whether Government has any proposal to recognize and implement

Urdu language in Central Schools;
(i) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to () Urdu language is taught in
Kendriya Vidyalayas (KVs) where more than 20 students opt for the same.
There are no regular Urdu teachers in KVs. Wherever students opt for

studying Urdu, there is provision to appoint Urdu teachers on contract.
Interest subsidy on education loan

2978. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has asked the States to designate an
appropriate authority at district level TfTor identifying economically

backward families to ensure uniformity in sanctioning interest
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subsidy on education loans provided by scheduled banks under the Central

scheme, for students belonging to economically weaker sections;
(b) if so, the details thereof and present status of the scheme; and

(c) whether it is not a fact that persons belonging to weaker
sections are required to submit an income certificate for obtaining loan
from banks and for this they have to undergo a cumbersome procedure which

creates a hurdle in applying for the loan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) A communication dated 21.04.2010
has been issued to all Chief Secretaries of State Govts./UTs., which is
available on the website of the Ministry at www.education.nic.in,
requesting State Governments to designate competent authorities at
District/Tehsil/Block level 'for certifying annual family income in
respect of students eligible for full subsidy on interest accruing on
educational loans under the Indian Banks® Association Scheme of education

loans for pursuing professional education.

According to the provisions of Indian Banks®™ Association Revised
Model Educational Loan Scheme for pursuing higher studies in India and
abroad, the eligibility criteria for obtaining education loan is that the
applicant student should be an Indian National and should have secured
admission to professional/technical courses in India or abroad through

Entrance Test/Merit Based Selection process.
Use of cereals for production of wine

12979. SHRI ANIL MADHAV DAVE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether millet and cereals are being used for production of wine

in certain States of the country;
(b) if so, the details thereof;

(c) whether some State Governments give incentive/subsidy to such

wine producers;

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof; and
(e) the reaction of Central Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) As per the
information received from State Governments of Maharashtra, Andhra
Pradesh, Madhya Pradesh, Chhattisgarh, Rajasthan, U.P. and West Bengal,
the foodgrains including jowar, bajra and maize have been used to
manufacture liquor. Government of Assam, Gujarat, Tripura, Kerala, Orissa
and Chandigarh have informed that no foodgrains has been used for

manufacture of alcohol.

(c) and (d) The State Government of Maharashtra and Uttar Pradesh

have informed that subsidy to the liquor manufacturers is provided.

Government of Maharashtra has informed that incentives in backward
areas of Vidarbha and Marathwada classified as D" are given according to
the industries Department- i.e. 150% of the Fixed Capital Investment or
Rs.37.50 crores whichever is less and for areas classified as D+ -200% of
the Fixed Capital Investment or Rs.50 crores whichever being less. For
areas not under such classification in this State, 100% of the Fixed

Capital Investment or Rs.25 crores whichever being less.

Government of Uttar Pradesh has informed that foodgrains are procured
by grain based distilleries viz. (i) M/s. Jagatjit Industries Ltd,
Bulandshahr (ii)M/s Redico Khetan Ltd. (grain spirit plant), Rampur and
(iii) M/s Redico Khetan Ltd. (Malt spirit plant). Rampur. Subsidy is
being provided to M/s Radico Khetan (Grain spirit plant, Rampur) by
Government of Uttar Pradesh as this unit has fulfilled the provisions of

G.0.N0.2529 E-2/X111-2005-374/98 T.C.1, dated 24.5.2005.

(e) State Governments, depending upon production and procurement of
foodgrains including coarse grains decide on their usage as per local

conditions.
Single entrance examination for engineering and medical streams

2980. SHRI BHARATKUMAR RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether Government has proposed to merge All India Engineering
Entrance Examination (AIEEE) and All India Pre-Medical Test (AIPMT) which
are being conducted by CBSE separately till now into single examination

from 2010;

(b) the manner in which this proposal will help the students seeking

admission into engineering and medical streams;
(c) whether State Governments are also supportive of this proposal;

(d) whether Government has decided to give weightage to the marks of
Class X1l when appearing in engineering tests for professional and other

courses; and
(e) the details of the proposed plan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) No, Sir. The All India
Engineering Entrance Examination, 2010 and AIl India Pre-Medical Test,
2010 will be conducted separately. However, there is a proposal with
Central Board of Secondary Education (CBSE) to combine these two
examinations in future so that the candidates seeking admission to
different courses would be spared the bother of appearing in multiple

entrance examinations.

(c) In the meeting of the State Education Ministers held on
18.06.2010, there was a consensus to reduce the multiplicity of entrance

examinations.
(d) No such decision has been taken.
(e) Does not arise.
Allocation to Bihar under Centrally Sponsored Schemes

2981. SHRI RAM KRIPAL YADAV: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) the details of amount allocated under Centrally Sponsored
Schemes to Bihar during financial years 1998-2004 and 2004-10, scheme-

wise and year-wise;

(b) the amount released against above allotment during above
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periods, scheme-wise and year-wise;
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(c) the amount spent by the State Government against above allotment

and release; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Government (in the Ministry of Micro,
Small and Medium Enterprises) had not implemented any Centrally Sponsored
Scheme during financial years 1998-2004 and 2004-10, except the "Scheme
for Co-operativisation in the Coir Sector®™ which focused on the coir
producing States only and this Scheme too was discontinued during the XI
Plan due to poor response from the State Governments. No funds could be
allocated to Bihar, which is not a coir producing State, under the above-

mentioned Centrally Sponsored Scheme.
(b) to (d) Do not arise.
Economic viability of women-special-trains

2982. SHRI SHADI LAL BATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has conducted any survey to know the economic

viability of running the women-special-trains;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) whether Government proposes to review its decision and cut down

the number of coaches from the existing ones?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (¢) Introduction of women special trains is done in order to
improve the railway travel for women and is decided on the basis of

traffic justification, operational feasibility and resource availability.
(d) There is no such proposal at present.
Doubling of rail lines in Gujarat

2983. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:
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(a) whether the State Government of Gujarat has submitted a proposal
for doubling of Ahmedabad-Mehsana-Jaipur, Rajkot-Veraval, Rajkot-Viramgam

and Rajkot-Okha railway lines; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) As per available records, no such proposal has been received

from the State Government of Gujarat.
Tourist train from Kashmir to Kanyakumari

2984. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Russia has launched a train that spans over the world®"s
longest trans-Siberian railway, covering 5600 miles from Moscow, passing
through 87 towns and cities before arriving at V0ladivostok, with 150-

hours journey time;

(b) if so, with the completion of Baramulla-Udhampur-Jammu railway
link in sight, whether Government plans introducing a similar train, as a

tourist attraction, from Kashmir valley to Kanyakumari; and

(c) whether the route be so designed, to include maximum number of
places of religious importance, historical monuments etc., primarily
catering low budget tourists unlike high budget tourist train like Palace

on Wheels?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) The Trans-Siberian Railway connecting Moscow and Vladivostok on the
Pacific Coast has the length of the 6560 miles (10555 kilometers) of
railway network passing through 12 regions and 87 cities. The passenger

trains take about 146 hours to travel on this route.
(b) and (c) There is no such proposal at present.
Firing at Steel express

2985. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that in May, this year Maoists opened fire

at Steel Express between Jhargram and Sardiha;
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(b) if so, whether formal FIR was lodged soon after the firing; and
(c) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) On 22.05.2010, there was an incident of firing at Banstala Halt, in

Kharagpur-Tatanagar Section of South Eastern Railway.

(b) and (c) FIR was lodged by Sub-Inspector of Police/ Jhargram. A
case vide crime no. 4/10 dated 23.05.2010 under section 353, 326, 307,
120(b), 121 and 121(A) Indian Penal Code and 25/27 Arms Act has been
registered against unknown persons at Government Railway Police Station /

Jhargram.
Recruitment of persons from muslim community

2986. SHRI AHMAD SAEED MALIHABADI: Will the Minister of RAILWAYS

be pleased to state:

(a) whether there is any plan to recruit a substantial number of
persons from the Muslim community in Railway Protection Force (RPF) and

Government Railway Police (GRP);
(b) if so, the details thereof; and

(c) the details of total number cf Muslims recruited in Railways

from 2004 to 2010, year-wise and service-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(@) and (b) Ministry of Railways generally follow the guidelines of
Department of Personnel and Training (DoP&T) for recruitment in Railway
Protection Force (RPF). Measures taken to encourage recruitment of
minority candidates by this Ministry, keeping in view the directions of
the nodal ministry are followed. As regards Government Railway Police
(GRP), it functions directly under the administrative control of
respective State Governments. Ministry of Railways have no say in the

recruitment of GRP.

(c) The information is being collected and will be laid on the Table

of the Sabha.

Increase in criminal activities in running trains
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2987. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government 1is aware that criminal activities are

increasing in running trains/railway premises;
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(b) if so, the number of theft, dacoity and other criminal
activities noticed in running trains and railway premises during the last
three years in the Mathura-Kasganj-Kanpur Section and the steps being

taken by Railway to curb such criminal activities;

(c) whether there is a close coordination between Government Railway
Police (GRP) and Railway Protection Force (RPF) in tackling such criminal

activities; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) There is no significant increase in the cases of passenger
offences in running trains and Railway premises over Indian Railways
during the year 2009 as compared to the year 2008. There is no increase

in criminal activities iIn Mathura- Kasganj - Kanpur section.

The number of cases of theft, dacoity and other crimes reported in
trains and Railway premises in the Mathura - Kasganj - Kanpur section

during the last three years 2007, 2008 and 2009 are as under:

Year Theft Dacoity Other crimes
Train Premises Train Premises Train Premises
2007 8 - - - a 3
2008 - - - - _ 3
2009 - - - - - -

"Policing on Railways®" is a State subject and prevention of crime,
registration of cases and their investigation and maintenance of law and
order in Railway premises as well as on running trains are the statutory
responsibility of the State Governments concerned which they discharge
through their Government Railway Police (GRP) and Civil Police. Railways
bear 50% cost of expenditure on the Government Railway Police. As such

Railway has to depend largely on the State Governments.
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However, following steps are being taken by Railways to prevent such

criminal activities:

1. All important trains are being escorted by Railway Protection Force /

Government Railway Police.

2. Train Attendance Duty has been introduced for checking of the trains
particularly the general and ladies compartments at all RPF manned

stations en-route.
3. Close coordination is maintained with Government Railway Police.

(c) and (d) Close coordination is being maintained with GRP and Civil
Police by Railways for tackling such criminal activities. Regular
coordination meetings are being conducted with GRP and Civil Police by
Railways at Zonal level by General Managers and at Divisional level by

Divisional Railway Managers to review the crime position in Railways.

Railway Board also keep close coordination with Ministry of Home

Affairs and the State Governments.
Construction of overbridges in Chhattisgarh

1t2988. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether construction work of more than ten overbridges in

Chhattisgarh has been discontinued;

(b) whether main reason behind discontinuing the construction work

of these over-bridges is non-payment of appropriate amount by railways;

(c) whether State Government of Chhattisgarh has provided his share

of amount for these overbridges; and

(d) the names of the districts where these overbridges are being

constructed in Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) No, Sir. There are 15 nos. of Rail Over Bridges (ROBs) in
Chhattisgarh State and their construction works are in progress. No ROB

construction work is discontinued.
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toriginal notice of the question was received in Hindi.
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(c) if Yes, Sir. The State Government 1is providing due share

regularly.

(d) Over bridges are being constructed in Raigarh, Janjgir-Champa,

Bilaspur and Durg districts of Chhattisgarh.
Reduction in railway earning

2989. SHRI MOINUL HASSAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that earning of Railways is reducing due to

maoist interference;
(b) if so, the details thereof for last two years; and
(c) if so, the measures taken by Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The total earnings of Indian Railway has registered an
increase of Rs.8192.41 crore (11.43%) during 2008-09, Rs.7267.59 crore
(9.10%) during 2009-10 over respective previous years and an increase of
Rs. 1701.19 crore (8.46%) during first quarter of current financial year
over corresponding period of last year. However, there was a loss of
Rs.97.31 crore, Rs.834.65 crore and Rs.244.72 crore respectively, during

the above period due to bandh/ left wing extremists activities.

(c) “Policing on Railways®™ is a State subject and prevention of
crime, registration of cases, its investigation and maintenance of law
and order in Railway premises including tracks, bridges, tunnels and
running trains is the statutory responsibility of the State Governments
concerned which they discharge through their Government Railway Police
(GRP) and Civil Police. Railways bear 50% cost of expenditure on the

Government Railway Police.

However, following measures are being taken by the Railways for the

security of passengers and Railway property:-

(i) Nominated trains are escorted by Government Railway Police (GRP)

and Railway Protection Force (RPF) on the vulnerable sections/ areas.

(i1) Coordination meetings are held by the General Managers and Chief
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Security Commissioners / RPF at Zonal Ilevel and Divisional Railway
Managers and Sr. Divisional Security Commissioners / RPF at Divisional

level with the State Governments and District Administration

respectively.
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(iin) Railway Board is also keeping close coordination with

Ministry of Home Affairs.

(iv) An Integrated Security System costing Rs. 353 crores has been
approved to strengthen surveillance mechanism over vulnerable Railway
stations. In the first phase, it is being implemented at 202 vulnerable

Railway stations.

Railways have also taken other remedial measures such as non-
operation of trains during night hours in vulnerable areas and track

patrolling.
Facilities for physically challenged passengers

2990. PROF. ANIL KUMR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the total number of railway stations and platforms in the
country together with the details of facilities available thereon for

physically challenged passengers for their comfortable journey;

(b) whether there is any proposal to provide electric elevators at
railway stations located at religious, historical and tourist places like

Bodh Gaya, Jammu, Mysore, Bangalore, etc; and

(c) whether there is any proposal to provide English type commode in

trains/platforms for physically handicap passengers/ senior citizens?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) There are more than 8000 railway stations on Indian Railways with
approximately 14,700 platforms. Based on the passenger earnings, these
stations are categorized as “A-1", FA", *B", *C" "D*, "E" and “F-
category. Facilities for physically handicapped passengers at stations
are provided in terms of short term and long term facilities. Short term
facilities are available at most of the "A-1°", "A" and "B" category
stations which deal with approximately 75% of passenger traffic. Iltems

under short term facilities are as under:
(i) Provision of standard ramp with railing for barrier free entry;

(ii) Earmarking at least one parking lot for two vehicles used by

physically challenged persons;
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(i) Provision of a non-slippery walkway from parking Jlot to

building;
(iv) Provision of signages of appropriate visibility;

(v) Provision of at least one drinking water tap suitable for use by a

disabled person;
(vi) Provision of at least one toilet on the ground floor; and
(vii) “May 1 help You®" Booth

Long Term Facilities comprise arrangements for inter-platform
transfer and engraving on edges of platform. Arrangements for inter-
platform transfer is available at most of the “"A-1°", "A" and "B" category
stations. These facilities are planned to be provided progressively at

remaining stations after provision of short term facilities.

(b) Yes Sir. It is planned to provide 100 escalators at 50 important
railway stations including Bangalore and other places of religious,

historical and tourists importance.

(c) Indian Railways are manufacturing passenger coaches with special
designed compartment and European toilet pans adapted to the need of
physically challenged passengers/senior citizens. Public conveniences in
the form of toilets for physically challenged passengers/senior citizens

is available at most of the "A-1", "A" and "B" category stations.
Train accidents

2991. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of train accidents that took place during the last

two years and how many passengers killed therein;

(b) whether Government has identified the reasons of these

accidents;
(c) if so, the details thereof;
(d) the safety measures taken by railways to prevent accidents; and

(e) the reasons for not introducing the Anti-Collision Device (ACD)
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by Southern, South Central and South Western Railways?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) The number of consequential train accidents, 1i.e. collisions,
derailments, manned level crossing accidents, fire in trains and other
miscellaneous accidents during 2008-09 and 2009-10 and the number of

passengers died in these accidents is given below:

2008-09 2009-10

Type of accident Number Number of Number of Number of

of Accidents* passengers Accidents* passengers

died died
Collision 13 1 09 36
Derailment 85 10 80 11
Manned Level Crossing 07 - 05 -
Fire in trains 03 31 02 -
Miscel laneous o7 10 04 -
TOTAL 115 52 100 47

* The above figures exclude cases of trespassing by road users at unmanned level

crossings caused due to the negligence of road users.

(b) and (c) Cause-wise details of consequential train accidents
during 2008-09 and 2009-10, excluding cases of trespassing by road users

at unmanned level crossings are as under:

Cause 2008-09 2009-10
Failure of Railway Staff 76 68
Failure of persons other than Railway staff 13 14
Failure of equipment - 1
Sabotage 13 11
Combination of factors 04 01
Incidental 05 03
Could not be established conclusively 04 02
TOTAL 115 100
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(d) Safety is accorded the highest priority by Indian Railways and
all possible steps are undertaken on a continuing basis by the Railways
to enhance safety. These include timely replacement of over-aged assets,
adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signaling and interlocking systems, safety drives,
greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observance of safe practices.
Safety devices introduced to prevent accidents include provision of Track
Circuiting at stations, Block Proving Axle Counters (BPAC), Auxiliary
Warning System (AWS), Light Emitting Diode (LED) Signals, Vigilance
Control Device (VCD) and pilot projects on Anti-collision Device (ACD)

and Train Protection and Warning System (TPWS),etc.

(e) The Anti-Collision Device (ACD), developed by Konkan Railway
Corporation Limited (KRCL) has been in service trials as pilot project on
1736 Route Kilometers of Northeast Frontier Railway (NFR). Based on
experience on NFR, specifications for ACD have had to be revised to
improve efficacy, reliability and availability of ACD. The improved
version of the ACD to revised specification is now to be developed by
KRCL for service trials on three zones, viz., Southern, South Central and
South Western Railways, covering 1600 Route Kilometers that include

multiple line, electrified and automatic signalling sections.
Catering service in trains

2992. SHRI T. K. RANGARAJAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether complaints have been received by Government about the
poor quality of food served by the private catering service providers in

railways;
(b) if so, whether steps have been taken to rectify the same;
(c) if so, the details thereof;

(d) whether Government considers replacing of private service

providers in this sector; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir. During the current year from January to July, 2010, about

687 complaints have been received regarding poor quality of food.

(b) and (c) To ensure the quality of food, monitoring of catering
services 1is carried out intensively and appropriate action including
termination of contract is taken against errant licensees. To effect
significant improvement in Railway catering, a new Catering Policy 2010

has been issued which seeks to address improving the quality of meals.

(d) and (e) As per the new Catering Policy 2010, Railways has sought
to improve the quality of food served on trains / at the railway
stations, through transfer of management and supervision of catering

services from IRCTC to Zonal Railways.
Kolkata metro station named after Dr. Shyama Prasad Mukherjee

2993. SHRI TARUN VIJAY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether any metro station iIn Kolkata named after Dr. Shyama

Prasad Mukherjee; and
(b) whether there is any proposal to do so in near future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) At present, no such proposal has been received by this Ministry.
Model railway stations

2994 . DR. RAM PRAKASH: Will the Minister of RAILWAYS be pleased

to state:

(a) the number of proposed model railway stations where work has

been started;

(b) by when the work would be started on rest of proposed railway

stations like Kurukshetra etc.;

(c) the expected time to make these stations a model one; and
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(d) the estimated expenditure to be incurred on these projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) 594 stations were identified for development as Model stations
out of which 450 stations have been developed so far. Works have been
taken up at Kurukshetra for its upgradation as model station. Works at
other remaining stations have also been taken up. All these works are

planned to be completed by March-2011.

Works of development of stations are undertaken under plan head
"Passenger Amenities®™ and an allocation of Rs. 1302 crore has been made

under this plan head for 2010-11.
Construction of double track railway in Assam

2995. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has received representations from various
organizations regarding construction of double track railway in Assam and
conversion on NBQ (New Bongaigaon) Workshop to a full-fledged "Coach Cum

Wagon Factory'';
(b) if so, the details thereof; and

(c) the details of action taken by Government and the time by when

the work of double track is likely to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) Some representations have been received regarding doubling of
railway track in Assam and also regarding conversion of New Bongaigaon
Workshop to a Coach cum Wagon Factory. Double line already exists between
Samuktala Road (near New Alipurduar) to New Bongaigaon. Beyond New
Bongaigaon to Guwahati, there are two separate lines, one via Jogighopa
and other via Rangia. A survey for doubling of Guwahati-Dibrugarh has
been taken up. Meanwhile, patch doubling of New Guwahati-Digaru (30 km)

has been taken up which is targeted for completion during 2010-11.

The existing and planned facilities for Coach and Wagon manufacture,
which also includes a new wagon factory planned at Guwahati, are adequate

to meet the Railways requirement. Hence,
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there is, presently, no proposal to convert New Bongaigaon Workshop to a

Coach cum Wagon manufacture factory.
Implementation of Corporate Safety Plan

2996. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased

to state:
(a) the quantum of money spent under Corporate Safety Plan (CSP);

(b) whether it is a fact that more than 50 per cent of the

allocation has not been spent;
(c) if so, the reasons therefor; and

(d) whether Government has conducted any proper review regarding

implementation of the proposals in CSP?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) The total allocation of Rs. 31,835 crores under the Corporate Safety
Plan is to be spent during the period 2003-2013. Rs. 29376.06 crores has
been spent uptill 31.03.2010.

(b) and (c) No, Sir. Upto 31.3.2010 nearly 92.27% of allocation made

under the Corporate Safety Plan has been utilized.

(d) Mid-term Review was done in 2008. Review of the progress of
Corporate Safety Plan works is undertaken at regular intervals at Railway

Board level.
Frequency/Condition of Kerala Bound Trains

2997. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has any plan to convert the Trivandrum-Delhi

Rajdhani Express and Sampark-Kranti Express into daily trains;
(b) if not, the reasons therefor; and

(c) whether it is a fact that coaches in these trains and other

trains to Kerala are old?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) Due to operational and resource constraints and traffic demand.

(c) Coaches attached to all trains on Indian Railways including
those to Trivandrum-Delhi Rajdhani Express and Sampark Kranti Express and

other trains to Kerala are in fit running condition.
New catering policy

2998. SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that the Government has issued a new

Catering Policy 2010;
(b) if so, the salient features of the policy;

(c) whether it is also a fact that the new policy had not uttered a
single word for those small vendors who were evicted following the faulty

Catering Policy2005;

(d) if so, whether Government is considering to take up steps for

restoration of those small vendors and contractors; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
() to () A new Catering Policy 2010 has been introduced w.e.f.

21.07.2010. The salient features are as under:

- The new policy seeks to bring improvements in catering by shifting
the task of monitoring quality of service from IRCTC to the Zonal
Railways and attempts to leverage Zonal Railways®" vast and elaborate
all-India network in order to effect a thorough supervision and

control over catering activities.

- Emphasis has been placed to ensure the availability of quality food
for the not-so-affluent classes of passengers by providing Janata
food and Jan Ahaar (economy combo-meals) by means of Refreshment

Rooms, Stand alone outlets and the vending stalls.
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- Supervision and monitoring has been strengthened through an
institutional mechanism to be put in place by the zonal railways by
deploying railway personnel, to check quality and hygiene and take
corrective action in a time-bound manner. Revised Standard Bid
Document with weightage to quality parameters would bring improvement

in the service.

- Zonal Railways will conduct passenger satisfaction surveys by means

of third party audits.

- IRCTC would continue to be a service provider to the Indian Railways
and shall be responsible for managing the premium and high end
outlets like Food Plazas, Food Courts and Fast Food Units; and

institutional catering outside railways.

- Given the vast variety of cuisines and culinary preferences all over
the country, regional cuisine has been encouraged and the zonal
railways have been given the authority to design the menu, recipes
and fix tariff of the a-la carte items within their jurisdiction as

per the local tastes and purchasing power.

- The methodology of fixation of the License fee has been revised by

adopting rational parameters.

- The issue of monopolization of contracts has been addressed by having

stringent ceiling limits on holdings for each category of units.

- Given the social responsibility of the Railways and its obligations
towards the under-privileged and the needy sections of the society,

reservation policy as envisaged earlier is being continued.

The new Catering Policy, 2010, addresses the concern of all stake
holders including small vendors. The issue of renewal / allotment of
small units will now be governed as per the provision of new Catering

Policy 2010.
Reservation policy for ex-cadre posts in Railways

2999. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the policy followed by Railways regarding reservation in ex-
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cadre posts;

(b) the details regarding ex-cadre posts in Railways; and
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(c) the details regarding ex-cadre posts filled in/appointment made

during 1st January, 2005 to 1st January, 20107

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Reservation policy does not apply to vacancies filled in ex-cadre
posts on tenure basis. However, when the ex-cadre posts are filled up

involving promotions, reservation rules are applicable.

(b) and (c) The information is being collected and will be laid on

the Table of Sabha.
Backlog vacancies in Railways

3000. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of backlog vacancies as on 1st January, 2010 in

group A, B, C and D service post of Railways, Division-wise; and

(b) whether there is delay in filling up the backlog vacancies

inspite of clear direction from the Prime Minister?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) The details of backlog vacancies of reserved posts of SC/ST/0BC as on
31st March, 2010 in Group A, B, C and D service posts on Indian Railways

are indicated in the given Statement (See below).

(b) As per the instructions issued by Departmental of Personnel and
Training (DOP&T), Special Recruitment Drive and Special Promotion Drive

are already underway for clearing the backlog reserved vacancies.
Statement

Backlog vacancies in Railways.

Rai lway Backlog Vacancies of SCs/STs/0OBCs as on 31.03.2010
Group "A" Group "B~ Group "C" Group "D*
1 2 3 4 5
Central 0 0 526 1000
Eastern 0 0 1399 1015
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1 4 5
Northern 898 641
North Eastern 1762 1264
Northeast Frontier 140 129
Southern 581 451
South Central 2102 1115
South Eastern 39 43
Western 765 765
East Central 1932 2221
East Coast 1008 964
North Central 32 288
North Western 668 422
South Western 885 1112
West Central 749 116
South East Central 48 36
Chittaranjan Locomotive 0 0
Works

Diesel Locomotive Works 232 144
Diesel Loco 7 0
Modernisation Works

Integral Coach Factory 135 116
Rail Coach Factory 33 121
Rail Wheel Factory 14 44
Metro 0 0
RDSO/Lucknow 20 1
TOTAL : 13975 12008
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Automatic signalling system

3001. SHRI K.N. BALAGOPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Automatic Signalling System will

augment the travelling frequency in railway lines;

(b) if so, whether Government will take steps to install it in

Thiruvanantapuram Thrissur sector in Kerala; and

(c) whether any cost evaluation study has been done by Railways for

installing Automatic Signalling System and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) The present traffic on Thiruvananthapuram - Thrisur section does
not justify Automatic Block Signalling. The works of patch doubling on
Ernakulam-Kottayam- Kayankulam section and of |Intermediate Block
Signalling on Ernakulam-Thrisur and Kayankulam- Thiruvananthapuram in 8
block sections that are in progress, will be sufficient for the required

capacity.
(c) No, Sir.
More trains for passengers commuting between NCR and Delhi

1t3002. SHRIMATI KUSUM RAI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government proposes to introduce new local
trains/increasing their frequency and providing stops of Express/Mail
trains at smaller stations for the passengers commuting from and to
National Capital Region Delhi, if so, by when and if not, the reasons

therefor; and

(b) the steps being taken by Government to introduce local trains
and to provide stops of Mail/Express trains particularly at Anand Vihar,
Sahibabad, Ghaziabad, Gurgaon, Faridabad, Palwal etc. given the long
frequency gap of local trains on these routes, if so, by when and if not,

the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Delhi-Panipat Matribhoomi EMU Speciar (Six days a week) has

been announced in the Railway

toriginal notice of the question was received in Hindi.
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budget 2010-11. Introduction of additional local trains is not feasible

at present due to operational and resource constraints. The following

trains have been announced in the Railway Budget 2010-11 with stoppages

in NCR area:-

)

an

Introductions
Delhi-Panipat Matribhoomi EMU Special with stoppage at all station.

960179602 Kishanganj-Ajmer Express with stoppages at Delhi, Delhi

Cantt., Gurgaon & Rewari.
960379604 Sultanpur-Ajmer Express with stoppages at Delhi & Rewari.

2911/2912 Valsad-Haridwar with stoppages at Nizamuddin, Ghaziabad, &

Meerut.

2171/2172 Lokmanya Tilak (T)-Haridwar AC Express with stoppages at

Meerut City, Nizamuddin & Agra Cantt.

2549/2550 Durg-Jammu Tawi Express with stoppages at Delhi Safdarjung
& Agra Cantt.

401174012 Anand Vihar-Kathgodam Express with stoppage at Ghaziabad.

2457/2458 Delhi Sarai Rohilla-Bikaner Express with stoppages at Delhi

Cantt., Gurgaon & Rewari.
Increase in frequency

2215/2216 Bandra Terminus -Delhi Sarai Rohilla Express from 3 days to

4 days with stoppages at Delhi, Delhi Centt., Gurgaon & Rewari.

2807/2808 Visakhapatnam-Nizamuddin Samta Express from 3 days to 5
days with stoppages at Agra Cantt., Raja-Ki-Mandi, Mathura Jn. &
Faridabad.

4705/4706 Delhi Sarai Rohilla-Sadulpur Express from 3 days to 6 days

with stoppages at Delhi Cantt., Gurgaon, Pataudi Road & Rewari.

2981/2982 Udaipur City- Delhi Sarai Rohilla Express from 3 days to 4

days with stoppages at Delhi Cantt., Gurgaon & Rewari.

2447/2448 Manikpur- Nizamuddin Uttar Pradesh Sampark Kranti Express

from 3 days to Daily with stoppages at Agra Cantt., & Mathura.
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Introduction of new trains

3003. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of new trains introduced during last three years,

year-wise;

(b) the number of trains which got their frequency increased during

last three years, year-wise;

(c) whether (a) and (b) above have not put pressure on Railways

running stock; and

(d) if so, the steps taken to address the issue of adequate manpower

and maintenance facilities?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The number of new trains introduced in the last three years

i.e. from 2007-08 to 2009-10, year-wise are as under:

(Trains in single)

Year New Trains Increase in
Frequency

Suburban Non Suburban (Non Suburban)
2007-08 162 192 56
2008-09 235 279 86
2009-10 132 213 34

(c) and (d) New trains are introduced and increase in frequency of
existing trains done on the basis of, inter alia, availability of
resources, including rolling stock. Investments to provide adequate
manpower and maintenance facilities is an ongoing process over the Indian

railways.
Vacant posts in Railways

3004. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of posts of different categories of railway employees
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lying vacant as on 30th June, 2010;
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(b) since when these posts are lying vacant;
(c) the reasons for not filling up of these posts;

(d) whether existing railways operation staff is under pressure

because of shortage of staff; and

(e) if so, the steps taken to accelerate recruitment in the Railway

especially for operational posts?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) As per the available data the number of vacant posts of different
categories of railway employees, on the Zonal Railways, as on 01.04.2009

is as under:
(i) Safety Categories 89024
(ii) Other than Safety Categories 79085

(b) to (e) Arising of vacancies is a continuous process due to normal
retirements, voluntary retirements, deaths, promotions or creations of
posts etc. The Railways are committed to filling up vacant posts,
promptly as per the laid down procedure. Vacancies not withstanding, the
efficiency parameters including employee productivity have been showing
an increasing trend over the years due to adoption of new technology and
rationalize maintenance practices. Steps taken to accelerate the
recruitment process includes streamlining of the working of Railway
Recruitment Boards, undertaking technical audit of the examination system
and also holding of examinations for a particular post on the same date

simultaneously by all the Railway Recruitment Boards.
Free travel by cancer patients

t3005. SHRI Y.P. TRIVEDI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government has decided to allow cancer patients to

travel 100 per cent free by train;

(b) if so, the date from which this decision has been implemented

and whether public have been made aware about this; and

(c) if so, the papers that the cancer patients have to deposit with
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Railways at the time of getting reservation and the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir. 100% concession in Sleeper and 3-AC classes has been

granted to cancer patients.

(b) The above concession is admissible with effect from 20.4.2010.
This information has been disseminated through the media and also

uploaded on the Railways website.

(c) Concessional tickets are issued directly at the stations on
production of the prescribed certificate from the concerned hospital.
Concession in rail travel is admissible to Cancer patients when they are
going alone or with escort to a recognized hospital on being called for

treatment/check up and return thereafter.
Construction of New Paadchari Bridge at Virar

t3006. SHRI Y_.P. TRIVEDI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Paadchari bridge at Virar in Mumbai 1is in state of

collapsing as it has become very old and it may cause a big accident; and

(b) if so, whether Government is going to construct a new Paadchari

bridge after closing this old bridge?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No Sir.

(b) Does not arise.
Vacancies in Railways

3007. PROF. P.J. KURIEN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government is aware that there is a large number of
vacancies in Railways, including more than 26,000 of drivers and 20,000

related to railway safety, if so, details thereof;

(b) whether Railways has enhanced infrastructure, including running
staff and safety personnel, proportionate to increased number of trains
and services in last few years, if so, details thereof, if not, reasons

therefor; and
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toriginal notice of the question was received in Hindi.
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(c) whether any steps are being taken or contemplated to provide
minimum infrastructure, including adequate technical staff, commensurate
with number of trains and services maintained by Railways, if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) The details of vacancies as on 01.04.2009 is as under:
(i) Loco Pilots 7190
(ii1) Other safety categories 81834

(b) and (c¢) Up-gradation of infrastructure and addition to facilities
is a continuous process. Works are sanctioned every year keeping in view
increase/up-gradation of operation and maintenance facilities including
additional holding of locos. While periodic crew review is undertaken
based on additional traffic requirement, other essential and safety

category posts are created depending on the need.
Survey of new railway lines in North-eastern region

3008. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of proposed survey of new railway lines in North-

Eastern States in details; and
(b) the present status of survey, along with progress?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Details of ongoing surveys for new rail lines in the North

Eastern Region along with status is as under:

SI_.No. Name of the Project Kms Progress
1 2 3 4
1. Barpeta Road-Tihu 58 50%
2. Chaparmukh-Dibrugarh 350 10%
3. Dangri-Dhola 6 5%
4. Jogighopa to Guwahati via Barpeta-Sarthebari 120 10%
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5. Lalabazar-Vairengte 20 5%
6. Lekhapani - Khar sang 31 5%
7. Naginimora-Amguri 30 5%
8. North Lakhimpur along Silapathar 210 15%
9. Rupai-Parshuramkund via Mahadevpur, 98 5%

Namsai, Chingkham
10. Sarthabari to Changasari 60 5%

11. Tuli-Tuli Town 9.15 85%

Militant attacks on Railways in Assam

3009. SHRI MOHAN SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways 1is on the target of various militants
organization active in Assam region and if so, the number of militants”
attacks made upon trains passing through Assam region during the past one

year;

(b) the number of people killed in these attacks and loss of

property and overall loss of Railways therein; and

(c) the details of measures taken to protect Railways from active

militants®™ groups in Assam and whether these measures are sufficient?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Railways is sometime targeted by various militant organizations in
Assam region. A total of 10 incidents of militant attacks on trains

passing through Assam region were reported during the year 2009.

(b) In these incidents, 08 people were killed, 41 people injured and

Railway property worth Rs. 2,57,500/- was damaged during the year 2009.

(c) -“Policing on Railways®™ is a State subject and prevention of
crime, registration of cases and their investigation in Railway are the

statutory responsibility of the State Governments concerned
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which they discharge through their Government Railway Police (GRP) and
Civil Police. Railways bear 50% cost of expenditure on the Government
Railway Police. As such Railway has to depend largely on the State

Governments.

Important and major Railway bridges are guarded round the clock by

state police personnel in Assam region.

In addition to the above, following security measures have been

adopted jointly by Railways, Civil Police and Government Railway Police:

i) All important mail / express / passenger trains are being escorted by

Railway Protection Force and Government Railway Police.

ii) Vulnerable sections of Railway track are covered by security
patrolling by motor trolley as well as on foot by Civil Police,
Railway Gang men etc.

iii) Anti-sabotage checking with the help of sniffer dogs is intensified

in important trains at Railway stations, passenger areas etc. by GRP

and RPF.

iv) Access control system has been strengthened at important Railway

stations.

v) Piloting of important passenger trains is done during emergency /

crisis etc.

vi) Joint Control Rooms are activated at Lumding, Guwahati, Rangiya and
New Bongaigaon during emergency situation to monitor timely
dissemination of information for the safety and security of the

Railway tracks and trains etc.

vii) Integrated Security System at 16 important Railway stations are being

implemented.
Temporary filling up of vacant posts

3010. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) the total vacancies in Railways, zone-wise and whether these

posts are actually vacant or the G.M. of these zones under the power
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delegated to them have already engaged temporary workers to manage the

work;
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(b) if so,

many workers in Railways have been engaged

temporarily by railway GMs, zone-wise and post-wise; and

(c) whether

in future these temporary workers would be regularized

or posts would be filled up by regular recruitment process?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) to (c¢) The actual vacancies on the zonal railways as on 01.04.2009

are given below:

Zones Vacancies as on 01.04.09
Central 11202
Eastern 12733
East Central 17042
East Coast 9707
Northern 19013
North Central 9045
North Eastern 5693
Northeast Frontier 8875
North Western 7275
Southern 7858
South Central 10469
South Eastern 11561
South East Central 9866
South Western 8549
Western 10831
West Central 8390
TOTAL 168109
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General Managers on the Railways have been delegated the power by the
Ministry of Railways to engage substitutes in small numbers in exigencies
of service when the post cannot be kept vacant and to avoid the railway
services getting adversely affected. The substitutes, so engaged, are

subsequently regularized against the regular posts.

Vacancies in regular posts are filled up through open market
recruitment as per extant instructions by Railway Recruitment Board®"s
(RRBs) for Group "C" category and by Railway Recruitment Cells (RRCs) of

Zonal Railways for erstwhile Group "D-".
Selection of physically handicapped persons

3011. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that physically handicapped persons who
appeared for the railway interview in East Coast Railway Zone, got
selected and called for scrutiny and Medical Board have not given the

appointment order till date;
(b) if so, the details thereof and the reasons therefor; and
(c) by when they will get the appointment order?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c¢) The process of recruitment on Physically handicapped quota
against Employment Notice No.PH/03&04/2005 dated 13.04.2005 of East Coast

Railway is now under Vigilance investigation.
World class station at Bhubaneswar

3012. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) the present progress of implementation of the proposed World

Class Station at Bhubaneswar; and
(b) the reasons for lack of progress?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Bhubaneswar Railway Station has been identified for

development into world class station
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through PPP (Public Private Partnership) mode, by leveraging the land
around and the air space above the station. Preliminary activities have

been undertaken and no timelines have been decided as yet.
Electrification of railway lines in Tamil Nadu

3013. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether any project for electrification of railway lines is

pending in Tamil Nadu;
(b) if so, the details thereof; and

(c) the total number of kilometers (lines) in which electrification

has been done for the last three years in the State of Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Following Railway Electrification projects are in progress in

the State of Tamil Nadu:

Name of the Project Year of inclusion Route Cost
in Budget Kilometres in (Rs. crores)

Tamil Nadu

(RKM)
Tiruchchirappalli-Madurai 2007-08 154 125.85
(154 RKM)
Ernakulam-Trivendrum incl. 1999-2000/ 57 266.54
Trivendrum-Kanyakumari 2007-08
& Trichur-Guruvayur
(429 RKM)
Madurai-Tuticorin-Nagercoil 2008-09 262 175.46
(262 RKM)
Vellore Cantonment - December 2008 141 97.26

Villupuram (141 RKM)

(c) 336 Route Kilometres of rail lines have been electrified during
the last three years i.e. from 2007-08 to 2009-10 in the State of Tamil
Nadu.
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Catering service in trains

3014. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railway Board has decided to take over management of all
mobile catering services including kitchens due to rising complaints

about poor food quality provided in railway stations and in trains;

(b) if so, whether Railway Board would set up mechanism to supervise

all mobile catering services in stations and trains; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) Yes, Sir. As per the new Catering Policy 2010 introduced
w.e.f. 21.07.2010, Railways has sought to improve the quality of food
served on trains / at the railway stations, through transfer of
management of catering services from IRCTC to Zonal Railways. The
Catering Policy 2010 has also emphasized supervision and monitoring
through an institutional mechanism put in place by the Zonal Railways by
deploying railway personnel, who would check quality and hygiene and take
corrective action in a time-bound manner. Standard Bid Document would be

redesigned to provide with adequate weightages for quality parameters.
Setting up of air-conditioned container factory

t3015. SHRI BRIJLAL KHABRI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Government is going to set up an air-

conditioned container factory in the country;
(b) if so, the details thereof;

(c) the quantum of amount likely to be spent by Government to set up

this factory; and
(d) the time by when this factory would be operational?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) It is proposed to set up a refrigerated container factory on a

Public Private Partnership mode at
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Budge Budge. Various options are presently being explored and the Public

Private Partnership model is yet to be finalised.
Rail link from Hoshiarpur to Pathankot

3016. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there exists a rail link from Hoshiarpur to Pathankot

via Jalandhar;

(b) whether there is a demand from the public at large to start DMU

service from Hoshiarpur to Pathankot;
(c) if so, by when it would get started; and

(d) whether it is fact that no additional economic burden would be

born, if this train is started?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(@) to (¢) Yes, Sir. There exists a rail link from Hoshiarpur to
Pathankot via Jalandhar and requests to start train services have been
received. However, presently there 1is no proposal to introduce DMU

service from Hoshiarpur to Pathankot.

(d) Running of any additional train depends upon availability of
resources, manpower , operational feasibility and commercial

jJustification.
Beautification of Ghaziabad railway station

3017. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has any plan for beautification and
upgradation of Ghaziabad/New Ghaziabad railway stations in the wake of

Commonwealth Games, 2010;
(b) if so, the details thereof;

(c) whether Government is also aware that there is no sitting space

for VIPs at the station;
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(d) if so, the details and reasons therefor; and
(e) the action proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) Ghaziabad and New Ghaziabad are "A®" and "D" category stations
respectively wherein all essential amenities as per norms have been
provided. Upgradation and beautification of a station is a continuous
exercise and works iIn this regard are undertaken based on increase in
passenger traffic and relative priorities. The work of
upgradation/beautification of Ghaziabad station has already been
completed. Keeping in view upcoming Commonwealth Games, works for
provision of LED based information system for seat availability, fare
display, time table display and coach guidance have also been taken up at

Ghaziabad station.

For sitting of VVIPs, arrangements exist in the office of Area
officer/Ghaziabad. In addition, ladies & gents upper class waiting rooms

are available at Ghaziabad railway station.
Mumbai urban transport project Phase-I

3018. SHRI PRAKASH JAVADEKAR: Will the Minister for RAILWAYS be

pleased to state:

(a) whether Mumbai Urban Transport Project, Phase-1 (MUTP) has not

been completed so far;

(b) the date of sanctioning the project, original cost and original

schedule for completion;

(c) the reasons for not completing the project as per schedule and

steps taken to complete it; and

(d) the revised cost of the project and also the revised schedule

for completion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) and (c¢) The Mumbai Urban Transport Project (MUTP) Phase-lI was

sanctioned in the Railway Budget of 2003-04 with an original cost of Rs.
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3125 crore. It was scheduled to be completed by June, 2008. Project was

delayed due to following two major reasons:
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i) Resettlement & Rehabilitation (R&R) of project affected persons
and evacuation of unauthorized encroachments on railway land which was

got cleared in the year 2009.

ii) To avoid overrun of cost it was decided to manufacture EMU cars
in Integral Coach Factory (ICF), Chennai instead of import. The first EMU

rake was received in November, 2007.

Now Resettlement & Rehabilitation (R&R) work has been completed and

the production at Integral Coach Factory (ICF), has also picked up.

(d) The cost of the project has been restructured at Rs.4174 crore.

The project is now expected to be completed by June, 2011.
Change of platform at the eleventh hour
t3019. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of RAILWAYS be pleased to state:

(a) the number of incidents of changing platforms of trains at

railway stations in Delhi at the last moment, till date since May, 2010;

(b) the reasons for each such incident and the number of persons

died and injured in such incidents;

(c) the names of such officers who were found guilty in each such

incident and the action taken against them; and

(d) the arrangements made to prevent recurrence of such incidents in

future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) There has been no incident of changing platform of trains at
Railway Station in Delhi at the last moment since May 2010. However,
there was a melee at New Delhi Railway station recently on 16.05.2010
arising out of an incident of stumbling of a lady passenger due to
falling of luggage, in , which 03 persons died and 08 persons sustained
minor injuries. The incident was enquired into by a High Level Committee.
The inquiry committee in its interim report has observed that it was an

incident of stumbling of a lady passenger due to falling of luggage.
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(d) The following steps are being taken to prevent recurrence of

such incidents:

1. Running of special trains from different stations especially in
Metropolitan cities like Delhi, Mumbai, Kolkata, Chennai etc. to
clear extra rush during holidays and festive seasons to decongest

major stations.

2. Better crowd management through effective use of Public Address
System and Electronic Surveillance System at important Railway

stations.

3. Restriction of issuing platform tickets in specific periods

especially during summer rush/festive seasons.
4. Deployment of additional staff during peak rush periods.
Security at sensitive railway stations

3020. SHRIMATI MOHSINA KIDWALI:
SHR1 MAHENDRA MOHAN:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways has identified a number of railway stations in

the country as sensitive;
(b) if so, the details thereof;

(c) whether Government has constituted any Committee to study and to
upgrade the security system in the sensitive railway stations across the

country; and

(d) if so, the details thereof and the time-frame fixed for

implementing the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) Yes, Sir. A 7 member Committee was nominated by the Ministry
of Railways. Based on recommendations of this Committee and further
deliberations, an Integrated Security System has been approved for
installation at 202 vulnerable stations of the Country. The Integrated

Security System comprises of following broad areas:

(i) Internet protocol based CCTV surveillance system.
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(i1) Access control
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(iin) Personal and baggage screening system
(iv) Bomb Detection and Disposal System

The total cost is estimated as Rs. 353 crores for which budgetary
allocation has been provided in works programme. Given that these systems
will be installed on the Railways for the first time, a firm
implementation schedule will be drawn up only after few contracts are

finalized, However tenders have been called for most of the locations.

Earmarking of stations for allotment of Curio/Miscellaneous articles

contract

3021. SHRI M.P. ACHUTHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of stations on Northern Railway, with names,
earmarked for Reserve Category and General Category for allotment of

curio/miscellaneous articles contract;

(b) the details of contractors, with name of stations, who are
holding curio/miscellaneous articles contract at Northern Railway at

present; and

(c) the details of items permitted for sale to the

curio/miscellaneous articles contractor at the station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) The information is being collected and will be laid on the

Table of the Sabha.
New railway line between Aligarh and Kasganj

3022. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) whether a project of laying new railway line between Aligarh and

Kasganj was announced; and

(b) if so, the details thereof along with the status of the progress
made in executing the project and the time-frame of completion of the

project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
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(a) No, Sir.

(b) Does not arise.
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Stoppage of trains at Rajahmundry station

3023. SHRI SYED AZEEZ PASHA: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of trains which stop at Rajahmundry in South Central

Railway everyday;

(b) the details of reservation quota available on the express and

super fast trains and Duronto Trains at Rajahmundry Railway Station;

(c) whether it is a fact that quota for reservation of berths at
Rajahmundry has remained stagnant on trains plying in the South Central

Railways;

(d) whether Government proposes to meet the passenger demands for

more berths at Rajahmundry and Tadepalligudem Railway Stations; and
(e) the steps proposed to increase trains in that area?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) At present, 38 daily Mail/Express and 58 non-daily Mail/Express
trains and 22 daily Passenger trains are stopping at Rajahmundry in South

Central Railway.

(b) Under computerized Passenger Reservation System (PRS), station
specific quotas are not provided. Rajahmundry station has computerized
reservation Tfacility from where passengers can book berths for all
classes for 38 daily Express trains and 58 non daily Express trains.

Duronto Express is a non stop end-to-end service.

(c) and (d) No, Sir. Access to additional reserved accommodation has
become available for Rajahmundry and Tadepalligudem with the introduction
of 8 Mail/Express trains and 2 Mail/Express trains serving these stations

respectively during the last three years.

(e) Introduction of Haldia-Chennai Express and extension of
140571406 Kakinada-Manmad Express and 7205/7206 Kakinada-Manmad Express

to Shirdi have been announced in the Railway Budget 2010-11.
Unmanned railway crossings

3024. SHRIMATI KANIMOZHI: Will the Minister of RAILWAYS be
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pleased to state:
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(a) the total number of unmanned railway crossings in India;
(b) the number of unmanned railway crossings in Tamil Nadu;

(c) the steps taken by Government to reduce the number of unmanned

railways crossings and details thereof;

(d) the expenditure incurred towards improvement of safety in

railways and details thereof; and

(e) whether Government has conducted a safety-audit of all railway

crossings and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) As on 01.04.2010, there are 15,993 unmanned level crossings

in India including 1,082 in Tamil Nadu.

(c) It has been stated in Budget 2010-11, that all unmanned level
crossings shall be eliminated in next five years, through manning of
unmanned level crossing gates qualifying as per relaxed criteria,
provision of Road Under Bridges (RUBs) and Limited Height Subways, merger
of traffic to nearby LCs where feasible and closing of such unmanned
level crossings, which have negligible road traffic. Recently, financial
powers have been delegated to the General Managers to sanction subways
costing up to Rs. 2.5 crore in lieu of unmanned level crossings. Under
the Railway scheme, Hon"ble Members of Parliament can also sponsor
conversion of unmanned level crossing to manned level crossing under the

Member of Parliament Local Area Development Scheme (MPLADS).

(d) Details of expenditure against Road Safety Works during last

three years are as under:

(Figures in crore)

Years Expenditure
2007-08 534
2008-09 566
2009-10 901
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(e) As per laid down norms/schedules of inspection, the safety
inspection of all Railway level crossings over Indian Railways has been
done. The Safety Audit of selective railways crossings has also been

conducted.
Encroachment of railway land

3025. SHRI NAND KUMAR SAl: Will the Minister of RAILWAYS be

pleased to state:

(a) whether large extent of Railways land has been encroached in

various parts of the country;
(b) if so, the details in this regard, zone-wise;

(c) whether Railways has prepared any action plan to vacate the

encroached land;
(d) if so, the details thereof;

(e) whether Government is also planning to commercialize the unused

railway land to mobilize funds for development; and
(F) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Indian Railways have approximately 10.65 lakh acre of land,
out of which only 2460 acres of land, which constitutes 0.23% of total
land holding, is under encroachment. Zone-wise details of encroachment

are given in statement (see below).

(c) and (d) Railways are engaged in a continuous exercise to remove
encroachments from railway land as per provisions of Public Premises
(Eviction of Unauthorized Occupants) Act, 1971. Protection of railway
land from encroachment is done by providing boundary wall or fencing and

tree plantation.

(e) and (F) The first charge on utilization of unused railway land is
for railways own developmental works such as doubling, gauge conversion,
yard remodeling & traffic facility works as well as servicing the track
and other infrastructure. In addition, this land is required, wherever

feasible, for setting up of railways infrastructural works.
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Vacant land which is not required by railways for its own immediate
operational needs, is also utilized for commercial development, wherever
feasible. In this regard, Indian Railways have set up Rail Land
Development Authority (RLDA) to undertake commercial development and so
far, 135 sites measuring 3761 acres have been entrusted to RLDA for this

purpose.
Statement

Zone-wise details of encroachments, as on 31.03.2010 are given below:

Railway Zones Area (in Acre) under encroachments
Central 158
Eastern 53
East Central 25
East Coast 61
Northern 545
North Central 123
North Eastern 70
Northeast Frontier 417
North Western 47
Southern 155
South Central 35
South Eastern 403
Southeast Central 121
South Western 40
Western 105
West Central 102
Total 2460
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Encroachment on railway land

3026. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Railway land around rail tracks have

been illegally encroached at many places;

(b) if so, the details thereof in respect of metros and Zonal

headquarters of Railways;
(c) the action taken to remove encroachers and success achieved;

(d) whether such pieces of land can be used for gainful purposes

without hampering operation of railways; and
(e) if so, the details thereof and Government®s views thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Presently about 120 acre of land around railway tracks in the
zonal headquarters of the railway zones and metropolitan cities is under

encroachment.

(c) Railways are engaged in a continuous exercise to remove
encroachments from their land as per provisions of Public Premises
(Eviction of Unauthorized Occupants) Act, 1971. During the last three
years ending 31.03.2010, approximately 25 acre of encroached land in

these areas has been got vacated.

(d) and (e) Such land is essentially required for railways own
developmental works for throught enhancement Ulike doubling, yard
remodeling, traffic facilities as well as for servicing the track and

other infrastructure.
Spending on advertisements

1t3027. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to

state:

(a) the total amount of advertisements issued to different language
newspapers by organizations coming under Ministry of Railways/regional

Railways during financial years 2004-05 to 2008-09; and
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(b) the details of the amount of advertisements issued to English,

Hindi, Urdu and other language newspapers respectively?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The information is being collected and will be laid on the

Table of the Sabha.
New catering policy

3028. SHR1 MAHENDRA MOHAN:
SHRIMATI MOHSINA KIDWAL :
Will the Minister of RAILWAYS be pleased to state:

(a) the details of salient features of the new catering policy in

Railways;

(b) whether the nature of complaints received with regard to the
deteriorating quality of food served 1in various trains has been

adequately addressed to in the new policy; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) The Catering Policy 2010 has laid emphasis on ensuring quality of

food served on Railways. The salient features are as under:

- The proposed policy seeks to entrust the supervision and management
of mobile catering services from IRCTC to the Zonal Railways and
attempts to leverage Zonal Railways® vast and elaborate all-India

network.

- Emphasis has been placed to ensure the availability of quality food
for the not-so-affluent classes of passengers by providing Janata
food and Jan Ahaar (economy combo-meals) by means of Refreshment

Rooms, Stand alone outlets and the vending stalls.

- Quality Initiatives for effecting improvements in mobile catering, an
all-India grid of base kitchens is being planned. These kitchens will
be state-of-the art incorporating the best technology available, and
will be constructed within the Railway premises, so as to ensure a

better supervision and smooth logistics.
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Supervision and monitoring has been strengthened through an
institutional mechanism to be put in place by the zonal railways by

deploying railway personnel, who would check quality and
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hygiene and take corrective action in a time-bound manner. Standard

Bid Document will be redesigned with weightage to quality parameters.

- Zonal Railways will conduct passenger satisfaction surveys by means

of third party audits.

- IRCTC would continue to be a service provider to the Indian Railways
and shall be responsible for managing the premium and high end
outlets like Food Plazas, Food Courts and Fast Food Units; and

institutional catering outside railways.

- Given the vast variety of cuisines and culinary preferences all over
the country, regional cuisine is being encouraged and the zonal
railways are being given the authority to design the menu, recipes
and fix tariff of the a-la carte items within their jurisdiction as

per the local tastes and purchasing power.

- The methodology of fixation of the License fee has been revised by

adopting rational parameters.

- The issue of monopolization of contracts has been addressed by having

stringent ceiling limits on holdings for each category of units.

- Given the social responsibility of the Railways and its obligations
towards the under-privileged and the needy sections of the society,

reservation policy as envisaged earlier is being continued.

(b) and (c) Yes, Sir. The new catering policy 2010 seeks to address
the issues concerning the complaints arising due to deterioration in the
quality of food served in trains. The supervision and monitoring of
catering will be adequately strengthened by means of an institutionalized
mechanism setup at various organizational level. Regional cuisine will be
popularized onboard and zonal railways have been delegated sufficient
powers to design the menu keeping in mind the quality and local culinary
preferences. The mode of selection of service providers is being reformed
by having a standard bid document for selection based on due weightage to

quality and technical parameters.
Suspensions of night train services in Maoist hit areas

3029. SHRI TARIQ ANWAR: Will the Minister of RAILWAYS be pleased
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to state:

(a) whether it is a fact that Government has suspended night run of

passenger trains in maoist hit areas;
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(b) if so, the details thereof; and

(c) the remedial measures Government is taking for safety of tracks

and passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Running of passenger carrying trains have been regulated
during night hours, between Tatanagar and Kharagpur and Kharagpur and
Adra for the safety & security of passengers in view of increase in Left

wing extremist activities.

(c) TPolicing on Railways®™ is a State subject and prevention of
crime, registration of cases, their investigation and maintenance of law
and order in Railway premises as well as on running trains are, therefore
the statutory responsibility of the State police, which they discharge
through the Government Railway Police (GRP) of the State concerned.
However, to provide better security to the travelling passengers in
trains and passenger areas, the RPF Act, 1957 and the Railways Act, 1989
have been amended in the year 2003 to enable the Railways, through the
Railway Protection Force, to supplement the efforts of the State

Governments in controlling crime on the Railways.
Construction of bridge in Raipur

t3030. SHRI SHREEGOPAL VYAS: Will the Minister of RAILWAYS be pleased

to state:

(a) the time schedule to construct the "Mowa"™ bridge in Raipur,

Chhattisgarh;
(b) whether there is delay in its construction;
(c) if so, the reasons therefor; and
(d) by when it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) The "Mowa™ bridge in Raipur, Chhattisgarh is scheduled for
completion by March® 2011. Presently there does not appear to be any

likelihood of delay for realization of the target.

toriginal notice of the question was received in Hindi.
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Stoppage of trains at unviable stations

3031. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is losing crores of rupees per year owing to

uneconomic stops of trains at railway stations;
(b) if so, the fact and details thereof;

(c) whether the stoppages of trains on unviable stations are also

posing serious security threats;

(d) whether anti-national elements mostly enter the trains from such

unviable stations;

(e) if so, whether Government proposes to review its policy to

provide halt of trains at unviable stations; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) No, Sir. Such data is not maintained by Indian Railways.
(b) to (F) Do not arise.
Restructuring of SAIL

3032. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister
of STEEL be pleased to state:

(a) whether any proposal for restructuring the SAIL 1is pending

before the Appointment Committee of Cabinet for its nod;
(b) whether clearance of the Committee will be expedited; and

(c) if so, whether SAIL will launch its 20 per cent share sale plan
to enable it to generate rupees 16,000 crore by the third quarter of

current fiscal?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) and (b) Yes, Sir. A proposal for restructuring the Board of Directors
of the Steel Authority of India Ltd (SAIL) with a view to streamlining it

as per the operational needs of the company is under active
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consideration.
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(c) The Government has decided to disinvest 10% of its shareholding
in SAIL and for raising of 10% of additional equity by SAIL, in two
discrete tranches to be issued at appropriate times in consideration of
SEBI guidelines and prevailing market conditions. The actual amount that
would be raised through disinvestment as well as from Further Public
Offer would depend upon a number of factors including inter-alia the

prevailing market conditions, share price and investors® interest.
Payment of arrears of wage revision

3033. SHRI SABIR ALI: Will the Minister of STEEL be pleased to

state:

(a) whether arrears due to wage revision from 1 January, 1997 to 31
December, 2006 have been paid to the staff members of all units of Steel

Authority of India Ltd.; and

(b) if not, by when the employees of SAIL, ISP Burnpur unit will be

paid their arrears?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) and (b) Payments of Wage/Salary Revision effective from 1.1.1997 have
been made to all employees of Steel Authority of India Limited (SAIL)"s
Plants/Units, except I1ISCO Steel Plant (ISP), which as erstwhile Indian
Iron and Steel Company Ltd. (11SCO) was a subsidiary and later got merged
with SAIL from 1.4.2005. The proposal for payment of arrears on account
of wage revision effective from 1.1.1997 to ISP employees as received
from SAIL was examined and had not been agreed to by the Government. No
proposal as approved by the SAIL Board for reconsideration of the matter

has been received in the Ministry so far.
Development of Rajkot airport at railway land

3034. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal received by Railways from Ministry
of Civil Aviation to hand over unused land of Railways to AAl for

development of Rajkot airport; and

(b) if so, the steps taken to resolve this matter?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. Ahammed):
(a) and (b) A request was received by Railways from Airport Authority of

India (AAl) for leasing of railway
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land measuring 14.7 hectare for extension of runway at Rajkot Airport.
AAl has been requested to submit a comprehensive proposal with their
consent to bear the cost of shifting of existing structures and lease

charges as per railways® extant policy.
Perspective planning for production of steel

3035. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of STEEL be

pleased to state:

(a) the ratio of import and indigenous availability of steel during

2008 and 2009;

(b) whether there is any perspective planning for the Twelfth and
Thirteenth Five Year Plan periods which will enable indigenously produced

steel to meet increasing requirements of the country by 2020; and

(c) whether there is any proposal to have Public-Private-Partnership
(PPP) to ensure optimum utilization of vast natural resources or "iron

ore", "metal” etc.?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) Data on import, indigenous availability and ratio of import to
indigenous availability of finished steel during the years 2008-09 and

2009-10 are as under:

Year Finished Steel (in million tonnes)
Import Indigenous availability Ratio of (a) to (b)
@ (b)
2008-09 5.84 58.57 9.9
2009-10* 7.29 63.75 11.4

Source: Joint Plant Committee (JPC); *=provisional

(b) Currently, the Eleventh Five Year Plan (2007-2012) 1is in
progress. Work for the Twelfth and Thirteenth Five Year Plans has not yet

started.

(c) No, Sir. There is no proposal for Public-Private-Partnership in

the steel sector as steel is a de-regulated sector and choice of factors
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such as location, capacity, technology and product-mix of steel projects

are decided by the investors based on commercial criteria.

372



[MR. DEPUTY CHAIRMAN in the Chair]

RE: ASSURANCE TO GIVE FULL PROTECTION TO THE
SIKH COMMUNITY IN JAMMU AND KASHMIR

N WY Teg AT (3R 9e2) : 3ugdufa s, dF v @AV Ieo@ &1 Afew
far & ... (cHgaus) ...

st symemafa : 3 3T ST, ugd YT lay e QST ... (SHAU). ..

SHRI NARESH GUJRAL (Punjab): They are being forced to leave the

Valley. ..._(Interruptions)... This concerns the security of the whole
nation. ...(Interruptions)... A strong message should go from this House.
...(Interruptions)...

st R T et (TI) : agagﬁmﬂmw% ... (cHaueT) . ..

st Iugeafa @ Ugd YU lay R QISIT ... (SHAYIA) ... YR AT AT gRam
_(GHAYU) . .. U Afed FA7 g7 f&ar .. (s¥aunT) ... Have you given notice?

...(Interruptions)... Have you given notice? ...(Interruptions)... 39
Aifeq 3t g1 fear ... (SWAUET) ... 39 Fe§ AllCH & Hhd ¥ ... (SFAUE)... What
prevented you from giving notice? ..._.(Interruptions)... Ravi Shankar
Prasadji, 1 can understand. ...(Interruptions)... 1 agree but what
prevented you from giving notice? ...(Interruptions)...

A T, IEQEfAdw (FRWS) : WHER W ¢ fF S ewweEs €
. (FEAU) . .

MR. DEPUTY CHAIRMAN: What prevented you from giving notice?
...(Interruptions)... Mr. Ahluwalia, please sit down.
...(Interruptions)... We have admitted it for Zero Hour in the name of
Shri Rajiv Pratap Rudy under the heading "threat to Sikhs in the Kashmir

Valley". It is coming during Zero Hour. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, the point is very simple. We don"t want to
have a discussion on this, we want an assurance from the Government.
...(Interruptions)... On Independence Day, the Prime Minister declared
from the ramparts of the Red Fort that Kashmir is part and parcel of

India. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have admitted it. ...(Interruptions)...
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SHRI S.S. AHLUWALIA: We want a response from the Government today.

--(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 would like the Government
.. (Interruptions)...

M R g @A) : AR G A wgd 5 @ ufSdlt @ @eren wa, @ At
F AP ST W E ... (SFAURT) . ..

SHRI S.S. AHLUWALIA: Where is the Minister? ...(Interruptions)...
A AR g @ STEAfT S, 3T o gAY disT FASIT .. (SHEU) . . .

MR. DEPUTY CHAIRMAN: The Government may examine and get back to the

House. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, are you informing the Government?

---(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 have said that on this issue if they want to

react, they may react. ...(Interruptions)...

SHR1 BALBIR PUNJ: People are being asked to get converted to Islam.

---(Interruptions). ..

ot sTmemafy : IGRIG WEW, 3T FT A W® E ... (FAUE)... H FF @ g &
I Aed @ SR 3R FedT admitted § ...(SUAYUW)... MY FI TS & IABT
..(arq'um)...ﬁfrwgrﬁugamaﬁ&nzﬁ%...(m)...ﬁaﬁm§%w
AES H SIRT 3G HueT admitted §, 3T aFd 31T Ig o1d Hg Thd & ... (STIURT). ..

SHRI S.S. AHLUWALIA: You should direct the Government that they come

back to the House and give a statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 have already said. You have not listened. |

have said it. ..._.(Interruptions)...

N BT FRAR GeadR USUA) : IUFHYT S, IR a1d TET & [ T8I Tgd &l
SIRY 3ifaR e &, oftheT sfr-efr o & o0 vy g9 § ... (sgEue). ..

At sumemafa : 3T ST Sed o7 W® €, o HY S @ Al & A od
.(EAUE) ... 39 B HfST .. (s@aue)... Nothing will go on

374



AN RAay AR ;- *

MR. DEPUTY CHAIRMAN: The External Affairs Minister wants to react.

MR. DEPUTY CHAIRMAN: The Minister of External Affairs wants to react.
3T 5 SBTI

At W awT ywIEg - >

MR. DEPUTY CHAIRMAN: Government wants to react. 39« &gl T Ideieic &I
reaction dIfgT, When Government wants to react, you say, “What can he
say?" The Government wants to react. ...(Interruptions)... Please,
-.-.(Interruptions)... Mr. Rudy, your Zero Hour 1is coming. In the
meantime, they have raised this, what can I do?

SHR1 JESUDASU SEELAM: *

MR. DEPUTY CHAIRMAN: Mr. Seelam, you please go back to your seat.
Please maintain silence. This is a very serious subject.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): Sir, it is a
fact that Government of India has always taken the position that Jammu
and Kashmir is part and parcel of the Republic of India. There is no
ambiguity about it and we are not open to any talks about this position.

So, everyone. ...(Interruptions)...

N fAer AT @ - *

SHRI S_M. KRISHNA: Well, the protection of minorities is the concern
of the Government and India will strive every now and then to see that

minorities, wherever they are, will be protected. ...(Interruptions)...

ANt 3gmsfd : SR ST AR F o W § ...(WAUA)... N9 FAT TdET 872
-..(cgayel) ... Papers laid on the Table. Shri Dinsha Patel.

PAPERS LAID ON THE TABLE

Statements (3rd quarter of 2009-10, end of 2009-10 and 1st quarter
of 2010-11) on Quarterly Review of the trends in receipts

and expenditure in relation to Budget

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA) : Sir, | lay on the Table, under sub-section (1) of Section 7 of
the Fiscal Responsibility and Budget Management Act, 2003, a copy each
(in English and Hindi) of the following papers:-

*Not recorded.
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(i) Statement on Quarterly Review of the trends in receipts and
expenditure in relation to the Budget for the third quarter of the

financial year 2009-10.

(ii) Statement on Quarterly Review of the trends in receipts and
expenditure in relation to the Budget at the end of the financial

year 2009-10.

(iin) Statement on Quarterly Review of the trends in receipts and
expenditure in relation to the Budget at the end of the first Quarter

of the financial year 2010-11.
I. Report and Accounts (2009-10) of CGTMSE, Mumbai and related papers.
I1. MoU (2010-11) between Government of India and NSIC

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): Sir, 1 lay on the Table, a copy (in

English and Hindi) of the following papers:-

(i) (@) Tenth Annual Report and Accounts of the Credit Guarantee
Fund Trust for Micro and Small Enterprises (CGTMSE),
Mumbai, for the year 2009-10, together with the Auditor®s

Report on the Accounts.
(b) Statement by Government accepting the above Report.

(ii) Memorandum of Understanding between the Government of India
(Ministry of Micro, Small and Medium Enterprises) and the
National Small Industries Corporation Limited (NSIC), for the

year 2010-11. [Placed in Library. See No. L.T. 2873/15/10]
Report and Accounts (2008-09) of IPFT, Gurgaon and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SHRIKANT JENA): Sir, 1 to lay on the Table, a copy each (in English

and Hindi) of the following papers:-

(a) Eighteenth Annual Report and Accounts of the Institute of Pesticide
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Formulation Technology (IPFT), Gurgaon, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T.

2945/15/10]

Report and Accounts (2006-07 and 2007-08) of RLDA,

New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
Sir, 1 lay on the Table, a copy each (in English and Hindi) of the

following papers:-

(a) Annual Report and Accounts of the Rail Land Development Authority
(RLDA), New Delhi, for the year 2006-07, together with the Auditor's

Report on the-Accounts.

(b) Annual Report and Accounts of the Rail Land Development Authority
(RLDA), New Delhi, for the year 2007-08, together with the Auditor's

Report on the Accounts.
(c) Review by Government on the working of the above Authority.

(d) Statements giving reasons Tfor the delay 1in laying the papers
mentioned at (a) and (b) above. [Placed in Library. See No. L.T.

2946/15/10]

Reports and Accounts (2005-06, 2006-07, 2007-08 and 2008-09) of
various Universities, Technology Institutes, Bharat Shiksha Kosh, Mahila
Samaklya Societies, Language Institute, Indian School of Mines, Serva
Shiksha Abhiyan, Management, Educational, Planning Institutes and

Missions and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): Sir, I lay on the Table:-

I. (1) A copy each (in English and Hindi) of the following papers,

under sub-section (3) of Section 31 of the University of
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Allahabad Act, 2005:-

(a) Annual Report of the University of Allahabad, Allahabad,
for

the year 2008-09.

(b) Review by Government on the working of the above

University.
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(2) Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) above. [Placed in Library. See No.

L.T. 3024/15/10]

(ii) (1) A copy each (in Engish and Hindi) of the following papers,

@

under sub-section (1) of Section 19 of the Jawaharlal Nehru

University Act, 1966:-

(a) Thirty-ninth Annual Report of the Jawaharlal Nehru

University (INU), New Delhi, for the year 2008-09.

(b) Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 3023/15/10]

A copy each (in English and Hindi) of the following papers:-

Gii)

®

av) @

®

() Annual Accounts of the Visva-Bharati, Santiniketan,
for the year 2008-09, and the Audit Report thereon, under
sub-section (4) of Section 36 of the Visva Bharati

(Amendment) Act, 1984.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (@) above. [Placed in Library. See No.

L.T. 3022/15/10]

Annual Report of the Atal Bihari Vajpayee - Indian
Institute of Information Technology and Management (ABV-

111T&M), Gwalior, for the year 2008-09.

Annual Accounts of the Atal Bihari Vajpayee-Indian
Institute of Information Technology and Management (ABV-
111T&M), Gwalior, for the year 2008-09 and the Audit Report

thereon.
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(c) Statement by Government accepting the above Report.

(d) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) and (b) above. [Placed in Library.

See No. L.T. 2927/15/10]
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®

©
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i) @

®

ii)

®

®

@ @

Annual Report of the Indian Institute of Information

Technology (111T), Allahabad, for the year 2008-09.

Annual Accounts of the Indian Institute of Information
Technology (111T), Allahabad, for the year 2008-09 and the

Audit Report thereon.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) and (b) above. [Placed in Library.

See No. L.T. 2926/15/10]

Annual Report and Accounts of the Bharat Shiksha Kosh
(BSK), for the year 2006-07, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (@) above. [Placed in Library. See No.

L.T. 2930/15/10]

() Annual Report and Accounts of the Bharat Shiksha
Kosh (BSK), for the year 2007-08, together with the

Auditor”™s Report on the Accounts.

Statement giving reasons for the delay in laying the papers
mentioned at (v) (@) above. [Placed in Library. See No.

L.T. 2931/15/10]

() Annual Report and Accounts of the Bharat Shiksha
Kosh (BSK), for the year 2008-09, together with the

Auditor”™s Report on the Accounts.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (@) above. [Placed in Library. See No.

L.T. 2932/15/10]

Annual Report and Accounts of the Bihar Mahila Samakhya
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©

) @

Society, Patna, for the year 2008-09, together with the

Auditor®™s Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (vii) (a) above. [Placed in Library. See No.

L.T. 2935/15/10]

Annual Report and Accounts of the Kerala Mahila Samakhya
Society, Trivandrum, for the year 2007-08, together with

the Auditor®s Report on the Accounts.
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(C))

©

i) @

®

©

xii)

®

©

@D

®

©

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (viii) (a) above. [Placed in Library. See No.

L.T. 2934/15/10]

Annual Report and Accounts of the Central Institute of
Classical Tamil (CICT), Chennai, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (ix) (@) above. [Placed in Library. See No.

L.T. 2924/15/10]

() Annual Report of the Indian School of Mines (ISM),

Dhanbad, for the year 2008-09.

Annual Accounts of the Indian School of Mines (ISM),

Dhanbad, for the year 2008-09 and the Audit Report thereon.
Review by Government on the working of the above School.

Statement giving reasons for the delay in laying the papers
mentioned at (x) (a) and (b) above. [Placed in Library. See

No. L.T. 2938/15/10]

() Annual Report and Accounts of the Lakshadweep Sarva
Shiksha Abhiyan State Mission Authority, Ladshadweep, for
the year 2008-09, together with the Auditor®s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xi) (@) and above. [Placed in Library. See

No. L.T. 2930/15/10]
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xiv)

() Annual Report and Accounts of the Sarva Shiksha
Abhiyan, Union Territory Mission Authority, Dadra and Nagar
Haveli, for the year 2008-09, together with the Auditor®s

Report on the Accounts.
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(C))

©

V) (@

®

©

xvi)

®

©

(xvii)

®

©

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xii) (a) above. [Placed in Library. See No.

L.T. 2925/15/10]

Annual Report and Accounts of the Sarva Shiksha Abhiyan,
Union Territory Mission Authority, Puducherry, for the year
2008-09, together with the Auditor"s Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xiii) (a) above. [Placed in Library. See No.

L.T. 3026/15/10]

() Annual Report and Accounts of the Rajiv Gandhi
Indian Institute of Management (RGIIM), Shillong, for the
year 2008-09, together with the Auditor®s Report on the

Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (xiv) (a) above. [Placed in Library. See No.

L.T. 2937/15/10]

() Annual Report and Accounts of the Indian Institute
of Advanced Study (11IT), Shimla, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (xv) (@) above. [Placed in Library. See No.

L.T. 3025/15/10]

() Annual Report and Accounts of the School of
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Planning and Architecture (SPA), New Delhi, for the year
2008-09, together with the Auditor®s Report on the

Accounts.

387



(b) Review by Government on the working of the above School.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (xvi) (a) above. [Placed in Library. See No.

L.T. 2936/15/10]

(xix) () Annual Report and Accounts of the UEE Mission
Delhi, Delhi, for the year 2005-06, together with the

Auditor®™s Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (xvii) (a) above. [Placed in Library. See No.

L.T. 2928/15/10]

MR. DEPUTY CHAIRMAN: 1 have already said that Government will come

back to the House with a reply. ...(Interruptions)...

I. Notification of the Ministry of Consumer Affairs, Food and Public

Distribution
I11. Notification of the Ministry of Agriculture
111. Report and Accounts (2004-05) of KAICL, Kerala and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER
OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (PROF. K.V. THOMAS): Sir, 1 lay on the Table:-
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A copy (in English and Hindi) of the Ministry of Consumer Affairs,
Food and Public Distribution, (Department of Food and Public
Distribution) Notification No. EP. 1 (1)/2010, dated the 20th July,
2010, publishing the Food Corppration of India (Staff) (3rd
Amendment) Regulations, 2010, under sub- section (5) of Section 45 of
the Food Corporations Act, 1964. [Placed in Library. See No. L.T.

2814/15/10]

A copy (in English and Hindi) of the Ministry of Agriculture,
(Department of Agriculture and Cooperation) Notification No. G.S.R.
650 (E), dated the 2nd August, 2010, amending Notification No. G.S.R.
129 dated the 17th April, 2004, to insert certain entries in the
original Notification, under sub-section (2) of Section 3 of the
Agriculture Produce (Grading and Marking) Act, 1937. [Placed in

Library. See No. L.T. 2876/15/10]

- (1) A copy each (in English and Hindi) of the following papers,

under sub-section (1) of Section 619A of the Companies Act,

1956: -

(a) Thirty-seventh Annual Report and Accounts of the Kerala
Agro Industries Corporation Limited, Thiruvananthapuram,
for the year 2004-05, together with the Auditor®s Report on
the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation. [Placed in Library. See No. L.T. 3035/15/10]

(2) Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) above.

Report (2010-11) of CAG - Procurement of Stores and machinery in

Ordinance Factories

Report (2010-11) of CAG-Air Force and Navy
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SHRI NAMO NARAIN MEENA: Sir, I lay on the Table, under clause (2) of
article 151 of the Constitution, a copy each (in English and Hindi) of

the following Reports:

I. Report of the Comptroller and Auditor General of India for the year
ended March, 2010: Report No.15 of 2010-11: Union Government (Defence
Services) - Procurement of Stores and Machinery in Ordnance

Factories; and
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11. Report of the Comptroller and Auditor General of India for the year
ended March, 2009: Report No.16 of 2010-11: Union Government (Defence

Services) - Air Force and Navy.

MESSAGE FROM THE LOK SABHA
The Appropriation (Railways) No.4 Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of
the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business of Lok Sabha, | am directed to
enclose the Appropriation (Railways) No. 4 Bill, 2010, as passed by
Lok Sabha at its sitting held on the 19th +August, 2010.

2. The Speaker has certified that this Bill is a Money Bill within the

meaning of article 110 of the Constitution of India."

Sir, 1 lay a copy of the Bill on the Table.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
HUMAN RESOURCE DEVELOPMENT

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | present the Two Hundred
and Twenty-fifth Report (in English and Hindi) of the Department-related
Parliamentary Standing Committee on Human Resource Development on "The
Educational Tribunals Bill, 2010".

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I lay on the Table, a copy (in
English and Hindi) of the Eighth Report of the Department-related
Parliamentary Standing Committee on Food, Consumer Affairs and Public
Distribution (2009-10) on “Food Subsidy and its Utilisation® of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution).
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REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY

STANDING COMMITTEE ON LABOUR

SHRI G.N. RATANPURI (Jammu and Kashmir): Sir, | lay on the Table, a
copy each (in English and Hindi) of the following Reports of the

Department-related Parliamentary Standing Committee on Labour:-

(i) Thirteenth Report on Action taken by the Government on the
recommendations/observations contained in the Fortieth Report of the
Committee (Fourteenth Lok Sabha) on the “Problems Being Faced by

Workers Due To Sickness of HMT Units®; and

(ii) Fourteenth Report on Action taken by the Government on the
recommendations/observations contained in the tenth Report (Fifteenth
Lok Sabha) of the Committee on the "Demands for Grants of the

Ministry of Labour and Employment for the year 2010-11°.

ACTION TAKEN STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING

COMMITTEE ON LABOUR

SHRI G.N. RATANPURI (Jammu and Kashmir): Sir, 1 lay on the Table, a
copy each (in English and Hindi) of the Tfollowing Statements of the

Department-related Parliamentary Standing Committee on Labour:-

(i) Statement showing further action taken by the Government on the
recommendations/observations contained in Seventh Report (Fifteenth
Lok Sabha) of the Committee (2009-10) on the recommendations
contained in Thirty-fifth Report (Fourteenth Lok Sabha) on "General
conditions of weavers 1in the country-a case study of Sircilla

concentration zone of weavers® of the Ministry of Textiles;

(ii) Statement showing Tfurther action taken by the Government on the
recommendations/observations contained in Eighth Report (Fifteenth
Lok Sabha) of the Committee (2009-10) on the recommendations

contained in Thirty-ninth Report (Fourteenth Lok Sabha) on
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"Employees® Provident Fund Organisation-Employees® Pension Scheme,

1995" of the Ministry of Labour & Employment;
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Giii

(v

(in
Parl
the

)} Statement showing further action taken by the Government on the

recommendations/observations contained in Ninth Report (Fifteenth Lok
Sabha) of the Committee (2009-10) on the recommendations contained in
Third Report (Fifteenth Lok Sabha) on "Demands for Grants® for the
year 2009-10 of the Ministry of Labour and Employment; and

Statement showing further action taken by the Government on the
recommendations/observations contained in Twelfth Report (Fifteenth
Lok Sabha) of the Committee (2009-10) on the recommendations
contained in Fourth Report (Fifteenth Lok Sabha) on “Demands for
Grants® for the year 2009-10 of the Ministry of Textiles.

..-(Interruptions). ..

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON WATER RESOURCES

SHR1 KUMAR DEEPAK DAS (West Bengal): Sir, | lay on the Table, a copy
English and Hindi) of the Fifth Report of the Department-related
iamentary Standing Committee on Water Resources on Action Taken by
Government on the observations/recommendations contained in the First

Report (Fifteenth Lok Sabha) on Demands for Grants (2009-10) of the

Mini

stry of Water Resources.
..-(Interruptions). ..

MOTION FOR ELECTION TO THE NATIONAL BOARD FOR
MICRO, SMALL AND MEDIUM ENTERPRISES

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM

ENTERPRISES (SHRI DINSHA J. PATEL): Sir, I move the following Motion:-

"That in pursuance of clause (d) of sub-section (3) of Section 3 of
the Micro, Small and Medium Enterprises Development Act, 2006 (No.27
of 2006), read with sub-rule (ii) of Rule 6 of the National Board for
Micro, Small and Medium Enterprises Rules, 2006, this House do
proceed to elect, iIn such manner as the Chairman may direct, one
Member from amongst the Members of the House, to be a member of the
National Board for Micro, Small and Medium Enterprises in the vacancy
caused due to the retirement of Shri Oscar Fernandes from the
membership of the Rajya Sabha on the 30th June, 2010."

The question was put and the motion was adopted.

...(Interruptions)...
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STATEMENTS BY MINISTERS

(i) Status of implementation of obsen"ations/recommendations contained
in the Fourth Report of the Department-related Parliamentary Standing

Committee on Agriculture.

(ii) Status of implementation of recommendations contained in the Second
and Fourth Reports of the Department-related Parliamentary Standing

Committee on Food, Consumer Affairs and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): Sir, on behalf of Shri Shared Pawar, | make the

following statements regarding:-

(i) Status of implementation of observations/recommendations contained in
the Fourth Report of the Department-related Parliamentary Standing

Committee on Agriculture.

(ii) Status of implementation of recommendations contained in the Second
and Fourth Reports of the Department-related Parliamentary Standing

Committee on Food, Consumer Affairs and Public Distribution.
...(Interruptions)...

(i) Status of implementation of recommendations contained in the First
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2009-10) of the

Department of Pharmaceuticals.

(ii) Status of implementation of recommendations contained in the Fourth
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2009-10) of the

Department of Chemicals and Petrochemicals.

(iin) Status of implementation of recommendations contained in the

Fifth Report of the Department-related Parliamentary Standing
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Committee on Chemicals and Fertilizers, on “Production and

availability of medicines to deal with Swine Flu®.

396



THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS

(SHRI SRIKANT JENA): Sir, I make the following statements regarding:-

(i) Status of implementation of recommendations contained in the First
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2009-10) of the

Department of Pharmaceuticals.

(ii1) Status of implementation of recommendations contained in the Fourth
Report of the Department-related Parliamentary Standing Committee on
Chemicals and Fertilizers on Demands for Grants (2009-10) of the

Department of Chemicals and Petrochemicals.

(iin) Status of implementation of recommendations contained in the
Fifth Report of the Department-related Parliamentary Standing
Committee on Chemicals and Fertilizers on “Production and

availability of medicines to deal with Swine Flu®.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned till 12.30 p.m.

The House then adjourned at thirteen minutes past twelve of the

clock.
The House reassembled at thirty minutes past twelve of the clock,
[THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) in the Chair.]

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) : The House is adjourned

for another fifteen minutes.
The House then adjourned at thirty minutes past twelve of the clock.
The House reassembled at forty-five minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair

RE: ASSURANCE TO GIVE FULL PROTECTION TO THE SIKH COMMUNITY IN JAMMU AND

KASHMIR - contd.
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, I am told
that the hon. Members expressed concern about some threats received by

the members of the Sikh community in
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Jammu & Kashmir. 1 am aware of it. There is one incident where the rights
of one person belonging to the Sikh community were violated. But, then
the Chief Minister and | discussed the matter, and the Chief Minister has
assured me that the rights of the Sikh community will be fully protected
and no harm will come to them. We are aware of these so-called threats
but there is nothing to fear, nothing to worry. The Chief Minister has
assured me that the Sikh community will be given full protection and
nobody will be allowed to harm the Sikh community. 1 think, yesterday or
a day before, I received a letter, if | recall, from a delegation of the
Sikh community to meet me; 1| have said, “"yes; | will be happy to meet
them." 1 think they will come in the next few days. But let the House be
assured that both the Central Government and the State Government will
work together to give full protection to the Sikh community in Jammu &

Kashmir.
SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, one minute, please.
MR. DEPUTY CHAIRMAN: No; no. Please.

SHRI BALBIR PUNJ: 1 want to make only one observation. Sir, the hon.
Minister®s assurance looks very correct on the face of it. But going by
the history, we have seen how five lakh Hindus were thrown out of the

valley in spite of repeated assurances. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. Zero Hour Mentions. Dr. Bhalachandra

Mungekar. ...(Interruptions)...

SHRI BALBIR PUNJ: Sir, we need an assurance that history will not be

allowed to repeat. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That 1is not the subject before us.

---(Interruptions)...

SHRI BALBIR PUNJ: But, it is very relevant, Sir. Five Lakh Hindus
were thrown out of the valley in spite of all the assurances from the

Central Government. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: 1 have called the Member for Zero Hour Mention.

---(Interruptions)...

SHRI BALBIR PUNJ: Assurances stand. But Kashmiri Pundits and Hindus

continue to be refugees in their own country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There 1is no notice on this subject.

---(Interruptions)...
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DR. CHANDAN MITRA (Madhya Pradesh): Sir, can the Minister assure that

nobody will be forced to leave the valley? ..._(Interruptions)...

SHRI BALBIR PUNJ: Sir, this thing will not be allowed.

---(Interruptions)...
MR. DEPUTY CHAIRMAN: He has said about it. ..._(Interruptions)...

SHRI BALBIR PUNJ: No; Sir. Please understand the sensitivity.

--.-(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 understand it. But you also know that this

House discusses issues on notices. ...(Interruptions)...

SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, this is a question of

---(Interruptions)...

MR. DEPUTY CHAIRMAN: You give a notice and have a fulfledged

discussion on this. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, I would like to remind the Government that
when Bill Clinton came to |India in 2000, at that time, in
Chittisinghpura, 36 Sikhs were killed. At that time, 1 went there. 1
assured them. They wanted to migrate from Kashmir. In Valley, the Indian
civilian face is the Sikh face. Otherwise, either it is paramilitary or
Army. The Indian civilian face is the Sikh face and they want to finish
that also by converting them forcibly to Islam. ...(Interruptions)... How
can we allow and how are you going to do this? That is my point. And,
then, after Chittisinghpura, Mehjoor Nagar came. ...(Interruptions)...
Then again a delegation went there and assured them; all the leaders went
there and assured that “on our dead body, you will leave.® This is the

same situation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, you know on what basis, this

House works. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Maulana Faruki came; everybody came there; all

the leaders came, and assured them. ...(Interruptions)...

DR. CHANDAN MITRA: Sir, just allow me to say something.
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MR. DEPUTY CHAIRMAN: Dr. Chandan Mitra, 1 can understand the

sentiments....(Interruptions)...
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SHRI S.S. AHLUWALIA: Sir, my point is, whether the Government will

assure this House on it.

SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, the rules of this House
cannot be more sacred than the unity and integrity of this country which

is being questioned today.
MR. DEPUTY CHAIRMAN: Is anybody questioning that?

SHR1 BALBIR PUNJ: It is being questioned, Sir. ...(Interruptions)...

It is being questioned. ...(Interruptions)...

SHRI S. S. AHLUWALIA: Their heads were shaved; their beards were cut.
And, now you are saying that they will be forced to undergo sunnat and
they will be forced to recite kalma! Why? Why is this happening? Who is

going to protect them?

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, you are a senior Member.
(Interruptions) You know that you have to give notice.
---(Interruptions)... Who is preventing you from discussing all these

matters? ...(Interruptions)...

SHRI S. S. AHLUWALIA: You cannot protect them by providing security
guards. You have to create that atmosphere. We want congenial atmosphere
there. You cannot provide security to each and every Sikh. Sikhs are
living in villages. They are cultivators. They are farmers. They are
running orchards. You have to create a congenial atmosphere. That
congenial atmosphere is not there. Then, how are you going to protect

them? ..._.(Interruptions)...

SHRI BALBIR PUNJ: Mr. Deputy Chairman, Sir, 1 have one request to
make. The hon. Home Minister 1is here. Why don"t you ask him to.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Punj, | have no matter here to ask the
Government to reply. There is no subject. There is no notice. How can |

do it? If every time a Member gets up and asks the Chair to make the
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Government respond. ...(Interruptions)...
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SHRI S.S. AHLUWALIA: Sir, the Home Minister 1is talking about
protection. 1 am saying that you must create an atmosphere. How will you

do that? Not by providing guns or bodyguards!

MR. DEPUTY CHAIRMAN: No. The Home Minister has come here for a
specific purpose because, in the morning, all of you raised this issue
and you had wanted the Home Minister to react; 1| had said that the
Government should take note of it and react. The hon. Home Minister has
come and reacted. Now, you are raising another subject.

---(Interruptions)...

SHRI BALBIR PUNJ: We are not raising a different subject. We are

raising the same very issue. ...(Interruptions)...

SHRI S. S. AHLUWALIA: Their assurance has failed.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: You know, if the assurance has failed, what to

do.

SHRI S.S. AHLUWALIA: “"What to do" means what? Whose responsibility is

that? This is the responsibility of the Government.

MR. DEPUTY CHAIRMAN: If a senior hon. Member says this, 1 have to

just. _._(Interruptions)...
AN e sRAR - 3umemafa s ... (E¥aue) . ..

st ggsmafa : 319 o 3o WS @ AT| ... (SHAYUA). . .

SHRI NARESH GUJRAL: Sir, hon. Members want to seek clarification.

---(Interruptions)...

A ey AR : symeEfa S, 9w gk fegait @ @gl & fAwen o1 g gl

.. (SUGEURT) . .. & 3TU TIETUT TAIfRT| . . . (SHTET). . .

AN Igwaafa : 39 Aifew STl .. (sgauR) ... Mr. Rudy, your own people

are standing; what can | do?
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M ey FRAR : sywaHfa S, g der wweor a@ifgel gt AR 9 F 3T

.. (ZEau) . . .
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A IYFHTT : HT FAT HT AR Siold A2 ... (STAUT) ... FIT YA SioteT
F ST B? F g AFR & TS AG g2 ...(FAUW)... T F S0
.. (cgaureT) ... Nothing goes on record. ...(Interruptions)... Nothing goes

on record.

M RAay sfER ;- *

MR. DEPUTY CHAIRMAN: You cannot go on talking. 1 cannot allow.

...(Interruptions)... Nothing goes on record.
st Qe sfwr - >

ot 3weAfa : TE FAT 91T £7 ... (SWAU) ... T§ RN H A o T & 3T
FIT &tel ¢ 82 ...(¥au). .. Dr. Bhalchandra Mungekar.

SHRI BALBIR PUNJ: *

ot 3Tmsafa : I8 RS & Fg o7 W 1 ... (cgauURT). ..

SHRI NARESH GUJRAL: Sir, 1 have only one request to make. 1 want to
seek some clarification from the hon. Minister if you allow me just one

minute.

MATTERS RAISED WITH PERMISSION

Implementation of the Scheduled Caste and Scheduled Tribes
(Prevention of Atrocities) Act, with Special Reference to the

Khairlanji Incident of Maharashtra

DR. BHALCHANDRA MUNGEKAR (Nominated): Thank you, Sir, for allowing me

to raise this matter of national iImportance.

Sir, Scheduled Castes and Scheduled Tribes constitute about 25 per

cent of our country®s population. ...(Interruptions)...

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, what is this disturbance?

---(Interruptions)...

DR. BHALCHANDRA MUNGEKAR (Nominated): They continue to suffer from
multiple disabilities, economic, social, educational, and so on.

Besides, they have suffered all kinds of

*Not recorded.
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discrimination for centuries. Today, | would like to share with this
august House my deep anguish and concern over the growing number of
atrocities against the Scheduled Castes and Scheduled Tribes in different

parts of the country.

Sir, as per the Home Ministry"s statistics, there were 1,46,2900
crimes against Scheduled Castes and Scheduled Tribes between 2001 and
2005. The Scheduled Castes and Scheduled Tribes Atrocities Act is
absolutely irrelevant so far as its implementation is concerned. In the
Khairlanji case in Maharashtra, where four dalits, a mother and her three
children, were virtually Ilynched, as per the Court®s order and
observation, investigation by the police and the local CID were not
conducted properly. Unfortunately, the matter was referred to the CBI but
CBI also did not challenge the acquittal of the accused under Section 354
of the Indian Penal Code, as the Prevention of Atrocities Act requires.
Therefore, 1 am convinced that all this was not just an accident, but
care was taken to see that the Atrocities Act was not applicable to the
Kharlanji case at all. In view of this case, the future of the POA as

well as safety and security are in danger.

The Government, therefore, must implement the Prevention of
Atrocities Act in all sincerity and do justice to the Scheduled Castes
and the Scheduled Tribes. 1 also appeal to this House and allsections of
the society that generally when atrocity takes place, it is only the
Scheduled Castes and the Scheduled Tribes who protest. It is absolutely
not auguring well with the commitment to equality — social, economic and
political in the country. Fighting atrocities against the Scheduled
Castes and the Scheduled Tribes 1is not the responsibility of those
communities alone. That is why 1 take the opportunity to appeal to all
sections of the House and the Indian society to raise their voice to
implement the provisions of the Scheduled Caste and Scheduled Tribe
(Prevention of Atrocities) Act and do justice to the most neglected and

vulnerable sections of the society.
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SHRI D. RAJA (Tamil Nadu): Sir, | associate myself with the matter

raised by the hon. Member.

SHRI MOINUL HASSAN (West Bengal): Sir, 1 associate myself with the

matter raised by the hon. Member.
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SHRI  RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Sir, |

associate myself with the matter raised by the hon. Member.
Denial of payment of salary to the Railway employees in Kerala

SHRI P. RAJEEVE (Kerala): Sir, 1 would like to raise a serious issue
regarding the denial of payment of salaries to the Railway employees in
Kerala before 20th August in connection with Onam. The Ministry of
Finance has given orders on 5th of this month for advance payment of
salaries. The order says, "in view of the "ONAM®" festival, the Government
have decided that the salary of all Central Government employees in the
State of Kerala for the month of August, 2010 may be drawn and disbursed
by the Central Government offices (including Defence, Posts &
Telecommunications) on 20th August, 2010." We are very grateful to the
Finance Ministry for recognizing the feelings of Malayalese. The Ministry
has also given orders for advance payment of pension also. But, Sir, only
one Ministry, that is, the Ministry of Railways in this country is not
ready to implement the directions of the Finance Ministry. Even the
Defence Ministry and other Government companies like BSNL and MTNL have
also followed this order, but the Railway Ministry has not issued orders
for the disbursement of salaries before today, that is, 20th August. Is
the Railway Ministry functioning as a separate republic in our country?
There 1is clear evidence of breach of collective functioning of the
Ministry and the Government in many cases. It is also evident in this
case. This is a very serious discrimination against the State of Kerala
by the Railway Ministry. The Minister of State of Railways belongs to
Kerala State, but I don"t know why he could not recognize the feelings of
Malayalese. 1 request the Minister to intervene in this issue and ensure
today itself the payment of advance salary. Today is the only working day

before Onam. 1 request the Government to intervene in this issue.
Threat to Sikhs in the Kashmir Valley

st wehte ya & (RER) - 399emfd #eled, I IHAd Agcaqol fawa §1 38F ar

410



# 3T A U g & AR gEA Afew o A §l gA 3@ S # AWG § B R e
aRa #F & ¢ afew i gl & sfae F O yeR @ Fegre wr o, 3we F el
Ao TSt e TR ST FHhaTl Fad HRa H & a@, afew q¥ gl & @ wHem @
T U g 3o g8 8T H AT U T
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1.00 P.M.

SR §| W g8 FN H & g, A w7 &7 g, 9% g@ a1 &7 @1, A v A ogwew
F 8T 8, & 8T F 39 AN gl 3T IR ST A g S, o) A To S,
aiREH # T S, A & g FA H gH VY FHGT B WA §| §H 30 I ww & @Y
YA HIS H WE AW g1 FAS <@ & TR g & w5 at A Ow veR & Bw wgem &
Y HEIMAEAT H IR §HT &, §HA4 I TAH a§ P gead el §l 3806 av 7 Aqeel
# o wel g3 ¥ 3R FewT A o 3§ SR A [T cwwd f ¥, AT gH AR a@l S
QRIT & e A, T ¥ AT GUET AL A U] gHA Uifehedrr & o @ § %
Rod #¢ adf #§ & geaw o §, Sl g7 @@ i grar a8 = 9w g o e | o
gerR ¥ f@@l & Y &1 7w, 3da wead fhar @, AR AW W & a6 ARA
WHER gl e ¥ e WY, §A 30 o1 & el 81 §F faeaw § & WaR 39 &7 &
ql dE | g W AT Th o G FHET F AT B §, O TER 3R
Adraett & S §, el & oS ¥ IR @ AR wE A oW §, s 39 R{eed v g
ggel faweT I8 & & 39 a1 aF 39T 99 IRadd ®X, I M9 J9r &R aRade e
FO &, d FH T FH 33T Stone Pelter™s Association & HEET &7, I Toder dgl
U e §, 3% @Y e A @S g S| Aw wHerd & e ou & fv gAr Feer
RGN

3R TG Feo 6 UTH FAR WY U & iAo A @S G, T IHH FOH a7
HUAA Bl A 30 FE W & B A A 3T T Yod AT F HeEFF q@r, F@ ar
SHFA-FHR § A iRe S| Agled, T§ HIS Ugel "ol A6 §, I YA ol S
I §H T W ¢, 96 oA uedl o & € FF o veR & iR & 5 A gt @
TET @ e SO AT, IS @ R ARA A WS gU §, R R/ §, e A €, g
dIST 3% WY §, §H 3o A9 dgi W YAATAd g1 X UC §, ST IR AW & Al
R & g dqeg & @y @ 39 9RFEUfT & gARr a1 Rea| gem We are proud
have a Prime Minister who is a Sikh. We are proud; the country is proud
of hir But, enough is enough and if this is what the policy of the

Government is, and this is how the
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Government is going to treat the Sikh community in this country, is a
matter of great concern. It is not just Rajiv Pratap Rudy; it is not just
the BJ or, the JD(U), or, the Congress; if this is an attitude and if
this is going happen, the entire country would be compelled to go and
shed our lives to prote each and every Sikh residing in the Valley. This
will happen. The Prime Minist recognised the problem, but the Prime

Minister cannot. ..._(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, all are associating.

ot Jrfemr I e (o) ;o 3uweafa S, # wF HogEd Heg T gl

ot g T (FET GeW) : 3UEHN S, # @l # g deg A gl

o TEAREEr aifer (33n) - SuEfa Sff, # @ #oEd Hee e gl

sharch 7 Rig (Feg wewn) - suwedfa Sff, # w@d A sER dag A gl

A g g5 (3N IEHETT S, H @I FY g d@Eg AT g

TR ST 33F (FLT YeRN) : ITWHEA SN, H T@F A ogEW deg Ao gl

ot e wuT @F (FET yew) - 3UwHid Sf, H T&F H W Feg BT g

At A e () IHEHET S, # @A # s Heg AT gl oSir, |
want to take only ten seconds to add to what Mr. Rudy has said. Sir,
there were hundred thousand Sikhs in the Valley. Unfortunately, their
number has now come down to 50,000. They are leaving by the day, and I am
sorry to point out that twice, their delegations have come to Delhi to
meet the Prime Minister, but they were not given time. | hope that now,

the Prime Minister will send for them and re-assure them that their lives

and property and their families would be protected in the Valley.

Rehabilitation of the victims of Leh tragedy

At g w (ALY geRr) : 3YEHNfd AQlRd, 5, 6 AR & Ad E A S FT
geT, 98 Wiplas fauer M| I@ @9 AR THA I gH &, A 95 F T o 5w e A
AR F dHel® g1 &Y
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g, SEd R ¥ S-S R ggr av A, Afed qgr & Rufd F w1 gur A8 d
3o o 3T F@T W Todld olal ol Tohdd §, Plg a1 ofal X Gohd gl IgT W HAST &1
3FR M EIT §, AR B AUROT FAAE Gt w® ged e 9w g gl qg A
S & FEr e Wl A @ & & ael WogTed R g W@ g, Sfear @ W g, W
7,400 T ggi ¥ &BY S IH gl 3% fAT WER F 429 w5 v & Ru §, Afka 3
AT FUT T FAT FA? TgT T IGEAT A H PS5 Ao g a2 §| g7 TWHR PS [AFIRS
gfaur, S f &1 oEl o #RAr FE Far 91 E E| FE gg DA F gl f S W gl
WE W er 9w e I B

G (. f3. TR doe g

g7 W HGANT Holel HT G TG @ THIGAT Tk &1 ST W@ g1 §A AT TgT W IS
g, @ #N S & wer R T9 T WA I AT §| o §H S ded € F g8 W
3a e H RUfd &, Far @ 95l @ o W E, FA g W AT E 9 W §? FARNT T
FeaT § & 39 ggr 7 Tare Ja]w SRAT| g7 F AR A9 3@ gAY AR §l 98 W FE
TarEy QAW AgT & o W &l U Seed @ A| At & WU &y far ¥ fF 9wt W
IR AT AT & &, ARPT T W AT FT I3 S0 A A ® &, TR & far @ o
g, el & oA At e W g, Rl i afeer 7@ e @ 1 WX, ¥ oRd & e Bl
F H TFiaE UG I g1 g9 W dfw 79 FH W W@ & F 37 A F dege war
gl WR ST eE gU §, A 3§69 o A A gled sgd fafad R, @& Rl
mmwasﬁ,ﬁaﬁwwmagafﬁm%m,agawa%wmmm
g, I A o G| suEeedey o, # o RBeed & @ gl

suwsmeer (. N9, FRIA) - 39 Ao

ot g g ;A W 9 T e U@ @ E, 96 Tg & IS o H oot
e @ il St w &, 300 79 oorar § 5 Rufa 8% agh 81 oo s & dAq srment
A v A q@r, # §gd SEel & @Y wE W@ g R wohe amed S 5@ odw &
TS ¥ AR IR i Agele AT AT §, e AT AT g, Akl @i A
F3 TUUC & e u arw §, HUST 9T F e
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& ghs & fav wd e aw §, Aw @dea § &% 3R ¥ w8t wuv o & fav Ru sm,
ar M AR I Fedl A oemg ot A e R @ A aow F S At mow €

.- (FEEuTE) .. # Ay A 9 @ gl ... (FauE). .. # §a @I ... (FEue) ..
# v frded R @ gl I I M9 @ ... (FFau) - .

Ig T Quer &, TSEF 9l § ... (GFaun) ... 3R S8 99 sgielfiar 3 odf
g, afthet gefier § % & A A ol @i §1 A IS U Sdi A § I
oH fHeEm? ... (@AT H ). .. W Fded § F 3@ W IR wen afgul

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Your time is over.

o 9T T : 3T TRE WHR & HE 90, S {Am=T & Aegw § g6l BFo aw,
TR el AT o

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up Special

Mentions.
SPECIAL MENTIONS*
Need for consolidation of Public Sector Banks
SHRI N.K. SINGH (Bihar): I would like to draw the attention of the

Finance Minister to the need for consolidation of public sector banks.
Our banks are not able to compete in the global arena in terms of fund
mobilisation, loan disbursal, investment and rendering of Tfinancial
services due to the fragmented nature of the industry. Even the largest
bank, the State Bank of India ranks 76 in terms of total assets and 64 in

terms of tier-1 capital globally.

The lack of global scale for Indian banks came into sharp focus
during the recent financial crisis that saw several international banks
reneging on their funding commitments to Indian companies. But, local
banks could not step into the breach because of balance sheet
limitations. While the Government is widely reported to have a pro-
consolidation stand itself, | urge the Minister to take decisive actions

in this direction and not delay such consolidation further.
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*Laid on the Table of the House.
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Concern over threat to life and property of villagers in West Bengal

due to subsidence of illegal coal mines

SHRI RG. SINGH (West Bengal): Sir, 1 would like to draw your Kkind
attention that on 23rd July, 2010, subsidence at Porascole village, P.S.
Asansol, District Burdwan, West Bengal, in Kajoria area of Eastern
Coalfields Ltd., has taken place owing to mining operations. About 550
sqm. has been subsided. The village is totally covered by mining and
there is no doubt that the whole underground of the village has been
mined ogt by ECL and illegal miners. Since the subsidence has taken place
very close to the village, some houses of the village have to be vacated
as per the order of the Safety Department of Mines. Earlier also, many
cases of subsidence have taken place adjacent to the village, and the
same has been brought to the notice of the concerned authorities. But,
nothing has been done in that respect. It is not only due to mining
operations by ECL, but also due to rampant illegal mining. Not only this,
due to unscientific mining operations, huge agriculture land has been

damaged and the life and property of villagers is in danger.

About 3,000 habitations are residing there for centuries. These
incidents are posing danger to these villagers and their property. In
view of this, | request you to immediately direct the officials concerned
in the Ministry and take necessary steps forthwith to halt illegal
mining; and villagers are shifted to safer places with appropriate
arrangements for their livelihood, or, make proper arrangements for the

safety of the village.

Demand to take steps to ascertain the fees charged by the Private

Medical Practitioners and Hospitals in the country

A ITEs A 33F (AL WA) : Hoed, H 30 AV 3@ F ARTA F Fog WHN
HT A AT HAT e § e A et F AU I, gem Hooed Rfvaar, W
#r A1t @1 Rfecar, sas FE, T gy, Sl R deiat @ e Riffcaredt v
DI SHTEl #F g Rifercar giawr suesy ¢ 8
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3 sl @ fosh fafhcarerdl ta Rfshcgent & eROT & S gsar §, e Yoh
e gaRr fAdiRa ag ¥, swfv 3% gaRr sga e Bre o Sl § @ A
e a3 afEaEt H
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R @ TE O AN ¥ R IR A, e % W Aol ot R o
RIfrcareral T eROT F AT & gsar &

ool Rfrcasr o Rffcar &7 & qUid: sgga Far foar mr g1 we @ e
Joo & fAU o T d& 3% ol W Srar g, Rffes Feehea afiwgor oS g,
3a%h 3Wid N 7S & Shfad @ &1 HE AR G gl § R A & Ao H TG &
TN F FE STHr & et &1 e de @r ¥ R Ay A #r Taetae @ onar & 3
9 dF 386 IR IFAATT H O STAT FAET F Gd, A9 d ol 3AH A6l & S gl
3H YR F FaER &ar F v g

W Rufa 7 d@R afFd &1 ar ar 39 dufcd 99 W STl AT 9SdT § 30ar
SoITST o 319719 & 3T Hld g e §l

FAUT AT WHER & Y ¢ 6 o A Fdva Beh Rfecas, Rfecar odeol w@
Rafrcaer fr o FuiRa & s, SEd We v 3 gfeadl & Ald @ § Sarr S

HhaT B

Need to establishing AIIMS/PCI, Chandigarh like institute

in Himachal Pradesh

e Rwen w79 qg (Rora ween) : # a9d eua # oen aed § & # werer
&7 fRArae v ¥ Ieh § 3R TE oY f 9d § T @l Ay weed w6 ooh wgre e
¥ €1 7 e & i gAEmdt § sen-oifa aRdw §1 Remae wew # e daree
@A &1 g8t W A 931 (AIIMS) T HRAT 3G HEA qur wvdire &afd PGl
A wifa eudrer w87 & R T & A5 ger dex §1 ggEr AR amefer &Et F steest & o
ggd Fel Eeh & RATIS G A 1000 AFA yiday T goe H geE d AR S §
3R ST 1500 W91 HSH gElesT H dgolg & I g o §| AT e F 12 T E,
safav 12 gam deX g aifge, St qof &9 & smyfas suaol garr gafsord gl Sfe el
9 I1 R 400, 500 Pe MYy g A @R S g o dfsd et w @g § @Hee oS
T IREUATS g Sl §, d9 T Y T €T H @ aA dg ad §, o w9 F
MYPT IR AR GESTT T @ ATl S R SRR €, AW e s,
IEHR HEEH IR, S UicHEST  FE WER F & @ifeUl Id: H WER F AEIA
q @R #7AEd
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AW FA § T RO Ww F TR 99 IRUA, S (AIINMS) IS HRAT I
TEAW AT TvdeTe UG (PGI) & TR & 3E9arer @, & 3 3Maedear &, drie 30
3mesT @ 3T Tareey aRTaT e Aare 3udsy g I |

Demand for ban on use of GM seeds in the country

s, T wERr (RO - HEled, J Rua favd & 180 i F Sh.ua. FR sk
3cael R ot wfasey g1 Sh.wd. @< @ 75 gfaea 3@, Famsr, seia @ seider &
BIdT &1 5o & H o Furw, W, HFH, deel H @ Sl Hage Hr IgAfa g1 e
S & T Y F T A A H ARE AR geds # el A ¥ ema &
ST.TH. ®Hell B W@ & fav afsd Sh.g.v.dl. F egeX 2009 FH A oA dr
SEEde Ut f gAfa & & O, TE W Scuet, st e & A & FRor
3R IRF ITHU FEE H GHROT FHAT TAT AT THR H el Weg g W B,
qearenell, TARR, Uil e A craards Wl W GG HAed H Ag el AL 76T g
el U 41 WeF BEel W IR0 TS I &l SN.TA. T B OIFAT o & g HA-A-
®H 30 qUEToT i g1 9 Wieg wHel # AT & 9T 8, 3T W QN HIeTr 781 R
Tl ur: Tt gdeTuT Icued FEfar A R TR velelr & §1 3aHr independent
testingﬂ'ﬁgé’l%WWWWQOW@[R@TWWWWE@@
Sael 10 @I W 31 TWieF verdl W Edehreliel IeTdd A U AT| N Plea F e
o gue a8 & Sh.uw. AW F H-w F Td F Fuee usar g1 &S g% F s
YeaR & §, ofed OR-tR 3cucawdr #F F I S g A-O9R @ & 9 @d 7 W
$re a1 o S §, s fov 3w afFaereh wre 1 Sa gsdr g

H: WER ¥ AW Ry § B ShovA. A6l & sedae ) A g S|

Demand for inquiry into irregularities in the Haj quota being committed

by private Haj tour operators
M AgFAg FN T @MY o) : W, H 3UE daegd ¥ AAEY e vewedta
HHES N CAA §ol HICT FAA A dlel Wgde X-3MRed i aiufodl & @@ o
EaT gl forgEdiel # FFE 3N WHR A 1,60,000 § AT gl H Her Helie fmar
g, T 9 & wAfcar &
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FRT 1,26,000 & ST FeN A S § R A FleT gEdT -3 FIdc W
feam ST &, Afa swEw & Ad § B Fo -l & semEr, S gew 3R SAnTer
¥ HAT FH F W@ §, g ¥ Q-HReH g wigfodr & W® § @ g FAG & AR
S A gl F dFded 1,26,000 T @Al AT §, dE WSde X-med &g ¥
A ¥ FH 1,80,000 ¥ A R § AN $T HRH g1 A agcl g8 HIT PN AT
BIET 38 IR @ U A IUA dh g I U B FH AGIISA FEIAA A E,
e aof & A Fow & dlods WA a g AEEA W A §1 WEdT & -
I A w5 @ Ribred BAET 3 vardede 3 & o o g5 § A W@ owS
A ¥ alfehh § 3R A gER R aoiR-v-3med 3R RS 3% trdeste 3ihgst
o @ g

$foT ARG WER & 7Y AT § & &7 &1 FT gAd F ae 9Bde -3
& s 3 daw Regd & S & U 50 G 857 § 96 & Th A JHRQ A0
3R 3 giufodl & SFACR aiv S arer el Wisde -3l & [Weh wed wdagy
STl HY O, A AT R R UEde - F AT TeH Fh 3H FAS o wACA H
TJRdE HX fear ST aife 3# gIfeEr # Ied e dol
ol u‘?..:'l"""“#_—h"'_.”,i—{‘:l't_ﬂ"' (i, (hjil:'h-'l# l_;lﬁ..'l.'|} ulid.'i.ﬁr EPCWRE RO
o s Gty Iy S Sl 3,8 e e 1S5 il Ji sy
S e g S Ghugtn g Udla BYs Gl S sdulag
DS ma e e 2 WS YIS S pgalaaal ) s (00460 ]
Sl 5SS s op Sl e s i) e 000:260] xS
5 S S Dl S el S Ul S W) S Ll 5
e L e oy BAlS A g palal jyl paslh gaisglle S 50
e e et S e e s a8 Gl G Ll
S8 Sl oy i Uz A o 000:26:] i S sl

ma i aS U o S Jaeay s 00D:R0] &S — & £ Al

[Transliteration in Urdu Script]
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dsmag S as 5V g e Jla S eaild il S ula e S
I8 Jhe s S o o 508 Jleid Gl IS 58 4SS
O st e Cuadl gy on T e pgone ala iy iS5 Bl
OB Ul e ST o S o) JE LSl Gl s i GRS e D S
sal abel pig sl S 2 ome gb e Bl e sl S
S e e S i RS G i
S eals S S ma S Bl (5w S e D )
Ol il 3 S il (S SUSLE Sl O BDE Sy ol 0 s
i glr el 8 padailas G 5l e S ke (LSS5 a0 Ly s
N PO PR LR LIEWRE, PO STy S RS TPt [ TR U . PN
ol S S A S sl ) F Cusdl g S Bale e i i

S ezt ) S palaale SE Sl La S andl e o sieS s Al g

—

(& pla) |
Demand to withohold environmental clearance to the proposed

power project at Sompeta in Andhra Pradesh

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, a private mega power
plant of 1000 MW was proposed at Sompeta, Srikakulam District in Coastal
Andhra Pradesh. The location of the mega power plant is in a sensitive
ecological zone on the coast effecting 8 Panchayats and 2 lakh people
covering 20 kilometre area with a water body serving the drinking water
needs of the people other than flora and fauna. The farmers and fishermen
have been protesting against and it recently culminated in a police
firing, resulting in deaths and serious injuries to hundreds of people.
National Environmental Appellate Authority conducted a study afterwards

and suspended all environmental clearances.

After suspension, the people hoped that the plant would be scrapped.
However, the State Government has since been writing letters to the

Government of India to rescind it. This has fuelled anxiety among locals.

422



Tension is prevailing in the area again.
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Public agitations and facts being considered afresh, there should be
no re-issue of clearances. People expect Government would reject such
toxic projects violating laws in public interest. It is not a good
practice to give permission to such projects and then await public
reaction. There is no doubt that if Ministry of Environment and Forests
tries to revive this project, there will be violent agitations. | appeal
to the Government of India to announce that this mega power plant at
Sompeta is rejected. This assurance is urgently needed as tension is
building up in Sompeta and there is grave insecurity as private sectors
interests are preparing threatening postures against the Tfishermen and

farmers. Thank you.

Demand to restore the emergency quota in trains plying through Bihar

st W Fu Aed (WER) : 3uEHla of, nh @ EAER T § R Y A
A fogR 3A-Sa arelr @l anfsal A 3mUTdFelA 3RETOT @I (EQ) H TR MY F S
FA FX GA ¢ WAER F AR 2394 WOT Ffd F 60 ¥ weEN 24, WHOF Fifd F 52
¥ "era 30, HASIAr H 40 ¥ gTE 24, deMel FH 42 § e 24, AHATRGT H 40 ¥
TER 24 31 3EF FO gveid §1 WER A @l fsdt # widfes sga swwEer sfis e
EQ % @RI WIP & &5 qed & o W@ &, g8 off 3@ @aAca &< & 713 &1 Mer & ot
& WY TE I @ @ ¥ qE X AN N q@m A Fr S At | oFe FE A @
@ gl ¥ A WHER § et g 6 WeR & fav wlipd aRierensit 3R EQ # ga:
ggrer forar S, @it RSt w o dig afa ¥ @ 3R g v wud geie @
grayr far S|

Need for easy access to higher education for every citizen of the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, education for whom and
education for what? These are the two most important and crucial
questions. "Education for all®™ is the answer to the first question. This
is the national policy on education. Education for life is the answer to
the second question. The right of children to free and compulsory
education is a Fundamental Right now. It has put education into action.

But  this right is continued only to elementary  education,
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for children in the age group of 6-14 years. The elementary

education is not enough to develop the
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whole potential in an individual male or female. Higher education is
essential for the development of human resources as well as natural
resources. Time demands that secondary education should be universalized.
Higher education is an engine of development. Secondary and higher
education cannot be made free and compulsory. But it is also a fact that
students from weaker and marginal sections of society cannot bear the
cost of higher and technical education. Then, what to do? Government
should give them loans at low interest, say four per cent. Government
should also open professional colleges for them. Poor students cannot
bear the expenditure of private colleges. At the same time, Government
should construct hostels at taluka places and provide them accommodation
with minimum charges. A talented individual, properly educated and
equipped with skills is an asset to the nation. 1 urge upon the
Government to give opportunity of education at all the levels, to every

boy and girl.

Demand for providing marketing and processing facilities to the potato

growers in the country

A MU Tog ITAE (3R YSU) : HQled, o & 8 YA Uy & fhdwed 3] &r
Al gHEa ¥ W § AR o T & e W AW F @R A ST @ ¥ e F
el & fow Arbfear & cgaear 7 g, $5 DA 3c@ei T FHA T TET TR F A
FT 3cueA g, forad FRor fagelt #F aRd F I # AW 7 g, e A F v
Avor FHET §| IWFd FAEABN & HROT 38 a¥ Ao & AT #r 3 f FAT 2 Fuw
gfa el off ot e o1 W@ 81 Fles TRS W § 3N FaeT e e & @ fafa 7
e &1 95 Fles TR ¥ Mo FAET 3T W & SR F A H AT A §1 HRT TWHER A
o sHR @l #1 FS oA A fhar, sad Rufa faswe @t o W& & fhae sreEsen
T 3a® & T gl Fis i AT gea g Tohdl g1 g7 39 AUV Ieo@ F AIH ¥ WER
H AT IHNT AT F 3199 @ T §1 gegag|

Need to check unsolicited telephone calls

SHRI MOINUL HASSAN (West Bengal): Sir, unsolicited phone calls are

one of the major problems that telecom customers are facing. The Telecom

426



Regulatory Authority of India (TRAD)
has framed the Telecom Unsolicited Commercial Communications

Regulations, 2007, for curbing
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unsolicited calls. Under this, all telecom subscribers are to maintain a
Private Do Not Call List of subscribers who do not want to receive any
UCC. This 1is to be updated in the National Do Not Call Registry
established in 2007. All telemarketers are also required to register in

the NDNC Registry.

(iv) Even after registering in NDNC, complaints regarding UCC have

been received by service providers.

(v) The frequency of receiving unsolicited SMS and MMS has

increased.

(vi) The framework established is not very effective as only about 11
per cent of the telephone subscribers have registered for "Do Not Call*®
in NDNC Registry since the process is complicated and there is no

appropriate advertising to make customers aware.

(vii) A penalty of only Rs. 500 for the first time call and Rs.
1,000 for every subsequent call is made by the telemarketer to the
service provider. No compensation is provided to the customer for the

mental irritation he faces.

(viii) There are no penal provisions for unsolicited private

communications.

Due to limited effectiveness of the present regulations and the large
number of complaints being received, TRAl 1is considering public
consultations on the issue of Do Call Registry in place of NDNC for

reducing unsolicited calls.
1 urge upon the Government to take effective measures in this regard.

Demand to supply adequate urea and other fertilizers

to the farmers of Andhra Pradesh

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, due to start of sowing

season in Andhra Pradesh, the demand for urea has gone up. The requests
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for making the urea available have gone up from the farmers of almost all
the districts of Andhra Pradesh. But in the absence of adequate supply of
urea, the farmers are facing umpteen problems in the sowing season. In
June and July, thre Government of India has allotted 4.8 lakh tonnes of

urea, but supplied only 3.57 lakh tonnes of urea.

429



The demand of urea, in May, was 1.02 lakh tonnes, but supplied only 0.96
lakh tonnes; in June, the demand was 1.35 lakh tonnes and the supply was
only 1.31 lakh tonnes; and in July, the demand was 2.31 lakh tonnes and
the supply was only 2.10 lakh tonnes. In august, the demand is 4.5 lakh
tonnes, but the supply, till today, is only 1.2 lakh tonnes. This clearly
shows that there is a drastic reduction in the supply of urea to Andhra
Pradesh. Even the stocks in the MARKFED have exhausted. The Government of
India says that 2.97 lakh tonnes of urea for Andhra Pradesh has to come
from abroad. It means, till the imports reach our country, the farmers
will have to wait and by the time the imports would reach Andhra Pradesh,
the sowing season would be over. Due to this, there is a rampant black-
marketing and hoarding of fertilizers in the State. In view of the above,
I request the Government of India to immediately take steps and release
urea, complex and other fertilizers required for the farmers of Andhra

Pradesh.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned to meet

at 2.30 p-m.

The House then adjourned for lunch at eleven minutes past one of the

clock.

The House reassembled after lunch at thirty-one minutes past two of the

clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, see, the
Appropriation (Railways) No.4 Bill, 2010 is also listed. A special
Supplementary List of Business is being circulated. Therefore, you know
that it is more important. So, | would like to take the sense of the
House. Shall we take up the Appropriation (Railways) No.4 Bill, 2010

first as it is more important?

SOME HON. MEMBERS: Yes, Sir.
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DR. V. MAITREYAN: We can take up this Bill first, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Km. Mamata Banerjee to

move the Bill.
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SHRI D. RAJA: Sir, | want to seek only one small clarification. After
the Railways Bill, what will be the next item of business?

---(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, since yesterday, we have been
frequently changing the items one after another. At least, ten times it

has been changed since yesterday. ...(Interruptions)...

SHRI D. RAJA: What is the next item to be taken up after the Railways

Bill?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 will let you know. Hon.
Minister, the question is: After the Railways Bill, which item is to be

taken up? Shall we go as per the agenda?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER®S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): Sir, we shall start the discussion on illegal mining. Rest of

the business can be taken up tomorrow.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is clear. So, you agree
that after the Railways Bill, we will take up the discussion on illegal
mining.

SHRI BALAVANT ALIAS BAL APTE: Sir, what about the other Bills? Will

they be taken up tomorrow? Tomorrow morning, there will be no Government

Business.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Tomorrow morning, there will

be Government Business.

Tomorrow morning, we can take up these Bills. Now, we are going to
take up the Railways Bill. After the Railways Bill discussion is over, we

will take up illegal mining.
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SHR1 PRASANTA CHATTERJEE (West Bengal): Sir, tomorrow morning, it is

a Private Members® Bill. ___(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Just now you have said "after

the Railways Bill, illegal mining"!

SHRI PRASANTA CHATTERJEE: There will be no changes, | suppose!

---(Interruptions)...

SHRI1 PRITHVIRAJ CHAVAN: Sir, what changes they want?

---(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 announced it after taking
the sense of the House. 1| have not taken the decision. It was your
decision. It was the decision of the House. Now, Km. Mamata Banerjee,

please move the Bill.

GOVERNMENT BILL
The Appropriation (Railways) No.4 Bill, 2010

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Sir, | beg to

move:

That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11 for the purposes of Railways, as

passed by Lok Sabha, be taken into consideration.

The question was proposed.

st AT I WA (GOE) @ IUTHTEUET FQled, 3R A AT A W, o Y
o A A A §, FROF A A 1 WA H GRS sfagm ot & F=ifE
giferedrsT & o Yo et 81 safav g7 &8 dad § fF a8 R Yo o § 3R sl
Yo ot 81 I8 & Usar # o 3w H SEdr g ST S A JIT ARGAT o Sdrm o
AT 2 Hg T gfdfee Yo & T AR El FAAT Y F Sgd Aged gl Yed #
%qﬁﬁtagr-raa%"laara:aﬁﬁ—aﬁﬁﬁwﬁwmﬁargm%lwﬁvmﬂ?ﬁagﬁ
T 38T el & AT 7 g

o @ g ad g, Yod # gt A9 g, Yod § wen deT e, beerd @
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giaure gf, e ool & &1, Yo @h-gul g1, ¥ A W AT IR A W ST,

TIH & TAgR HToT &
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3N YT F S expansion &, JE N @, SET dF I AL GEA §, I@ dH el GEAA
afRT, T g &, Pe foor & AN Y@@ 7 S facilities @idt §, ¥ facilities off
provide & W, ¥ & medical facility. Y@ employment &1 arell Uk Sgd S
TEAT & @I AT YT H A A &l old H S Al &, a8 T transparent way ¥
g O A SE T IUET g1 Y WGl 3R 3% aigar # SR A IR o Sl FH A
o X Bl YT IE U 9gd Hecaqol FH A B

AfheT 3T modern age F AT d TT RF W H sa g AT aea & F W@ &
AR TS FS ool Al Afed, # 9gd F 3RO & FhaT §, oA W AT IHewT-3H00T
gl & AT # uefl o g F, oW W @ I, I A FeE A4 M, Y & oae, s
e AT B, d@ o AT M g AT, ¥ A accidents Fga @ w® §, Il wR A
FIH Tgel Yod F FWE HI A FE, TFHISC H 9 HE, al 1965-70 & S 3T g,
3R JelAT H SET A THASC §C §l AfPT WA F AT H 9 & §A modern
facilities @@ 7§ §, a9 off Tolide & @ sgd 9 AN F1 avT g g08 el &
WWE&W@[WM?,aﬁmw@rﬁﬁﬁmpropertiesﬁwaﬁ
i Bl IE VAT A Bl g, THEh HROT & &k FW g8 USaT g

Y, 3eleT 2007-08 &1 Ser foram v, df 36HA 8 HHG-HHS accidents, 100 &
Fg INeFC, odd HMAIT W 76 accidents, 5 WX accidents 3R 7
miscellaneous accidents gl %ol f&er T 196 accidents 2007-08 & gul g8 W@
2008-09 #H 13 3NHAN-E@A« accidents, 85 3We#c, odd HIAIT 69 accidents, 3
BRR accidents 3R 7 miscellaneous accidents gUl %o fAem @& 170 accidents
2008-09 # §Ul 2009-10 T it 8eT ¢, THAA FAdd @ & 3T §, FAqd $ aG &
Uﬁ?‘c’*&ﬁﬁ%ﬁﬂﬁgﬁ%, aﬁ%ﬁﬂﬂff?aﬁaﬂ'@raccidents@%}mm
#id g$ €1 2009-10 # 9 IHA-WHA accidents, 59 INe#T, dAge FMAT W 54
accidents 3R 2 BRR accidents g g1 ¥ fAem X 124 accidents 2008-09 &
aﬂaﬂﬁﬁgﬁ%lwﬁvmﬁwmwa@ﬂﬁmwwaﬁmmw
gl =T We, 3 AGAT FA SN A G AT, A9 TH U H 3mam o7 fF At 7 S sy
3R de-ure & W ¥, TrEdh FROT e A OGN & IR T Sgd 997 GeATdes o9 T4 §
IR S Y A T WA §, mﬁvwagﬁaﬁrﬁwwﬁwél ey 937 R”ar i s
de der @i &, 59 X
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P T H o gU ANT & AR F ofed §, T F YU gARR FA ¥, 30 FAA,
st & Ha g § AU Y 9 Ids §, 396 IR TH SRl o9Tdl gl W, FA
el a1l Y LA A @A gU H AT Y w S § dedt wEen F wed 9w WA
AT e aTel WAl T GRET T AT @1 S|

&, Anti Collision Device (ACD) ol &I ST &H Sgd et & goaa 3T w I
Konkan Railway Corporation Limited @ ¥t device ¥aam 2T, oféhed 9§ 39 d&
FIT AT oem? 3T I SUH SaE oA P AR G F AN A Adr FHelm gl

AT FA ST A el aoic v H wgr ar 1700 fFeieT southern 3R
Western Railway W Sit anf3ai Ieidt §, 39 W Anti Collision Device QT ST,
AfheT 33 IF LA F IR § &F &9 @ W IE instrument AT aifd I accident-
free & &l

ARG, Y HT unmanned crossings W §Ed AR accidents A ¢ aAfher T
gfda#dic #§ S question 33T U1, 30 AT 5@ &1 § FAAGT A S99 feam, a8
satisfy Fe el @ =gl ATl Unmanned crossings W 8ds accidents & ® &,
3R manned FA N UHAT I HIAGT PN FEN AMRT| T §AR oar S 3T Sicer o
Th YA 3SMT AT, 3T AT off 3T 3TH 3ok Al et & oI5 | 39 MPs & IR dg
gl fear & f9-d9 @ a1 F project MP o, @ 3T& I Yo @R ¥ HFAET
I ATy ¥ T &Y Fehar, FifR 3 unmanned crossingscﬂ'agﬂﬁaccidents
A ¥, agd ot & St Seh € 3R dga @ o @ aqEe @ ¥, safav s Awd
FI UG YId P FAT ART| 3ART $hodissl manned FAT AfRT AT alternative &7 &
T Afgwl FEed, Hqe o w3 O et # I @ Aler Fer g1 @ w vwr fwes §
F 39 T 3 &, A wiesk automatically §¢ & Sar § 3R S ¢ el ST &, A9
gg Wich ol Sl g1 41 Yol HAo 39 Aed W fduR &Y @har & f6 automatic Yo

®Iedh ol U7 30N 41, o #4i, VAT Sae 9§ G 399 g B
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gl 32Tﬁ3§?fmfr5ﬁ1%‘w:ﬁfunconnected§|Bﬂﬁmﬁsﬁmm
TS ST A TR YA W AT T HRAR T X A YE AT FM@ AR 3§ W Sgd FA
Sﬁga-ﬁ%,maﬂa@rﬁa@#%@%,Eﬁmﬂffmﬁ#connectedﬂﬁﬁlm
W 3dT connectivity A& &, AT 3 USel &1, 3 PRI & A & g urdr,
gafar # Y@ #A0T @ Fdes F%em & 3T 59 SEEI W expansion #| Hgled, HaA gar
g o rendr & ugd SRR @ e’ o & S o Afher amer Rufa @@ g 18 & %
T HA ST W § AR gA IS @ vl 39 QRIERE last station §l #AY §gd SR
Raaeec FT &, # 59 &l T H WP o7, 37 ¥#7F Hl & solc T H Siadr a1, & §)
question raise &l U7 f& FRRRE & ¥ed # extand AT ST FE boarding
district §, & # RAma 95ar § 3R tourist & e & I7 & toT WA § F
WWNexpansion%&TW?ﬁmﬁa@mmﬁmg,@IﬁFTET
question & Sae H Ig 3MAT fF manpower =8 &, revenue Fr Fr grl, ARFT Fefr
o try & AGT 2@ AT H UH Th DIl @ OSEEIOT &oAT AEaT gl el connectivity
€, 98 DMU YT Feflel 1 3o FAUW 3ER & T dF Siefdl $ Sgd o g Fhel ¢
30T & AR W ERERR & S# a& rail connectivity gl IRARE & feeel a&
g SeltR rail connectivity g, dfehel dgl & @IS o & o S#H & S 8, o ool
F T and g1 & AT #N Agear ¥ Pded FW9m F s@e e Fg additional
T A AT, S LA S’ d A g, 3T 3@ A% 30-35 Freledier 3w ARG
T® connectivity F Fhd ¥l GRERR T SR 31 Saeld g3 & AR g1 3res-
3B FTES El

AT, HA § §gd TR S CICHH §, 3R AR @ T A F Bt F g AT
g € T afe el fasherion, ol ar Afder @1 RN colednt W OIAHRAT g1, A Sgd AR
BT &l

Fg SR T BR a1 €, accidents 8 g1 W& &% platforms §, S, Side= o#ar
& ¥, 3a4 R g g1 W SEE W UH passenger & 3l fhden gR&wS gom, T@
Y FAS Who g 3T ¥ FN §, 39 o ¥ F GO TRAT g, IR AH & g
& 3R AT & 9T platform & &g 3T U8 ST, aF &A T A & RN H TRIAT
& ST e, a9 g8 A 3aT Fhar g1 A Iy § T
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3 platforms & extand T ST, arfd ol Yo & QU BRIET 381 §H| F$ aR ol
sHifoT Yo A @ ged & platform § €1, df &7 96 FU| T d§ TH platform &
@ platform ¥ connect & & faT &§ S8 W footbridge & @ g1 sAfT Helr
footbridge ST MU, VAT AT IH WG g AT I HIT HAGIGAT, ORI A6 g,
AN UF AT OeEd o S Heed # UH Wl 3omm o fF S ot g f & e &,
TSl T 24 e, 36 S WWY #d &, 374 FS o medical Facility & @l 3PR
T gt B oIT B, TR P IT B, Fg dw 6 oo dFEA godr €, 3OH ad H, ar
W BI-oOK gaae Bed 7 ot First aid ¢ FT provision gar g1 ¥od, St & &
FH 1000-1500 9T &I A ToIdl §, 3o TTT PR 3N emergency & ST, aF &S
off vor Awew & & ™ 3¢ medical facility & STU| &, 3M9% &l 5ol S I
g & 39 F$ emergency gl & @ TE announcement @ ¥ fF ME #F 3R S Siael
g o ol fBe & Tom STl I A P A TG §, PR Tar off AT A medicine 7 gl
% FROT, P facility o g & FRUT Ig HY Follol F IWM? AT TR 39 &Y
ﬁmmﬁ?'\qﬁ'passengersaﬁ%mﬁl‘@ﬁg‘ﬂmﬁ'ﬂmedical facility
mas‘s’@ra'l'tflgﬁfaﬁﬁpantry@rmgla@ﬁiﬂ’fﬁpantrycarﬂ%’lﬁ%
Waﬁﬁaﬁﬂﬁm@?ﬁgli?faﬁplatformwamwﬁ??ﬁaﬁwagﬁrush
giar §, delt & v 9 W 3HER Fo @ & AT a6 g9 gRwd g §1 W, o6l
We = T & U $T @lee gidr § safaT A I3y g R 3d% fIU pantry #
giaur saer & S extend N SCl H IR TH AR AdEA FA G g R erreer
TFEGH, TS THRE AN e e Yo - ¥ w9 @l & § Sed §gd @R
foreigners AW Fd &, ofhed WA ¢Al H 9 TR 3Tl 80 Aerdr af 389 ST &
mﬁwwgl@m%,ﬁwaﬂwemﬁwmmmﬁrw
AT A Tl H Th Hehs IR Sd A 39 @ A ol @7 o 3egiad gl o 319
el gedl Wehd §1 W, 9 TE Seed B oAG g, 9 A A fagw @ e ge e
prefer &d § & 58 ¢ # aw fFar ST, s@H W T confortable @9, 3T ¢
# 3R e ot AG e A 5@ e & diRawdr sfoer @ @ wgweh #gen, s@
gy #H A R FelRd & dedr g 6 S @er R Sfr
g, 33T ITH WA T Ugdl dh el P provision FABT dMfes Yod H 3ol @ET
el g@%h erar
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¥ed # §gd WX vacancies W@rell T8 £l FUIT 3+ vacancies & #RT Fhifd I dw
fSiat & accidents §U &, 349 & §gd & accidents & FRUT Ig §dIC 7T § F T@r
T manpower F FHT M| PR &H IBR & TAET HHA @91, NS A AT FH 1 ar §8H
FROT 9§ U 3 H 3B g ¥ perform g0 & 9wan, fS@d FROT accidents &
@hd g1 sEfaT # U@ RY FAr § 6 &SN o vacant posts ¥, 3ee R ST
3R S posts R & BTcH §, a8 M transparent =T =TRT| e+ faearw & %
Tgl W o= 4 U g Fledr e @sdr &1 #gley, ST 3 passengers INfEdi & T
A § 3% FoU H UF o IR FEem AR § - 3EA SAET AW A Soe @A w o
ST A& & - AT YN TWH F behaviour F AF AU Faw ar mizdr F awe
A §, Io9h WY S & S FAER A §, 96 IRMFAT g1 F$ IR @7 glar g R
3MUH T S YH T §, SR cFAER N SAET IS AT el

ar & FeEr o w S @ fded w6, A 3w FavEw # Fo ged v ¥, Sl
W e 8 @I FT e 3N TR X Fhl 1 e qX Aifge dofid & e & o
& ¢, afes glaar 7 & o 95 gu el & U v dAkaAd T ¢, 98 W) @ 9y
@1 fAHOT g3 AT AR Gear Wfed A e i HE SN AT FAA I ATl dfhT AT Hr
ad & O S & 63 AT a1 M 5 aAl T & AT A o ¢ e a% FET gens
7§ ¥ Sgd IR W AN A, @R & dore & AR A ol s e ot B gre &
T H AQAS AT §Fd A TH of AT A A A ol & e Wfed & wear wfed &
foT = &, o Sgd §37 A7 3 WA F NN S IS # 3efeaql Aifed 3N el A
A I §l AN Th gOS F YR W IFAE A AR Hiigs F SisA & fAv ww
mﬁmﬁvgmsﬂrﬁgmlmm,#mw@m.m.aﬁmaﬂwaﬁﬁm
wﬁm;ﬁﬁﬁuﬁaﬁamﬁmﬁ?mmmwgmaﬁmmmﬁ
TS ST HBEE G Sfae H Il F§ FE AW ad T & R 3R FEA 50
e T e 3R 50 T Yed
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ST, d9 g4 Ig Wiolde G HEN| Fg Yd H HA g, Yod B U Bl OIPR e dar
STORT A FAT 3HA gl el GIfhe 319 AT & &A? I§ a1 1 o6l &, ITg o Hielol
gl a1d &1 P o o Fol o Yod & VT I 3u% [J(ear & v, wifE a8 g @
3T Wolde §, Y09 F [{EAR & 3MUhr A deaft, O s o Tow I qW A
M| dr #F O FdeA W § R S aoie # AT el vEE S A A our f
AW A A A Yold FaAfFefad g a5 &, A% 33 frdeher & o oRar 8, @@r
W ¥ o &, 388 I X S g8 &1 FIA 39 Yed Ao A QU fHar S

A T IR Redee B & gRERE & wh .uA.g. TS U, FhiR S W
AT § Roie FAfFefad qgd ¢l #fesr & IR uia & gt § AR Jg d@ e 9 F
FH A §, ve A gET g g 6 W o 3@ FH §q aar fear ¢, A% afdsr
F 9 TWAA F TR FFIS S A fF Ieglar 4 ST AEF wwl A & @l d=H 4
H I HAHFRAT & el 3 Idr@r A1 F 3T 9g IR G FTAT HA3, a9
I FE| TE T R SR AT, 3ok T S G gl Al e ol s A e, WR-
g &, 358 €, 3 IR IR g IS §1 7 FS v o W w & I § a-
A 3 Reh o ¥, ok yERE & oeE A9 ¥, WS RN & o S ¥, #
3ot forelt 3R & o @S AT &1 A A I fdew € R 3 Al & ISR qE
STl ¥ o181 500 45§ &, 37 ool & fow o off giaem g7 a8 3o 4 S e Y&
FEAT ST, FET d G & HY Uh o¥GgN AT SV, g d 3Farel & g, o6 § SieltR
F gl ar Rl 3R TUeT F gl g8t F X AT e A A W & T RAF e W sdfow a8
§5 §, Fifer 3Oar FgT A7 T ¢F AT o g § o oer T U & §1 3R 319
TYAER LA A AN F U FIT GART LI, AR T AT 57 a1d W AN I, T of o
Uk, T &of T E1 o 3 Al & AU o Fo F g

# 95H &0 F IR A N U Fo FeAT TR gl A HS TAA F AN RAT IR
FIg MR YT g7 8 39l ATl G0 & 3dRal § df 319 38 W SA 3T &d &1 olfehed
ggl 39 3ot
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FA ghRAYW Gaes wd §, # SR ST g aer A doaw Rk e Ragw @
¢EH frdl Farear &1 Jae A al, dfow g fRdT IHE @ dE & faT a9 F agr F=
glawr g1 & $RUT =T, ST W IHGH [SH SoH WS gl §, TET W Holgy H A H
foT o=l =gt gl

TEl W ST F HIS U@U AL ¥, TaT F ToWwH W AT FA 3aRS &, a8
GET Frod # §l ARRRR # ST W Yo A sH W T P §, 9§ 9@l W oo
Jqs 36T AT &, ol o Yo @ YA HAW g HAET 66 AT g

# R ST TR § R S ST H AT ARG Al Al Yok d FAG H W S
FT 3 oI H T TEAT G & 3T SR NG HHET, a HGR 9dr @en fF gg W
Sl A U AW oAl HR o S de #w O feAr @1 # uw IRy Sen f& g |
AT @ ANGE X AN F GRAUT 3T FABT| ShR H doH, WR HAAS Hal &
Foy RUIE dIR ek PR Tl H 50 R ¥ A &I df, 39k Sfae &l aREE i,
8 FhaT 6 AP Waels #ARe off 79 X 98, 3R 9 36T gU Al

3UHATEILT FEIGT, §H SH & & Al & §H G A6 h WIHR H B JHAE gl
WS H Sgd @ diadf, 9gd @ qef, 9gd ¥ U3 W@ & K 93 §, Ak Fol of Yo A
Rar @t & § & 3 3o, TR (6o # Weg 9orl S| AT H# oSt & A
Y FEll, HIH ST GAA §, 6 HoThel I SO H SATET o QT §, Tg el qST
FAGT §, I NG & AACT §, SHIAU AU YU TGHA TH HATGT H G FH ot o
HAAT §, 3oThl GT Al HT PRI HRT, 37U o7 HAAS g1 Sean| Hd vh @R &
el T, TEFH % 33Ar F 9W A fo@r ar, The Ministry of Railways needs a
full time Minister. I3 9l T, 3¢l 0¥ ¥4 fo@m &1 9 96d & & & Q@ A
F fAafaeeT toa &t e, arfe S off Yo & aread §, 3 g i o w6 A Saer
FEd gU, T uEfes a1 39d FF W OEl ... (FauRE). .. #H IOE fAdeT s S
9ERs aid &, S Led @ sfaE ¥ ... (FEEUn)... S o9 f RET &, 3Eer dmd
U, Yoid THHIST-T T, YoId A AT R I g,
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AT o $eaRE & e off T o, df 389 IET WA atel der # U fJeare dar gem
& 7 W & amr FE R AT FE a9 g §, O I Feaeae off I § g e s
St @ FEd §U, H AAA Yo FA S F AN R § A O doem IR A
ad FE P, IS T FS A FO IABEAC. FO A FO I 366 aX H Fgl| IR
-G |

st Jdr Ao G W) - SUHHEIET FQled, ¥l Solc & IR FH N AT
e A 394 AR gehe Ul A W g9lc W H$ 9N Iue fER sged feu g1 Shar %
AAAT X FHA S B A §, H ST olich FHT A AT, ARG H oS ORI §, 3@A Aok
Bfecae § 3R gl @ ANadr SRu e o & o Shar arl ggr A RBfeeae 3UiRE &
UH-ar g A, AT 99T EE, e #Hew AR A o a1, 9@l @ AR 36 wifcmie
e & o AAA ghexr anel o gurer oot off, o g7 o9 A 36 9 SR IR
far & a8 d%ad wRar §, sas wras Rar sa@ & fav Yo &1 Swd g1 ogsl @7
fftgae 3E 3R foawr off safdes Aray 9, 39 dadh R & o #AsA 7 35 foal
HIeX oG gl Gerdi$| 38 dFd gAR Hicodhlold Y Fe¥ # IR ¥ We AR 2,
IO WA T & de, B WHR deot 1§ 3R S g@ll TAR 31S, 3AA Folol fhar |

W, # #AzA @ IF 3P Fw K W F@d 9 ¥ A" a8 U, 36 aFd Tg
S foem aw 5 3@ Far e g, dfed 341 @8 R e 3R 9 7 8 fRRdeiex
& g TS H Fellsl FXfeAT AT HWeled, H AsA ¥ Ig o Y wEew O IR FHrhr
SR B 3R 3T XS H FH R A F IR F A B ) F gEgin § & ora
& e e das R €, 39 IR od d8 & gl aiigul Heted deas oRar
AR oRaS tRaT & F15 & a6 R S g1t gl § B o ardr sedh e
#Ha T8 a1d ST AT TEw @ o FE M| A A g Fer B wEd, Tg F4T @ @R
ar 3eglel Stare @ fh 3 of fAfeex &al, a9 3 AW & A wer HA wer fd
SHIKET 1 Tg T AGT @ Wehcl gl FHIGU H ST ASH § Tg Fgon 6 dohas wRAT Fla
o & 3R wRas whar ®iT @ §, 5@ T NUS U Ue weeRAr g aifgel 38§ uhar
¥ T MP d&el Hhcl § AN IHH T8 GET MP 3T Fehal B1 3% IHH T HiseRAT glar
oY & Ig dhas oREr & 3R 58 BRas A & U o A g, A T 7@
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3.00 P.M.

B W Bl e Aol uEe el W dhaS URA H A g AN A FeAewE A A
Ficauted arn fafgde, gear Infe dwas whar &1 & o & 9@ &, AfFa e aF 39
W HH A EIN F EHA P 9N U Weel A @ [ANI H ZoRM §| 9 gH IS & A
A E, eH A ToT T H MP E, ofteT S olor A T F MP ¥, o9 & 3 i
ST & dr oler 390 qod § fF 3T ol S Red # S ol @ A dod F 91g, Uy
[ FH So7 F a6, IS TRAT & AU Far fRar €2 g7 are # g I §1al @ Sdd
T U &, gwfIT A Tear g fr dwas wRA 3R GRS oREw # wh @@ @ AR,
Teh AR Tl ger A3yl

ol 9 % § & S w3y doca Wwa & et § AR 3EE S ade €,
e § Fufere sfacd gid ¢, 30 e § Fo anr Tl W Feon e H T g
§ 3R 3w & Ul & o @ §1 H HsH # FF o Saen wigen R S ey @
3% Y FT R aled §2 FAT AT 37 URAT & SAifIT & o I 82 7 39 3o
gl & Rogg X @ha §2 ¥ AARRA g1 IR 30 @ WA, @ g9 | ogEd wiiedr &
RT3 SN, & U8 3MSY Al Weod @ onee 3R erRer g Svelt, 3§ @R A aHH
ard § A TE Few § B Yo Hr G §, 3uer 9 Powss ffow, sue Affda ©
W QST 3T 3ER WSS AE I W & IR T wiafee Yod B Sl W geseree
dodT S T &1 # Tg Feel AR R AT A Yo A G A o3H Sl F e F@e A iR
30 VRIS FRC| Tg TR 3EH AT g

gal 91d Ig § 6 AR el Sgd &A Y@ B A AR g ... (FFAUE) ... AT
FA §?2 ... (SHAURT) ... HSNNET &leT al g X §, Fditeh MP & 91 AT A [T ¢l
it AT & ST usar §, S QU 3@ v T TERT o1 usdr &1 sHifow St A
AT B, W o § AR S AR e ¥ E, e T G & e qEw #@15 aiar
A& &1 AT FH N iar Mo fomm Smer €, SEw w3
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TS B TR ¥ TH R §AR Tgi &=t & 70 gfaerd e & T @e A cgawm 3R
ael T cHEE 8F A g1 # T§ Fear § fF Heler Rwed s@ yER # gen @ifew, s
& 3T TAT FT IC FGIT, olfched Hiolel ol TWASU| #AACT ST & A H HAiod H v
i fem @ea &, Fife Femenr @t SO ey @ g . EmEue) ... # JE W
AfeRTA 3R il ATHERTA T o 7 F WM gl IR Fg Feall ¢ b T HFeRIT &
qesU, ofrd 3er e QST Ty et fRfeussr o § &F ¢ F ea 3ror &9
g Bl

WW?WWWWﬁRPFﬁE@H%ﬁﬁ%IﬁﬁwWW%W
Yo FHE # o o ar B ast W R w5 wHE § ¥ gam § FAfE ggd ot RPF
& aX F R & &5 4 o1 37 F @A @ A9 &, T FET WA & A S| Afe
goTh I & whr RS | SE-sel W ST §, g8l W ahdel # e iRy, I g
HO S @ E, TR Sfedl 8T Sl TR IMST Yoid TRH W vl AGH oo ©el A
T & yeeT W §l g W do F fav see G Bad €, 3 der A 9o 9§,
afoT J8 W do T HGEAT glell AT al-dld 8¢ dF ¢l A SdoIR WA & folv IT§
I gl AIfgT, FEifR ¢ Fel we o @ W ®| A @A ar § % Yo s S
AfSATAE S §1 9 U 9gd §91 WG §, JE W FA QAT §, T§ A F oA A
m%,wm,ﬁmg%mmmﬂwrﬁmﬁmgﬁ?
Holgware, foEd SR # Ad Uh 9R g, F IR dor @ R AdEE g odEHed,
FUATR dHas RAT &, oief RARde A e Rdew ¢, v fsFady &, 9@ W &8
TsH fAew ¥, 3U% Sgd & Noew dX §, Afhe 3R Yo # qor w6l g A
el g, s # urw a) ok wem A wr, ura aR APEN @d A€ g, A 36 9R Hewe
fhar &, 3@ § 99 IR FAFT g3 §, UH IR Iid g9 die ¥ R I AT, 3nh dfhs
TrEH Wi e S A aolE F, 3R AN F & aW IJod e A g, gAfaw HAzA, A
AT § ... (SFAUE) ... FAC Sff H AGEEN 3e0T §, WfaAdr el Hr Agaren e gl
T AT X g, T FAsA R @A e A FUR Aq RGT .. (Faue) ... Jg
Wd & IR # aef T &1 9 9gd @R Afger §l .. (EAUE)... HT FA S F
g ...GEauE). .. AT, § W A TE 137 W W@
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g, # JUR Kb QH AG W W § ... (FUW)... gAY AR a@fgem ww®
dfafeww # &, & & @ W W AW g W W@ H, WY ek g § oS o W
SIS S &, d AR A do §, g FO e F W@ §, 3o A R W@ F
3eTch 3TOT A el & T §H 3elhl T4 o & 3N TATedl & ¢ o ... (SUaEweT). . .

W AR (FAN AFAT gASt) 0 @9 S A & A €, FW A AL A B

st FE sk - AsH, W A I §, W F G A &, Fg Al 3] A A g
g @l 1 Al ¢, FAT gHM A w61 ¢, die Hel & S g1, FIR Y A S g,
HA QT Tl &l H e §, AN IR &, # 9T SN AT T E, A 3 T Sex
o THST AW @ g R Aewee ¢ fAfRve, SR Yo ama g, S dwad oRan g,
faeterg deT &, 3T ¥ Ted g QAU 39 FeE Aq R, S gART g el
el & FE §U A ST FAC AT g, AT

Mt MY Iog FIATT G YSAU) - Yogdlg 3UFATEIE S| Fifs H AAGT S @
T @FdE g, §9 3% @Y Wafla vaw & of w© §, safov # soe @ fRw
we F AT A @er g3 g1 H T § B AAGT S sEenAS §, AR T FeA w
fasmer aaf @1 ¥, A e Fa H IO Fwdew FHESA § N Fo g o &
qEAT gl AFA, T§ 9 FE & F IS AAA F AT Yo cqow ;T qed 99 e
gl g # amag & A s T sifersoee @, AT PR 3@ e F guw
o arar, 3@ Re QU eI A RAr A, @ a9 c¥aedr #E WAT A AW, 3EH
RE AT §H AT Y| 31T gH 30 W o TIgem 9397 & ey Irell & a1, o9 favg &
ar &, e d@ fredier o 3ffax 1 whs & =0 T W g, gAN Rgrae & v off &=
# T TGO § Hea’ Falldller & 3w 78 98 g1 A & fws d@e a3 o A
Y cITE H I H HeeR eIl & IW A 9gar a0 {1 AT aGAs Ao, S8
H.IME. A, & FgaTh &, TE oGS U ool & €T Tordh §, Ig AN, & o w5
# a@as @ Reeh ugah 81 o8 S ewes Ao & B, ¥E AR A frelefier At @ #
qgaC &1 3T S AT & e fhelidiey
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3ifeR ugam| # wgam R FAAT S 5@ Ay W R A fF R Yod i ez genh g,
ar o dreer gl TE T e Feen U3 @ @ 6 Yo A vediden sgd 30 gu
¢l o aF e # Yo d F FAT 3000 TFHSTH gU §l Uh I fAawor feam g3 g R aw
AT A 3000 THASTH EU E AR HAT ¥ §ON ANT I Edled §C & AAA, @relr
FEIARAS A IR A I Fled FAS form § A F Fo A Feen @oar gl Fa A
RaE 3¢ &l

Ha1 B Tk RO & T oo O @er F Wwa # geen ) Sdar dan femr @, Yo
39 3 B @ TE A as|

FAGT S, 3T 3o faemr F ge faR &Y, 39 deeleied aee 9 & W@ E, I
U FAeT R H Fgl fh gH GOT W QU €A & W@ §, IR W9 eI & @ g, ar
accidents F §¢ W &7 &7 3§ W IR FT US| Fddl compensation ST PR
FHT 3O el A form &, o # THASpEU fF cawdr F gUR A @ W@ & AR A
A-hE FAT g W@ B A AEn B IR e F SuEr A @ ST, & 5§ WS
reeT faR g 3R cgaeur A FE-FA-FE FUR S |

NAA, ﬁﬁmm%%infrastructure@rmg,iﬁa?a???ﬂ?%“lmmﬁ
& infrastructure W 31 @J &CA? Infrastructure W 3T TF A T FE AT
ar 7€ Fan gF oRT fF g7 infrastructure W 3T @Y W AR 38 gawdwm & IR
Fu| 3T GI&T H g Tg ¢ 1o ofF A Yo # o §, O 39§ ooran ¢ 6 g gefera
§ & 7, &9 Tdey WM W ugd ued A g FE OF g, o Fw fear R orp usH
& FA §, g4 50-50 gfaerd &ar ¢ &, ofehd RPF @ Yeld & organization gl &F
Ft FET QAT F AT Fh Yod BT FIET B FGA? S dCIC H HeAN 96 W gl Hor
g & FET 5 Fopar § AT WER F Bl & seaw veer e §, ¢ o o7 @ @
A TgAdr ¥ TR SHA FROT FA E? IO S T fF GEH JoEdfod oo 96
HEA F & §, Wfehed Tl 8 A §¢ 1 3Edl el BT &l 3PR Jg delay g &,
ar STHT FS reason g
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A, HY s o reoT A& THST, ARG & IGH H W R & I & L,
ag Py Sl ool AU AT ATl IS ASNGE FE & B eH g9 R A A wer, or 3§
oRar # @ A & @el #U U e antarfedl ¥ #EY & & fov uw @sr Ao
AT 3| FABNAEA F HOY FAT, FAFHoAE § HFOY HAT WHRX A geor W AR FHar
gl 3R A FAFgede H FASA &I, @ §H AFFedg H AUY AT FE? el ToA A
AT el & Fogeare anl gAY Feg #N S @ Al et #A Aegeae gaca w feam
Hieters, SR 3R AT, SeR wew & ¥ Al O Aewede @ wenfad O gee et
T 8 B, gE REw o R 3N Aeveme B WATT B AR e, RER,
TodPle I ARES, I+Y YU, SI@l W AFHede § ... (SuaueT). .. 358 32m@r o &,
30 §9 SR W A FAT AG Fls IIEAT I, FAI Ael 01T od? S FH FeA H
internal security W ad 3Mwf, a9 4 AT H @M SACen|

A, AP FEd gU dhellh & E §| Seck G G N T 37 I09 §, qEA 9L
HGET HT YS &, Wfehed TEH TAGT 3UAT 3ca T & gl &1 38 &RoT § fF Yo &
SEIR AT a Sl & §oF A1 f9gR & 7| Yo fqormer &f 3caq weer &1 3ufara & e g
AR TERT H U9t AT o 3cak WS ¥ Yo7 FAA V| 37 FAW H ... (sgaunE). ..
A SEEX S Al F A Wl 3Eh e Ulsd FAGHEA ZecR WW ¥ ¥ FAA W
.. (FFaU) . ..

ot frer AT ¥ (ATT YSA) : A MU T FFEHEST & oW @ E

M M geg A - & P, IR GY MU IREE T FH, A FO-A-FO
Ao

ATl SgTeY AT SN & are 4fsd Saemdfd St ¥ &9 W®| Fo T AR 3ol 9 &
HedR wag St T Tog #HAT Wl Afhd 3ok WU S 8T Ue¥ § 3R 3ok 9T &
Pl 5 ¢ T 5? 3T Now doic H ST 3caR TG § 3ca@s o & fgar
AT IR H @A § gl & A SN G, o A A A qernfadt, dweds &
SEUesT & S AW & fAU der 3eH F SEE Y Gl g veewd R Sear v, A
ar ¢l 8, Toe@ g# dgl o @ g1 AA=, 50 AT Ugel
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TN q oA, S Sl & M €, SERE & Ieh §, 3 @ &l § g e : & ar A
& <T HCANHEA §¢ I, gH Tl GG, A &k AT g1 H FAN S & Fgw F 3 5H W
Ay e & 3R TEds § g & 9w o "o &, dF FA-Y-FA A [eAr &
TSrenfadr 3 Seelt AR 3ecx geer IR 3cciige R T @ e AR 3eak geer &
P o R A W eA feam aanl 98 A SeaX 9o A Sgd oAt i 3AE &, Ad 3@ foA
Fer o a1, # Uk famer & WA & Fom of ar, 3w o FHEA g R , 9
TJAH AT B E, dfeher qI AL Tar & 3T § e g gl

3 A IR FEAs W A <Y SRR W foRr ¥, ofd @ el a% sga
3TOT UR G I §1 IVR TEN COTHFH §oT & A IeoT g, FEiG HT d@AS § 200
& Ao ot 1 o@as 3cay e A USUE g A FE g, A9 g, SeRe g oA
AGAF F, 3 UG WA H §H FUR F&AT g3M|

# gRers H g wwem| H RS aE F T dren § AR IsEnfaE See #
eI Heh Tl & | g Aleel Yo F UH LT WA ¢l AT 39 T o w@r a1 F
&was IR T@as F T vl ST TS SN A YT QAW A v AW & Im & agl
6000 ¥s@ e ¢, Sofh o & wRED A AL ST g A wear § F PR 39
TAS & dlG dHS, FT, JEHAEE, HlgEG, HORT I Hifawial ¥ FdOd §9-
I3 VYT F Sig NFT ar 20 gIR ¥ FF RIG 78 TIT &1 3R AT ST 20 AR
G & IENTEA & AT TH AT HUAT olihel oof Tl & ol ST I, 98 & Y
electrified g 7% §| 30 F 790U Uos off o 8 Ig o919 Jors M| §FR gag H 3
H TN gF AHNIST-WI, TEd [ drge g1 Fel 9T IS o oRE W@ § e A I,
T o B TS| 3 O FH T HH FART & 3o & IAT, 3 oo oo SMudlt, offeheT 31aT
T HS S T 3W W AG Wl Y 3H W & ¢ el &, I AT FS O I &l THH
o & ges '
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TE @ SR § S duds, WEeER, e 3R AvEeE F TR §, dfe g JE awas
q FT ARTSEN §2 ... (AT H Ed). ..

AH, H AAA N A g F AT F$ IR 97 QU §, IR I 37 7= F feherar
F R 3T R FER & o A F GHEsEr e seR Wy Foufa wE T wE @A
3T 3R 3T 3cck 9eU & Yfd & ARl af SR 0T 969 3R 3R 3eck wewr &
3UET O AT I &1 Alfeld § fob &ar g

AAA, S IPR, HY TAR F a% F Fg7 o7 6 3T q@T AR F Al e
Serdr &, Fifeh DI TS H HIIEST EAA FI1 ollged W TSl | oT@HAR & T gol o
FAA §l MSHEE § AR AT HEET FAT SN 43 gU &1 WieaeE vh sgd &
Aecaol VT &, Akt 3er 97 g U F ¥ awf F wAT W a9 e ¥ AR @t
FI ABIMEA FF 167 & FAATT S, T A Hed dlhel a1 ados gl

AT, R A Yod H 9 &@ of o F@T S Teadt § fF dg RSN @ a@r
AT F$ IR FWSRT FH TE SAAT AT fF A A S her W ST W E, T FS gV 3R
e g, gar 61 7 R ale & €1 3§ aE 39w g vy foar & fR oo s Ay
Mol W FIE HEN, Afhed T TE IS e HN? PR g8 ¥ &F off 3or @er =87
fAeem ar Y el W 3eoT T fAAIT? 3R 98 F6E AE g AR §A Yo @ @
@mmgv...(maﬁruﬁ)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. We have to
take up the next item also.

At M Tow IEre : 3ed A, H FOU F Yod A plot B oggd FA 51 @ A
T TG S A FHA OIS W O A I’ Ree R Ffodt Fosgd wmE R
F6 WA o W §, Sigl Th Foll o G W T Bl &R YESR A g @Eed A &
dg YT A e 35T X Tel| AT I Fledt Hr ocdl oo AT & IR TR evcdt
# IRETOT F AV e W IR AT g T Sl R CAE SR 3H Teol A TS S(ae
&G ar # waEspEn & ue AN aq F oI @ A, 3@ W AR R 3R vy fomm
-
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SHRI MOINUL HASSAN (West Bengal): Mr. Vice-Chairman, Sir, before |1
start my main speech, 1 would like to remember the 2010-11 Budget Speech
delivered by the hon. Railway Minister in the Lower House. She said and I
quote it from the PIB release. It says, "Safety and Security never sleeps
and zero tolerance for accidents is our vision and mission.”" 1 Ffirmly
believe that this should be the vision and mission of the Railways as
well as the country. Today morning, while replying to a supplementary,
the hon. Railway Minister said that more than 2 crore people are
traveling from one part of the country to the other. But, we all know the

reality and the problems that we are facing.

During the last one year, or, to be very precise, during the last
fourteen months, there has been an unprecedented series of accidents, not
only in any particular State, but throughout the country. It is
absolutely right that an accident is an accident. You can®t predict about
an accident. It is a fact. But it is a very serious matter that the
people of this country have been facing a series of accidents. The reply
to a Starred Question, placed before the House today, says that maximum
number of accidents has taken place due to human errors. But I would like
to make one point that the Railways should pay attention to the
maintenance of equipments. Also, the safety measures are being neglected.
It is one of the major factors for accidents. It should be recognized by
the Ministry of Railways. So, it is not only the human errors that are
responsible for accidents. Very recently, in West Bengal, a very big and
unfortunate accident had taken place at Sainthia between Vananchal
Express and Uttar Banga Express. A lot of ill-fated people had suffered
in this accident. A lot of casualties had taken place. But my submission
is that it is not only the human errors that are responsible for such
accidents, but, in most of the cases, there is negligence on the part of
Railway administration. We know that proper inquiry will be conducted. So
far as Gyaneshwari Express is concerned, more than 160 casualties had

taken place. The matter is being investigated by the CBI. The hon.
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Minister had herself told today morning that so far as the Sainthia

Express accident

is concerned, there was a demand for CBI investigation. | am not going

into the details of that. But |
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would like to know one thing from the Minister. It is reported that
thirteen people have been arrested in connection with the Gyaneshwari
Express accident. Is the Ministry aware of their identity? Who are these
13-14 people, who have been arrested? It is a prime concern of common
man. People are in panic because of these frequent accidents. They are so
scared whether they should travel by train or not. | am saying all this
because the Railways is the lifeline of the country. More than 2.20 crore
people, throughout the country, travel by Railways; more than 70,000
trains are running; there are thousands of kilometers of railway line
throughout the country. So, | firmly believe that the "Railways® is the
lifeline of our country, so far as the people and economy of our country
are concerned. So, safety of passengers should be the first priority of
the Railways. | suppose, even today also, there are three slogans at the
railway stations - safety, security and punctuality. But the Tfirst
slogan, that is, safety, is under attack. So, the prime concern of the
Railways should be the safety and security of its passengers. This is my

first submission.

My second point is with regard to security. It is a fact that there
are some maintenance problems, and like that. But a lot of posts are also

lying vacant in the Railways.

There are two three points in this regard. In the reply given to an
Unstarred Question in the Lok Sabha this week, it was said, - "Merely
87,000 posts are vacant which are related to the safety and security
measures, as far as the railway is concerned.”" Why is this so? ...(Time-
bell rings)... 1 know the railways are in a process to fill up the vacant
positions. But Sir, since it is related to the safety and security of the
passengers, it should be done as early as possible. Today morning, the
Ministry of Railways told that right from OBC, minorities to the
Scheduled Castes and the Scheduled Tribes, she is now in the process of
filling up these vacancies. So, | emphasis upon this point that as far as

the safety and security is concerned, she must fill up these posts as
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early as possible.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI MOINUL HASSAN: Sir, my next point is this. 1 am very much
astonished to hear the reply of the hon. Minister. | heard her speech in
the Lok Sabha. 1 would like to know from the hon. Minister why the anti-
collision device has not been introduced in the Railways so far. This is
my question. Who will reply to this? The Government of India will reply

to this. Why is the Government of India not introducing this?

Sir, my last point is this. | feel that there is some discrimination
against the Rajya Sabha Members. 1 do not know why the Railways is having
this type of a system. The Railways have introduced monthly passes,
"lzzat train pass" of Rs.25/- for some section of the people. It is a
good thing. But the Lok Sabha Members send requisition letter to the
Station Master, and, Sir, 1 was compelled to send it to the DRM. It is
causing inconvenience to the Rajya Sabha Members. 1 request the hon.

Minister to look into this and make the process easier.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay.-

SHRI MOINUL HASSAN: Sir, there are two, three more points. Sir, One
is about the Palghat coach factory, which is in your State. Then, Sir,
the UPA-1 Government had declared a wagon factory at Alapuzha. Nothing
has been done. Then, more allocation should be made for doubling and
electrification in Kerala. This is very much related to your State, Sir.
These are my points. Again, | would like to draw the attention of the
hon. Minister to these points and request the hon. Minister to address

these points. With these words, I conclude. Thank you.

SHRI S. THANGAVELU (Tamil Nadu): Sir, at the outset, | would like to
express my sincere gratitude to my leader, hon. Chief Minister of Tamil
Nadu, Dr. Kalaignar, who has given me the opportunity to become a Member
of this august House. | remember here with pride, Perarignar Anna who was
the hon. Member of this House and made a great contribution to the growth

and development of the people of Tamil Nadu.
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As a common citizen belonging to the Scheduled Caste, | also remember
Dr. Ambedkar who was a Member of this august House and the architect of
our Constitution and his contribution for upgradation of downtrodden
people. 1 further remember here with pride Hon. Murasoli Maran on the
occasion of his 76th birthday. He also was a Member of this House and
also the Cabinet Minister for a long period. Previously, he acted as a
bridge for our leader Dr. Kalaignar and the Central Government. We cannot
forget his great contribution to growth and development of this nation
and also his diplomatic approach and powerful advocacy for the honour and

growth of our country in Doha Conference.

First of all, 1 welcome the Supplementary Demands for Grants for the
Ministry of Railways. Railways has direct link with every citizen of the
country and it is therefore necessary to earmark adequate funds for
raillway projects on priority basis to make the railway service accessible
to all sections of the society. Sir, it is my maiden speech. So, | would
like to utilize this opportunity for listing a number of long pending
demands of the people of Tamil Nadu, as 1| feel it is my principal duty to

do so.

As far as conversion of gauge is concerned, | can certainly say that
Tamil Nadu is the only State which has the longest distance of meter
gauge lines than any other State of the country. Even though a number of
projects are being announced in the Railway Budget every year, but the
implementation of those projects could not be realized. For example, the
conversion of line between Sengottai and Punalur section of 49 kilometres
with 950 meters of tunnel is still under process. It should be completed
without further delay so that Tutucorin Port and Cochin Port will have
direct link as well as successful execution of Samuthram Project will

come into reality.

Also the gauge conversion between Sengottai to Punalur is important,

as it would be fruitful for economic and industrial development of both
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Tamil Nadu and Kerala States. After completion of gauge conversion
between Sengottai to Punalur via Thenkasi and Madurai if a new train from
Cochin or Thiruvananthapuram to Chennai is introduced, the present
distance of 250 kilometres would be reduced and five hours journey time

would be saved.
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Also the gauge conversion between Tirunelveli and Tenkasi section of
70 kilometres is in slow progress. So 1 request that it should be

completed within the stipulated time.

Secondly, gauge conversion of 90 kilometres between Madurai and
Bodinayakkanur has not been initiated till today despite the fact that it
was previously announced by the Government in the Railway Budget.
Likewise, though the gauge conversion between Villupuram to Katpadi via
big pilgrim centre of Thiruvannamalai started four years ago but the work

is still going on.

Apart from long distance meter-gauge lines in the State of Tamil
Nadu, the early proposed projects of doubling the line are still not
implemented and some works are going on at snail pace. 1 would like to
remember in this House that our Hon. Chief Minister of Tamil Nadu, Dr.
Kalaignar, has already urged the Government for doubling and
electrification of Chennai to Kanniyakumari section. Due to the absence
of double line between Madurai-Virudunagar segment, trains from
Virudunagar-Kanniyakumari, Virudunagar-Sengottai and Vanchi Moniyachi to
Tuticorin sections are unnecessarily halted at small stations like

Kallikudi and Thirumangalam for hours.

Sir, 1 am very much concerned about the meagre number of new trains
introduced in my State and it is customized to cancel the train service
of any route without prior notice or alternative steps. Sir, presently,
the Podhigai Express from Chennai Egmore to Sengottai is fully congested
as this line is the main route for the majority of the people who are
visiting Kuttralam, a tourist place and Ayyappan Koil. Further, there was
a weekly train between Chennai Egmore to Shengottai but, later, it was

cancelled. It has created more passenger traffic in the existing Podhigai
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Express. Hence, 1 request the Government to bring back the earlier weekly

train and convert the same into daily basis.
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Likewise, a new-train from Sengottai to Coimbatore via Tiruppur was
announced by the Government recently and as such a weekly train was
running, but this was also stopped now. So, | request the Government to
provide daily service on this line. A shuttle train from Coimbatore to
Salem via Tiruppur and another new train from Coimbatore to Bangalore
should be introduced to minimize road traffic and consequent fuel
wastage. From the big pilgrim centre, Thiruchendur to Chennai via
Madurai, Trichy, a weekly train is running presently, and | request to
convert this service on daily basis with a stopping at Kayalpattinam. |
also request for a daily service in day time from Rameshwaram to Chennai

for which a new train may be introduced.

1 would request you to provide daily train service during the day
between Nagercoil and Rameswaram, where the train service provided is
only three days a week. A new route connecting Dindigul-Theni-Kumuli-
Ailyyappankoil should be laid, as the route has a number of tourist
places. Also, it would provide a link between Tamil Nadu and Kerala. The
process of laying a new line between Salem and Karur has been very slow;
it has been going on for the last ten years. It should be completed
within one or two years. Also, a new 27 kilometres stretch should be laid

between Dharmapuri and Murappur.

Sir, Sankarankovil is a tourist and religious place. The passenger
reservation system in Sankarankovil, Kadayanallur, Srivilliputhur and
Tirumangalam should be upgraded into a Tfull-fledged ticket counters

functional from 8 a.m. to 8 p.m.

Before concluding, 1 would like to make two important requests. There
is a big yard with a coaching terminus at the Madura Junction. Here,
widening of platforms, modernization and installation of escalators is
necessary since thousands of people use the Madurai Station everyday. 1

would request the Government to consider setting up a wagon workshop and
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coach maintenance yard at the Tirunelveli Junction. Also, the Tirunelveli
Junction should be declared a big terminal station. If that is done, it

would provide a useful link to a number of new routes and connect various

places.
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Sir, while participating in the discussion on The Appropriation Bill
of the Railways, | have listed a number of long-pending demands of my
State. There are many more points left, but there is paucity of time, and
with the hope that the pending demands would be addressed in the coming

years, | support this Appropriation Bill wholeheartedly.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Thank you, Sir,
for giving me time to speak on the Appropriation Bill. W, & SIEr & T o

AT gU JieRae AfAEeR deT § T AN FEA qEAr § fF AgRSE F GSRR-AS Yo
e o, 3EH el @ S S § ofhe FAH W FHEIN §9 T MR 3T Aol w &
fav 800 #3 Ty HT 3l o mavgerar §1 oMy AN AW & AL A & F ouw
ST 800 F3 TUT & AT §, 3W IR qU fHar ST A reoT g F6ifE g v arffie
T § AR AT H T @1 F5 ¥ &l S e 98 W e B F fov 3T gl
gafav dR-TATS Yo d dgd, fade Sedr g |, g8l W fAde Sedl amenities & ST
§h, & SU, FE WA H METHaT Fl GE, S AR B, @ W Wed F
rehabilitation & & & Srar an gl W WaER H FAT &, W f 0T §
Afhet ST & gl W A o Aol T golg ¥ okl FAoley IR FHHAIR SR g 3T gl
ggl 9T el S 8 infrastructure ST §, 38& AT 39 30 &5 U & Ay &
AY, ag tender Y AFrem IAT AT, AT T H TE tender HAT g AT sHOT AN
Jmexofiy FAr Aglear & e § & 98 30 3 9T PR 39 &G ar S 9@ W
facilities 3msT @Il §, 38 3R 8 3= wagons & rehabilitation gRm 3R &
FHIR &, 39 FH e Fhar Bl #gled, & v @Y A1 3R T aeadr g1 ey
FA ARG, U FE A AT g1 AR BT 7S B F AT H WO T AN
e §l IS F §1E g FTel gl W Th HAlel 3R I § - GSR-alede Yofd oS F
X & Ig AGT AN I W R, AT IS O I W A Au-fER g R
Iy § R PR 3EE w9 gam & o I fr FERr fr S AR IR w9 g gar &
@& v wEr Sw F:&fe 9w e Bfgee # swmar &, ww@
W barren land §, 3 barren district 8| O & ¥ g8 & fFaer & 3#R T@f &
aTffie TUel @ s
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giaer 3uerey g Tl ST GSTqR-AleiG Yo disel STt & fow # 3ad 3y aar
g #Eed, UR R & dG W U & AR gl A A @ AN ¥ B A N Fw s
& Tl T T@T SUA IR HERISE § ST W1 T A A gu # Iweh o @#d

AT gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Pyarimohan Mohapatra, not

present. Shri Mahendra Mohan.

AN FAgeg ABA (B WS2) : UIdlC SUTATEIET FRIGH, HFAAIT YT HAT o oF i
AT 498 FF TIC H HRA WHR & Halfases bg & o AW §, 3990 & ¥eaAd g,
I U 3¢ SR JMefed fRAT STl Afd AT 3d Iy ¥ R ge W w3 § S sgd
AT § S 93 §C § 3R Y F I TH §gd §97 WA § gl F U oA S Fhl
TE FTel HA YIS hANA FAS H o I AT S A agl W AT Yo A S it o g
¢ 3AHT T Th T T g 1 IR Yo d B G 1 T fHIT FIAT S0 B FEl
et Yerd 1 et 9 g€ &, 3W g W U THIT A o @ehar &, OO Wwd &
TFaUE & fov 3 a1 T ST a@wd g

sHF WY A WY H 3w e Wea FE A AR R # s
TR HT WU T T Ao TeaT & 2 Tl Ggar Hr 15 | v 5w v & agi s
T T &, PR FI q@l F IHRAS N AT ¥ AN S W F a gar @@ B
forel ot v & worfa A @Y W B 9% WA W & FAT dicel ud @ § 3R awt w
Wamm#wmﬁ|w$mmwwmﬁm|mmﬁm
At F e TH-THS, TUF Al TAAT TR ATH-THS HT 3T &TT ¥ I IaeThal L
& S e favw g, @@ FeR-sr A gafechhwme & owr, W 9@ Y@ & S &
THR o fRAT ol FEAYE-SR A N & FAR AR Scck YR H ST GoAdT Bl Felleh
¥, dAeEg d, 3 AR Wew@ A, 9@ W R e gec §, sofFeihhes a8 g3 &
S $ROT g e gl &1 T8 W Sofel AlgT HAT Sl 1 A Tgel § & Fhd &,
dfhed g & o AT F 97 P T W Q| T dgd T FATAT A § IS & W @
St 1 A Fg oIl A Sl WRe, FEifh IS SHAeton o 9gd g Th R, SEW
e
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F 3T T TABHHC g el =T 3N S U He @ U o & W § ar fRa
FROT F Ig T o & W & IR et o § O o FaRar A g @& e §,
FAY 3¢ O F FS AT U°d g FhdT §, IaA 30 997 fodhd g &1 FE aqr &
&N T § U 9 TSR & @, U @ A1 3T {9 & gf, & 4wl de @ W
¢ 3R fhcel & 91g F IO AT W UGN, AR FE SAABN A Fer wh ¥l 3H IR
off olgr & e QAT S0 3R A TASHHC F ohaed FU G S o §gd & 3o
Tgam|

A ST g & UH U PN & 9 A Iorr Ul Feue AR FH yeR A gean
ISl YT & el @ W E, 3@ AN N §gd e & B IaRIHAT § A Th
FIMMEAT ol AT T & WA, 39 o Yod gfod o § 38 sfafed sfter
fQu SW| 3k fow S o Haee Fee F A gf, 9 fhu Se S fh ol & 3ex gRam
ﬁma?ﬁé;aaxﬁQWm#m&ﬁ@rgﬁT@ragammﬁ,meﬂﬁ
aﬁaaﬁﬁ%‘aﬂ?ﬁwmaﬁawmmaﬁﬁmﬁﬁmma@
& e 3R PR B T o W §, 39 AN I A W oeA G ARl

sﬁrwﬁmﬁgﬁﬁmmﬁamaﬂmmvﬂ,aﬁﬁfﬁﬁﬁa@
Fo @ S ¥ 9 AR IR gt A & ged € A @ ke oW # 5% §gd
HEATS gl g1 ar Fiord & fov v onsdw fov Sw R Ffodi & dear gerg S, SEd
afgensit AR gopEit TR giaur gied & Th| Seer dell & WY AT AUA IR § H
W & S R S & Fr o 63 gu €, wga & Oeh afa & 9@ @ ¥, 39 IR e
fear Sme, aff e e swew SRR @ w%, ik $ReE o @ S wee e 8, faaw
T H IR T $ 3R Tgd § T R IR FAR A @AY &7 q, 38 3R o a7
fear amw) @8l & e Bee Sed @ Sedr U AT S0 R I8 w3 Serr S

g6 Usal & WY H FEGA AT § o SR AARFA UeT 3T AT S| FH A
# Yo g 3 aw ¥ Rmha g o 5w yeR @ aij & v @l awfat & e
BT &, &0 & Y gAR AR &Y A SIS B, Thal # Fercdt g1 # S FHdA R g
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SHRI A. ELAVARASAN (Tamil Nadu): Sir, the Indian Railways has been
playing a vital role in the development of the economy. It has become the
lifeline of country®s economic prosperity. Everyday, lakhs and lakhs of
people travel in the trains, irrespective of caste, creed and religion.
It is also the symbol of national integration. It is the largest public

sector enterprise with 14 lakh employees and eleven lakh pensioners.

In Tamil Nadu, the length of the metre gauge lines is very-very high
as compared to other parts of the country. | appeal that concerted action
should be taken by the Railway Ministry to convert all the metre gauge
lines into broad gauge lines. It is needless to say that poor allocation
for safety works will cost precious human lives. Accidents at unmanned
level crossings have become a regular affair. This puts the rail travel
safety and road travel safety to great risk. | appeal to the hon. Railway

Minister to increase allocation for safety works.

The announcement was made in the Budget for the modernisation of the
raillway stations into the world class stations and Adarsh stations. A
minimum number of stations have been 1identified. Chennai Egmore,
Tambaram, Trichirapalli, Madurai, Salem, Coimbtore, Kumbakonam and
Myladuthurai stations may also be included in the proposed list of Adarsh
stations. Chennai Egmore, Chennai Central linking project was inaugurated
in the year 2003 by the then Minister of State for Railways. There is an
increasing doubt in the minds of the people whether the scheme has been
dropped. | categorically urge the Minister to clarify whether the scheme
has been dropped or not. The main and chord lines from Chennai to
Kanyakumari via Trichy and Madurai should be double Jlined and
electrification must be done. There are the five new lines which are
under construction: Salem-Karur, Tindivanam-Nagari, Athipattu-Puthur,

Erode-Palani and Tindivanam-Thiruvannamalai .

Many railway stations in the rural areas of the country lack basic

amenities like drinking water, clean toilets and hygienic refreshment
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stalls. Many stations have small platforms that don"t accommodate all the

coaches of the trains. Many coaches of the trains are far away from the
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platforms causing great inconvenience to passengers while boarding and
alighting. | request that funds may be allocated for the extension of all
such platforms in the current Budget itself. A new railway line should be
ordered in between Madurai and Trichy via Melur and Viralimalai. Steps
should be taken to provide safety and security for the passengers. The
formation of new railway line in between Nagapattinam and Velankanni is
complete. In view of the festival of Velankanni, which is going to start
from 29th August, 2010, 1 request the hon. Minister for Railways for

early inauguration of the railway line on or before 29th August, 2010.

1 humbly request the hon. Minister to consider the following genuine
requests of the public: (1) To resume the service of Rockfort Express
from Chennai-Trichy-Chennai instead of Chennai to Kumbakonam, (2) The
Railway Workshop at Golden Rock may be converted into Coach Manufacturing
Factory like the Perambur Coach Factory, Chennai, (3) The Railways should
come forward to start new hospitals and multifunctional shopping complex
at Trichirapalli Railway Junction, (4) Fill up the safety-related posts,
(5) To provide adequate personnel in unmanned railway crossings, (6)
efforts should be made to provide better sanitary maintenance in the
raillway compartments, (7) adequate security with the help of defence
personnel may be provided in long-running trains to ensure the safety of
the passengers, and (8) to set up a monitoring mechanism to check the

quality of food provided in the long-running trains.
With these words, I conclude. Thank you.

SHRI M. P. ACHUTHAN (Kerala): Mr. Vice-Chairman, Sir, there is a
widespread criticism and dissatisfaction about the working of the
Railways. It was amply manifested in today"s Question Hour. Railway
accidents are increasing and the safety of the passengers is in danger.
More than 87,000 posts are lying vacant. Today, the Minister has promised
that she will take action to fill up

the vacancies. | hope, she will give a timeframe to fill up the
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vacancies, especially, those which are
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concerning the railway safety. Sir, 87,000 posts, which are directly
connected with the Railway safety, are lying vacant. Due to the shortage
of staff, the workload on Railway employees has tremendously increased.
Some drivers are forced to work continuously up to sixteen hours, which

endangers the safety of the passengers. This is the general picture.

Now, I will draw the Minister"s attention to some urgent needs and
complaints of Kerala. Sir, we have been saying for long that the State of
Kerala is being neglected or discriminated by the Railway authorities. We
hoped that there would be some improvement. When the Minister of State
for Railways was in Kerala, he toured every Railway station in Kerala,
and, received thousands of complaints and suggestions from the
passengers. But 1 am sorry to say that he failed to fulfill his promises.
I do not know the reasons but still many of the promises have not been

fulfilled.

Sir, in the Railway Budget for the year 2008-09, it was announced
that a Rail Coach Factory will be sanctioned at Palakkad. The State
Government acquired more than 431 acres of land and handed it over to the
Railways but still, the Railways and the Union Government have not taken
any decision to sanction this project. The State Government has suggested
that the value of the land may be converted as the equity of the State.
Either through PPP or any other mechanism, we want Rail Coach Factory,

which was promised long time back during Smt. Indira Gandhi®s time.

Sir, in the Railway Budget for the year 2007-08, the State of Kerala
was promised that a joint venture with steel industry of Kerala will be
formed to establish a wagon factory at Alappuzha. Still, there is no word

or clearance in this regard by the Railway authorities.

Sir, a dedicated freight corridor connecting Trivandrum with all
major metro cities was also promised to us. It is a long-standing demand
of the State of Kerala but the Railway is not ready to consider that

demand. Sir, with regard to doubling and electrification work in Kerala,

469



there are a few stretches where the doubling work is pending. Without
doubling and electrification work, railway facilities cannot be improved

in Kerala. ...(Time bell rings)...
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Finally, Sir, 1 will request the Railway Minister to grant some more
funds and also give us a timeframe to complete the electrification and
doubling work in the State of Kerala. With these words, 1 conclude my

speech. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Birendra Prasad Baishya,
not there. Shri Kumar Deepak Das, I can allow you because only one Member

can be allowed from your party. Take two-three minutes.

SHRI KUMAR DEEPAK DAS (Assam): Sir, the Railways is running with an
ambitious and creative plan. 1 thank the hon. Railway Minister for
assuring us that the pilgrimage of Kamakhya will be connected with other
important places of pilgrimage by the Railways. 1 also thank her for her
assurance to complete the survey of new railway line between Jogighopa,
Barpeta, Hajo and Amingaon within this financial year. We are eagerly
awaiting the announcement of fund provision for this new railway line in

the next Railway Budget.

Sir, the North-East region needs an adequate and focussed funding for
the railway network. The pace of national project, which has been taken
up for implementation in our region, is very slow because of paucity of
funds. A long-standing demand of electrification and double-tracking of
railway line in the North-East region is still an illusion. The North-

East region is backward and one of the main reasons of it is this.

We are surprised that Bongaigaon-Jogighopa-Kamakhya line 1is
considered for the double-track line between Bongaigaon, Rongia, and
Kamakhya. This 1is the impression given by the Ministry in various

replies.

Madam, 1 request you to take immediate steps for doubling the
existing railway tracks in the North-East region which is still an
illusion for the people of North-East region. It will cost much less in
comparison to other States, because meter-gauge track, which is still

abundant, can be developed as second broad-gauge track. | hope the hon.
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Minister for the Railways will assure us in this regard.
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Madam, 400 bigha of Railways® land at Sorbhog line has been lying
unutilized for the last six years. Please utilise it and establish at
least one factory there or start any other development work in that area,

so that it cannot be occupied by other unexpected persons.

Madam, we want that there should be removal of dirty and deplorable

coaches which are usually used in various trains running from Assam.

Madam, please start a new passenger train between Dhubri and Guwahati
via Rongia, so that North Lakhimpur district and Dhemaji district of
Assam along with Arunachal Pradesh can be linked up. There is an urgent
need of creating a new separate zone exclusively for the North-East
region. It will have exclusive and inclusive economic growth of the

North-East Region.

I would like to know whether the hon. Minister will give priority to
consider such demands. | hope that Madam will react positively to such

demands.

With these few words, 1, once again, thank the hon. Minister for

giving priority to consider various projects in the North-East region.
Sir, | thank you very much for having given me this opportunity.
4.00 P.M.

SHRI PYARIMOHAN MOHAPATRA (Orissa): Sir, 1 do not support this
Appropriation Bill for the simple reason that the Railways perhaps need
an additional Rs.15,000 crore. They have been short-changed in this
Budget. They have been short-changed in this Budget as they have been
short-changed in every Budget. It is high time that from the Central
exchequer, the Railways are funded more and more to be able to do their
duty to the nation. It is the most crucial infrastructure. The Railway
Minister keeps on listening to all of us in both the Houses. And when she
goes and sits down in her throne with all the Railway Board Members and

everyone, they say that they have not
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got enough funds, but, let us try to satisfy everyone, put a little bit

here and put a little bit there. What
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else can she do if she is denied the funds that she deserves? So, 1 will
not make any demand as such because our demands are well known. Every
State has demands. All my colleagues have been making demands. We should
demand that the Railways should not be treated merely as a commercial
organisation. There should be support available. For the social cost
which they incur, they must get the benefit. Unless they do so, | am
afraid, the rolling stock will deteriorate, safety measures will not be
there and gradually, we will come to a situation where accidents will be
more. And because it is depreciating, every such rolling stock will
depreciate pretty fast. 1| don"t think 1 have studied it, but, I think,
their depreciation fund is not big enough to really take care of the

situation.

Sir, having said this, | will come to a few problems of Orissa. Sir,
after long decades, Orissa is going into the throes of industrialisation.
Today, there are commitments of more than Rs. 6,00,000 crore of
investment. If the PCPIR of the Ministry of Chemicals and Fertilisers are
put together, if it comes up, which is likely to come up in the near
future, it will add another Rs.1.7 lakh crore of more investment. Madam,
you will be glad to know that in 2009-10, Orissa stands as number one
with an investment of Rs.71,000 crore or Rs.74,000 crore, well ahead of
all the other States. But, how would these fructify without
infrastructure? You said, "Build roads". Now, the cheapest mode of goods
and passenger traffic is the Railways and you are not there. Let us say
we need this Daitari-Banspani, which you have built to be doubled, to be
extended up to Barbil. A short gap is there -- that"s not being done --
to connect it to Jamshedpur. Then the entire northern market, the
northern region, is available for industries in Orissa. Otherwise, they
go by a longer route and costs increase. Similarly, we are putting up
ports. Thirteen ports have been planned. Three have already started;
three more are likely to start during this year. The general principle

that the Railways appear to be taking is, "No, we won"t build lines to

475



those ports.” It will be too much to repeat port developers to take care
of the entire cost of the line. Why don®"t you get into a joint venture?
If he takes the railway line, you also lose revenue. It will be a
dedicated private railway line. So, why not take up a joint venture?
Please think about this suggestion. Another suggestion would be to kindly

shift Rourkela-
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Jharsuguda portion from South Eastern Railway to Orissa and take out the
Waltair Division minus Orissa portion to Andhra Pradesh. Andhra Pradesh

has been demanding. We have been demanding for this portion.

Please do it; you will get the blessings of the people of both Andhra
Pradesh and Orissa for your future ventures. | have a number of railway
lines which are important to the State, which 1 can mention before you,
but | do not want to mention for paucity of time. A number of important
trains which you have to run, So, all those lists | will send to the
Chairman, Railway Board, and with a copy to you, if you have time to look
at it. But passenger amenities in Orissa stations are awful. _..(Time
bell rings)... You go to other States; you go to Orissa; you will find

the difference. Please take care of that. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Mohapatra. Now,

Shri Rajniti Prasad.

st TeEfa gae (SER) : Yeuae @ T98 Tga af & F4r Jceldr AT I Gegaig
mméﬁmqﬁara;aﬁgvaﬁﬁﬁa@m%ﬁﬁmwaqﬁmml
gah fouv # saw uewdr AT g1 3 A g, dfhw R s 9 o &

.. (SgauR). . .

W, Ugel 91 T & & S yplden der gel, 38k O O g Fo A6 W Fohd
€1 SR 3l o F STee wer, T gl HHFT AT AR TE W A® A S g, TRl A A
W Fod W W, 3% A 3l eaer GER @, offFa a9 gadr 3R e g &
FROT Y & S aFar G@ar §, I e a A oSArar §, ofte 38e e 99 St
g1 98 BARY T & FROUT B 8| 3PR &H T wlgt e, o o ol dar ar fAeem &,
AffeT 8% I # MU FIS U AT ARUI FT §H A9 W A S § A U adaAd
Rufd gl & 3R & gl TCNAT Ul UST §, ST gAMWW IO AR RE A
ASTE A g STl A FE S EIA e T drell S1 &, 38h AU T W Fo ffSw
IR 3T AL FEN A TS T ST FH FY TN? §H AT A gaS ST F Told § AT
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Tl fohegl q@l @l & "ord 1 3R S &1 §, 3E well o@r gisie gar §, 3Ee &l
VAT g5HET BT & TF I O Fe o WoR g1 o €, Il et v s @A g S
g ar Foft wE Reara &7 ased 3 o § 3R a9 F F FF S &1 3T Tgr dAg H g
dar & W & A 317 o vH 91d Ig WU F 39 500 WE T o B § AR 100 W
TN T HAGAeT A A & W E, sHH R guer fr a1d o 3w onweh, O S & '
Sea, fther 3 3T 3ER & W@ F

# 3w 7g fAdeT T AR § 6 NER 9gd & N ToF W &l WER 3o a1
& W g, FOIfR dger SR, S9N, 3T TG TH W@ & ... (SAUR)... §F o9 & 58
R 3 T R & Y €| g7 g8l g Woidcd Todd| VAT ¢ T 3Tl dhad
RIe-ara g3 sfesh 3o @l dotered A1 #wogl o & 1§ o 37 @l & fav dar daert &
T Ar R 9 O herdl @@l oEUal| Sid §AW 9E Falel YBT AT ar 3 2010-11 H
T ) A T H AT A B, AT TR TR F G F Fo A werl F oy e
ma@mﬁ;ﬁwa@ﬁw%,mﬁvmmmﬂaﬁm

A AT, H TR AT HOH TE FeeA qE § fF A geed F g F A HR.wA.
A e ar an @S 399 FwEr F S S e ¥ g, ST & AFET R ueAr ¥ I
EIG] g, EC) 3 c] e F
TAdr § dr 3 ;T F AT FwE oY, O TS F Y W FHAT & &1 Fed & - IS
T, A I @ & AR ST 9 wEd §, 3N S g

suwsmeel (. N3, FREFA) : 39w 5 Aee F1 @y U1, 39 4 B @ gH g

At TNy ywrE o o9 # g8l DRM W Ao T, o 3egia FeT % gH sAA Fo ALl
F Hehd §1 S # DGP & Aol m, o Segiel off FgT o §H Fo AL R Fhd &l HH
Aol g g3 R faet A S oo deAr & AFEA, geoA ¥ I AR GeA § gRR S
3 gt 1 IS e Bl grar g,
I F W T S §, 3 O A FE o 3R S §1 ¥% 99 wHem ) ae foreen
o A, g8 0
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B 35T AT samer F oo oS § AR RER F et RPF A A W A8 ¥, aw A
ST I gl H Gedr § % AT 58 SR A FS TS &)

3THHATEALT S, qEY I FE & F gAN v AT WeEr F wer o9 oA @
saer gerd g1 9fF # TS e F e §, SAfT & F SOer dedr gl o9 H T &
A g, A AR A A AE A § - T A q§ R gar A 3 R @G g &
ﬁvﬁﬂmmmaﬁﬁ:a@gﬂw@mﬁﬁmawﬁmmﬁ:mm
o wfs & &7 A TS, ¥ FET AT @ Foright time W gT W ¥, A Ima-amy
g, Uh-Udh ©S, 33-3¢ ©¢ dd & outer W W wdl &l 39 aN &H 3T oW @R
FHRT|

suwsmeTeT (V. f.S. FREFA) @ 39 3T FATCT RSl
At TeEhfa gwIg - 3uweTeeT o, AR 2 e 3k & Afw

sygsmedet (M. NS, FRIA) - Uk 6 e @ aw §, S @l e A 5-5
e & 3T a1 @ew ] & B

ot Torehfear warg : ITwsTeer S, h g & R A RER A Al & X oeue g8
gl 3T Fgd & F 38 @A WeR & FH gl ¢ 39, 7 H @l O 3, qefian
39T, RPF 3muar 3R & &T RPF &1 uniform UgaAeX &7 H Shal g &1 3maehr
intelligence gl 157 # 3M9W fAdes e drear § foh 309 38 IR €= Qe

3qgsegst (. WS W):Mmamé,mmam,agam

AT g TG

ot Tofa gaTE o SuEeTede Sff, U AN A#Er o H N a1d I fAee A
GeA FEAM| 3R Y & FUEEeE Asd H Uh Yod VA §, s @A Sambhal &,
Sambhal & 3BT HE o I AET AT &1 TT W YT ABA WA g ST g1 AET T AR
3T T Tgl HS o YR ¢of ool oeh =@l =ell g1 Sambhal & FeEle & g UK
T e B AT Y@ AN melewr @ ey @ dfF 3w sk A SR ale 3R
IOTHES AT B §, T o o RSN & e AR oo & @ worch §, 3o
T Ry &7 F Sambhal dF TRT AW U=IdG
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Anil Madhav Dave. Your

party®s time is over. So, you take only two or three minutes.

A FfAe AUT & (7T ge@n) - W, #H 5 AT w1 FHI |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your party®s time is over.

Then I am not calling you.

A Ffae AT gF ;- uwemegel off, #H fAIVeR ALY Yo & HEW H HGH AEIH &
HAANT Yo FA FEEAT H LA HHNA FEA AEA AT W F IO e W E,
fSeh 3eT ST & 60 el & dig o Yol dar g1 gl AU H AT H Agledr &
fAdest e =Ear § & AYT WS & & RE W §, Sfgl Y@ B odar € g & ¢ -
YR, ST, SSAE AR @A gfF 3T @i A §, safae #F e qa7 o @ @ gl
quw fewar § - Fsonm, fESNY, aremEe iR fRecamn #wE # sad AR ¥ X e g,
Afthel @ AT e §, ST AT dF ¥l A gl gl F AU FS Fg &1 § F 375
IS H TF ey @ gl W Yod VA 8, Afdel 3R gH wHa e @ 3R eI g,
ar & =g § 7% 38 YHR & budget allocation F&drdl & 3T gl ot sifasy & 3raed
SR ATAT et W faar fomar S anfgwl

GV, AT aE SGIHT-TENA TN -HIRIGIR arelm S & §, 38 X g Folt
7 Fl Yd W IR SeAW F qey A o dreen wige, AR a5 agE & U@ g A
A-A Soic ¥ @ W@ g P AE FT @ A0, e $T g S, afke 3l I 38
v # $o A & 9 W ¢

Feled, gag o # 3§ 99 A FF W A F W F a& FoX F IW AT o
Tgd o 1 TWod o THT A W AN A A Aged W form R, e FRorT e
3TET-37elT {AwAT & 3iex s1d f9913 7§ &1 False Financial Facts Budget & 3ieX @
&, foas faw amae wgr a1 & & white paper &, afde ag 3= white @ FodT
g, e white SeiaT 4T, g8 dirty white Tl J§ 38T gldl, 3WR dg total white
g S, @8 A @ FH Ig AE Usar & RN F gTe & dROT Y@ H
%WW*WWE@H@W%%IWhUmm resource & AAS H

o9 9&R @1
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recruitment fFaT &, #RG F HR Fog WHER & Oaa ff e §, 30 @9 F 3T
3R FE HEH SUQT HIA H AR AT, o 9 ¥oid # ATl gfh # Yod Funr # der §
Wﬁﬁmmﬁmsﬁaﬂm%,Wﬁm@:ﬁv‘working@rﬁﬁ
Y¥ad & atmosphere fhde 3T aT| Moo 20 AT & 376X Y@ & 3EX TIR & 87
recruitmenta?mw?@ﬁggé'%lmmm?ﬂé’m%mmm%ﬁ?
Y@d & Fogs Aom| Fel § M1, Fogs? IS A AR A Bed & el dA o AL
g, R 1 o8 QST FIS wEar & @y & oaey Foeh, g e & gacds
g1 o ol & @ #T ekt H ST A, Fag §H Al THFAUH H ad W FE 9,
AATEET TFEIH & e ¥ "IUE I df o FfeT, o 9% W I 7 Ad safew ger
f&ar s & g g aiveRa &1 sasv, 39 I8 F15 AR & FH RS F .. (@FFT Hw;
). ..

W, T Fgad H dcqd 3T & & fF Yod & T Fe® & IR &= ¢ &, ar
Y oot ¢ 6 e gdied g sl L (@Ey o wd). ..

W, # HAA S19 Fg HT A O FACT B QT g PR I 3 arer Financial
year & 3eT 3cell &g dfolv & fBsd & 99 & T @ gl e Sv) Yo o & St
RE ¢F W died ey Tl & 3R ) W69 T | a=a 380 A RIF S -1, a-
2 TUT F UEN # didel & W@ &, 6 environmental hazard & &RUT &Nl deld G O
® & AAT S, 3T W QU AT weA A Sat f AR A U ea g R
3R IR T TR W 96 Fowl & IR €A AT Seen, o sgd b gl sgd-aga
BCuCicy

At S AT GRAOM) : W, WE FAR U 1 T Sae Wr §l e F O3 3eA
H AR B AN X FA g H oo g T uF ahe AR fAqer @ @i gs & A
g Sulg &aT g1 S A §, S IOH el §, SAWCN &, WO Sgd FEds §
HAFTSC AT T H FeH gl A B ST HAT §) T F A 75.7 WAC H{A Yo
wE, YA FalAal, ¥ oEd, ¥ T¥, G T WEer # s § AR 10.5 wdc
FERITOT F 7 ¥ qE Yod BEET g o A ¥ 15 e HqE Rogor @ ¥, St
R el ot GioT & i oS SR ¥, A H W v Pided e § 6 aw o AEEe
ARl A L AU 9 9F WS A ST A W R G AT A RGN W g A S,
.
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Toh % dl ASC H BIer grem IR gEl RE S SSER g, 3 JoR fAeem| faQy
F ST SC 3R ST Farw & oot §, Ok o ofF AT &, AW W ¥§ ded § R
3 Ig A allot & & STl & &% Afds g aoldl, & sl s Fear o &
3R o AfeRTd H ol T R WA, FIE W A W AU Feot @ W E

AN gl request MW TE § F SN el 3uwsemer AP S FEr R smue
R ®er ar ®e ¥, s A9 dee & T e Ree Boem gRann sww s g,
W & & HeX ITH A AR Bl AN Ve U F FERT § 3’ 9§ wheat # Sgd
a7 cRAT §, S IR U 1 AT &1 eF BHA & Uh-AdUS RE@r e & Sar g1 e
&7 TEY ST &d § ofhT StgT o I dar F gART R g @R, gg AT g

ﬁgﬂ,Wﬁtﬁﬁ%mﬁ%%@ﬁamnouncewmlmmmwm
ﬁ%,mmﬁmwa?mannouncewml

suwsmeet (N, N.F. FRIT) ;- S e o, W W HAzA A & & 3T W
FI address FIfaT]

ANt Sw Rg : 3UgATETe Agley, # FAsH A TEOfAd & W O & Vo e F
..(FaURT) ... W, o soic & AsA A Fgl a7 & FealT # 1st class station
afd F R S, Afed g@ @ ad ¢ S ofar fr welr §, Sl Regrde 1 aew
931 99 AAIT ST &, Sl I TV AAC S ¢, FHA W A O ;T Bl W,
UF o g A FE IS ¢ ve RAww a@fdfa w=h ¥, 3@ 64 multi functional
station O¥T fhv & # 3% AETH § FN AW § Ig e qEAr § & Az,
T F ole, gaear, A, Hodd e S R §, A g VAA W e S W ¢
e dor & o A FE gl A@ ¥ e & wE g a3 wed € R e
e 1 #AghAT § IR WS 1 ¥od T & Y FE connection FE ST gl T
T & @Y gl we Yad w®eee o dals # A9l cyaedr f g, S R e §
AR S g F weAT §, T e Ay cFaEr & O sl aw ¥ oy
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SUHHIETE] FEled, MU ACIH & H Fa@ 9 a1d g dgan R S Fead & amr
afegTer AR HH-TAT T Jdd B HoR H §, TE FH ol & I A SN0l FEY
gRATOT &1 HIBI portion USlE & TY M| Th 3R 3eH o1d Tg ¢ o Aa0m & FoarT
aF IS F AT A TFH ASA kel &, ST o IUM a9l g HAT AT, IHH
fegedietor it frar arar, AlT-#13 # Gl ShE HHSH 9@l §, g HUH Reprd Farar
¢, wq I gRer ¥ A A aRet @ ue At & v, st § R oo @
@A B E) ... W, & Bee ... # ©F a9 I§ Fear dwar § @I F A
e 937 defect §, 9% Shall TUT gl Shall AT # &Y §, oS GOMW & HH ¢,
infrastructure & FH §, FR-UMHIT deh H FH & 3T SHeRI TAT A Tolg T o3
HEHAT SACT TGAH §, $HH FU A AT SC| J§ FEHAT 9 U giedee qofrer ¢,
YA Fhel FAT Al 37 HAT A M g A Y A o IR SroImR.dh. L @HT Hw;
)., W, SN.IR.W. T AT HhAT ¢, ST G§ HSH o Fel 6 I W 1 HehA
g, 3P 3y I H FIH ST 3IHSIT &1 FET H & A ot AT W oA d g, T8
ST & o @l @R 8, @i sha §, 98 ST Yoob S ... (FAT T 6. ..

sugsmeger (. .. FREa) ;- dfev ... sfsT)

off ey Riw - W, # 3muw I € U A TreA fEm, W wA s 3o
a1 & e &1 fGar, gegarc)

A IR ARET RE (FRES) : AT 3ugaegel of, # AT Y@ &N
HEIA A HIE FAT G § N A ugd o aR-aR I fRA g R A gm@s IR
STER F G aren § 3R o uskl o g1 3 oA § g Fowar gasT ¢ Sl ¢,
T 3 s W RUd §) 3R SIREs & Ged afad 3R famous ot T g

TH ST IE AT g § F SIREs # AT 3 el aoRl o i @er &
ofel
3T A# A, 3H GET T 5T & AT @ S 3meRRer @ A, 3 g 9 o
e §l 39
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TS PN R FHIT SC| GET AU THFIH I A Al foT Jasidih TR A, 38 wH
fee o fam amm g1 3@ 3w & % 38 A fT fhar Sl Agew, Jasidih # §gd
I EET &, 987 W 17-18 §9IR &7 population &l 39 A3 & fOT, FHUR €& &
for #da fomr or &6 # e A o @ S Ml Afd IS aF Y@ AFeT o gHer
Jae e fGar R 3T gAR 88 #T 3UANT FAT AR § IT el el dgdl| $H YRR I
TE FHA AG EIHT| AT, ST -GABT-THAR el gt 1 ifaeher q@r fobar ol s e
¥ ASE-goREreT-d Yo A5, qaeR-ihl-Fodlediel o dlged, STHATAGR Yo FHREEAT H
o 3e1d fohar ST - A AN AT AW 1 AQledT, H QT FAF A od §U A fAde A @
IO T AT R @ gl A #@N wgedr ¥ I wT G ua ushl ol ed &
Yogdrc|

SHR1 BHARATKUMAR RAUT (Maharashtra): Thank you, Sir, for giving me
time. It was because of miscommunication; | thought that the Nalanda
University Bill was coming up first and so, | did not give my name. |

will give my demands only in bullet points to Mamta didi.

Firstly, | must thank her for giving a railway station in the Konkan
region of Konkan Railways. Konkan in Maharashtra has four districts,
namely, Thane, Raigad, Ratnagiri and Sindhudurg. All trains passing
through this region were not getting stations. Now, you have given one
station. | am happy about it. But | am rather surprised how it happened
that you have given the station; the train stops at Kankrauli in the
Sindhudurg district. But it has no booking facility. There is no quota of
seats available at Kankrauli Railway Station. So, what is the point?
Therefore my demand is that you should provide the booking facility at

this railway station.

My next point 1is about recruitment. You have Regional Railway
Recruitment Boards. My request to you is that, for recruitment in class
11l and class 1V, unskilled and non-engineering staff positions, you must
recruit only local people. There is no point in a person coming from the
south and going to the north or from the east to the west and so on. That

is not useful. Therefore, the selection for recruitment of non-
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engineering staff must be done from amongst the local people.
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Coming to my third request, in the last Budget, Madam, you had given
105 extra local trains for the suburban railway of Mumbai. We all
clapped. 1 thumped the benches. Where are those trains? What happened to
them? Almost half the year has gone by and not one new train has started.
I can understand your problem. If we have to have 105 extra local trains,
you should have those many tracks. There are no tracks. Where will you
run those trains? Trains can"t run on roads! Therefore, don"t promise

anything unless you are very sure of what you can do.

My last point is on behalf of all the MPs. We, MPs, get railway
booking. My request to you is, allow us the online booking facility. That
online booking facility is not available to us. If we give our IC number,
we should be able to get online booking. That 1is our day-to-day

requirement. Please, accept it.

A T Fu AT (ReR) : UeIdwe URHTE Heled, 0w Sgad For Al H Mo
AR § AT FN AIGA F CA FAG TO @SeH PR IWEHNG FE Aed gl
A A & €1 T, R ¥ AT Fo Agcayel Aeemt off, St arE pending T
g€ # # AR wh af wn B o# W Aecawt dee §, AW A A ¥ owd
Fecaqet Yo oree Mo off, &% tader off, e Td A seer A o s
S T §I 3AR WP R HSH & € Toll AW o q97 FA gel| W, AsA ar e
g Fr afFdaa

3R 3 el Hr e ¥ A wEwar § B RER sga Mo gan se @, dw A
ISTEY & §Tg & dgi PIS 3UsEE gt odlt & 3R 3T g off &Ry arar &, F 3@ Bear
SET ST Agdr| FEleT, & e ATH ¥ AsH A Ig e FEem O 3UF A H WER
& ofar of afr e &, S S & ufa ¥, 6 demer 3N faeR w7 weh e w@ €,
3N Tg SHR A AE Bl SN FEcaqul WMo § heell AlRd, 3H W I FuAT RV A
&, s ag & anfiw few A af @ AR RER R e am 9 @H| A TE o
et T B
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UeAl SEe & B ol A U W wAfaee giikued & AT 8 WP, SEl
et 3R g & s & OV Saoa g JE RO e ww & for & a6, afew 3w
At & fow off Agcaqet Asen g1 7R sEer wH e 93 AT §, Safe swer 3qmied o
g T &1 Fad HBCER FH @ @ &l Hd: giued & FH F afq v IR TF W ¥
5@ giftucd & fioT amar ST w1 §, 3WA ugFAdr @ &%, 8% fov g dsH &
fedes +r|

I, #HSH, Yoo Siwee W A Srd| #H A e wEem, 3T @ Y § qW A
g U TS &T I AT 3qaiss A §1 Fol, A AT F$ Ageaqol @R A §, W
R FIEIAT Well gl H IH e FEm fF qear SERe WY SN TE IN 3T
ST, ST GTelld dgl & § §H 3T gl auied wAgT ¥ Tehod| Ul SIRIA & & T Th
efterery &1 fAAEToT axarn g1 Ak a8l o S o gREwd &, & 3ER vaHCAd 6
I FHAT| dg T ST A 3 A GRAR Ao sud Ruasr B g #
gee Sieee f Rufy ¥ .. (@Fg A G ... gg @ AT 3a-ara § ofee gt aws
& Rufd seaw g

RER & it NS Low A groid N dge @O | qE S ool gew o § o
geclt §g e @, 3% dturey & Rfd 9gd @ue §, I f@sfRar g wdr €1 #sA,
T & A AT i R §, TE FE FAE dren HAsA AL, N A A ¥ AT e
Tg O T FH ¥ FF AT 37 W IW &I & ... (STIYUR). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, please sit down.

---(Interruptions)...
A TH FUE W@ ;- Gel TETH ¥, HA TeA F @, @ IwT AR F

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is over, please sit

down. ...(Interruptions)...
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M A FUOE AT : TH TA I N, & dse AR FI ... (EEuE)... H FE
HINUT 6T T T@T §, hael MU HATH § Q& F €I HPse X @l § AR g gl
W AP HSH & A Yoid W deld H 3G Fem g1 safow dx fHaea fvar g1 o
IR Fgcaqot AEr g, THF N FA HY HAzA ¥ AT T F IAF PR A I F
e forar ol e 7 Raffes Seet @ ool &, Fiewdr & ¢ & S Fer FuiRa ar
3H FIET I F FA F AT T §, i I 92 dere H gt f NEE §, d@ F
oeT STEY SATET @a &1 S @il WoA 8 ST of oeT S ST 916 safav #RT Hded I8
gl & A1 Al el GeAfthe A T FH RFC| ... (FaU). . .

sygsmegeT (V. .. IRFD) - @, 9

M T FAE AGm : W, ’d FA H e Feem & weawm F g A S
.IR.TA. AT § ... (FAUA) ... 9H, H ToA F @ gl g8l S FAARAT & Eel
& e § 3 RUfT 9¢ @ el g1 FU 30 A A eae Qi) s de el &
Yy 7y fawww § & o9 #sA SEw & A s W oAk FGM ed A, W

.. (SgEuR). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Yadav, it is not going on

record, please sit down. ...(Interruptions)...
A [ FATr ART 1 *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Salim Ansari now.

...(Interruptions)... What is this? ...(Interruptions)... & fo@ &= &
...(gauT) ... g, s fom wogan ... T GoAd AE 8l ... .. dor, dor,

TSH AGT gl ...(SgAURT) ... Mr. Yadav, it is not good. ...(Interruptions)...
Please sit down. It is not going on record; Mr. Salim Ansari now.
-..(Interruptions)...

ot wfes el @ AT B Tl wEe #1 A gfhar 3T AT § R I AJg
TsA feam ... (sgaun). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, if a
Member or a leader gives an assurance to the Chair, it should be

honoured. That is what 1 am saying. You spoke from
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your party, yet you requested that Mr. Yadav be given two minutes.
Instead of two, 1 gave him more than four minutes. But, even then, he is

not obeying the Chair. It is not proper. Please take note of it.

At wfasr swEr @ i B e el 3va 73 & Aee Ao @ g g &,
gad fow #F o e g1 # ok AEAA @ X FHA, FAN FA Sofoll H W Ik
geRr & qofae 1 3N o S e gl qdide Hfa Aos & 3R 95 W AS SR e
T &1 dg ar fFeeex o § 3R ar fFeeer dier § 3R g8 e Ry o e
wH &1 Tl FAEy T S ey ¥, & 1995 § AF Saee @ cfidad g = foawor
& g oA FE T@RE IR ARER & Sl @ ogsar g A AR @ A OSh d S
zr@rr%m%@rangrwrr,Eﬁmaﬁaﬁaaaﬂﬁa?ﬁvaﬁr?rézﬁ,mwgm?
qEl W 9died Tl ¢, 981 W Ged §9 FO §, IR AF # fAAA gARm e, O 36
agl T STeAT HI FH GG g H AR G G § o qaae Sk gewr # e
AT S & oG dET § TAH T TeMS ST Fehell &1 YT F 9 AZ H 9gd SE F,
gl W T forellelley oFaT Yod Tolewd &, FE HS 3UH ugd & §arm g 3@ 40
ey T HoweTe Usdr &, 6T & SRR veady g9 dodr g1 9@ F el dr ag
f5aAs § & Sfhad teadd & #F § TA™T AW AF ¥ 9gd Yed & loco-shed o,
30 Wd F 3¢ gIR FHAN HFH d U, 3 d8 loco-shed WA g T | T8l W
WA FT AN 99t 38 & 92 €l 3PN AAGT G AF SeRe H IR A e ¢ § 3R
75 # W fHaa s &, @ A wEear § o sE sOR@ W o s FA usam ek
INER W 3 A5 FA gem A AT § F A5 fidw @ walHer frar oo, g @ &t
F A far U, wfE 9T W OWE 9 WY A dA S §, T A Fer o
Yo gdic

SHRI SILVIUS CONDPAN (Assam): Mr. Vice-Chairman, Sir, as you know,
the North-Eastern Region, except Railway, does not depend on any other
mode of transportation for its development. We +fully depend upon the

Railway system. 1| would like to draw the attention of the hon. Railway
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Minister that the people of the North-East depend only upon the Railway
system for their economic development. The Railway system which was
started during the British regime, today it has not seen more and more
development after 60 years of Independence. So, | draw the attention of
the hon. Railway Minister, through you, Sir, to all these problems we
have. Sir, whatever points have been submitted by my friend from Assam,
Shri Kumar Deepak Das, because you are cutting down our time, 1 fully
subscribe to all his submissions. But, from my side, | again reiterate
that many projects of national importance are pending for implementation
in the North-Eastern Region. | request the hon. Railway Minister to use
her good offices in the Ministry so that all the projects of national
importance in the North-Eastern Region are implemented quickly. These are
the projects of national importance, these are committed projects to the
people of North-East, but they are not seeing the light of the day. So, 1
once again request the Railway Minister, 1 am not going to elaborate it
because there is no time, to expedite all the projects of the North-
Eastern Region. Sir, with these submissions, as you had said that 1
should confine to the time-limit, 1 have confined to it, | conclude my

speech. Thank you very much, Sir.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | would like to draw the
attention of the hon. Minister that in her Budget Speech she had
announced that there would be a Wagon Factory in Guwahati on PPP mode. 1
want to know from the hon. Minister the present status of this project,
and 1 would like to request the hon. Railway Minister -- we have already
requested it in the last Budget Session -- that instead of taking up this
project on Public-Private-Partnership, it should be taken up by the

Railway Department itself.

In her budget speech, the hon. Railway Minister announced that there
will be a master plan for the North Eastern Region and in consultation
with the North Eastern Region Planning Commission she is going to

implement this project. 1 want to know from the Minister from where
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finance is coming
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because there is no reflection at all in the General Budget about this
plan, and secondly, budgetary provision for the North Eastern Council has
not been increased. So, | want to know for this plan where is the money
coming from. One of the most interesting things of our region is that
there are about 9000 posts of Grade IV and Grade Ill posts which are
vacant in the NF Railway which has headquarters at Maligaon, Guwahati.
You know the problems of the North Eastern Region. Insurgency problem of
the North Eastern Region is known to everybody. One of the basic reasons
for the insurgency of the North Eastern Region is unemployment. Looking
at the unemployment, | would like to know whether the Railway Minister is
going to announce a special recruitment policy in the interest of the
North Eastern Region because we have seen all the times the youth of the
North Eastern Region are deprived. Not during your time but before that
more than 200 youths were appointed in the NF Railway without any
advertisement, without any interview. Out of these 200 youths not a
single boy was selected from the North Eastern Region. This is the reason
we are suffering a lot. We would like to request the hon. Railway
Minister to kindly declare a special recruitment policy considering the
problems faced by the youths of the North Eastern Region. ...(Time-bell
rings)... 1 would take only one minute, Sir. Sir, there are a lot of
projects announced as national projects and one of these projects is the
Bogibeel bridge. The foundation stone of this bridge was laid in 1997.
But till today this bridge has not been completed. 1 would like to
request the hon. Minister to give some attention on the projects for the
North Eastern Region like the Bogibeel bridge, like broad gauge lines and
implement the projects of the North Eastern Region as early as possible.
The last request | would like to make to the hon. Minster is to introduce
electrical rail 1line and double Lline in the North Eastern Region.
Guwahati is the hub of North Eastern Region and there should be a
superfast train, a bullet train, between Guwahati and Mumbai because the

highest number of cancer patients of our country is coming from the North
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Eastern Region. Looking at the number of cancer patients, will the hon.

Minister introduce a bullet train between Guwahati and Mumbai? Thank you.

493



THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Before hon. Minister®s reply,
I think Shri Ahammed wants a small intervention for clarification. Yes,

please.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
Sir, the Railways and its employees are having excellent relationship and
Railways is one institution which has even set apart Rs.55,000 crores of
rupees TfTor their salary and pension increase because of the Pay
Commission. An hon. Member of this House, Mr. Rajeeve, while speaking
here said the Railways has not paid the festival allowance, the Onam
allowance to the employees. It is totally incorrect. As a matter of fact,
there is a system prevailing in the Railways, the railway unions and the
management, they would discuss and do it. As a matter of fact, what
happened was that the salaries for the Railways staff are given early
during festival season on their request. As they requested, the salary
was given on 20th, that is, today, as per their earlier request. That is
also the engineering wing of the staff of Trivandrum Division. No other
people have come forward. Whoever wants, the Railways is ready. My friend
has tried to create a bad impression about Railways. | do not know why he
has done it. He also referred my name. It is quite unfortunate. | just
wanted to dispel the impression that he sought to create here against the

Railways. Thank you.

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): 1 am grateful Sir,
to the hon. Members. ﬁmﬁME%mmﬁa@W@ﬁmg

Tgd TR gFNEee a1 o B ¥, e T EART HIS SRl doic A, T§ S R g
F ST ¥ STET =9 AIRU, TS OIRT, ¥ BAE & W W Twd &, You can
make it. offT T§ S §, IE It is just a supplementary demand. Technically,
it is Rs. 398 crores. It is for the North-Eastern project and again it
will be reimbursed from the Finance Ministry and according to our Budget
announced we kept a provision for the Commonwealth Games. But, yesterday
also 1 clarified in the Lok Sabha that we are leading partners of Common

wealth Games but, we will see the credentials, then, we will think about
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the matter. But, because of the Budget announcements, we have to

keep the provision. We have
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kept the provision and there are some technical infrastructural projects

which we announced in the Budget. It is only a technical thing. W &Sidsl &
Fo=g A< & 1 think, sometimes if we speak also 3HH 3= Fowg 3 & &I
So, it is good to listen. oFsl 3R ofdfer &F Fef-wslr N 3= Do o et B
Thank you very much to all our friends. Twenty MPs participated in
Supplementary Demands. If 1 mention their names, it is Shri Avinash Rai
Khanna from BJP party, Shri Nandi Yellaiah from INC, Shri Naresh Chandra
Agrawal, BSP -- 1 am not mentioning the party names -- Shri Moinul
Hassan, Shri S. Thangavelu, Shri Ranjitsinh Vijaysinh Mohite-Patil, Shri
Mahendra Mohan, Shri Ram Kripal Yadav, Shri A. Elavarasan, Shri Achuthan,
Shri Kumar Deepak Das, Shri Pyarimohan Mohapatra, Shri Rajniti Prasad,

Shri Anil Madhav Dave, Shri Ishwar Singh, Shri Jai Prakash Narayan Singh,
Shri Bharatkumar Raut, Shri Ram Kripal Yadav, &¥I-&sft T @1, &7 a7 de &

F ot Reprs & 31 s €1 ...(z@au) ... It is good to give credit to them

also.

SHRI SITARAM YECHURY: 1 think you have not mentioned the name of any

CP1 (M) Member.

KUMARI MAMATA BANERJEE: 1 have already mentioned Mr. Moinul Hassan®"s
name. Then, Shri Salim Ansari, Shri Silvius Condpan and Shri Birendra
Prasad Baishya spoke. About 25 Rajya Sabha MPs participated. Thank you
very much for giving your good comments. ofhd T, Tk o9 g § & Fefr-amalr
we are discussing why cleanliness is not there, why coaches are not
available, why the food is not good, why every stoppage is not available,
why train is not running at the proper time. 1 appreciate all of them.
Yes, you need to discuss the matter. It is the concern of the House. It

is not only the concern of the House but the concern of the people of

this country. | appreciate that. 3 8 o9 8, oféhed a1d vk g1 59 oler s
QI &, of 3@ Ughee & fou, O g A€t AT, e 3nh 3@ gRR Ugee & fov
T ¥ $ENE & Wd §, UEd ¥ confee e t@a §, ARTew s §1 R,
TA.G., TA.TA.T. H Wi & @ vsaies @ fAedr g tA.TELT., wALdNeL @
TSAS @l &1 99 a% 9% UA.UA.T., TA.N. B &, @ A, T, A9 aF
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HY o &, 3OS REW I w.Ae. F PO aRTew RO a9 & FA ¢, woTd.T.
H Afher BRATE e 1 I 9ga X Wed #H BW A &, 30 98 a1 A €,
ARt 3T SAET & AT gaai BRATHE AT &1 el coriaan ek ASFAHA T § R IR
gAY Sigeft @ay & 37 Wl 1 can at least go for treatment. 39 gl adsul |
am Railway Minister for the last one year plus one or two months.
Earlier, | worked for one year and five months. | quote Abraham Lincoln
in this regard. "You can fool some of the people all of the time, and all
of the people some of the time, but you cannot fool all the people all of

the time."

Why am 1 quoting this? If you say only in this House that 39« &3 # gl
f%ar, why are you staying in Kolkata? Why are you not in Delhi? You tell

me why have you people not done this. We are the citizens of this

country. We have just celebrated the 64th year of our Independence. 39l
fhar, o $o-7-Fo o g3, o 3l A WA ST W ¥, population §E W &,
infrastructure §¢ T &1 1 am not blaming any of my predecessor, because I
don"t play political blame game. 1 don"t believe in that. | am not
blaming. 1 can say so many things. | can also raise my figure at some
people. #Ha sl var g fhar, Fifes & off S=AY g @ &l political boundary &
gl & a5 Sreer a@'\vﬁl Hor Igr 37 & &g S &@r, 1 cannot disclose all these

things to you. | am sorry, because there are some internal problems and

there is also some internal beauty and duty. 3T country &I security &
9 Bl €, 9 §H SIeY Tl gl A, Fifeh SEA AN country N Fooid @ AT Bl
g, 8 country Hr security & I B gl ¥ & Y M v Aw g, O
lifeline of the nation &gl JAT §| & ST §H SIgY =Tal Fegd &l

S # qdU-1| & @A second timeiﬂ?mgé, H q@ e gE@ll s 9
Ha d@rar & planning T SI®Y @dr &1 IF you do not do planning for the
future, 3ST 3R IS HH &g, We need this. Yes, demand @ &, & ar, W&F al,
& @, orgel ar, a planning =@l gl & §H Fgl 4 o TN? §H Ygd o &E gh| |
feel, sometimes, sad for this. 3PR &UsT Tl g, al Galel # B
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¥, R 3T A @led ¥, @ gEe F Fear &, AR W F P gEe F FE Fear
g, A9 U A e H o RFepa gl &, Fifn qi el 7ET Aot &1 g7 S doreT @
3ET 3a &, 9% FE 8 AT &1 Even the coaches are not available. AR O
coaches #I shortage gl AR IH 55 §olR & Fg §, oAfFa gHN shortage 37sT &Y
gl 8N U 5 §IR ¥ ST g Ul Every year demand ¢ W &1 Ugel UfafesT
Yo 1.8 Fs &, 300 3 2 w3 ¥ FAET @ vl F I el & d@r F a9 2 w8
20 org RS g AT §, TH HS ¥ & :3, double g AT, because the Railways
is the only passenger-friendly transport system. 3&@&AA H, If you
calculate the seating availability of all the airlines throughout the
country, including private, it may be between 25,000 to 30,000 passengers
go by air and the Railways carry 2 crores! Sir, can you imagine the

network, the vast area, more than 8,000 stations, 17,000 trains? It is

not a matter of joke. It is a vast network. dféhel g olell & & fhar, IE 53
IR ¥ 64 SR U 3T IAT §| SHHI ol gl g4 socially desirable projects &%m
2, STUP MI-IMg Y ST §, suburban system F 3R sfear g g1 S F Fef-Fe
W!ﬁéﬁ?wﬂmﬂfﬂﬁlocal B, OIRT ¥ @3 FAT =Tl ghm, 0
BIE-BIE HH| FAH [ A & v 3l sgd @R vision I ® ¥, Ik gEH v
planning 3R I TRA &1 sHIfT A Jg7 37 & a1 Y ggem FA fkar, HF Vision
2020 fam, wEife Hel commitment TRIT ATl AR 3 AES - 6 AW & 3Hee] U
Vision 2020 sdfoTw fgar f&F 10 ae & 3eeX fohdel fRaiAey oga & d&dr §, 10 a1
F 3Mecx Thdell ST 8 TFAT &, 10 TN & 3ecX Thdsl Fg Ao =IRT, 10 I &
3wl U accidents & I Fohd §, 10 Tl & 3=l Hal employment potentiality

& THhdr &, | covered everything in the Vision 2020 document. I request all

my colleagues of this House to please go through that vision document.

What we have done in one year? g o9l of FaT fhdT? 3M9 o9l o catering
policy & §R & &gl #a A% catering policy ¥, announce 8t & fear, afha
qUer et § 75 D F e 7 odver
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TSH oIl §| §H oEll 3 6 AL <sH forn S8 T g best kitchen SoET &l 3@R
3TST Wl & §, af best kitchen ST &, Fifs dar #gf § @ &7 & e & T
Gl FeATaer|

g 10 o NS & Wl AT § o 98 Uk fod A IR el gl 81 WY, 10 o™
Al % T GEr IR AT U AR ST gl 81 38 [T ShReFR T Sied gl gl
We need good people and good infrastructure for that. 3a% U gaar el
difordlt @ I R § 3R gEe =g offodl 3o €1 & ded § f6 Y & @ sweor
fer, sadr FRRES qur FHERgew o= @ 3R wga i aw@ sud 3 AT & saF
T gHa arer R o1 3R gHa Ot 33 Y

W, §F Th T & 3T @e YW ol $T a1d el Al Somebody may be happy
and somebody may not be happy. But this is not my political White Paper.
It is not a black list. It is a truth. Even the CAG has also appreciated
that White Paper. dWRT TORic I8 ¢ & &7 U$ AT & 3icT el Uifadl @ o
| dir aRic JE § F gAS Y d & Rgpedc & faw a$ difedr s=$1 one of our
friends from Assam, and also some other friends, raised a point regarding
local employment. g« S difodll Sy §, 30H Ig ogaewm & & & e &
examination gFT 3PR examination & & & glm af SR & Somel, Somel § FAGRISC
IqT AGRISE A ToeAS IS A1 ST TehdT gl The regional people will automatically
get an opportunity, FHMOT §Ha a8 Nepese difedl 3@3-d X &1l And, you will
be happy to know & EART d&diar §, aféeT ag dweller Roo 10 Al & U FAT @
AT T2 1 cannot do it in a day. T, SHH Affhee gar &, MAT gar § 3R
39 §A THIARIAT & AlfeH &d § df a8 ® CAT & Iar Snar g, & I F T Ser
g, @ SAT & Tom Srar § 3R Fefr g7 YT g S &1 TE o grar €1 Ee waf-Felr elerer
efFesel diserdm off g &1 FAfT gAa JF R & W AN FE g9 AT A o 4w @
T AR AR Fealr F of gE @ I g, odfde gAR S 21 7Y Regpede Sdw §, s
20 SETET W A AT F examination N g3 AR TH SHIE H AT gg Al et A goor
AR Y& W RAT| PR 21 FE gEM, & RO U Sl ASEs A geN? IR FS TS
M Al IHRT Tehgl S| IR FIg e TS5 Y Al SHR Gehsall
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#r o S &2 8% fAT you should appreciate. s & &I I FX & &1 FAN
S AFE HFINT §, SHA SWolFe gl T ATl Our slogan is correct that safety
never sleeps. 3® AU Hel Sol-gg7 o VAT Tl &A1 AW 1 strengthen &Te
F T & g v@r TR @A Some people may be unhappy, but 1 am not
unhappy about that. gH#l gAR ¥e H ol HAS fGar oar &, ofhT ER M9 &r
A 5z WA §, F E1 A Fae Florhiar H @A §, g FH AL A § Al FAT g
Wm@ﬁﬁ@?maﬁwaﬁ? Seg & garseh sHifor gaar safety
never sleeps Fgll FE Hedly & AT S Swarer o, #H’rwwﬁg\, g & e
J 30 FO A Far? 3@F 10 drel ¥ odf FAF AT AT IE? Maybe, there were some
problems. 1 am not blaming anybody, af%d Ig T e & v =Y gam? 3ga o
AR H A A WA & T g 3N T A IRl US| gAR YT F 9gd AR A
Fooll F T § 3R ST voluntarily retire & &, 3a& fdU Safety-related
Retirement Scheme 37 &= o §1 3R HS 3TGHT 50 TTT N 37 & Fgar & & 1 am
not be able to do my job as a Gangman and 1 want to offer my services to
my son, he is eligible, # RerR g w®ar §, & &7 &R Hiwr &3 sHHT AdeT
g f6 sa# = O @ St €, T df employment for the railway employees
will be guaranteed, especially in the safety category, 3&% U 3TFr &
w0 T sTor o Saer gl gur ag 3R o 3T I e, Ig BANT favarE &1 Awer
Fearlr & foT gAar @ FAr €1 Voluntary retirement & foT we are proud of our
employees®™ union. We have a recognized union. It is their proposal. They
came to us. 3d employees & WARE & & AU gAA 3a% Hdlaw HA A we
have approved that policy for employment. As far as other recruitment are
concerned, they are in process. So far as fulfiling the notification and

other Government processes are concerned, they will be done at right
time. ¥ g &GT &1 gAX UF 3N w1 R 3R AfRefheee e § TsA oerr ¥,
wﬁm@mmﬁmaﬁmmaﬂ Mr. Kapil Sibal is here.
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5.00 P.M.

3 7 HRD fAfrex &, o basically Shri Kapil Sibal is a big lawyer.
He knows, if there is a legal case. d U& ¥, & I, IR dATel, 9T @, g
Ed9IR HT USAT g1 SflU §Hel Udh shortcut IFAT 9T, not negatively but
positively. g I8 fFar & gaAR f5dwr 8t Act Apprentice &, §Fel 3 TaH #dl
I A aar AT R A A F A R & § A AERE & § A g & §l W
feegedlel # Y@ & St 8% Act Apprentice §, &« 3o Heawh! o7l oel 1 e fanar
gl I8 8N railway employees $I a1d &1 SH% oI §H a9 o Ex-servicemen & fow
FgT ¢ F 39 g7 safety and security H RGN 3T fav s sy Al Feem, 3@
Al W §H Tg FHA FE, AN Ig Uiferdl IS B

ga% a1g # confeldT ST FICAT §, §H T HLEA g1 P TRAA §, TgT A AT
¢, ¥ 9 w9 ¢, TR ®ew A dod & SWE A€ R, T O o S & sga @ e
Fed & f # @i @ W gl Do you know 15 Rt F 3fex gH @er safety & aN H
R Yo a8 fr A& wa § oves, 1 am attending the meeting every 15 days.
IT I do not know the job, how do I do it? Politically, 3M9& AR &emw
ﬁl?l?ﬂafrmﬂ?ﬂ%,mmm%,mﬁmmmé\ﬁ;EverylSdays,

I, personally, meet the full Railway Board alongwith the Safety and
Security officials. Every 15 days, | do it. SdIfaU, safety & §RX # we have

taken so many decisions.
Now, I come to the Konkan Railway anti-collission device. J&@ # 1999
# AT oY, for one year and five months, that time, | had ordered for

the pilot project regarding the Konkan Railway anti-collision device. |

went personally to Madgaon to see the device. Then, 1 ordered. afdhad 3@
SHH 10 I & T §, TH & Final §3ﬂ%, mmaﬁgmmﬁtmwwﬁ
T T W § 3R 3 de
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ST W gl @ A Wiel g3 R ek A e & arel g3m, 1,700 fhelAiey & w€ A,
oifheT By the 1st of September, in three areas, that is, Chennai, Hubli and
Secunderabad, IE W 8 anti-collision device @ FWM Sl ool & ol o
g FA fRar &1 Similarly @ @el & 36X unmanned level crossing & T&ETAT
solve g Srwef| 2f@w, TPWS?@FWWﬁaEHﬂ'&Tﬁ'&T%I Train Protection
& Warning System?ﬁ?aﬁaﬂmﬁ@ww%lmmm?,m
A H THT 97 g1 3T 3R A goic # sud v sy w@r g, o 396 915 5T e
g, I F% complaint &Y, @ SERT ¢ FET g1 PR & g T A &, ar a1 &
OE A ¥ UTH TS O% B FHAT oFT ST §| IGeHc @ HS process gar § 3R
process & delay 8 g1ar &1 319 S@r d&® world-class stations T TdeT &, world-
class stations & ST norms g, mtmﬁwﬁguaﬁéamm%‘l gl RE
T MFC & faw oY € oalm gsar &1 3R g &N el Usar §, o SHH THEI o9 Sar
2l I time &7 maintain FAT §, 3R G FLar, a 3T Fgar F 39 illegally IJg
FH I AT 5 FOr HI? gAR T A g F BreA follow T o™ § 3R swet
ST FHI o1 ST §| 3T gl @ ol oeh sTel gl TR Tgel Joid & @¥eH & an A
g g aifgu & 3@ 6 #Af ¥ U AT doh &l TAY o9 Thdl &, because of the
tender and other processes. But it is under process. 0% faT g4 Fga Hr
TR AT Bl 3 AR wE @A 5 &Er F We are not gving importance to
safety. That is, absolutely, wrong. In 2003, the SSRF was created. It was
about Rs.17,000 crores, oféhel 3 HF funds = fAeT & 31§ Corporate Safety
Plan & g% 31835 F3 IUT @Y T & 3R By 2013, we have to complete all
these safety funds. During these days, we have completed more than
Rs.29,000 crores. Only Rs.2500 crores are left out. It will be completed
by 2013. | say that even before that time it will be completed. The
Government has to follow some process and we are doing it very

quickly. Sir, we are giving all the required importance to safety
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aspects because this is an important area. Sir, as far as rail accidents
are concerned, | mentioned about the anti-collision device. It is not
foolproof till now. We have asked the Konkan Railways to take care. See

the foolproof system. We will place the order if it is foolproof.

That is why we are waiting for that also because, 1 think, even if
you accommodate it now, it will take 3-4 years®" time to complete. But
there is some system which is already working in Chennai, Mumbai and we

have also tried it in the suburban areas.

Then, Sir, | come to the points made by my friend from CPI(M), Mr.
Moinul Hassan. He 1is a very good person. | appreciate him for his
concerns. Of course, he is my opponent; but still I will give him 100 per
cent marks. This is the beauty of democracy. | want to appreciate him. He
said a series of accidents took place in the last 14 months. | want to
just clarify that. It is a fact that the number of accidents is now
declining. If you see the number, you will find that it is declining.
Here 1 can quote the figures because here it is necessary to give the
correct figure. Otherwise, | would not have quoted that. Sir, if you see
the figures of total number of train accidents, you will see that in
2002-03, it was 269; in 2003-04, it was 239; in 2004-05, it was 169; in
2005-06, it was 169; in 2006-07, this number was 123; in 2007-08, it was
129; in 2008-09, it was 115; and in 2009-10, it was 100. 1 can also give
you figures with respect to these four months, which is 32 and 26, but
since the year is not yet complete, 1 cannot give you the details about
2010-11. We have to wait for that. Sir, only because of these two
incidents in two months, the death toll has increased. 1 am sorry; |1
condemn these incidents. Whoever they may be, I condemn it. I don®"t know
who are these people who have done it; but I condemn this attitude. The
reason why 1 am saying it 1is because these are not accidents. In
Gyaneshwari-bound accident, 150 people died. 1 don"t know who are these
people; somebody may be from Bihar; somebody may be from Himachal;

somebody may be from Kanyakumari; and

504



somebody may be going from Maharashtra to Bengal. Why has their life been
lost? Why? It is due to sabotage. | am sorry to see the death toll. 1
always appeal to my friends to please fight with me politically. | can

give reply to all your political questions outside. But don"t play

politics with me. 3da 3EGHT & Ad AN, f&dl & S ¥ W Ad U, AR Tg

qHE g’ gl Sir, we are shocked or rather everybody should be shocked for

those incidents. Everybody should condemn it. Sir, | cannot give you all
the details because the investigation is going on. We handed over this
case to the CBI. Let them give their complete report. After their report,
we can tell you the details. So, as per our parampara, ¥ &gl %& Hhcl €l
That is why 1 am not telling it; but it is a sabotage. You can condemn
that. The people have been killed. We can condemn that. This is not an
accident. It 1is an incident. Even for Sainthia incident also, we
requested the Home Ministry to allow the CBI inquiry. We want to know the
actual reasons. Seeing these two incidents not only me but all the
countrymen are shocked. Really we are shocked, Sir. 1 have never seen
this type of thing. | agree, Sir, that sometimes accidents are caused by
human errors. We cannot deny that. Sometimes accidents happen due to that

also. If you keep so many cars with you, sometimes, that may be bad also.

T, Srem Sar & & e sdar failure 4t gar &1 Sir, we must also appreciate
that 17,000 trains run per day. 3R fhdr &7 aier a1 9 18e8 g 97, af &«
g3, Afthed Fel-Foll AT g ST &1 §H 9T AT A€ AR &1 Sir, if you see the
figures of road accidents, it is about 1,40,000. Railways iIs a passenger
friendly mode of transport. About 17,000 trains run every day. 39X §sT S
BT §, 3T S Saar A gar &, a9 Y g7 1000 ¥ AT I cross AE WA §l
Just compare it with 1,40,000. oféeT da 8t g7 &er s8] #a &1 Even one life
is important to us. sdfaT & @gar ﬂﬁjﬁ & & incident g3 g, that is not
accident. Incident is incident. 38% foU sabotage 3 SId-sId W T W ol
frdY & fow off &= 78 &1 I8 U & faw off @ &1 Sir, today | am the Railway
Minister. Tomorrow, | may not be here. Any of my friends can come; any

political party can come; any Government can come. But if such an
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incident takes place, 1 will feel sorry for it. My heart will cry.
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My heart is crying for the victims and for every family member of the
victims. We express our condolences to all the family members. 1 am aware
that no amount of financial help can compensate for the loss of lives.
But there can be no compromise on safety and security of the Railways
JIfraT aF Y 3% 9RaR &1 g7 A A FH-FH future F AT IREGR A N @eT TsAr
gl We even tried giving compensation and made special announcement for
employment from among the victims® families in the Railways. They should
get, at least, something for their future. I¥E &7 &N o Far &1 My hon.
colleagues have covered the point about drinking water; dg ﬂ‘aﬁq MG, T8
wige P AT 3EF fAU g T aea § fF 8000 weuel FH gH sEA ... FIR Y@ F
I e SET AET 1 YIS Fael commercial g &, 3T social obligation 8t gl
38 UgieT-BTel F YeId @ 1000 AT FYAT IMAT| ﬁaamgw,mﬁw,mﬁgﬁm?ﬁ
F dgrr A gH A qaee H wE ' @ €, A@ o AN daeie €, ofd gEer ad
Forar, df 1000 IS ITAAT §ART SIAGT expenditure @ AT 3TF & I AP, JEAT
AT, g 3G H ART 1000 F5 PN Jhdl- g3l $6H & this time, in view of
the Sixth Pay Commission, we have paid Rs.55,000 crores out of our
internally generated funds to the workers. In view of the Sixth Pay
Commission, we have incurred an additional expenditure of about Rs.55,000
crores towards pension liabilities and other things. @, W& gRfEafa gl
The Railways 1is not only a commercial organization, it has social
obligation too. Y@@ a5 AR concessions &dl §, dlg 3Fooid @&, Ol artist's
concession g, T sledAl $T concession &, I cancer patient @ concession
g, A St 8 concessions &, Railway gives the concessions. @&l fohuEr &Y
FH &1 T8 cheapest &, dfFT g TR aero plane & AT H compare FE N Fha
€1 Y cheapest ¥, dfber of el ¥ 5 SEH e Y e AR, e ST @
AT 3R saF fow 3l ¥ cod W@em @ after one or two years you would see
the result. 1 can assure the House that after one year you would get to
see the service of the Railways, because we are working hard. This year,
we
have put in place a catering policy; we have put in place a recruitment

policy; for economic sharing in
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private participation for the countruction of new railway lines, we did
not have money. 3dell el HH Feef? Affd 3PR #S coal mines connect &R Fehdl

g, If the industries want to invest their money, we are willing to give

them economic share for a new line. Even that policy is clear. The
automobile hub policy is clear; RDSO policy is clear; a white paper has
been laid; Vision 2020 is clear. So, there are so many policies that we
have cleared. Within this year, we have tried our level best to clear all

these policies and | am happy to say that things have started rolling.

You would get the result and see the results. 3R other stations @I VO
$r g, d I8 89m 3PR multi functional Sam &, a I8 B9M WMST tender IR &
TEH AT &1 World class &l § @ @9, AR & trains budget # announce gt
g, 39 T$ G FIar g1 We have to run all the trains with the finances
available to us. Even during the last Budget, | had said we would run 120
trains, and we ran about 117 trains. 3 & YoId sl & HA complete =T g3,
sAfAT 39 o8 fear, AfFa 100 Wde ga et o & fear) 3f ot Sa=w trains gAx

announce @I §, within the financial year, it would be completed.

Sir, my friend, Mr. Raut, talked about Mumbai f& g&el HFeg # 3muar
&g, g« clapping fRam & gaell trains &, affd $o o gt fewr, ar ¢f@w, 101
sub-urban local trains @7 stem 4T, already 80 trains Ief €| So, you must
have that information. Sometimes, you do not get the information. dr
trains 9 S| 3’ 39HT IOl T Festival §, §Aa fhdell trains &, 39 9ar
8?2 We are providing for a number of trains. 1 would like to wish
everybody on Onam, Ganpati festival and Ramzan also, §AR HEoH HIgAl & A

gid §, o &7 TR &d g and we maintain a friendly relationship with

everybody.

Sir, | could touch upon all the issues. One hon. Member spoke about

eviction, land bank & faT &ar, 1 appreciate the point. $3aX g St ael|

ftheT Fga ST &7 3 #gT1l He raised some good points also. @ &g st &
land eviction & SR # &gl &F @l o oz d& off R P &, 1 o@ 12 goR &
g dF g el & IR fRam
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SN gAN SSEY WM A TIA & af g7 forcefully AR #gi W, §H 3TN 39T
SHT T HE| 8% T we have set up our land bank also. Even for dedicated
Freight Corridor, we are giving about 12,000 acres of land from the land
bank. So, we are trying our best. & ol9T Ig ¥« &g ¢ ¢l Eviction & §X &
FET AT §H HT eviction H? PR HIg T df FT g7 30 T el Jouar? IJg g
S A A gl gH S A physically FT @l 6 AR Sgd @ NS e SO
Agedl W Ed § o ah FROT X 1 golel s ARG g S g1 3w fAv gH ol 7
T IR Far § O §A Ugd Uee Welde & Alhe WAl We have already
discussed this matter with the Urban Development Ministry f& gaRr i
eviction @B W &, 3R I TF-a&l 96 W successful & I ar & swEg W 3
FH 38 RN FEA EAN Y oigel o FN @ Sl 3R S ale e §, 3o el A
Tsc A Swen, & e SwIm| g7 ol & 3§ implement e % AT TH AT SRR
& g 3R 3H s B A - GO TE| 3HA FAT GET S AT Yod ofigedl W Owd &
SaF HRUT 3R Sl @aX & § - =00 Yo & o IR § oAfd Yo @ o s sAdh
Sieelt @ # § - 39% Qv PR &7 o g s & o ik =gafoe sravee
& WY IS AT H N Fhd g al Wd B Folld W & 3% v a@ieyr semdar ik
3R g 9 8 F 37 A9 W & &I §H AR TH-UH &F & o, democratic
rights & & 3 & & fAv Serg off &N oo & Yod & faw o srest gem 3k S
T e &, oo St @ay & &, 9 a1 off I~ % g #$ address &0 T,
FANT 1§ AT FE AT, JE-FUST § A G R, FhW o AG §, W I FAN W R ThH
od WM 30 RE T J6T AR IFSH AoAT & ATheh Th &H §H b &3 3T UHR
¥ gH A A a¥ R gl oW agd ar F1 § 3T 1| only replied whatever our

hon. Members asked. To the north frontier we are giving all importance.

With these words, I will request. ...(Interruptions)...

509



st suwHafy : T Rears A& Feem| .. (FHaue) . ..

FTAY AHAT aofell © GOH ST fRAT § Akt off Us ST & A\ F H hganr wgch

g, -.-(cgayreT) ... 1 appeal to all of you. ...(Interruptions)... of U3 3R
TAR U 8T § ofheT ... (=@auT) ... 1 will request all the State Governments
including Bihar, UP, etc. ...(Interruptions)... # T &, S sl Hehcll é,
Hor drem AF 3R For F T A WU F YT H S F A §, 3R W § W
Wd g, Wow A MRS ¢ S0 8, AR e I3W 3w BFEERS ST
..(ZgauIT) ... Security is not with the Railways. g& ST.3R.9r. & & 2 £

.. (ZEau). . .

Mt sgwemafa - 39 Fo A S| ... (FEUR)... 3T Reers AJ R0

.. (ZFauE) . . .

KUMARI MAMATA BANERJEE: With these words, Sir, | request that the

Bill be returned.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11 for the purpose of Railways, as

passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY  CHAIRMAN: Now, we shall take clause-by-clause

consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill. Clause 1, the

Enacting Formula and the Title were added to the Bill.

KUMARI MAMATA BANERJEE: Sir, | beg to move: That the Bill be

returned.

(The question was put and the motion was adopted.)
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SHORT DURATION DISCUSSION
Large scale illegal mining in the country

SHRI SITARAM YECHURY (West Bengal): Sir, 1 rise with a very heavy
heart to raise this discussion on illegal mining in the country. I rise
with a very heavy heart because this is the sixtieth year of our becoming

a Republic.

We have given ourselves this Constitution and enacted ourselves as a
Republic saying that we, the people, will protect the dignity of not only
the country but every individual citizen of this country. But, what we
see in this illegal mining is large-scale plunder, large-scale loot and
the rape of the mineral resources of our country. This is not an issue
confined to any one particular mineral wealth of our country. Though the
names of Bellary and iron ore illegal exports have been figuring in the
news in a big way for a long time, it is with great anguish that we have
to note that this is happening with every particular mineral resource
that is there in our country. 1 will only like to point out that in some
of the unstarred questions, there is a wealth of material that has been
presented to this House. On the 2nd of this month, the Union Minister,
Shri Handique, had actually answered a question on whether there were
42,000 cases of illegal mining detected in eleven States during the last
year. | quote Mr. Handique"s reply, "The Indian Bureau of Mines has
constituted Special Task Force teams and conducted inspections in 106
mines in the endemic areas of five States of Karnataka, Andhra, Orissa,
Jharkhand and Gujarat." And, the instances of what they have done in
these illegal mining cases have all been listed by the Minister. Again,
Sir, in an unstarred question on the 9th of this month, the Minister has
detailed the illegal mining of coal 1in the States of West Bengal,
Jharkhand, Maharashtra, Chhattisgarh, Orissa and Assam. Likewise, in a
number of such answers to unstarred questions, the Government of India

and the Ministry have pointed out that whether it is from the North-East,
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or any other part of our country, this sort of illegal mining is taking

place. It is rampant in all the mineral
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resources of our country. So, | am not confining myself only to the hr
profile things that are happening in Bellary and with the iron ore,
though that 1is very important. 1 will come to that. But, what is
happening in the name of illegal mining is not merely a small degree of
illegality that is being committed or a petty crime, it is a gigantic
loot of resources of our country. Now, in the 60th year of our Republic,
are we to permit such a loot in our country? Therefore, Sir, this issue
merits, in my opinion, and that is what | would like to argue in the
short time that | have in initiating this discussion, that we require an
out of the box solution to protect and safeguard our country®s mineral
resources. For this, we shall have to learn from what the other developed
countries are doing. You look at the United States of America. It does
not touch its oil reserves. Today, it imports all its requirement of oil,
keeping its oil reserves for a future date when such an emergency arises,
when it requires to fall back on its own reserves. Look at our neighbour,
China. It imports many of these mineral resources from across the world,
but it keeps its resources intact so that when it needs to fall back on
them, there is a Tfall-back option. What are we doing, Sir? We are
mercilessly looting our resources and selling them abroad illegally with
some people making super profits, profits of a phenomenal rate. This sort
of loot that is taking place in our country can be described as nothing
else but “crony capitalism®. The Prime Minister, standing here in this
House, has said, "India can ill afford crony capitalism." 1f the Prime
Minister is true to his own words, | think, the time has come for us to
pay proper attention to this loot that is taking place, and the time has
come, as | will argue now, for us to nationalise all mineral resources in
our country and ban all export of mineral resources from our country. If
anybody wants to use our mineral resources, let them come here and set up
their factories, let them add value to our mineral resources on our land,
let them provide employment for our people, let them generate productive

resources in our country so that we will gain rather than exporting these
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minerals to their countries and increasing their productive capacity at
our cost. So, this is what | want to establish that we have to learn from
other countries. Today, the time has come to nationalise all our mineral

resources and ban any sort of export of our mineral resources.

Here, Sir, various steps have been taken by the Government in terms
of saying that much of this loot that is taking place is because of law

and order problems that are State subjects.
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And, if law and order is the State subject, it 1is the State
Governments, which are primarily responsible. This tossing of the ball
between the Central and the State Governments cannot be afforded any
longer. The only way we have got to solve this problem is by
nationalizing our mineral resources. Let us take the issue of Bellary. In
the case of Bellary and the illegal export of iron ore, all of us know,
how rampant it has been. Sir, it is very revealing that the incumbent
Chief Minister in a 21-page reply to some of the questions raised in the
State Assembly on the 10th of July this year, has said that in the past
seven years, more than 30 million tonnes of iron ore was illegally
exported from the State of Karnataka. More than 30 million tonnes of iron
ore from one State alone! Even if you take a conservative price of US $
50 per tonne in the international market, it turns out to be US $ 1.5
billion, or, Rs. 7,500 crore of exports in these six to seven years from
one State, Karnataka, and, only from one area where the Obulapuram mines
are located. This is the scale of loot. He has also informed that it is
not confined to any one particular political dispensation. He said that
the earlier Congress Government, which was there, had issued
notifications for 33 mining permits. The Janata Dal (Secular) Government
that followed had issued notifications for 19 mining permits. There were
nine beneficiaries under the President"s Rule, and, the rest of the
notifications wereissued by the current BJP-led Government. Whether it is
Congress, Janata Dal (Secular), BJP or the President®s Rule, you have

such notifications. ...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK (Goa): Illegal export took place only in

BJP-regime. ...(Interruptions)...

SHRI K.B. SHANAPPA (Karnataka): No, no. That 1is not true.

---(Interruptions). ..

SHRI RUDRA NARAYAN PANY (Orissa): What is happening in Orissa?

---(Interruptions). ..
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SHRI SITARAM YECHURY: 1 am coming to Orissa, Pany Saheb. Don"t worry.
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N FgAROT WOr : T 3D F SR H SeEr? gg AU gord H O d3 E

.-(FHAYUR) ... AT T@ W WHR & I g .. (FIURT). ..
ot Warr A - #A s oS A dor gl ... (FFAUR) .- ..
At 3ugefa : 39 I3 SBU| ... (SHEYU) . ..

M F.AY. eorcar - 3T dedRT FT IWE ¢ W} &1 AT FaHr Sk FIfATI You have

to mention everybody. ...(Interruptions)...

At Iuwemfa : 39 e ST . (EUeT) . ..

SHRI RUDRA NARAYAN PANY: Sir, he is so intellectual, he 1is so

intelligent, he should not say like this. ..._.(Interruptions)...

A gty : 9g A1 SGN? TE HUW Y@ W AGl dleldl| .. (STIUWA) . ..

SHRI BAISHNAB PARIDA (Orissa): The State of Orissa has taken.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ..._.(Interruptions)... Please

sit down. 1 will not allow. ...(Interruptions)... Nothing will go on
record. 3T & H 30 g ¥ A€ AT HIAT| 3Tl S Fgell §, dg Heal| TR i
Fgell §, 3T HRFTM| ... (sgauiT) ... Why are you interrupting?

it gaArgor gifey @ *
At sgwsmafa - S 3 T@Ea &, 98 39T A St ... (FEaU) . ..

ﬁmﬁgﬂ:m,#mmmﬂmmg%%mma@rq@
gl 3EF I F Gge HT Fo & Tw R vE 9id 9% @fAa a6 8, T R uE AeRe
aw dfAa &1 A7 B9 States & a7 Paw, 3w 399 o A o Pamn dd 32 =
AT o 3R #H T T o
9 §H dd W A, o 38F F % ¥ illegal mining & I §, 38% N A
FARET| 319 Tk A

*Not recorded.
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FRe| A far @ o & §, {F oo & & A g sOROT @ ¥ qw T F F R
g H gAR ot AR Rafaw §, 39 B RaRe &1 i & & Swa § 3R
380 fARe RAET & teaue & FW 87 o & TR g1 W, #H el ooy F e #
qdT IGT AT, FAIfF Tg 9@ F37 glaring case &, ST §AR HHS 3T &1 And, what
does the Chief Minister"s statement says, Sir? It is amazing. Look at
this. 20,49,961 tonnes of iron ore was illegally exported in 2003-04;
Similarly, the figures are: 52,39,528 tonnes in 2004-05; 21,71,492 tonnes
in 2005-06; 47,44,645 tonnes in 2006-07; 57,61,048 tonnes in 2007-08;
33,96,000 tonnes in 2008-09, and, 71,27,937 tonnes in 2009-10. It is
amazing. And, if you take the current rate, which is US $ 150 per tonne,
this is what my friend Pyarimohan Mohapatra suggests, this value goes up

to around Rs. 22,500 crore.

Sir, this is the sort of loot that is taking place in our country,
and various agencies of our country were involved in trying to examine
it. The hon. court, the judiciary had intervened. They had appointed a
Central Empowered Committee to go into this 1issue, particularly
Obulapuram mining in Andhra Pradesh, and in Karnataka. But it was mainly

in Andhra at that point in time. And what conclusion did the CEC come?

"The CEC after examining the matter is of the considered view that
the demarcation of the boundaries of the five of the above mining leases
and the conclusion reached by the State of Andhra Pradesh that M/s OMC is
not involved in any illegal mining in the forest areas outside its mining
lease areas suffers from the following serious defects and
inconsistencies -- please underline this -- and is not at all in

conformity with the approved mining leases:"

And they give you a list of various pages of recommendations.
Finally, it recommends, "Keeping in view the facts and the circumstances
as brought in the report you (Chief Secretary of Andhra Pradesh) are
advised to take immediate steps to stop the mining operations, including

transportation of already mined material from the six mines dealt with in
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the CEC"s Report."

Orders come for stoppage of that. But nothing happens. And this was
ordered in November 2009. After that, you just heard me saying, 71-

odd lakh tonnes has actually been exported illegally.
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This is the manner in which every agency seems to be collaborating with
this loot. What is amazing is the report of the Lokayukta of Karnataka.
He says that he asked his officers to seize some of these illegally
transporting trucks. And what does the report say, Sir? It says that the
officers conducted raids and seized 99 trucks with illegally mined ore
and 40 sacks of forged documents. On the basis of that, 8.5 lakh tonnes
of ore were already purchased by 11 companies for export and even when
the High Court was considering the matter six lakh tonnes of ores were
shipped outside. The court is seized of the matter. The court is saying
that you stop the export. The trucks are seized. The iron ore is seized.
The iron ore is kept at certain place and from that place nearly six lakh
tonnes of iron ore vanishes. It vanishes under the very nose of the very
Government, the very High Court, and the very authorities. Then you have
an amazing statement by the Chief Minister which was reported by the
media, so | cannot authenticate it. But it was reported in the media that
the Chief Minsiter has said that it got washed away 1in the
rains....(Interruptions)... 1 said | read it in the media.
---(Interruptions)... That is why 1 am not authenticating it. But the
point is that the whole business is being dealt with such lack of
seriousness where every arm of our constitutional legality -- and that is
why 1 began with "We the people® -- the Judiciary, the Executive and the
Legislative Assemblies of the concerned States are all involved in the
matter, are all seized of the matter. But yet the 1iron ore keep
disappearing. Just look at the clout that exists as far as these people

are concerned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: When your turn comes, you can say that. Please

don"t interrupt.

SHRI SITARAM YECHURY: Sir, 1 want, through you, the entire House to
understand the gravity of the situation. It is not a question of scoring
points whether the rain washed it off or somebody stole it or somebody

took it away. The issue is that my country®s resources, your
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country®s resources are being looted like this. Are we to permit it?
Don®"t try and pick holes in trying to say whether this is right or that
is wrong. The point is that the mineral resource of my country has
vanished. This is your wealth. This is my wealth. This is our wealth. How

has it vanished? And why has it vanished?

My point, which 1 think that all of us must take very seriously, is
this. Can we afford this sort of a loot and plunder of our country®s

resources?

And that is why, 1 am raising this issue. Yes, the question of
accountability, the question of who is responsible for this, all that
needs to be addressed and the guilty need to be brought to book. Whatever
this august House will recommend, 1 hope, the Government will respond
seriously to that and take it up and will not pass on the buck by merely
saying that it is State Government®s problem or a party"s problem. That
is not the issue. Every single party which has been holding Government in
different States is responsible. We have seen how illegal mining of coal

is happening in our country.

Please look at the collateral damage. Let me now come to the question
of what 1is the damage it is causing. To use an American phrase,
collateral damage is happening to our country. What is the result of
this? It has been pointed out that an estimated amount of 1.6 lakh
hectares of forest land has been diverted for mining in our country. Our
Minister of Environment, otherwise a very outspoken person, is not here
at the moment. ...(Interruptions)... | wish he ought to have been here.
--.-(Interruptions)... Sir, 1.6 lakh hectares of forest land has been
diverted for mining. Of this, for example, take iron ore mining alone. We
are talking about Obulapuram. ...(Interruptions)... 1 am coming to

Vedanta. If you are talking of Obulapuram. ...(Interruptions)...
M FgARMOT QT - 3T IEAT AT G| .. . (FHAYUE). . .

At darer A - F FEem L (FEEuED) .
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N 3ugemufd : T Fg A @ E H SFm, W FA TR-SR Ig 99 35T | §
.. (SEaURT) . .. 39 S|
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ot Harm AgY - w, F FFem # v 3T F o FFem W A gor T W
g, # 39& drasg o SmEeml Sir, for iron ore mining alone, apart from the
forest area of 1.6 lakh hectares that has been diverted for mining, 77
million tonnes of water has been used up in one year of 2005-06. It is
only for iron ore mining. How much would this affect? This would have met
the daily needs of nearly three million of our people who do not have
potable water near their households or habitations. This is collateral
damage that is happening. And, what has happened in one year of 20067
Sir, 1.84 billion tonnes of waste was dumped in our country. It was in
just one year and this waste is not disposed of. Whether this has toxic
material or not is never investigated. This sort of waste is dumped in
our lands which affects our agricultural productivity and fertility of
our soil. So, look at the collateral damage in terms of forest depletion,
in terms of water that has been used up which is a scarce resource in
many parts of the country, in terms of dumping on your arable and fertile
land whereby you cannot produce food. And, Sir, this is not all.
Collateral damage goes beyond the economy and physical resources. You
have a collateral damage that is now occurring in the entire polity of
our country. The riches from illegal mining are actually influencing our
political system. To the extent, it becomes unbearable for any one of us
-- 1 am sure, Sir, it is as applicable to you as it is to me -- that it
is impossible today to contest elections in the State from where you
come. With the amount of money that is being used, all the money that is
collected through illegal mining has gone in there. There are phenomenal
amounts of money. It puts to shame the limits that the Election
Commission has put on the expenditure in election and all this is finding
its place in politics. It is distorting our political system. The
collateral damage is not only to ecology or resources, but, it is also to
our polity. It is distorting our political system by the use of this sort
of money which is also distorting your democracy, in the sense, people

are no longer voting on the basis of the positions of the political
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parties or on the basis of the issues that political parties articulate,
but on the basis of which political party has how much resources at their

command and on that basis, you have
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people voting and it is distorting our democracy. So, what has begun with
illegal mining is actually having a collateral damage on your entire

system, not only on your economy.

Sir, now, | would come to other point and 1 want this House to
seriously consider this point. Sir, you take the physical map of our
country and map out the areas where you have Maoist violence today. In
every single area that you map out Maoist violence today, you will find
that it is a mineral-rich area, particularly coal, in the States of West
Bengal, Chhattisgarh, Bihar and Orissa where thousands of hectares of
land are being given away to these companies and corporates in order to

exploit these mineral resources.

And in most of these areas where our tribal people, our tribal
brothers and sisters habitat, when their interests are affected, whether
it is only a particular issue of Orissa that you are talking about, where
large-scale tribal persons are displaced, where, in the name of mining,
not only forest depletion is taking place but even tribal habitations are
being shifted despite the scheduled areas in which they live and despite
the protection, “that you cannot displace them", that the Indian
Constitution gives. Despite all that, you have thousands of these
families being relocated for mining interest! The discontent that is
generated in them works as a fertile basis for the growth of anarchic and
violent activities of the Maoists. So, you have a collateral damage in
terms of political factors that are completely antithetical to the

parliamentary system.
MR. DEPUTY CHAIRMAN: How much more time will you take?

SHRI SITARAM YECHURY: 1 am concluding, Sir. It is a serious matter.

You know, normally, I won"t take too much time.
MR. DEPUTY CHAIRMAN: 1 know that.

SHRI SITARAM YECHURY: Sir, 1 am grateful to you because on many
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occasions, you are on record to say that "1 do not normally waste time. |

only take time when | passionately feel about something very serious.”
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So, what 1 am saying, Sir, is, whether it is the question of illegal
mining or whether it is the question of illegal bauxite mining -- and
there is a new report that has now been prepared by a team of experts
that bauxite mining in Orissa is being handed over to certain corporates
-- whether it is the question of iron ore or whether it is the question
of, in-between the North-East, very sensitive areas where this illegal
mining is going on, all these put together, the only one aspect which 1
think all of us have to seriously apply our mind to is that it is no
longer a loot of our precious resources alone, it is no longer sleaze and
corruption where some people are making huge, big bucks at the expense of
our country and our resources, but it is also an issue that is permeating
ever single sphere of our polity and our democracy. Our polity is not
being spared; our democracy is not being spared; all this is being
distorted because of this illegal mining. So, stopping illegal mining is
not merely a question of protecting our resources and punishing the
guilty, but stopping illegal mining is also the question of protecting
modern India, Sir. If, to stop illegal mining, in order to protect modern
India in this sixtieth year of our Republic, we say that we, the people,
give ourselves this Republic, we, the people, should be able to safeguard
our Republic too, and if we have to safeguard our Republic, there is,
today, no other way, Mr. Deputy Chairman, Sir, than to nationalise all of
our mineral resources. Nationalise all of our mineral resources. Ban the
export of all mineral resources. Any company, any corporate in the world
is most welcome; he can come here, use our resources, add the value and
produce Tfinished products in our country, give jobs to our people and
enrich our economy by enlarging our productive capacity. So, you have the
value addition done inside the country. Ban the exports of our mineral
resources and nationalise these resources. There is no other way through
which we can protect ourselves, our Republic and our resources.
Therefore, | beseech, through you, Sir, the Government to take this bold

step. If they take this bold step, the people of our country will pay to
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them. ...(Interruptions)... The people in the country will continue to
recognise them like
their illustrious predecessor. It may have happened with the Left support

then, in 1969, but when the
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illustrious predecessors nationalised the coal mines, when they
nationalised the banks, see the result; that is where we, in India, are
today. So, take these measures; take these steps. It will go down in
history as not only protecting our resources but also as protecting our
country, its democracy and its polity. And with that gravity, | want the
Government to take this issue into consideration, and they will find full
support from us if they proceed to nationalise these resources and ban
the export of our mineral resources from our country. 1 hope the
Government will, at least, consider it seriously. 1 mean, | would not
only like the Government to accede to my point, but you, please, also ask
them to, at least, consider it seriously and to ensure that our country
is not allowed to be looted in the manner in which it is being looted

today. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Yechury. Now, Shri Aayur
Manjunath. He is going to speak in Kannada. ...(Interruptions)... Shri

Aayur Manjunath to speak in Kannada.

SHRI AAYANUR MANJUNATHA (Karnataka): Thank you, Sir. 1 will speak in
English and Kannada, mixing both. ...(Interruptions)... & f@=ar & dar Thar

g,mmwﬁﬁmml

Sir, as you are aware, the issue of over-exploitation of the mines
and illegal mining have been a major concern of the mineral-rich States
of our country. Despite the efforts by various State Governments, illegal
mining could not be stopped. The name of Karnataka State was mentioned by
my senior colleague, Shri Sitaram Yechury. Karnataka State is the first
State which has imposed a ban on exports of ore and requested the Prime
Minister of this country to stop.exports. We met him personally,

submitted a letter and requested him to stop exports of ore.

Sir, it is a fact that 1.64 lakh hectares of land is used for mining.
More than 2.5 crore people have been displaced. They belong to the Tribal

community. As a result of this activity, most of the Tribal people have
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been compelled to join hands with the Naxalites, anti-social elements and
the Maoists. It has created a big security problem to the country. To
avoid the anti-social activities through illegal mining, a ban should be

imposed on exports.
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At the same time, 1 would like to bring to the kind notice of the
Chair that there are more than 15,000 illegal mines throughout the
country. It is not one or two. He has mentioned Obulapuram. But it is not
in Karnataka. It 1is in Andhra Pradesh where there is a Congress
Government. He has mentioned about illegal mining in Obulapuram. But it
does not belong to Karnataka. ...(Interruptions)... As far as my
knowledge goes, the main beneficiaries of illegal mines and mining are
our Congress leaders. They are the main beneficiaries throughout the
country. As far as my knowledge goes, a mine owner is also a Member of
this august House. He comes from that line. ..._(Interruptions)... 1 am
not prepared to take his name. ...(Interruptions)... Illegal mining is

creating so many problems.

SHRI JESUDASU SEELAM: Sir, there is one point. There may be mine
owners. But he should talk about illegal mining. He should not talk about
Congress leaders generally. He should say clearly that it is illegal

mining. That is the point. ...(Interruptions)...

SHRI AAYANUR MANJUNATHA: What 1 am mentioning is that illegal mine

owners are here. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Then, do you want to hear the names?

---(Interruptions)...

MR. DEPUTY CHAIRMAN: Ahluwaliaji, don"t interrupt. Please sit down.

---(Interruptions)...

SHRI S.S. AHLUWALIA: Then, why is he provoking? He will give you the

specific names. Are you interested to hear that?
MR. DEPUTY CHAIRMAN: No, please.

SHRI AAYANUR MANJUNATHA: Mining has also resulted in the destruction

of forests.

MR. DEPUTY CHAIRMAN: Please don"t politicise this.
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SHRI  AAYANUR MANJUNATHA: Yes, Sir. It has also resulted in
disappearance of
water sources, especially, depleting underground water table. Mining

poses a great threat to human
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habitats, especially, the Tribal community. The toxic by-products of
mining, when they enter the atmosphere, will create acute health problems

to the people.

Mining is never eco-friendly. It leads to negative effects despite
following the best precautionary measures. Hence the Centre for Science
and Environment, in its report, has recommended a strict ban on mining to
preserve ecological balance. Recently, the English fortnightly,
Frontline, has published a detailed report on nefarious activities of
mining mafia across the country. Therefore, | request the Government to
put a ban on illegal mining and export of iron ore. * Hon"ble Deputy
Chairman, Sir, it is a matter of great concern that illegal mining is
rampant in our country. Unfortunately nobody is concerned about its
adverse impact on the country®s economy and its social and political fall
outs. The Ulivelihood of our people particulalry tribals, backward
community are greatly affected. Illegal miners are encouraging anti
social elements like naxalites, maoisists with tainted money to create
disturbance in the border areas. They are a big threat to the safety and

security of our country.

Sir, illegal mining operations are going on in 7 or 8 states in
India. But | am proud to say that Karnataka is the only state in the
country, which has shown its concern to protect national resources by
imposing ban on export of iron ore from Karnataka. 1 congratulate the
Hon. Chief Minister of Karnataka for taking such a bold step. Hon. Chief
Minister has even said that the mining licenses would be issued to those

persons who come forward to utilize our mines for value addition.

Deputy Chairman Sir, | would like to know from the Government of
India through you as to how many persons in the entire country are
operating these minings and how many of them have not taken permission
from the Government. Details about the domicile and political

affiliations of
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those who resort to illegal mining should be made available to this

august House. Hon. Member Shri
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Sitaram Yechuri in his speech said that there are 42,000 illegal mining
cases booked in the country. | request the Government to give the details

as availabe in the FIRs.

Sir, it is very very unfortunate that illegal miners are looting the
country®s wealth by displacing about 2.5 crore of backward and tribal
people. These hapless people are not given any kind of protection. They
do not have land for cultivation or food to eat or houses to live in. In
order to protect such people Hon. Chief Minister of Karnataka has taken
bold step. Henceforth Mining license would be issued only for value
addition. It would help us to utilize our national resources within the
country and create employment opportunity. It would generate more reveue
to our exchequer. Our Hon. Chief Minister Shri Yeddyuarappa has written a
letter to Hon. Prime Minister of India making a request to impose a ban
on export of iron ore in the entire country and to nationalize all the

mineral mines of the country.

Sir, it is unfortunate that sincere efforts of the Government of
Karnataka to curb illegal mining are not being recognized. Instead, some
people are criticizing us. But we all know that they had joined hands

with mining mafia when they were in power.

Hence, 1 urge upon the Union Government to take stringent action
against those involved in the illegal mining and to punish them. Finally,
I would like to impress upon the Government to take strong measures to

protect our national resources and save the country from illegal mining.
Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, while 1 share the total
feelings and the facts that Mr. Yechury has presented, believe me, 1 am
in the same mood; I am not trying to score any debating point, nor am I
trying to indulge in some kind of blame game plan by saying that this
man has done wrong, or, that man has done wrong. All of us in this

House, 1 am sure, are equally
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concerned about what is happening in the country. It is a plunder and
loot, -- that is what Mr. Yechury feels -- but there is the other side to
the coin. Let us look into that. Any money, easily gotten money, the
concomitant of it is that it has a greater draconic role to play.
Whatever has happened in Karnataka or a few other States, -- there is a
big hype about Karnataka -- 1 am not trying to blame the BJP at all
because the friends here sitting on the BJP benches are known for their
honesty and transparency. And, as they have themselves said, as the Chief
Minister has also said, illegal exports have to be banned. I am not
trying to blame anybody. The most perplexing and paradoxical part of this
debate 1is this. Every one, right from the Prime Minister, the UPA
Chairperson and the Union Minister, who is present here, says so. He has
said the same in the Lok Sabha, "l agree that a widespread illegal mining
is going on. It is so widespread that it shocks my conscience.” The
Supreme Court says so in so many words. The CVC says so. The other Civil
Courts say so. The DFO says so. The Environment Minister, in his own 13
letters, written to the Karnataka Government says so. And, all the
Members say so. Yet, it goes on unabated. What is exactly happening? The
illegal mining, which we are talking about, is not only a loot and
plunder, but it is also the easy money that you have. It can be converted
into gold and any kind of money. Sir, 1 don"t have the facility and
privilege, like Mr. Yechury has at his desk. Otherwise, 1 have a lot of
materials which pinpoint to the kind of irregularities that are there. 1
am only trying to mention the reports, which have come from Karnataka,
that bring out the truth. Let us also appreciate; the Lok Ayukta,
Karnataka, who had come out with the Report that he has read. It also
shows that they also have some kind of a feeling, some kind of a
sentiment and commitment to see to it that it must end. But, all the
same, that is not enough at all because there are methods and means for
the so-called mafias, the mining mafias. The mafias have invented their

own methods. After all, what is an illegal mining? You take a permit; the
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the IBM gives details. There is the Geology Department that looks into
and finds out where exactly the minerals and the resources are. It has
its own study. It also fixes the quantity that you must dig out of it.
Yet, when you look at the facts that Mr. Yechury has mentioned, the
figures that he has given, -- | have to skip them; 1 have to discard

those papers because that will take a lot of time --
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6.00 P.M.

I should tell you, what has happened is, if you are to look at the
Karnataka issue, -- 1 am only taking it as an example of how those people
operate -- if you try to find out how illegality can be probed into; the
question is, seven times more than what 1is permitted has gone as an
export. Now what kind of a thing has been exported? There are mines where
you don"t have prime deposits; in Andhra Pradesh, that is what we call, a
diversified thing, which our Minister and others know about it. These are
not fine deposit iron ore. You are a mine owner of that area. Yet all
your exports are fine materials. Where did they come from? It means that
there is also a scope that you, in the name of that permit, in the name
of that holding, in the name of that lease, can bring things from
outside; whether they are legitimate or not, we would not understand it.

It is for inquiry agencies to know; you tried to export them.

So, while going into those details, | am tempted to, first, jump to
the conclusion -- which Mr. Yechury has mentioned and which the hon.
Member from the BJP has also mentioned -- that there has to be an end to
this. And the end is -- 1 don"t know whether it is nationalization or not
-- but you stop the export and use the material for value addition within
the country. If some foreign country likes to use your material, it can
have its plant here as well. This will end, to a large extent, this kind

of illegality in the mining sector.

Sir, he mentioned the figure of 42,000 metric tonnes. I would not
like to go into that because there are three very shocking reports that
have come. One is of the Supreme Court. The other is from the Chief
Minister of Karntaka. And the third one is from the CEC. Karnataka Chief
Minister®s report would be very interesting for the simple fact that he
had been so truthful even amidst all the crises that he was facing. He
talks about a total illegal transportation of about 71 lakh metric

tonnes. And, as you said, it does not belong only to the period for which
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the BJP Government is responsible, it also touches the periods of other

Governments.
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But the issue that we are discussing here today is not what a
particular man has done or not. Why have, perhaps, Obulapuram, or, one of
the friends® brothers®™ names are coming in, is for the simple reason that
there is a political dimension added to this illegality. One is, here are
a few gentlemen who are politically in-charge of a mine-rich area. And 1
am quoting all these facts which have come out in the reports of the Lok
Ayukta, the Chief Minister and from what has been said on the floor of
the Assembly. So, there is nothing like wild allegation that is being
made. Even if there are a few allegations, please forgive me; | am sorry
if they are not backed by facts. But this is what has been reported. The
point is, they become the in-charge of that area. And it might have
happened anywhere. 1t has happened to some extent in Andhra. | am in-
charge of Jharkhand and it is happening in Jharkhand. 1 do not know much
about Chhattisgarh but it is happening in Chhattisgarh. 1 know what is
happening in Orissa in which Mr. Pany is interested. The second phase
permission has not yet been given and, yet, the factory comes out with
it, whether it is Vedanta or some other. You have referred to Goa. Though
the land belonged to the State under the Portuguese Act, it is you who
got the concessions, once your Act came into the picture with amendments.
The land belonged to the Government but it has been sold and transferred
to Vedanta. All these kind of things have happened. They may not directly
be concerned with illegal mining, but they are concerned with illegal

mining activity.

So, today, this is the kind of thing that the Chief Minister says.
The Karnataka Chief Minister accepts that this is one of the biggest
shocks that he has had in his life, of the illegal mining in the State. 1
mean, he was talking about the overall scenario and about the State as
well. He admitted that illegal mining was taking place in the State in a
very high order. Then, he gives the figures. Then, I am quoting the DFO
report of the same place which says, 'ground excavations do not tally

with the permits issued by the Department of Mining and Geology", to
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which 1 referred. This report includes
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two States, Andhra Pradesh as well as Karnataka. 1 am not trying to run
away from the situation in Andhra Pradesh. Again, more iron ore has been
brought from the Karnataka mines; although the permits allowed were of a
limited value, the exports were much higher than what exactly was
permitted. That they came from Karnataka, has been admitted by DFO of

Andhra Pradesh. But this is done by a company belonging to Karnataka.

The man iIn power can do anything; this is what has been done. The
report also says that 57 officers were transferred from the district.
Please introspect on what can happen if this kind of nexus develops
between the politicians and the mine owners, or if politicization of the
entire business takes place. There 1is one issue which we need to
understand in this. Just imagine what kind of an impact the easy money,
ill-gotten money can play a role. We bring the name of Karnataka again
not to undermine or criticize it, but to caution the entire country. This
money can interfere with our democratic institutions very badly. All of
us have read about our neighbouring State; 1 know perfectly well the kind
of political game these people wanted to play, planning to overthrow
theGovernment because of their money power, the same kind of designs they
tried to play in Andhra Pradesh, the same kind of game played in
Jharkhand. We need to be cautious; we need to gear up ourselves to face

this kind of challenges. This impact is again because of illegal mining.

Sir, as far as these figures are concerned, all this has started only
in 2003-04, as one friend said, only because of rise in exports. Sure,
when China increased the prices at a time when the price was at 400 per
ton, it went up to 4000, naturally everybody looked to the iron ore mines
where it was easily available, whether Obulapuram or other places. But,
what happened is, in Obulapuram, even the State borders were changed! It
happened because the permits were available in one State and the ore was
available in another State. If what my friends have said is correct, it
could be the reason also -- if a particular State did not like to give

them the place to mine but to give the permit, you would change the
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entire boundary and take areas of the other State and say that this land

belongs to
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Andhra Pradesh and try to mine there! This can be done. It can be
Chhattisagarh and Jharkhand border, Jharkhand and West Bengal border
which are mine rich, resource rich. It is not only iron ore, as Mr.
Yechury said. It can be aluminium, bauxite, sea sand, | do not know much
about chrome; it could be for black granite too. In Andhra Pradesh, let
me tell you, it all started with Chilkurt in Ongole district for black
granite. 1 am not trying to score points but to drive home a point. Once
the High Court referred to black granite being mined illegally, the Chief
Minister had to resign and go. He was a very sensitive Chief Minister;
only because his name was mentioned and he did not like to stay there! My
suggestion is not to say that Mr. Yeddyurappa should go. I am saying that
everybody is saying that such and such a thing is happening right by the
Ministers themselves. And, those Ministers, according to the reports
available, are trying to feel that they are bosses to the Chief Minister,
which none of us, whether from this party or that, likes. But it is
happening. Thanks to the wise leadership of the respective parties,

nothing could really go that wrong at the particular point of time.

Sir, we are trying to discuss this illegal mining from two angles.
One is the loot and plunder of the national resources which needs to be
stopped. Every one of us knows the facts and figures for the last 6-7
months; we are being fed by the media about all kinds of atrocious and

scandalous things going on in this field.

Number two is, the worst role that this kind of an easily-gotten
money is playing. This thing needs to be looked into. It is one thing
which happens whenever this illegal thing takes place. Just now, 1 was
trying to tell the hon. Minister, who after having looked into it, have
said on the floor of the Lok Sabha that these activities are in his
knowledge. He admitted that he is aware of all these kinds of activities.
He said that he has announced a Commission of Inquiry to look into the
entire thing in 18 months® time. 1 personally, though sitting in this

side of the House, next to Treasury Benches, would
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like to remind the hon. Minister that this kind of an Inquiry Commission
report will not help in the issue of this dimension and in an issue of
this intensity. Let me remind the hon. Minister that everyday illegal
mining, the export value of which is worth Rs. 20 crores, is being done
by one company. This is the export value of the mined product. In 18
months, nearly Rs.7000-Rs. 8000 crores would be going to these illegal
mining mafia. So, this has to be looked into. So, what should be done?
What needs to be done is, either we need to be bold enough to come to
some kind of a policy decision to stop these exports or we need to think
that for a particular time wherever these areas have become grey,
wherever there are some kinds of allegations, wherever there are some
complaints and wherever there is a need of inquiry, we can temporarily
ban mining. We can stop it with a backup mechanisms. The hon. Minister
was just now saying that the police would stop it. The police would never
stop it as long as the local powerful people are holding these mines. The
police is under the control of the State. | am not trying to immediately
find fault and saying that these brothers are corrupt. But, the question
is, we need to look into this and learn from our own experiences as to
what machinery has to be introduced at these places. So, what we need to
do is to have some kind of a new mechanism, if you are trying to do it.
First of all, 18 months® time for this Inquiry Commission 1is not
necessary because you have in your hand all the reports of inquiries and
investigations. Even Andhra Pradesh has announced the CBI inquiry, it is
one of them. So, these kinds of things would only delay the issue. And we

need to look into the issue without further delay.

Sir, 1 would like to tell you about the other impact of this illegal
activity. Now, these people are getting into reserved forest areas. It is
estimated that permits are being given for something like one lakh acres
of land which are otherwise reserved forests. The response of the
Minister of Environment and Forests of the Central Government is that

“they have not been given the permits and the rights. They are illegal;
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there are encroachments. The State Forest Departments have to protect
these encroachments, and these reserved forest land cannot be used for
mining purposes. All the maps which are made and the topography sheets
which have so far been identified need to be put aside.” This is what the

Central Ministry has told them, but without any result.
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Then, again, the same Minister writes that mining is continuing in
the forest areas of Sindhu and Bellary in spite of our reminders. Why is
the Forest Department, bla, bla, is saying the same thing. Again there is
the same answer. Even the Supreme Court"s curb on the Obulapuram mining
ore, mining around the Karnataka®"s Bellary district has not made any dent
on the powerful Reddy brothers® business. This is the letter of the
Central Government. | am reading from the letter of the Central
Government. Why they used those names, | don"t know. But, they have said
that reports have been received that 30 per cent iron ore is being
illegally mined by other six miners. This is again an investigative kind

of a report.

So, this kind of investigation which you are trying to say that the
Commission of Inquiry will probe, | say much of it, 70 to 80 per cent of
it is already in your hand. It is for you in your wisdom to know whether
you still need to buy some more time to get into this. Sir, the modus
operandi of these people - although I am not very much interested in
finding fault with one person or the other - is that this particular
gentleman against whom the court has sent arrest warrants once. Again he
challenged that in the court and the court has rejected it finding fault
with the State Governments for not bringing him to book. Then again he
does not appear. Seventeen times the court gives the order, non-bailable
warrants, but nothing happens to him. He is as much a fine Minister as
ever. Why I am saying this is that once you wield power in a State, more
so with the kind of money that you have, with this kind of money, these
agencies, however strong they are in the enforcement, become weak before
your money. So, we have been talking of not regular mining thing. 1 would
have, along with Mr. Yechury, really found fault with the exploitative
methods of the monopoly houses. But this is more than that. The monopoly
houses have something which we can find fault with and can go legally
against? Here is an activity which will defy every kind of moral, legal

order. This is what exactly is available in this kind of a scenario.
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Then, Sir, this kind of mining, which I am telling, I am jumping
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over many of the facts which Mr. Yechury has already given, so I will not
elaborate. Now, Sir, this is again, because 1 am talking about one lakh
acre., it could be one lakh acre because another friend said it is 1.57,
but whatever acreage it 1is, the thing is the vegetation is being
affected, the tribal lives are being affected and 2.5 crores tribals have
been displaced, according to an hon. Member in this House. While sharing
his concern, let me, for instance, say if all the 2.5 crores become
Naxalite, then the of Naxalite figure will be much more and you and we
would have been more bothered than as they are trying. They would not
join. Let our concern go to them, let us share their agony, let us share
this way, let us share their condition, miserable condition. But the
question today 1is that their Jlives are being displaced with no
rehabilitation because in these illegal activities, we do not get into
the rehabilitation schemes. Even if the Government has given it, it is
not there in Karnataka, Andhra, and Jharkhand which 1 know to be sure
that not like that we have what is known Bayyaram in A.P. Sir, Bayyaram

is another instance where something like 1,47,000 acres of forest land is

given.

MR. DEPUTY CHAIRMAN: Mr. Keshava Rao, there are other three speakers

from your side. I am just reminding you.

DR. K. KESHAVA RAO: Sir, | just want your time. How much time do you

want to give me, Sir? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Till the discussion is over.

---(Interruptions)...

DR. K. KESHAVA RAO: Sir, this kind of forest land is now being
encroached upon. Now the easiest method devised by these mafias, is to
take the name of a State agency like in Andhra Pradesh, Andhra Pradesh
Mining Development Corporation, in Karnataka, Karnataka Mining
Development Corporation, in Jharkhand, Jharkhand Mining Development

Corporation, in Orissa, Orissa Development Corporation. You first share
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those lands taken by them and you get in subcontract with them and APMDC

man or the MDC man will be sleeping all through and you do whatever you
like. 1t has been proved on records, in the letters of the Ministry,

including the Mining
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Ministry, the Minister is here. So, this kind of backdoor operations that
have become popular now like in many other places in Jharkhand, Andhra
and 1 do not know much about Karnataka in this case, these two areas have

become popular where everybody is utilizing the name of a State agency.

Sir, whatever it is, one thing is sure, | cannot sit in the Rajya
Sabha and try to advice or suggest on to the other States but,
nonetheless, there are two views here. Government wants to be very firm
as it looks, Government wants to be honest as it looks, but, the same
time there are elements. These elements emanate from the very design
which 1is draconian. So, these have to be curbed. These people have no
name. They don"t belong to any party. They don"t belong to any sections
of the society. They are nothing but criminals of the first order and
hence if we have to face the issue squarely, the only thing is, let us
have a ban on exports of iron ore, manganese and anything which are
sensitive and let not any new permit be given in the eco-sensitive zones.
Thirdly, Sir, if at all you try to give permit, because development has
to go on, then, what we need to do is, give them value addition so as to

help them.

MR. DEPUTY CHAIRMAN: Hon. Members, I have to go for breaking my fast.

Hence, Dr. K. Keshava Rao will occupy the Chair if the house permits.

[THE VICE-CHAIRMAN (DR. K. KESHAVA RAO) in the Chair]

st I WOT (Geak YR 1 39FAETT Agled, 3 illegal mining & # TH
I gAEA &7 S ¥ 3§ illegal mining ¥ 3R & wEEW dq @ W & 3w
SFgedE &1 of-H o a& @ wWr &, e illegal mining & W ¥ TF & @
illegal mining ¥ &SI TUC FAT T ¢ AR @Y RE T@1 $ TIEG 9T G- &
T Agdre 81 SAfdT WER H 58 FGALAT H TMHRAT ¥ ool aifgel # 39 deear & ufa
AT MR TFd T §, fSegll FgT discussion # T a1 §1 WHR F 58 FaAEAr
F g # wga & MW g W, RifF Sur A S wEed wlAw wEEE g, e
dunfaes A% T e & Wl S 9 U F @A H A afgU, 9§ Wl H oo
S, PO AN & UM, 30 3 gU dul e dees ¥, Fo At #R g
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SRRIRET & 9 ST W1 & 59 e § Fees
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P AT AT & IR illegal mining § 33 §U A & A 3T § AR RwRAT &
A 3T §, §AR AT I¥g AR 9

W, sfoorra AMT ¥ U F Towd F H JHAW ¢ @ @ §, Jod U &
Waﬁaﬁﬂr@f@wﬁq@mmaﬁmﬁmm%mwmw
SAISE oeTeN fawwie fFT o €1 A @ S Tssased §, 39 IMssased & q
3oogsl fRAT SIAT §1 I8 FeOE H a9 & & f6 OO g & 3R T @ o @
Thal §, 3T W ST dob HS TEHRT Afd &7 &= §, F uifedy g s &1 g8 a1
e Fll FARHT A &, 3R AT H &, sod Iase f g, TE dk T ITT T,
IRWS, HERISE, Hollch, BeclddlG, 31, IHTH, Tgl W 30eT Tidsl HYal & SR ¢,
AfreT IwE § % g9 38 3eT @iAe duer &1 @ s ¥ QA a6 W E 8, IEY
TS & o AfSTa 81 aX 0T I§ &1 TAN UF AGET & U & 3k H, T Pl AShoAar
¥ g, Ve e & Y AR S 3B S S B, S @i Bles fafAcs, dw Seme
ma@gﬁmmﬁsﬁﬁm‘l‘rg‘é%,ags,lsla;r@rgé%lsﬂ@rmw
96 @ gl 34 HE ¥ Ig PO & a1d § AR HifFa A AfAes, ded P Fes
s, At ®ia Fos WS, 3T Fa Hios TERE, TB3T-Sw Fd Hies s,
AeA-$Tet T Pz ffAs MY Fd Pos AfAs awr Fa st [fEes, s ol
Fafadl & St el §, s q@nr € AU WAl B W@ B, P H 3EY G § A
B W ¥ WER F I ToAA F AP F AT TP P FelT SAT AT, TH Aifor
SAT TMRT| THR P AT T Flofel Soflll AMRT fF 56 €9 & g g€ S AfhAT &, 37
RT3 fr Fufed A W N3, F @R AT W Sled R A0, 3T T H Zrell
ST 3R et e e & 3aed 3@ d¢ fRar STl S9 @&d #EHA 30T ATdEr, dr
g 9 geml 3 AfERT & ar OF aAded @ g3 8, e aRwRat & g3 &, e
Tqfcaal Fr # ST gy @ifgul 3 @l & IR Hufed 3fid X o § 3R I7 @y o=
IS AN TSt # o weRdd @R W@ Bl 39 AR W wel o sdifav gu §, wifE
$A SUEIR ARl T gedleade gl A Y AT WEAT § 6 AN QRN & 3T §gd
T Tielst |9ar §, 38 cafees off
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g, g o &, soehr 8 374Y FRER §, I §A 30 Fe0Rar & AEr foram o aAfhansit
@ Th FAFd 9 Tl g Sn| G e * ue  difiedd 7 g, 39 fhdr & A g,
S & a7 7 g a1 A g F a7 F g, T RE @ 3w R 8 7 e &
o &, 330 R @ ARG F A Ifoldic W, §AR alichdd T Solohl Feoll g ST

gl Uilafedd & FHATST § HaT el ared 9T 3T #a ¥, Hegle ofldl 3T & o,
geN-giudl # e A o9l TATAU/TAN S S &) d AEA/SRIEA § g 3R eiwor
F Bare o3a A

IYFHTETET (31. F. AT @) : 3IPR AT FACD &, d 3ol g, Tl g
it & UH 3R speaker £l

A 9w Wor - S &, T

AfhsT 3T & @ W & T o @em AR Tow @ A USelfa W OOEh e @ s §
39 99 arer W9 € TSelid A 3 [ El ST @A @I [AT Fe darel ANl g, S adEr,
geef-siafdat, et 3R Aoyt & 9 @ &= a@ @ §, 3 WS wATaT/TEd @
I 97 3¢ &1 SUFT 9§ 997 SROT § 5 383y @aa ar 3R s fst & oY raad S & o
a7 X W &, 36T EANT Tcdl W, §AR olihdd W o dheoll X form ¢ I 109ik fawy
Bl 39 W g Ridw e A ST Bl FX politicians, ST dar F &7 § 3 gU &, S
ST TSI & A7 R difefedd & a1 frar smeclesd & Pwad &, 9 3oel alr Seeeh
geg W &d €, AT IS 7 vHTAw/TAN A a7 aid § 3R d@E F1 A U e @
He A 4@ U F| S F A, S SRR §, N wAw A §, o Rosd &, o e
TAH HRGR F 3 &, 9 30 W & AT 3 illegal mining % subject W S
discussion%,Wﬁsﬁﬂaiﬁsﬁaﬁsﬂgﬁ?ﬁmmg\,mﬁﬁ;wmaﬁ
gafad X W@ ¥, AT g MR @ B TWd § IR W W & Ted-9-T&d oA
35 B S ¢l JRg W/

SHRI PYARIMOHAN MOHAPATRA (Orissa): Mr. Vice-Chairman, Sir, having
listened to my colleagues | agree with whatever has been said by Mr.
Yechury, Mr. Manjunatha, yourself and my friend, Mr. Ganga Charan. These

are dealing with symptoms of the issue, that is, what has
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happened? But let us go into the core issue, why it has happened; what
really has happened. What is illegal mining? lllegal mining has happened
because of the laxities of the enforcement machineries of both, the State
Governments as well as the Central Government. | do not defend any
Government. You have the I1BM. Ninety per cent plus of illegal mining is
over-production, without mining approval from the authority i.e., IBM.
The 1BM, the Directorate of Mines, the Department of Mines, everyone gets
dispatch figures, everyone gets production figures. In the beginning, a
mine owner is allowed to produce one lakh tonnes in a particular year,
and, then, goes on and produce 8-10 lakh tonnes because there is a boom
in the market. China was taking fines, which were lying like hillocks.
They did not know how to dispose it of. Now, they are selling it off and
making plenty of money. You receive the production figures. You also
receive the dispatch Tfigures. The IBM, at least, gets the production
figures. The State Secretary receives the dispatch figures, which are
going to ports for exports and which are going to other places in the
country. Why were these figures not co-related? Over the years, over the
decades, the cross-checking has fallen into disuse. Nobody was bothering.
This is the biggest part of the illegal mining. Today, questions are
being raised by the very people, who are doing the illegal mining, that
they are sending one lakh tonnes and they are mining two lakh tonnes;
they are mining less than that; they had been giving all the figures in
proper forms. What has happened now? Nobody had questioned us. But, now,

you are arresting us!

That 1is the plea they are taking before the investigating
authorities. This is one aspect of illegal mining. The second aspect of
illegal mining is this. Because there is a boom, prices are very high,
now, go into the reserve forests or go beyond the mining areas. Some mine
owners have crossed their boundaries. They have mined areas either in the
buffer zone or areas belonging to the corporations or belonging to other

mine owners.
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Thirdly, other than the mine owners, mafias developed. When they
found all these things going on, they also indulged in making easy money.

As mentioned very clearly by you, Sir, easy money was
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the main thing. So, it went on. It has to be remembered that a lot of
these mines are not approachable. Everybody in that area, from Constable
to Forest Guard, whosoever it was, made money. | am aware that a lot of
people have made money in the process. | do not want to point fingers to
anybody. Though some of my friends are tempted to point fingers at
others. | do not point fingers at others until prima facie evidence is
available against them. My Chief Minister has ordered a vigilance

inquiry, police inquiry. .._(Interruptions)...
SHRI RUDRA NARAYAN PANY: At what level?

SHR1 PYARIMOHAN MOHAPATRA: At all levels. ..._(Interruptions)... IFf
you are involved, you will not be spared. If you are involved, Mr. Pany,
you will not be spared. If I am involved, I will not be spared.

---(Interruptions)... Nobody will be spared. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Mohapatra, actually, your

time is over, but you can speak for one more minute.
SHR1 PYARIMOHAN MOHAPATRA: Sir, please give me some time.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please do.

---(Interruptions)...

SHRI SITARAM YECHURY: He comes from that area.

SHRI PYARIMOHAN MOHAPATRA: 1 come from a coal mining area.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please stick to the time-
limit.

SHRI PYARIMOHAN MOHAPATRA: So, what I am saying is, a lot of things
are being put in place by the State Governments, by the Central
Government, but there is a lot of politicization which is taking place.
Everybody was making easy money. The Central Government also went for

easy money. It mopped up something like Rs. 250/- per tonne as export

duty, without seeing what was
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being exported and how was it being exported? Five Chief Ministers
including the Chief Ministers of Orissa, Karnataka, Rajasthan, Jharkhand,
Chattisgarh and Madhya Pradesh have been knocking at the doors of the

Central Government saying, "Please get us .."...(Interruptions)...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please conclude.
SHRI PYARIMOHAN MOHAPATRA: Sir, | am the only Member from my Party.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): That is why we gave you five
minutes. But you have taken eight minutes. All right. You take another
one minute. ._..(Interruptions)... Please. 1 cannot allow Mahapatra ji.

Your time is five minutes. You have taken eight minutes.

SHRI PYARIMOHAN MOHAPATRA: Mr. Yechury was allowed for 15 more

minutes.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Certainly not. I will call
the records. That will not do. You take double the time you were

allotted. | said five minutes but you take double of that. Now, carry on.

SHRI PYARIMOHAN MOHAPATRA: So, I have three more minutes. Okay, fine.
So, all these new systems have been put in place. But at the time when
there was a boom, did the Central Government think of obtaining
technology, using fines in this country? Or, everybody was happy that Oh,
China needs so much because of Beijing Olympics, so, let the boom
continue. Why was the royalty of 30 per cent demanded by these six Chief
Ministers denied? Thirty per cent of the easy money made by the mine

owners could have come over to the State Governments, to the poor States.

Why was it not done? After the bird had flown, after the prices came
down, you are putting it as 10 per cent. What for? Now, you need to look
at the issues on"their face value. Look at 1illegal mining as a
phenomenon; look at Dhanbad; look at all these things that are happening

around us. |
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come from a coal-mining town, Talcher. 1 have seen, as a child in the
preTndependence days, people working in the private mines coming in the
evening with some coal and selling it off. It is easy money; multiply it
a million times. This has happened. The enormity of the crime that was
being committed was not appreciated at any time, either by Delhi or by

other States. ...(Time-bell rings)...

I would request you that instead of being with the mine-owners, be
with the people. Please enforce mining plans when you talk of
rehabilitation of tribals. Mining plans require that mining is done in a
scientific manner, so that as you mine, you continue rehabilitating the
mine. If you rehabilitate the mines, people would get back their lands.
You won"t have unrest. But mining plans are violated. It is 60 years now;
nobody has looked into this issue. To check mining plan violations with
the IBM is the Government"s responsibility. Central and State Governments
have failed. We have arrested all the officers starting from the Director
of Mines. Why haven"t you arrested any one of your officers? That is my

question.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Ramalingam; you have

three minutes.

SHRI K.V. RAMALINGAM (Tamil Nadu)*: Hon"ble Vice Chairman Sir, 1
thank you very much for granting me this opportunity to express my views
on behalf of my party AIADMK, in this discussion on large scale illegal
mining. India is a land of so many resources. Our founder Dr.

Puratchithalaivar M.G.R. has said in a song,
What is the resource that is lacking in this country
Why should we extend our hand to foreigners
A flag with a particular symbol should fly everywhere
And that is the symbol of food that denotes absence of scarcity".

IT all the resources of our nation are properly utilized, all social
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problems such as scarcity, hunger, famine and poverty will be alleviated

from our nation.

tEnglish translation of the original speech made in Tamil.
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Coal 1is available in Jharkhand which accelerates the economic
development of the state. Though many parts of Andhra Pradesh have been
affected by drought, the presence of mineral resources in that state pave
the way for economic development thereby providing employment to the
people of that region. The granite stones obtained from Karnataka help
the economic development of the state. Due to the Neyveli Lignite
Corporation in Tamil Nadu, power generation has increased. A recent
survey says that coal is present at Ullundhurpet, an area nearby Neyveli.
If such coal resources are excavated, it would strengthen the economy of
Tamil Nadu. When land is acquired for mining, proper compensation ought
to be paid to the landowner in addition to providing employment to one
member in that family. The Government should legislate a law accordingly.
In Namakkal district of Tamil Nadu, many layers of platinum are found.
Platinum is a precious metal. If proper efforts are taken to excavate
this mineral, it would promote the economic development of the state and

also guarantee employment to the people of that region.

Similarly, if all the mineral resources are excavated and are brought
to international market, it would help the growth of economy. If the
mineral resources are excavated only with the sole intention of amassing
wealth, it would lead to environmental pollution. It also affects the

health of the common people to a great extent.

Export industry occupies a prominent place in our country®s economy.
The granite stones exported from our country have become famous
throughout the world. But, there should be a limit for the excavation of
these granite stones. Mining should not be done to the extent of
degrading the environment, bypassing all laws. The environment should be

the consideration during mining instead of income.

Water resources are vital for the growth our agriculture. Presence of
water resources varies across the various states of India. Some states

have perennial rivers. But some states have
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to depend on their neighbouring states for obtaining water. Issues

such as failure of monsoon, inter
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state disputes regarding sharing of water etc. affect the agricultural
production. But without considering these issues, sand mining is done
illegally which leads to drying of river water. In Tamil Nadu, sand
mining is done at a large scale. As a result, water from rivers could not
flow into the canal which is above the riverbed. Therefore, agriculture
is affected in Tamil Nadu. Due to the mining of sand from river bed, sea
water gets mixed with river water. The quality of ground water also
changes due to extensive sand plundering. Ground water turns unusable due
to its increasing salinity. Due to large scale sand plundering in various
parts of Tamil Nadu, ground water table is affected. People can not get

safe drinking water.

In my district Erode, Coconut is grown in large number. Coconut trade
is the livelihood of farmers in my district. The farmers are already in
distress for not getting proper support price for the coconut produced.
Due to sand plundering, ground water is also polluted. This in turn
spoils the quality of the coconuts produced. When such poor quality
coconuts are brought to the market, the farmers can not get proper

procurement price.

As sand plundering is done above the level fixed by law, severe
damages occur. The sand filters the polluting substances of the rain
water that reaches ground water table. But due to sand mining, the
polluting substances of water that reaches the ground water table were
not filtered. The ground water table also gets polluted with the result
that water becomes impotable. Such situation is experienced in
Dharmapuri, Krishnagiri, Vellore and Kanchipuram districts of Tamil Nadu
where the river water 1is not potable. People are affected by many
diseases due to the contamination of water in these areas. Palar River

bed is also polluted.

Smuggling of mineral resources has increased throughout the country.

Everyday smuggling of mineral resources is done through railways. Proper
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steps need to be taken to prevent such smuggling. Recently a media report
has informed that due to the over mining of red sandstone near a bird
sanctuary in Rajasthan, the bird sanctuary"s compound wall has developed
cracks and it is likely to collapse any time. The smugglers did not spare

even bird sanctuaries.
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Agriculture in Tamil Nadu is facing a severe water crisis as the
Cauvery water dispute is not resolved between Tamil Nadu and Karnataka.
More than 70 per cent of agricultural land in Tamil Nadu remains
uncultivated. Thousands of truck loads of sand is mined in Tamil Nadu.
They pay for two units of sand at quarries but take away more than five
units of sand. According to law, more than two units of sand should not
be carried in a truck. But the law is not followed. This illegal mining
of sand not only causes revenue loss to the Government but also damages
the roads, making them unfit for smooth travel. Therefore, road accidents
also increase. In Cauvery river bed, particularly in Karur and
neighbouring districts, sand is plundered at a large scale. As a result,
the farmers are suffering due to shortage of water and price rise.

Agricultural production is affected. Enviornment is polluted.

When our party®s general secretary Hon"ble Puratchithalaivi Amma was
the chief minister of Tamil Nadu, she regulated sand mining and prevented
plundering. She also increased the revenue of the Government by allowing
sand mining rights only to the Government. In addition to this, rainwater
harvesting was made mandatory by her. This was done with a good intention
to provide safe drinking water. She also filed a case in the Supreme
Court to get sufficient water from Cauvery for protecting farmers of

Cauvery delta.

Now some journalists have exposed the plundering of granite in Tamil
Nadu with the connivance of the rulers in Tamil Nadu State Government.
Attacks and filing of fake cases against such journalists have become a
continuing story in Tamil Nadu. The rights of sand mining in Tamil Nadu
are given to some benamis of the ruling party men in Tamil Nadu. They
plunder in crores of rupees with the connivance of the State Government.
The sand which 1is plundered illegally in Tamil Nadu is exported to
Maldives. The Union Government should look into this issue and take
strict measures against those plunderers in order to protect the mineral

resources, sand resources, water resources and all other natural
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resources of the nation. With these words, | conclude my speech. Thank

you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Raja, you have only three

minutes.
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SHRI D. RAJA (Tamil Nadu): Sir, the House has taken up this serious
issue for discussion. Like natural gas, minerals and ores are national
assets. They are the wealth of the nation. They are the common wealth of

our nation, not the common wealth of the Games.

Sir, the illegal mining is one way of plundering the national wealth,
looting the national wealth, as said by my previous speakers. To
understand the dimension of the problem, 1 would like to simply quote the

statement made by the Minister a couple of days ago in this very House.

The second para of the statement says, "Due to a combination of
reasons in recent years, the incidence of illegal mining has grown
considerably. This problem is acquiring organised dimensions and may lead
to a nexus with criminal and anti-national elements in some of the States

including those affected by Left Wing Extremism."

This is an official statement made by the Minister in this very
House. If that is so, it is a crime and there is a nexus with criminals
and anti-national elements. How is this crime being allowed to continue
like this? 1 squarely say that it is the failure of the Central
Government as well as the respective State Governments. The Indian Bureau
of Mines identified some 17 States where such illegal mining is going on.
The worst affected States are Karnataka, Andhra Pradesh, Orissa,
Jharkhand and several other States including West Bengal for coal mining
also. Around 15 to 20 million tonnes of coal is illegally mined annually
by the coal mafia, which has stronghold 1in coal-bearing regions,

especially, in Jharkhand and West Bengal.

I am not getting into the details but this crime continues, the loot
of the nation continues. What are the reasons? Are we not having enough
laws to curb this crime, to put an end to this crime? We have enough
laws. The Mines and Minerals (Development and Regulation) Act, 1957, you
have in your hands. The Minerals Concession Rules, 1960, you have in your

hands. Forest Conservation
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Act, 1980, you have in your hands. Apart from these, you have the Water

(Prevention and Control of
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Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act,
1974; the Environmental Protection Act, 1986; the Forest Rights Act, etc.
All these laws are available. With all these-laws, how can we fail to
fight this menace, fight this crime? 1 think, it is basically, primarily

the failure of the Central Government as well as the State Governments.

Now, Sir, | come to one or two small points before I conclude. Now,
Obulapuram, Bellary is being referred to mention how this illegal mining
of iron ore is done. It is not the question of export only. There are
some crucial questions. Why does the customs duty continue to be five per
cent, which is so low, on iron ore? Why does the royalty continue to be
so low? Several Members spoke on this issue. These are certain practical
steps which the Central Government, with powers in its hand, can take,
or, which the State Governments can take. But why do they fail? 1 have a
doubt that there is a nexus between the politicians, criminals, and, |
don®"t know who these anti-national elements are. The Minister has
identified it here. It is a nexus between criminals and anti-nationals,
and, also a nexus with politicians also. When 1 say, politicians, | do
not name any political party. Definitely, we are not there. The problem
is that the political will on the part of the Union Government.

---(Interruptions)...

SHRI RUDRA NARAYAN PANY: Mr. Raja, you are an associate in Orissa.

SHRI D. RAJA: Who? ...(Interruptions)... Even when we associate.
---(Interruptions)...

A FgARIr 9ifor ;- ITYHT YATT TS AT| ... (FAYUR). .. In the elections,
you were the associate. ...(Interruptions)...

3YRATETLT (31. &. HAT A@) : UIOT S, AT A HIoIT| ... (AW ... GI0T
S, SRT Hcg AU cBH FFH &l ... (SFEURT) ... Tel S, AWl No, no. Raja, let

us go with this. ...(Interruptions)... d9ifor &Y, SRT #Ace HISTl Right,

right.
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SHRI D. RAJA: Mr. Pany, even if we associate, we never fail to fight

against the wrong things.
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You shared Government with them. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. D. Raja, you have already

taken double the time.

SHRI D. RAJA: Sir, due to paucity of time, | will not go into the
figures as to how much iron ore has been illegally mined and exported and
all these things. It is a serious crime. It is a betrayal of country's
interest. How can the Central Government and the State Governments remain
mute spectators, or collaborators, to this huge crime? That is my
question. 1 do not think the Central Government is not aware of the crime
and those criminals or the respective State Governments do not know who
the criminals are. Then why did both the Governments keep quiet? Why are
they not taking any serious action against these people? In fact, it is a
serious thing. There are some Ministers of the Government. Once | raised
this issue on the very same floor. What happens to the code of conduct
for Ministers? If they are doing mining illegally, how can they continue
to be Ministers in a particular State Government? | raised this question
and there was no answer from the Government. Illegal mining, ill-gotten
money, and super profit earned through illegitimate means affect the very
polity of the nation. It affects the democracy of our country. This has
to be fought. 1 ask the Government this question. What action is the
Government going to take? You have said that you are going to constitute
an Enquiry Commission. That Enquiry Commission will be given 18 months*
time. What kind of enquiry do you want to do? The facts are before you.
It is known to everybody. And the Government should not behave as if it
is naive, not knowing all these things. What is the Enquiry Commission
going to do? Why are you giving it 18 months® time? It should have a
short time-frame, say, three months, or six months. Catch hold of the
criminals, take firm action, and save the nation. We are asking the
Government that since you are in power, so you have to save the nation.
You nationalise it. It is national wealth. You nationalise it and save

the nation.
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THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You and Mr. Yechury have said
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7.00 P.M.

SHRI D. RAJA: If you don"t save the nation, people will not save you.

With these few words, | conclude. Thank you, Sir.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, the illegal mining of
coal, iron ore, granite, and sand is being done in broad daylight. But we

are discussing "illegal mining® during night time.

Sir, in 2006, | opened this Pandora"s box of irregular sanctioning of
iron ore mines to OMC company and encroachment on forest land and on land

belonging to other people.

But now the scope of the discussion is entirely different. With due
apology to the Chair, as an example, | want to show the photograph of a

Sunkulamma temple.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You should not show it.

SHRI M.V. MYSURA REDDY: 1 know that. SB Logistics exported ten
million tonnes, and ILC Company Limited exported ten million tonnes. |1
know that Dalmia surrendered 1,200 acres of land because now the mineral
has vanished from that area. 1 know about the companies. But because of
decency, decorum, and procedure of this House, | don"t want to mention
the names. This wealth has gone to China and they earned, as you told

when you spoke from that side, twenty crore rupees per day.

Of course, 1 know that Karnataka Chief Minister is in a piquant
situation. He"s willing to wound, but afraid to strike. Anyhow, he banned

the export of minerals out of Karnataka.

Sir, the Deccan Herald exposed on 6th that lorries were queued up at

Hagari check post.

Thousands of lorries were carrying iron ore to Andhra Pradesh border
for export from the Andhra sea ports. Sir, since you are occupying the

Chair, I do not want to mention, but in Karnataka,
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the Karnataka Congress people had made a Maha Padayatra demanding, |1
think so, the ban of export of iron ore. But it seems as if the lorries
are coming to Andhra and are going to the sea ports. Why the Andhra
Government did not ban the export of iron ore from our sea ports, 1 do
not understand, Sir. Probably, they may be interested in reconciling the
Odarpu Yatra while the Karnataka Congress people are doing the Maha
Padayatra! ...(Interruptions)... Sir, in Zero Hour, on 25th November,
2009,1 raised this subject of illegal mining and irregular sanctions; how
they were looting the country"s wealth, but the Government did not take
cognizance of that. But Mr. Deve Gowda, our ex-Prime Minister, also
raised this matter in Zero Hour, but 1 am happy that the Minister gave a
reply to him. In that reply, the illegal mining activities in Rajasthan,
Orissa, AP and Karnataka he had accepted. One thing more, Sir. Meanwhile,
in the Ministry of Finance, the Department of Revenue also recognised

this thing, and | quote from the Memorandum:

"1t was decided that Customs Commissionerates shall share the details
of minerals exported through the Ports within their respective

jJurisdiction with the concerned State Governments on a periodical basis."

But 1 do not know whether they are reconciled with the State
Governments or not. They might have been reconciled. But what is the
extent of illegal mining of iron ore that has been exported to the other
countries? That also might have been known, Sir. Now, the Minister has
made a statement that he is going to form a Commission on illegal mining,
Sir. Will the Minister explain the terms of reference? What more
substantial evidence does this Government require to curb this illegal
mining? The Commission is an eyewash and also part of delay tactics, Sir.
There is not need of setting up a Commission. They can straightway ban
the export of iron ore and coal also. It is unfortunate, Sir, that he was
expressing that the technology, in India, is not available. Sir, 1 am
sorry to cement; the pithead peptization technology is available in India

even with low grade iron also. This is almost misleading the House as you
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were also expressing while sitting on this side. Regarding Bayyaram
---(Time bell rings)... I am concluding, Sir. The Minister, in the other

House, gave a statement:
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"We gave the reservation to the Government of Andhra Pradesh for A.P.
Mineral Development Corporation. Reservation means merely blocking the

area for a certain length of time for conservation."

Sir, the Andhra Government issued a G.0.Ms.No.64, on 30-06-2010. 1

quote:

"In the reference 4th read above, Government of India have conveyed
the prior approval for reserving lron Ore bearing areas of 56690.00
hectares in Bayyaram, Garla and Nelakondapally Mandals of Khammam
district for exclusive exploration for 10 years in favour of M/s Andhra
Pradesh Mineral Development Corporation Limited under Section 17A(2) of

the Mines and Minerals (Development and Regulation) Act."
These people entered into an MoU with Rachana Steel.

..-.(Time Bell rings)... I am concluding, Sir. In half-a-minute, 1 am

concluding.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You can take one minute and

conclude.

SHRI M.V. MYSURA REDDY: Thank you, Sir. The illegal iron ore mafia,
economically, is so strong that they are corrupting the political system;
they are corrupting the bureaucracy. They have extended their tentacles

to the judiciary also.

I am sorry to comment like this. They are looting the national
wealth. That is why | have to comment like this. The Government gets
revenue to the tune of Rs.2 crores to Rs.10 crores per million tonnes of
iron ore which is exported. If value added goods are exported, the
Government would get Rs.250 crores by way of excise duty, VAT, etc. That
is why, in the interest of the nation and in the interest of the future
of the nation, 1 suggest auctioning of iron ore blocks through a bidding
process for captive consumption, banning export of raw iron ore and

allowing export of value-added goods. As regards the irregularities, |1
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also demand an inquiry into the irregularities. But there is no need for
a commission. The Government may constitute a JPC for a statutory probe

into illegal mining. Thank you.
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At & A, eorowr : geIaEE IUWIETET AgleT| TET W illegal mining & FW T@l
?_Kg‘é?lWﬁﬂmﬁwwm%ﬁ?mﬁaﬁaﬁdepositsg,Erl%’ﬁﬁ?-ﬁ?:r
8, IR g1, Mes g1, aAeH 8, A &, S Fo o el & & 3o de F g
@ g, 3% SR H, 3T T9 gAS W® § W qF T illegally Waer wr & & @
TE WA §| SII-S9 FEA A UL a9 d9 Fo legally Awen wmm g ¥ w
AaRE A St A SHA Soord fhar &1 gF o FA W ¥ & L. (sgaun) . ..

A el gFT (WeRg) @ I3Uh g@™ @ illegal mining ST 8 W g
.. (SUaURT) . . .

A FEARTIOT AT - Y SR qU 1T AUl .. (FFAUE) . ..

At Fo@t gorear - vw Bee, T AT QU a9 gEU| .. (FEUR)... AT &3
IMEHAT §l ... (FFAUR) . . .

A FgarEoer aifer - g Sff, A Al Rl e we @ ) 9w e A& a9 @ £
.. (FTaYw) . . .

Mt g e @ g Redr & o9 W E, SHAN A §H TAW A §, AR A &
.(GEAU) ... ofFT R Fr s A T A A FARcws A W RS §
.. (SEIUT) . ..

At F.fr. equroar - 3T FA AT [ E, AT GAT H AL 3 W § 39 AN 9
ghe a @@ ...(EEuED)... 39 9d A @w A, wh REw ¥ w Fl
..(FHAYUR) ... AT 9T H q@ANGET W I} &l ... (WIUR) ... W, H 39 gH H
SIMET A€l uge Wedr gl 32 # illegal mining g8 ¥ 3R q@l SRl W, SfEi-fEl
deposits &, @& W illegal mining § ¥l Feflch & FAE o & FS Tl W
Wﬁmwm%lmmﬁmmmmﬁlmwmmﬁ
SNER 989 §'§I Mr. Vice-Chairman, Sir, you and everybody here in this
august House have seen the scene. dgl & q% AAT F *Fer F "9$ @Es, 39
AT ST F R A GRS T 3T | gHR ASIRG A @9 A AR A gl 3T
AN & 55 AT Fellesh H ol [haAT| g o5 ITel 87 | 3R
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IS Tt FF FT Re T 837 H FR W f9gg a1 @fgel Mind your business
and tolerate us. Whatever problems that you have, you bring before me. 1
am here to answer your questions. Whatever document you want, 1 am here
to provide you'. Regarding illegal mining activities in Bellary, the

Bellary brothers were made the target. Why? Do you mean to say that they
are the only people who are exploiting the deposits? #Y 9 HEH 3F¥§?h?q gl

g7 W T e, ﬁﬁ-mﬁwww,sﬂﬁv#wwaﬁmmg\laﬁm#
3" prospective & s & =gl &rwdar {, ;S AT H ggl T ITaAAC A T FHEIRN F
g S W g

They are very near to the people and approaching them. They have made
hundreds of plans for the development of SCs, old people, ladies,
Anganwadis. He has almost attending to all of them. He wants to do the

best possible for the people of the State. Forgetting all these things,
the mud da of Bellary has come all of a sudden. # Ig g TFsaT & s@a 9IS

S T g §1 F 1957 & gdt Fom@ FH uwear ol That was the First elected
Communist Government in Kerala. But the Centre was not happy to see that
Government. They wanted to destabilize that Government. A Communist
Government was elected by the people of Kerala, not by any revolution.
Ballot revolution took place. That Government was approaching the people
with progressive 1ideas. But the people sitting in Delhi could not
tolerate it. At the same time, in Congo, there was the Government of
Patrice Lumumba. The CIA planned to destabilize the Government in Congo.
A lot of plots had taken place and we know it, the politicians here know
it. I am going to talk in that perspective. For the first time in South,
a BJP Government has been brought by the people of Karnataka. Do you
think that the people sitting here in Delhi are happy? We have ruled
Uttar Pradesh. We are in Himachal Pradesh, Uttaranchal, Gujarat, Bihar
and Madhya Pradesh. The people sitting in Delhi never thought that the
BJP will enter Karnataka. All of a sudden, a lot of change has taken
place in South and that has become the gateway of South. We have not

only formed a Government in Karnataka, but also we have given a
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popular Government there. | do not want to mislead this House, Sir. In 50
years, | have seen many Chief Ministers. As they could not tolerate the
Government in Kerala in 1959 under the name of vimochanasamaram; they
started it because they opposed the Education Bill of Prof. Mundasseri.
Mannam Pandnabhan was the Jleader. Shrimati Indira Gandhi was the

President of the Congress Party here. So, that Government was

destabilized. I§ S conspiracy &, 1 am feeling I¥§ BJIP Jdetdic g8l W 5T g
¥ FH F @l FHE influence 5] & el # o Smwaml Ultimately, it is
politics. Bellary is a mudda. When the Chief Minister said, '"You come

over here. Let us have a dialogue. | am prepared to talk about whatever

you want". fhdsit illegal mining Eé‘ fFeR-fFER & AR FH= & §é‘?

HUH TRE T fhdel oer § ST 3T 30U &Y do 3TR IR T 81 A IHA g
SART @M 39 W q@r gem, 3o st goes like this. S/ d& 39 dialogue
F for IR A& §, 9 39F AT FH 99§, T G W JoaR g9 A & v IR TG
gt foer == fRu, 3O WS qeede & fIER FW 3MEE@? You ask for the
documents from the Chief Minister. Being the Leader of the Opposition,

you have got every right to ask for it. You have got the Cabinet darja.

You have left all these things. You have given a slogan," &d de 39 Reddy
Brothers & gl fAaleldl, AN HgdAc I Wem AR AT W SEH, Jeardr # SE
FAT, JeoRY H IR FAT 82 Iofehl ol G Teldl § IedeeqX BRgae H| TR IHelee X
fBfegere ¥ 21

gl 3MUsTell &g f&AT on the floor of the House, 3PR d& W T HABH Hl
BICT a1 G=T I T@T & o 3T SFARN WSV, AT S o gfeesie &I, gF e fav
AR E| 3 Gur Y YA A worar gl IR s AlH & TR e wew A fherh @y
3AHT T gl WY WNT HE FA ¢l Wi W 82 Who are the people who are
encouraging them? 319« R&#EH H R T, Eﬂﬁwsﬁagagmﬁméwﬁ If

the Chair permits,....
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Not necessary.

SHRI K.B. SHANAPPA: 1 don"t want to highlight the names of people

---(Interruptions)...
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SHRI S.S. AHLUWALIA (Jharkhand) : The Chair knows it.

SHRI K.B. SHANAPPA: | have got it. The Chief Minister has already
highlighted the names of people, who are in the Treasury Benches here,

and in the Opposition there. ...(Interruptions)...

A T qFd @ O d L (FEUE)... W SdAd HHI GW KA g AT
. (CHAUIT) ... IO dF ... (SUAYUA) ... SOl A & folU IE HA AT Al g

.. (FEaue). ..
At TgAREor qifer - YHr gar § ... (SAURT). . .

st Tolilg @ @ MUS GaT ¢ g, T gU WU .. (FAUW) ... Ieartear S
ot & T 85 § .. (Suaue) ... U &Y S § ... (GuaUT) . .

A FgAREor aifor - 39 gu IRT ... (FFAUR). . .

St AEgFAg I WE GIY W) : T FA 8 W §, 9 WX A §

.. (SUaURT) . . .
At TgAREOT qifey - T FE AT AT AHIfAT L. (GFaUT) . ..
ANt AgFAg e WA : g I AT F 910 Flol H g & - .. (SHAYUTA) . . .

3UFHTETT (ST. &. $HUT I@) : WA TR, 39 v woliey ... (sgaunT) ... 3T
Sl Hehd § ... (SFAURT) ... UH ThReA T FT TR & ... (SFAUM) . ..

ot Tofla F 1 Y T AH-F EY AT . (FAUR) - .

A TH.wH. IEafadr @ W, ST el f39e uwe W A, IR Teha erer St &
# R U ek S o FgT W eeT GI3AT gt e 36 § .. (FFEURT) . ..

#ft FgammEer afr : # fAded AT § ... (SFAuE)... YA S Fer 98 §
..(EEURT) ... uUfddic & 3 ... (FAU)... W F 3T AT I §

.. (FFAYUTT) ... HFEGS I § ... (STIUWT). ..

ot Teflg yFa : Ul # 960 § A1 Adod ... (SFAUM) . .. IR FS Il §?

.. (ZEau) . . .

3qFATEET (31. F. FAT @) - TSd off, ST ... (SUIueT). ..
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Nt TgARMEOT qifeY - Ig FET T .. . (SHAUT). . .
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3qEHTETET (31, F. AT T@) : Tg S AG § ... (FFAUE)... IR FO Soled
QT || (cgau) . ..

M TH.TH. FEEfaAT : W, Fed Ygd U T T § ... (WAUE) ... Feal
FAARET AT F T W g1 BEC T & TEH H Ggel ¥ & TSI o9 fGAm =7 §1 Th-
GO W AW & A ST PR AT A G a6 § ... (STAUW) . .

AN F.ft. oroar - A Y FamEE

A TH.TH. Q@A : PR AT AH G dd §, fAffes dw gaem @wd €,
ar SRET, @ ST 9 AR BT §, PR g o Were fe@ar gl ... (HEUM). . .

39QSTEAET (31. F. $UT AT) © AL, AT, & IAT §I

ot vH.TH. IEdaedr - AR 9 @9 Fo g, fhq wl afed fewrdem, fw @
He RRue are ¢ @A, safav oaid Wel . (FEEE) ..

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Shanappaji, the hon. Leader
of the Opposition should speak. You must leave some time for him. Please
have consideration because there are a lot of things to be said.

A FA oo W, YFd S, T OH IR W TEA A T W g

.. (ZEau). . .

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You have already taken

fifteen minutes.
At F.@. qorowr - F Ig FE W AT F IS AT AGIHRA T FHAT Feor gl the
eyes of the enemy, that is, the Kauravas, were on Bheema. HgRIRA HI HAT

Bheema was the man who saved Pandavas, when they were in trouble. He

killed all the 100 Kauravas with his Gadha. 39 &9 & 3 &N & eRelC
gorr, o fefaer & & 3 3o 39 & oS AR gART 3o drem g Seem| tar ST
g

You may allow me to read the letter written by the Chief Minister or.

---(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You may place it on the

Table; that would do. Anybody can use it. ...(Interruptions)... You may
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lay it. Whoever wants to use it can use it.
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A F&. qoreqr - W, H o Ao F & ML (GFEUE) . L

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You have to keep time in

mind. ...(Interruptions)...

At F ot euroar - TH AT, T FH ANT 2008 H U IHY UgS 1998 T AR
2004 d& IS e A IR A A ABfAwer o, v AGH 12004 F G S

IGTHe S, that was a coalition Government with the JD(S); your Chief

Minister was there. Till 2007, the Government was led by the Congress in

coalition with the Janata Dal (S). 3<% SIART H FIAT-FT gam, H ar ¢ar agar
g, FIfR 78T W o1d 32 IS § O foheish STAW & fohcam efer s

SUTHTETET (31. &F. FUT AT) : Tel3NUl AT dleld, AUTCHT ST Tellel FHTCT HITav|
st F @1 eorowr ;. FEE H Igee o, 2004 FT ... (SWEUR) ... | am going

to complete it, Sir. Kindly allow me to complete it, Sir. Kindly allow me

to...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): How much time do you want?
$t F Ao, qorewr - W, U B ¢ AT L. (SHIuUE) ...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): No, no; this is impossible.
Please understand me.

SHRI K_.B. SHANAPPA: Forty-three cases were. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): No, no. Shanappabhai, please

understand me. ...(Interruptions)...

SHRI K.B. SHANAPPA: Permissions given were seven; notifications

issued were 33. During Kumaraswamy®"s time: 47 cases were referred; 22

were given ...(Interruptions)... 19 were given permission. @R & A &,
15 T d& @R &, 3% FTAA H FI& Al illegal mining F issue g3

...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Yechury referred to all

that. He has referred to the Governor and all that. ...(Interruptions)...
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SHRI K.B. SHANAPPA: Sir, Yeddyurappa has categorically stated.
---(Interruptions)... Just one minute more, Sir, and 1 am concluding.
From 2008 till today, he has issued only two permissions. One did not
materialize at all and, in another, they have asked for the goldmine.
Both of them have not materialized and we are saying that this is the
Government during whose time all the illegal mining activity has been
carried out. | am sorry to say this. So, kindly bear this in your mind
that he has come out openly to request the Prime Minister of the country
B W, R & o A A ww @ &, A T AN FT GHRBC, e F rEEOr A
f@U 3R vs b Fe &0l illegal mining # §¢ W # Hig M AEAT HT
fAemifeaT, o g7 3MuR RE &

ST g HY H AT HINOT FATCA RaT gl Yoy W

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please, it is over. Thank

you. Shri Anil Lad.

SHRI ANIL H. LAD (Karnataka): Sir, I would like to disclose that I am
in the mining business, as this disclosure is required under the rules of
the House. T, &H 9T 1956 ¥ ool H mining & W &l 1956 & gARY family
mining # g1 31T illegal mining & 3W ST olr & W® 8, 96 2002 ¥ e] gam |
W, H sHA FRUT el A a1 ARAT él 2002 # o9 globalization g3m, real
estate economy &I, fSTH iron ore 3R T & AP of §EI| There was a
technology from China with the help of which small sponge iron units were
coming up in Hyderabad, Bellary and other such places. Two hundred to
three hundred industries came up around Bellary and Hyderabad. The
required investment was only Rs.20 and Rs. 25 crores. A lot of people put

up industries. For this industry, the material required was hard tumbler
material. 38H fSder o deoll & 3MH U ABA & =g A AT &, 379 FHT &

Je2R 31 o9 €1 1 know a lot of Members have spoken about it.
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Aat #F gAR o i ¥, o9 3 udr gor fF 36Y 3o oo O Ad W g oar
3egisl 3HS Aol e fFAT Then mining was started by a lot of companies.
W, TeEe AT AsAeT, sedpre ABfET &1 S 3meHT mining concession odr § 31X
a8 30 WfAT & Adreldr § I T aaT &, that is legal, aAfFa S illegaly sale
FAT §, that is illegal. It started in 2002. Today, the newspaper, Vijay
Karnataka, says that in 2004-10, near about 3 crore tonnes of material
has been illegally mined. W, # IE FgaT dET { & my friend-colleague
said now that the BJP Government in Karnataka is in power only for two
years now. | would like to correct that. They were in a coalition
Government from 2006-onwards with JD(S) headed by Mr. Kumaraswamy. The
Deputy Chief Minister was Mr. Yeddyurappa. Please understand this. The

mining * is a threat to democracy.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): The word * will not go on

record.

SHRI ANIL H. LAD: This was released in 2006 and it appeared in all

the newspapers. CNN-IBN has done a lot of reporting on illegal mining.

...(Interruptions)...
SHRI K.B. SHANAPPA: Sir. ...(Interruptions)...
SHRI ANIL H. LAD: Sir, he was not in power. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Allow the hon. Member to
continue. ...(Interruptions)... Mr. Shanappa, hon. LOP would be

responding to your points; he knows how to respond.

SHRI  ANIL H. LAD: Sir, he 1is taking my precious time.
...(Interruptions)... In 2006, 1 was an MLA and from my district only one
among the Reddy brothers was the District Minister during that time also.
This illegal mining, Sir, the illegal mining to the extent of 71 lakh
tonnes which was done in 2009-10; the Karnataka Chief Minister admitted
in the Assembly that the illegal mining had happened. Hon. Justice

Santosh Hegde had been interviewed by CNN-IBN and he frankly said that
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there was

*Not recorded.
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no law and order in Bellary, "If |1 want to go and survey, | require

police protection.” These are the words he spoke.

Sir, 1 would like to say what our contention is. The Lokayukta can

survey only where the mining has been done. Ultimately, they can only

submit a report indicating the quantity that is moved out. I, Sedll § FIS
¢ AT §l R Jooll F HIS AT FE ST g ol FA T HA 500 el gy S

3PN I@T FAT 9saT &1 Bellary is connected with 6-7 ports. The Government

should take note of the quantity of material that has been exported from

which port, whether there was a legal permit or not; they have registered

Singapore, Hong Kong, Malaysian benami companies. 3Tsf 3R 3R« 300 &
WsE 150 JUH SleR &, dl 37gll 38 over-invoice & 200-220 SeR X feam
Fooerel AR &1 ST &er AT AT, 9% FTU W gATem ¥ g 3 IR 3N R W d Tg
dar eRTe gl SE¥ 31aml 1 would like to say, if the Lokayukta, Justice
Santosh Hegde can go into all these details, it would be nice. 1 am
saying that even the CBI cannot go into this because it is very, very
technical. What 1 am saying is, let there be an inquiry even on us which
includes the permits that we have, on the quantities we have exported,
where we have exported, whether we have done under-invoicing or over-
invoicing. There is MMTC also. Every month, there is a GSM pricing. It
can be ascertained in which month what is the export. Say, in the month
of June, the price can be $90; in the month of March, it goes to $180.
So, there is a lot of variation in the prices. My esteemed friends are

saying that the permission should be given only on value addition.

Sir, recently, a global meet was held in Karnataka. | request all the
hon. Members to listen to this. Sir, the person who is Minister in-charge
in Bellary colludes his hands with Andhra Pradesh, and says, "1 will put
one steel plant in 2006 in Cudappa"™ Sir, today, we are in 2010, and the
plant is not existing there, and a lot of mining leases have been issued
on that plant. Again, today, in Karnataka, there is a global meet.
Arcelor Mittal comes and says, "I will invest Rs.30,000 crores in

Bellary'. The

589



Minister from that District who has a company in his wife"s name said,
"We will invest Rs.36,000 crores™. Sir, | would like to say in this House
that when 1 am a mine-owner for the last 44 years, and | don"t have that
kind of money, how can the Minister say "l can invest Rs.36,000 crores in
Bellary, and Rs.30,000 crores in Cudappa"?. So, wherefrom this Rs.66,000
crores coming? 1 would like to know from my friends whether you have
given permission to the company for investment of Rs.36,000 crores in

Karnataka or not. You have to agree to it.

SHRI K.B. SHANAPPA: Let the Customs and Income-tax authorities

investigate it. .._(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let him say whatever he wants

to say. ...(Interruptions)... Mr. Lad, you please address the Chair.

SHRI ANIL H. LAD: Sir, a high-level committee has been formed in the
State to scrutinize all these plants. Lot of investors have come and put
applications in Karnataka. The Karnataka Government rejects these
applications, and says, "We don"t have water and land in the State of
Karnataka'. In the next three months, they give the permission for these
two big plants, Sir. It is being given by diverting 84,000 acres of
agricultural land. This agricultural land is being diverted for setting
up industries. Can we iImagine that 84,000 acres of green agricultural
land is being diverted? Bellary"s temperature in summer goes up to 45
degree centigrade. In Bellary, we have the JSW"s biggest steel plant from
1993. Every year, they are asking the Government of Karnataka to give
them a lease, but the Government of Karnataka is not giving the lease to
JSW. But, without a plant, they allotted the land and even given the
mining leases for this company. Please understand, this is not a small
scandal. This is going to be the biggest scandal in the name of value-
addition. We have plants, but we have not been allotted mines. We have
put our application, but we have not been allotted the land. So many

other people have also applied for that. Sir, what | am saying is, this
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high-level committee. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, we have been
hearing the hon. Member . He was kind enough to disclose his

interests, when he started, but in the course of
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the speech, he can®"t start making a grievance that his company has not
been allotted the lease. This is the direct conflict of interests.
---(Interruptions)... 1 can quite understand the concern of the hon.
Members. This issue has been raised by Mrs. Karat earlier also. On
generic issues concerning the industry to raise it, but then to start
making a grievance of your own lease being granted or not being granted,
that is the direct conflict of interests, which should not be allowed.

---(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): It is a matter of expression.
---(Interruptions)... The word "I" brought the personal angularity to it.

Let us avoid that. ..._(Interruptions)... Please conclude your speech.

SHRI ANIL H. LAD: Just a minute, Sir. The Andhra Government conducts
a CBI Inquiry. The person who is saying that he is ready for any inquiry,
goes to the High Court and gets a stay on the CBI Inquiry. Today, they
are saying that they are as pure as 24 carat gold, and they have not done
any such thing. ...(Time-bell rings)... Sir, the Lokayukta mentioned in
its Report that 99 illegal mining happened in Bellary. Sir, 1 would like
to quote here one thing. The Lokayukta used this GPS-72 equipment to
survey our lands. When the lands were allotted to us, it was surveyed by

chain and the land was given to us.

When a GPS survey was done, even if the Parliament is surveyed by
this equipment, there will be a variation in that. On that we have gone

to court and got the stay. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let us avoid personal

angularity to it, okay. ...(Interruptions)... Let us not bring personal
angularity to the debate. ...(Interruptions)... Please, your time is also
over. ...(Interruptions)...

SHRI ANIL H. LAD: Sir, 1 would like to say # 39l SIE W illegal
mining FEl & Ml There are barren lands, forest barren lands W Si&R

illegal mining §3ﬂ g1 One Dalimia mine which is twelve
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acre mine which is available in Hospet 3tR ﬂ'agﬁ ar At Ay gam gl sir, 1

want this survey to happen very fast. Thank you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Shantaram Laxman Naik.
---(Interruptions)... You have three minutes. ...(Interruptions)... You

can take one minute extra, total four minutes. ...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK: Thank you, Sir. I will start by referring
to Mr. Sitaram Yechury"s statement asking for nationalization. See, | am
also basically a socialist man in person. | would like the national
wealth to be in the hands of the State. But seeing what is happening in
the public sector, the vast corruption which is there, we are not able to
manage, admittedly, many of our public sector undertakings. If we are
able to manage the public sector, then the nationalization could have
been the solution. Secondly, you were asking for a ban on export. Today
we don"t have capacity and that capacity will take years together for
utilizing our iron ores. Sir, a place like Goa where only low grade iron
ore is there, that is not utilized at all in the country because there is
no scope. Therefore, there is no other alternative than to export low
grade iron ore. | am mentioning Goa only. For other iron ores also we do
not have that much capacity. Therefore, exporting 1is the only
---(Interruptions)... Sir, we are having a mineral policy well laid down
where so many things have been mentioned. | am not referring to that. The
only thing is that the mineral policy says that as per the policy we will
be amending the concerned legislation, that 1is, mineral rules,
regulations, etc. 1 urge upon the Government that as per this policy
which is there the necessary amendment to the legislation have to be made
because as Kapilji is saying policy is not a law, policy has to be
incorporated in the legislation. Therefore, although we have got a
mineral policy, we have not amended the concerned legislation. In this
mineral policy there is a very important revolutionary change which has
been made, namely, wherever we are going to hold, if we have mining

leases
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now, henceforward the tribal and villagers will be the stakeholders. It
is not only that we are going to compensate them, it is not that only we
are going to resettle them but they are going to be the stakeholder. This
is a revolutionary scope which has been given in the policy statement.
Therefore, that has to be implemented. Then, Sir, you have to see how
these iron ores of Bellary went. Did it disappear all of a sudden,
whether a theft was committed or whether it was washed away by rain? Who
made it disappear, this requires to be investigated. Sir, this cannot be
investigated by an Inquiry Commission. The offence has already taken
place. When offence of theft has already taken place, there has to be an
FIR and not only that those who have committed theft be arrested but the
conspirators, even if they are in the Government, even if the highest
person is there, if he is found to be a conspirator by clearing the
files, by helping those persons, then the highest executive person will
be a conspirator and that higher executive person in the State has to be
arrested. It cannot be done by an Inquiry Commission because it takes

years together.

IT somebody does not want to take action, the Inquiry Commission is
there. Therefore, Inquiry Commission is not a substitute for this.
Therefore, 1 demand that CBl inquiry is the only solution for Bellary

theft.

i gafter faRar 5@ : suwememet mglew, # @ed ga WA 3R H SrEer
AT G o

3YHTETST (1. F. FAT AF) : 3Th did AT gl

ot gefter faRar - @, & Rae ar Lo.. .. tH e ar 3mus & o forr &1 W),
ﬁmmgrievance%mwwmméﬁ?aﬁﬁ@projectsaﬁﬁ,
A irrigation & &, electrification & & I mining % &, J81 BREC o BT ¢

3R =@l ZsTed SAET B &, a AV TG FeeA ¢ WA FIE & TAH decision g F
gl ot 3d@T proper rehabilitation T &€ T &1 They are always

displaced from one place to another in the name of development, whether
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it is a power project, electrification work or illegal mining of

minerals.
[MR. DEPUTY CHAIRMAN in the Chair]

sgfav illegal mining Sit §§ g, SHH gpeed & 1 WA Y R AET g1 T IAR
g8l unhygienic atmosphere # 3w W & d 3R Hdd TS dladd ¢ { & &

ST TSl I, BT 1, a9

595



TC 7 TN fhd H FE Feen T % 3@ 7 RWod 3¢ @l A 35,000 g F AT
P SN B9 g1, o FAAT JoT Y ST H ST W@ § S R ®e A illegal mining
& W &, 39F 39 T Enquiry Commission ST IT W.N.3MS. ¥ ST 8T, W@l
R MR FE AMAT 7 g AR 3T We Tgee AAMWE a1 FE s investigation
authority & o ST AR 3aoh IR FReT foved &1 favama o &1, df 39 &1 aden
Ao

#Eled, #H Fg o faides e e § % Wod th-3¢ @ # gAR F@ FisR AR
A A @S s illegal mining § ¥l S 100 A ¥ 90 wfderd ggEed W
AR @7 Sioer &, @@l Environment Minister &gl I§ U? 3eish Hlelel el I§ qT? TET
water pollution Fgi IAT? dgl air pollution &g IA? FABR & cBaed F -
St g W & 5 g8l s & I & ag oY, 3AG g @ & ag o Nl & ogar
qET TA 9 W@ gl IR G # Tes el A6l A9 WOgl #Agled, Indian
Constitution & ST Article 21 § - Right to Live, gevded & fau & zgdr A
AT AR g S & A F ST AT A STl #H E W@ A, illegal mining $ IoE
¥ 3@ 3R 3= unhygenic SWTE # throw X 3efehl Siiell ARl T IW@T §| Heed,
Ig national threat @ S § ofet 33 H AYWHST # e & & S iron ore
SIETHUETS, oAU ¥ Ao SFHAGY el A S Iron & Steel Plant 8, d Ig i &g
g "ehal § 561 YR AMT & iron ore &, raw manganese 8, @81 & @Il & economic
benefit & AT H$ & a8l W g7 I 37 &7 & IRT AT TANE F&h Tl AT &1,
export X &I, 3% S o oI WA @A, o 3T oFT W, o 3T 3% Sl & S
arget gl # A fAded o g g ifed & ded R H A1 AR @ aren
TRT F e-TgT R TR AT F Weg WHR F &1 §, VT T H, dga Tawisie
FI, T $3ET WA & fow, N AW # o o SSE A €, O A A 9@ & & e
Tdie ST SU? 8T minerals $Y §, ironoreaﬁ%,m@*aﬁwmﬁ%,m

INH A Tl T S FhAT §, T H W AeIH § fAdest R awd g

HEled, mmmmﬁmﬁa@illegal miningg?%li‘!?lw
Tl H Vedanta & IR H 3, dWE Posco & &R H 33T, ofded 3AdT
rehabilitation AAT & AT & @I &1 &
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fFdea g8 ¢ for 3% fow ar faue @om §, ofhe FisR 3R AR & gsded & fau dr
faurer wem off €T B g H 3H W & AIA F e wn weh & illegal
mining &, specially ST Enquiry Commission under section 3 &Rl & ¥EHT
R SN A wewr A feam B .

3AH 3o Gl Tolell &I 37T aXg d HA Ih foldd @l o paper tampering &%
gl R SEEY F SR ANF & F oFA fRar g, I o ufeenie fAee ok - 3@
I} political involvement 8, =g §3 3T & involvement g, =g 3iiRhRer
#As#He F1 involvement & I &Y &F9l Ir individual & involvement & -
Sraewr o sud focd ar—m Srar &, 38 &fsa R oem aifee w=ifes 3ot dfsa fpe foem
39 W AWET THAT oAer @A ST Thelr 3R 3T R ¥ illegal mining Tedr gaml
Yo gdic|

At sywemafa - A TH FUE Fed| U A Aee & v Reawe f oA
st T FUE Fe@ (FER) : W, q 7= Fee & d7g ¢ Al

AN 3gwafa - WUl ggd e @ Aee Al, R A9 Bee ik 3w g Bee
#E W@ &8l

aﬁwmm:m,#Waé‘rwrfraﬁrepresentwmgaﬂ?ugw
AT HAHT gl

AN gAY : 39T A Ad AT, T o 3 allow X W 81

M TH FAS AT : AGR T FA §| AT, H AT Ferd A AARE Ay S
F AR TFA FA A6l § fSleeiel ISl T FAgedqul Feolde W o€l IR H| T [
qU H A T AR W g N §l A, legal 3N illegal mining & = sgd
FECET ®T & HT S W g1 AT I% d W Ig Fgal ¢ & T legal mining & arel
et §, 391 a1 # & illegal mining & W & FRIGT, 3UH AR 3T gem R
S @RT legal mining & W) &, B@d g7 RfAe ¢ §, &% 9@ authority &, @
WHR 9 o frae TR & W § - A 21 T0) qEd WK W @S REea s St
T4
3 W & - Aolgy F AR, IS H MR, 3o AR R de@mE ah F S & §e

AT 300 ¥qU
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AT 3 W@ &1 39 3EH TR a7 & W €2 31U AEe 3T gen R g ¥ s
R TUC o & fpa @ 3@dhr O g W g R gH A8 6 G & gAY w6
ASHE T EAN ST Giferdr §, o oifd §, 389 & Y TIA FAW FI IIEAT F G
g2 # e 9T aEar § % illegal mining &R de ST AT §, I F @9r §1 A
legal mining @<= arel @ a¢ & & illegal mining & W & 3K a8 &9 illegal
mining #& legal mining & I W Taadie fFar ST @ &1 30 W R &= Hr
ATl §| AN difedl gl 82 §H4 o o 1 ge & W §l AN S Afa AR g
¢, 38 ITAR 7 &g W ¢ 1 o, A FH o ¢ Al W H F$ 35 FIAN FUs FUA
IR F$ 36 FoR FS FUAT o W@ ¢l FF oed W@ U H FOfed 3 g & ST oI
W g AR I e Fogra A oTg ¥ S @ B T A AT 2 ¢ 3T @9 e & o9
fRerd 3R @ew g2

st suwaafa : 3T A Ad o] A\ e STl
M A FIST AT : W, Ig fact §, IE WA o
M TH.TH. JEeEfAdr @ W, I JMREA-IRET A7 F W £

A TH FIC AT © Y FESIT 33 @ AT 6 legal mining Fe arel &ieT
oo §2 JA FEaar €, 3 o 3R AT § & UE TR A6 W Tehd fF * W
.. (cHaUET) . . .

At TH. T, IEqatadr @ -4 AT BE A F Al ... (IUW) ...

ot TH FUS Tgg : WG A A @ § Al Heled, Tg IRTS A I | IUA T
75 difodr as § - # AT gue #A Aeea [ S # Uewae A Oedm § - 3
NPT T auction & W &, 3MIa 35T &1 auction AT, 3MIa §SIRT FUS HT BRIGT
§3~1T|maira?rauctionav‘{'l%'glmﬁaﬁmmmﬁ?maﬁauction
F? 30 W MIRAE® doar 939 7 e R Tew i S gifedt g, sE8 s @
¥ A Tem  FEg Sr Wem iR gH gwud Y W
BT RET 48 I U1 q@ll X &er &1 el 3R Gegrel H Sl ared Wer #d WA, See
-t

*Not recorded.
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FAG F dg ) FEd & A FHT FE N B TER = gAY Fgd W @ A R
TE FT R, T A M 3qAIE A T9C FH A @, ABH dod N @, @ F
W AE o @I 81 W, & Fal of W §, sAR GART @err gsem gafav #x ag dee
T &1 AT #AT ST AET €, 9T SEr Fgl del A0? ... (SAGHRT). . .

3T WFAA §eE @ T 3 @ T

st TH FUE AET : FH SHH FToT AR TN gell W, AR TgT TF FEEd § -
Frael Mg H r 91| g A Adedrr g forar § - oere Agw, 21 9T o iR g'
AT BET AR IEH IS A, T AG, W, IR TS AGH FA drel W AR @ ST,
EH PR 3AH 20 fFaley f WATT ¢ W & O a8 25 ey # Hoe Seadre
HGE dar @ §l A I AT § S Tl HEH A IS F Fedudl HH WA H BH W
w® gl

st symsfa @ 39w 5 fAee AR &, 39 5 fAdc @ A g

M T FAS AT : W, 3T H HUA 91 FHCT FgIml Hed oA I foma,
Fifr AfasT 7 7 I T TAF AT ¢, gAfAC H MIF HEGA P OHERA: eI FEIM
AN #A Yo EM, Tg 919 FEd gU R TH WG A e 3wl wwm §, AT w4
S, 3 W FRAE FRT| T5T WHR AR Feg TWHR F 3R, Fgerr 93 da= |
3 A gU ¥, e Al @A e @@ & AR dr & dFaled F o @ oE IR g
el 3@ & q@e F HH A W, TR T AR TN Gegare, W

A IS yAE @ (FINWS) : IUEHNS FAled, HaE & & v H e IR
ogFd AT gl A @A @ Ao AT A WfAIr el o F1 OWR oged war § &
3oglel Telel & H Hecaqul L W I Seolld ol 1 [{wiRer #r &1 suqemafa s, gar
TET TH Hgrad & [ - Eer o9 F ey AR GT A & 9t I% wead 36T oA &
AHS H ShEr Ade & FE aRard gl gl
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T g, ALT Yaor g1, Seclorde g, 3 & I FARES, HIY Teded H FRSN &
SE Bel-Tel T Bl AU Tefel IR FRGS F g e FIY §| GAR Fgl Whelsl FEdar
sgd HOH AGT H ¥ 3R GEl 3y whs o ST @ U @ R H g W I fSer
mﬂwwmmmaﬁrwmaﬁmaﬁma@mwﬁ
g, FFR ol F Resea (e Wer ) & & §1 39 e oRar & sremar
IS & BREC TRAT H 3T TeAd F FH A SHERI & IRT qgd A AH §
AT ST I@T g Ul A A Follolk AT 6T Sar & 3R o #AAey § BREFdAeR #r
SAHTOT 9 8 SES @ gAS R o SIar § 3R de Wl B SheRl AU Teldl Ih
SHHT ATH fResrorl 3T W &1 SR ITUERIT g ghil aIige 3R Fogell W gaeh fow
HI F HI Foll N ARV| IYFHUTT Hgled, M U $HH R HIA & dN W B
IR A o § AT TewT H ARer A T WA g A 3 Fedl W oFer @ &
THAT A WA F FROT ALH A & WA BREE R F S HRee @
FTS B W@ E, FOEH wieRer W g0 3R Us W@ 81 Fel WA e IR Infeanfaat
Sl o 33U WAl F FROT Fdic g W ¢ i 3 e nfearf@At v w1 gAw arer
G E1 Y WA & FROT H$ IR Fgl gqueanr o g A §, WET oer o s@ AR A
A AT F gh § AP 3§ W WHR & ehe w3 A1 a1 SHY WHX T 3RaT
TAT H JHA g ATl 8 @1 &1 olig 3Tk F diad w ufaey R dd o7 SR wEr
TgT, THEd & I gl Il Tk T g fhcienn HA g1 T &1 Ypid §H T H @ELeh
tIET ¥ ST WA & T A gl A g S 3R e fRU §, 3 wWow & @l
AeIRe @1 TEn 3RER g sEe v dle 3w & AYa ) AF 3R e e a@feet,
IR & Ed W AfE Cew e i SR g

# e A T & ARIA A AU Gad W Ao & fAv ufkar & gur @ e
YEATT AT ATEAT gl ST §AR & &K A AT T@. Tollg e H A A Ioha aned 3wy
ot fgaw off AT ST W@ &1 3d: A 9Edd & F 309 @dedr & fou 3y T
TS A W HAGR T A eTT Foll H W fARAT A B eI Fe H AU AW
FAS ST 38R UaT g arel sl FAIdh & ad H AT FAS AT AR AH @I A 5H
Sicyio) ® SicCH & fcEeec) &r (SN ar E B
A had  JHUT AT D ATH gEM, Fiodh TAISEIR & AT AT FHeT Fohdl| ... (FHAT &
e . . sE
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FFafadl F FIT WA ¥ P A odl W IR em, Al F ASEIR K I &
Uole H AT T R Infeardr & A wH TS HTOGART FUST G BT HbAl| SEHA
AR ¥ &1 fSofell @ S # 15 gfaerd 37679 Joff Al & ucd e &l TSy Afa
IR AR ST 3cHsieT @ intensity & HH e H HARTSET commitment H G e
# o FgeT AeRT 38 9eR GAfead ddd faew & fov $feas s 3w @sea &t 3Rk
HIAFA Folld H TRA §, dAfh Golel Faell Flefet 3R 9fHa3i a1 g 3eqarerst g1 &

MESSAGES FROM LOK SABHA - contd.
(i) The Indian Medical Council (Amendment) Bill, 2010
(ii1) The Trade Marks (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, I have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of

the Lok Sabha:-
QD)

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to
enclose the Indian Medical Council (Amendment) Bill, 2010, as passed

by Lok Sabha at its sitting held on the 20th August, 2010.
Sir, | lay a copy of the Bill on the Table.
an

"In accordance with the provisions of rule 101 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to
inform you that the following amendments made by Rajya Sabha in the
Trade Marks (Amendment) Bill, 2009 at its sitting held on the 10th
August, 2010, were taken into consideration and agree to by Lok Sabha

at its sitting held on the 20th August, 2010:-
Enacting Formula

1. That at page 1, line 1, for the word "Sixtieth", the word "Sixty-

first"” be substituted.
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Clause - 1

2. That at page 1, line 2, for the figure "2009", the figure "2010" be
substituted.
MR. DEPUTY CHAIRMAN: Discussion on large-scale illegal mining is

concluded. The Leader of the Opposition will speak before the reply is

given. Reply will be tomorrow. The House stands adjourned till 11.00 a.m.

on Saturday, the 21st August, 2010.
The House then adjourned at fifty-seven minutes past seven of the

clock till eleven of the clock on Saturday, the 21st August, 2010.
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